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 LOK  SABHA

 Friday,  May  7,  965/Vaisakha  17,
 887  )  Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 भारी  बिजली  सामान  परियोजना,  हरिद्वार
 +

 श्री  प्रकाशवोर  हवास्त्रो  :
 श्री  औंकार  लाल  बैरवा  :
 श्री  प०  be  भील  :
 क्रि  महेश्वर  नायक  :
 थी  कोया  :
 ओर  रामपुर  :

 क्या  उद्योग  तथा  संभरण  मंत्री  2
 फरवरी,  964  के  तारांकित  प्रश्न  संख्या  232
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  रानीपुर  (हरिद्वार)  में  भारी
 बिजली  के  सामान  के  कारखाने  के  निर्माण
 में  इस  बीच  क्‍या  प्रगति  हुई  है  ;

 *i224,

 (a)  निर्माण-कार्य  कब  पूरा  होने  की
 संभावना  है  ;  शौर

 (ग)  जितना  कारखाना  शब  तक  बन
 सुका  है  क्‍या  उसमें  उत्पादन  प्रारम्भ  हो
 गया  है  ?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House.

 STATEMENT
 (a)  Agreements  for  the  supply  of

 machinery  and  equipment,  construc-
 tion  material  and  working  drawings
 costing  Rs.  23.43  crores  were  con-
 cluded  with  the  Soviet  suppliers  in
 May,  1964.  Some  construction  mate-
 rial  and  equipment  have  been  re-
 ceived.  Construction  of  main  pro7uc-
 tion  buildings  and  auxiliary  shops  is
 progressing  according  to  schedule.  A
 few  buildings  including  Central  Plant
 Store,  Oil  and  Chemical  Store,  Medi-
 cal  Unit  have  been  completed.

 Six  Russian  experts  are  at  present
 at  site.  36  Engineers  have  so  far
 been  sent  to  USSR  for  advanced
 training.  60  have  returned  after  com-
 pletion  of  training.  21  Foremen  and
 skilled  workers  are  expected  to  be
 sent  to  USSR  shortly,

 Out  of  299  houses  approved  or
 immediate  construction,  830  have  been
 completed.  Work  relating  to  the  rest
 is  in  progress.

 (b)  The  construction  work  is  ex-
 pected  to  be  completed  by  the  mid-
 dle  of  1967.

 (c)  Fabrication  of  structural  stecl
 required  for  the  construction  of  ‘he
 factory  is  being  done  in  the  Steel
 Structural  Block.  Manufacture  of
 motors  ig  expected  to  be  taken  up
 from  December,  1965.

 श्री  प्रकादाबीर  शास्त्रों  :  जब  यह  कार-
 खाना  बनने  वाला  था,  तो  सरकार  ने  घोषणा
 की  थी  कि  इस  कारखाने  में  जिन  किसानों
 की  जमीन  ले  ली  जायेगी,  उन  के  बच्चों  को
 इस  कारखाने  की  नौकरियों  में  प्राथमिकता
 दी  जायेगी  ।  लेकिन  इस  सम्बन्ध  में  पता  लगाने
 पर  यह  पता  लगा  है  कि  वे  बेचारे  तो  भरसक  रहे
 हैं  शौर  बाहर  के  लोग  रख  लिए  गए  हैं।
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 मैं  यह  जानना  चाहता  हूं  कि  सरकार  अ्रपनी
 पूर्व-घोषणाञ्रों  का  पालन  क्‍यों  नहीं  कर  रही
 है  t

 शो  उग  तथा  संभरण  मंत्रालय  में  भारी
 इंजीनियरिंग  तथा  उद्योग  मंत्री  (श्री
 त्रि०  ना०  सिह)  :  जहां  तक  इस  कारखाने  में
 नौकरी  देने  का  सवाल  है-  हम  लोग  वहां  के
 निवासियों  को  जरूर  तरजीह  देत  हैं  ।  लेकिन
 पे  शलाइज्ड  ट्रेनिंग  क  लिए  जो  भ्रादमी  लिए
 जायेंगे,  उन  के  बारे  में  कुछ  ववालिफिकेशन्ज
 होना  बहुत  जरूरी  है  ।  इस  बात  को  दृष्टि
 में  रखते  हुए  जो  कुछ  भी  हो  सकता  है,  वह  किया
 जाएगा  ।  इस  के  अलावा  वहां  पर  खास-
 पास  जो  एंसीलरी  इंडस्ट्रीज  खोली  जाने
 वाली  हैं  उन  में  इन  लोगों  को  नौकरी  दिये
 जाने  की  ज्यादा  उम्मीद  है।  इस  के  भ्र लावा
 भ्र भी  बह  कारखाना  कंस्ट्रक्शन  स्टेज  पर  है
 कौर  इसलिए  रिक्रूटमंट  फल-स्केल  पर  नहीं
 की  जा  रही  है  ।  जब  काम  श्रागे  बड़ेगा,  तो
 नौकरियों  की  गुंजाइश  भी  ज्यादा  हो  जायेगी।

 श्री  प्रकाशवीर  शास्त्री  :  हस  कारखाने
 को  बनाने  के  लिए  सरकार  ने  जो  लाखों
 एकड़  भूमि  ली  है,  वह  पिछले  कई  वर्षो  से
 बेकार  पड़ी  हुई  है--न  वहां  पर  कारखाना
 लगा  है  और  न  ही  वहां  पर  कुछ  पैदावार  हो
 सकती  है।  जब  सरकार  वहां  पर  कारखाना
 बनाती,  तो  वह  ज़मीन  ले  लेती  ।  उस  ज़मीन
 को  इतने  समय  के  लिए  बेकार  क्‍यों  छोड़ा
 हुआ  है  ?

 श्री  fro  ato  fag  :  ऐसी  बात  नहीं
 है।  वहां  पर  लाखों  एकड़  ज़मीन  नहीं  ली
 गई  है|  थोड़ी  ज़मीन  जरूर  ली  गई  है  कौर
 उस  में  से  कुछ  जमीन--शायद  200  एकड़
 जमीन--एक्सिस री  इंडस्ट्रीज  के  लिए  अलग
 कर  दी  गई  है,  ताकि  उन  में  वहां  क  लोगों
 को  ज्यादा  रोज़गार  मिले।

 श्री  झोकार  लाल  बे  रकम  :  में  यह  जानना
 चाहता  हूं  कि जब  यह  कारखाना  बन  कर  तैयार
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 हो  जायेगा,  तो  इस  की  क्षमता  क्‍या  होगी,
 इस  में  विदेशी  मुद्रा  कितनी  लगेगी  द्रोह  इस
 में  भारत  सरकार  का  क्‍या  सहयोग  लगा।

 Shri  Bibudhendra  Misra:  The  capl-
 tal  cost  estimate  is  Rs.  68°02  crores.
 The  foreign  exchange  component  is
 Rs.  26  crores,

 श्री  औंकार  लाल  बैरवा  :  इस  में  भारत
 सरकार  का  सहयोग  क्या  रहेगा  और  इस  की
 क्षमता  कितनी  होगी  ?

 अध्यक्ष  महोदय  :  पहले  कारखाना  लग
 तो  जाने  दीजिए  t

 श्री  श्लोंकार  लाल  बैरवा  :  इस  की  क्षमता
 कितनी  होगी  ?

 Shri  Bibudhendra  Misra:  The  esti-
 mated  value  of  the  output  at  full
 capacity  woulq  be  Rs,  40  crores  per
 year.

 श्री  शिव  नारायण  :  मंत्री  महोदय  ने
 कहा  है  कि  इस  कारखाने  में  नौकरियों  के
 लिए  मिनिमम  क्वालिफिकेशन  होनी  चाहिए
 मैं  यह  जानना  चाहता  हूं  कि  सरकार  ने  वहां
 पर  सर्विस  के  लिए  मिनिमम  क्वालिफिकेशन
 क्या  रखी  है।

 श्री त्रि  ना०  सिंहः  भिन्न  भिन्न  कामों
 के  लिए  भिन्न  भिन्न  क्वालिफिकेशन  होती
 हैं।

 कमी  विभूति  मिथ  :  मैं  यह  जानना  चाहता
 हूं  कि  सरकार  ने  इस  कारखाने  के  लिए  जो
 स्थान  चुना  है,  वह  कहां  तक  इकानोमिकल  है
 शौर  अगर  यह  कारखाना  किसी  दूसरी  जगह,
 जैसे  छोटा  नागपुर  या  भिलाई  के  आस-पास
 लगाया  जाता,  तो  वह  किस  हद  तक  इस  से
 ज्यादा  इकानोमिकल  होता  ?

 श्री  भरी  लाड  लहू  :  इस  स्थान  का  चुनाव
 एक  कमेटी  द्वारा  कई  स्थानों  को  देखने  के
 बाद  किया  गया  है  कौर  इस  को  उन  में  से  सब
 से  बरच्छा  स्थान  समझ  कर  चुना  गया  है।
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 शो  gto  ato  तिवारी:  पब्लिक  प्रेशर-
 टेकिग्ज़  में  एक  ऐसी  भावना  बन  गई  है  कि
 जितनी  अधिक  ज़मीन  ले  ली  जाये,  उतना  ही
 अच्छा  है  सनौर  बाद  में  वह  ज़मीन  काफ़ी  समय
 तक  बेकार  पड़ी  रहती  है।  मंत्री  महोदय  ने
 कहा  है  कि  इस  कारखाने  के  लिए  लाखों
 एकड़  ज़मीन  नहीं  ली  गई  है।  मैं  यह  जानना
 चाहता  हूं  कि  वहां  पर  कितनी  ज़मीन  ली
 गई  है  कौर  वह  कितने  दिन  पहले  ली  गई  है  ?

 शी  fro  ato  सिह:  कितनी  ज़मीन  ली
 गई  है,  यह  तो  मैं  नोटिस  मिलने  पर  बता
 सकता  हूं,  लेकिन  मैं  इत्मिनान  दिलाना  चाहता
 हूँ  कि  गवर्नमेंट  का  कोई.

 Shri  Kapur  Singh:  Thig  is  a  sys-
 tem  of  loot.

 sit  fao  ato  fag  fee  इरादा  नहीं
 है  कि  ज़रूरत  से  ज्यादा  ज़मीन  ली  जाये  tT
 यह  ज़रूर  है  कि  कारखाने  की  एक्स पेंशन
 के  लिए  पहले  से  इन्तजाम  करना  बहुत  ज़रूरी
 है,  नहीं  तो  बाद  में  कई  मसले  उठ  सकते  हैं  1

 Mr.  Speaker:  Next  question.
 Shri  Kapur  Singh:  About  land,  may

 we  ask  one  question?
 Mr.  Speaker:  I  am  sorry.  I  have

 passed  on  to  the  next  question  §  al-
 ready.

 कार  के  पूर्व
 +

 क्रि to  ला०  हवेली  :
 श्री fo  Wo  सामन्त :
 श्री रा०  स०  तिवारी  :

 क्या  उद्योग  तथा  संभरण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गत  दस  वर्षों  में  कार  के  पुजो
 का  आयात  करने  के  लिये  देश  की  कितनी
 कार  निर्माण  इकाइयों  को  विदेशी  मुद्रा
 दी  गई  थी  ;

 #4225.
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 (ख)  पुर्जों  के  निर्माण  में  प्रात्म-
 निर्भरता  प्राप्त  करने  तथा  उनका  ग्रा यात
 कम  करने  की  दिशा  में  इन  इकाइयों  द्वारा
 जब  तक  कितनी  प्रगति  की  गई  है  ;

 (ग)  क्‍या  इन  इकाइयों  ने  विस्तार
 करने  तथा  उत्पादन  बढ़ाने  के  लिये  अ्रप्चिक
 विदेशी  मुद्रा  की  मांग  की  है,  यदि  हां,  तो
 कितनी  कौर  सरकार  ने  उस  पर  क्या  निर्णय
 किया  है;  कौर

 (घ)  कारों  के  निर्माण  में  मुनाफाखोरी
 रोकने  तथा  रोष  दूर  करने  के  लिये  सरकार
 द्वारा  की  गई  कार्रवाई  का  क्या  परिणाम
 निकला  ?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (d).  A
 statement  is  laid  on  the  Table  of  the
 House,

 STATEMENT
 (a).  Three.
 (b)  The  indigenoug  content  achiev-

 ed  by  each  of  the  three  manufactur-
 ers  is  as  shown  below:—

 Name  of  Make  of  car  Percentage
 manufacturer  of  indigenous content

 achieved.
 M/s.  Hindustan  Hindustan  83.50 Motors  Ltd,  Ambassador

 Calcutta.
 M/s.  Premicr  Fiat  74  00
 Automobiles
 Ltd,  Bc  mbay.

 M/s.  Standard  Standard  70.34 Motor  Pre-  Herald ducts  of  India
 Ltd.,  Madras.

 (c)  The  expansion  programmes  of
 the  manufacturers,  including  their
 foreign  exchange  requirements,  for
 the  manufacture  of  cars  have  not
 been  approved  so  far.  Due  to  foreign
 exchange  difficulties,  it  has  not  been
 Possible  to  meet  the  foreign  exchange
 requirements  of  the  manufacturers
 for  the  import  of  components  /raw materials  to  the  extent  applied  for
 by  them.
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 (d)  The  Motor  Cars  (Distribution
 and  Sale)  Control  Order,  1959,  was
 Promulgated  with  a  view  to  check
 profiteering.  The  resale  of  new  cars
 is  not  permitted  within  two  years
 from  the  date  of  purchase  as  g  new
 car  without  permission  of  Control-
 ler|State  Controller  of  Motor  Cars.
 The  State  Controllers  have  been  ins-
 tructed  to  satisfy  themselves,  before
 according  permission  for  resale,  that
 the  transaction  is  bona  fide  and  that
 no  profit  motive  is  involved.

 The  need  for  improving  the  quality
 ang  removing  defects  in  the  manu-
 facture  of  cars  has  been  impressed
 upon  the  manufacturers.  Whenever
 complaints  about  defects  are  receiv-
 ed,  these  are  brought  to  the  notice  of
 the  manufacturers  for  remediil
 action,

 Shri  S,  C.  Samanta:  May  I-  know
 whether  there  is  any  unit  which  in
 collaboration  with  a  foreign  firm  is
 importing  parts  and  is  assembling
 them  here?

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  Ministry  of  In-
 dustry  and  Supply  (Shri  T.  N.  Singh):
 The  main  question  relates  to  com-
 ponents,  and  not  to  a  car  as  a  whole.
 Shall  I  answer  this  question?

 Shri  5.  om  Samanta:  I  wanted  to
 know  about  the  parts,  whether  those
 parts  are  brought  through  foreign
 firms  which  have  collaboration  with
 our  firms,  and  they  are  being  assem-
 bled  here.

 Shri  T.  N.  Singh:  Usually,  all  these
 licences  for  various  kinds  of  compo-
 nents  are  given  to  different  industrial
 units,  and  in  some  cases  where  there
 has  to  be  a  progressive  manufacture
 of  those  components  here,  some  spare
 parts  and  components  which  go  into
 the  main  components  have  to  be  im-
 ported.

 Shri  S.  C.  Samanta:  Are  these
 three  units  manufacturing  these
 components  in  their  own  firms  or  they
 have  established  ancillary  firms  and
 other  firms  for  the  purpose?

 Shri  T.  N.  Singh:  These  three  units
 are  the  main  producers,  They  manu-
 facture  certain  parts  or  sections  of  a
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 Car  Or  vehicle.  The  other  things  are
 products  of  ancillary  industries;  they
 are  distributed  among  a  number  of
 ancillary  industries.

 श्री  रा०  स०  तिवारी:  मैं  यह  जानना
 चाहता  हूं  कि  इन  तीन  इकाइयों  को  पुर्जे
 बनाने  के  लिए  जो  लाइसेंस  दिया  गया  है,
 उस  के  अन्तर्गत  क्या  ये  भारत  में  पुर्जे  बनाती
 हैं  या  बाहर  से  मंगा  कर  यहां  जोड़ती  हैं;
 अगर  बाहर  से  मंगाती  हैं,  तो  भारत  में
 इस  बारे  में  आत्म-निर्भरता  कब  तक  होगी  ?

 श्रीजी  ला०  सिंह:  मैं  ने  कहा  है  कि
 ये  तीन  प्रोड्यूसर  बहुत  कम  काम्पोर्नेंट्स
 बनाते  हैं  ।  बे  ज्यादातर  इन्सिलरी  यूनिट्स
 में  बनते  हैं  ।

 Shri  Alvares:  It  appears  from  the
 statement  that  there  is  no  satisfactory
 remedy  to  the  complaints  that  are
 passed  on  in  regard  to  the  manufac-
 ture  of  cars.  Will  Government  consi-
 der  the  withdrawal  of  manufacturing
 licence  if  the  quality  of  the  models
 does  not  improve?

 Shri  T.  N.  Singh:  If  the  hon.  Mem-
 ber  wants,  I  can  look  into  that  if  a
 specific  complaint  is  made.

 Shri  C.  K.  Bhattacharyya:  Is_  it
 known  to  Government  that  the  pri-
 ces  of  manufactured  cars  have  risen
 after  the  regulatory  customs  duty  in-
 crease?  Have  Government  permitted
 them  to  make  this  increase  in  price?

 Mr.  Speaker:  Car  prices  are  not
 the  subject  of  the  question,  only  car
 components.

 Shri  C.  K.  Bhattacharyya:  May  I
 submit  that  part  (d)  of  the  question
 —the  results  of  the  steps  taken  by
 Government  to  check  profiteering—
 permits  thig  question?

 Mr.  Speaker:  Components  only.
 Shri  Kapur  Singh:  Are  Govern-

 ment  aware  that  indigenous  car  com-
 ponents  have  come  to  mean  sub-
 standarg  quality  and  high  prices?  If
 so,  do  Government  deem  such  indus-
 trialisation  as  desirable  at  all?
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 Shri  T.  N.  Singh:  I  must  say  that
 it  will  be  wrong  to  make  such  a
 sweeping  charge  against  ancillary  in-
 dustries.  Many  of  them  are  small
 units.  Considering  the  technicality
 and  complexity  of  many  of  the  spare
 parts,  I  say  our  ancillary  jndustries
 are  doing  very  well  indeed,

 Shrimati  Ramdulari  Sinha:  Have
 Government  trieq  to  assess  the  cost
 of  production  of  these  items  to  such
 firms?  If  so,  what  percentage  of  profit
 is  added  to  the  cost  of  such  compo-
 nents?

 Shri  Bibudhendra  Misra:  So  far  as
 the  ancillary  units  are  concerned,  a
 cost  study  is  going  on,  ead  it  is
 hoped  it  will  be  completed  in  three
 or  four  months.

 Shri  Joachim  Alva:  Have  these
 manufacturers  given  any  guarantee
 to  Government  that  by  a  particular
 date  they  will  produce  cent  per  cent
 parts  of  quality  in  this  country,  es-
 pecially  in  view  of  the  fact  that  phy-
 sically  small  countries  like  Poland
 and  Czechoslovakia  are  producing
 first-rate  cars  and  offering  them  to  us
 for  sale?

 Shri  T.  N.  Singh:  There  are  some
 countries  where  they  manufacture
 00  per  cent  parts,  but  other  count-
 Ties  import  certain  components,  I
 think  the  progress  in  regard  to  indi-
 genous  content  here  has  not  been  un-
 satisfactory.  What  is  really  important
 is  at  what  cost  these  things  are
 going  to  be  produced.

 शो  रघुनाथ  सिह  :  इस  स्टेटमेंट  में
 लिखा  हुमा  है  कि  स्टैंड  मोटर्स  तीस  परसेंट
 पार्ट्स  इम्पोर्ट  करते  हैं--वे  सब  से  ज्यादा
 इम्पोर्ट  करते  हैं  -  मैं  यह  जानना  चाहता
 हूं  कि  उन  में  मुख्य  मुख्य  पार्ट्स  क्‍या  हैं  ।

 श्री  भरी  ना०  सिंह:  यह  ब्राफ़हैंड
 कहना  तो  वड़ा  मुश्किल  है  .  लेकिन  यह
 गाड़ी  दो  तीन  हज़ार  की  मंख्या  में  बनाई
 जाती  है  ब्रोकर  स्टैंड  मोटर्स  ने  कुछ  बरस
 पहले  यह  नया  माडल--स्टैंडी  हैरल्ड--
 बनाया  है  t
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 Dr.  L.  M.  Singhvi:  Has  any  scrutiny
 been  made  of  the  utilisation  of  fore-
 ign  exchange  granted  to  these  various
 companies,  and  is  any  action  pro-
 posed  against  those  who  have  not  ful-
 filled  their  promise  in  respect  of  pro-
 ducing  the  maximum  possible  indi-
 genous  parts?

 Shri  TN.  Singh:  Every  time  the
 technical  development  wing  scruti-
 nises  all  the  import  licences  for
 various  components  or  parts  or  any-
 thing  that  is  imported  from  abroad.
 They  are  always  checked  up.

 Heavy  Electricals  Ltd.,  Bhopal
 +

 (  Shri  Yashpal  Singh:
 |  Shri  Sidheshwar  Prasad:
 |  Shri  P.  C.  Borooah:

 -  Shri  R.  S.  Pandey:
 3226.4  Shri  R.  Barua:

 |  Shri  L,  N.  Bhanja  Deo:
 |  Shri  Vidya  Charan  Shukla:
 [  Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  certain  specific  pro-
 posals  are  under  consideration  to  im-
 prove  production  at  the  Heavy  Elec-
 tricals  Ltd.,  Bhopal;

 (b)  if  so,  the  broad  outlines  thereof;
 and

 (c)  when  a  final  decision  wil]  be
 taken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri  Bi-
 budhendra  Misra):  (a)  to  (०).  To  im-
 prove  labour  productivity,  an  in-
 centive  bonus  scheme  has  been  _in-
 troduced  in  one  section  with  effect
 from  the  5th  March,  965  anq  it  is
 intended  to  extend  this  scheme  gra-
 dually  to  other  sections.  Besides,  the
 Company  is  endeavouring  to  improve
 production  by  making  effective  use  of
 plant  and  equipment  and  eelecting
 ranges  of  manufacture  which  will
 give  optimum  return  and  by  improv-
 ing  the  manufacturing  techniques.

 को  यशपाल  सिंह  :  मैं  जानना  चाहता
 हूं  कि  उत्पादन  क्‍यों  नहीं  बढ़  रहा  है  ?  क्‍या
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 फारेन  एक्सचेंज  की  कमी  है  या  इसके  सिवा
 द्रोह  कोई  कमी  है  जोकि  दृष्टिगोचर  हुई
 है?

 उद्योग  तथा  संभरण  मंत्रालय  में  मारी
 इंजीनियरिंग तथा  उद्योग  मंत्री  (श्री त्रि  ना०
 सिह)  :  फारेन एक्सचेंज  की  भी  कमियां
 पड़ती  हैं  >  गोकि  इस  में  बहुत  कुछ  ब्रिटेन
 से  केडिट  मिल  जाता  है  लेकिन  साथ  साथ
 कौर  भी  कमियां  हैं  |  हुनर  पाने  में  समय
 लगता  है  कौर  जो  यह  इलेक्ट्रिकल्स  का
 काम  है  यह  बहुत  ही  कम्प्लिकेटिड  है  कुछ
 हमारी  भी  परेशानियां  रही  हैं  जोकि  हाउस
 से  छिपी  हुई  नहीं  हैं  ।

 श्री  यहा पाल  सिंह:  45  लाख  रुपये
 सालाना  हम  वहां  नौकरों  पर  खर्च  कर  देते
 हैं,  वेतनों  के  रूप  में  देते  हैं  ।  क्या  मैं  जान
 सकता  हूं  कि  एक  इंजीनियर  कौर  नीचे  का
 जो  वर्कर  है,  इन  दोनों  के  वेतनों  में  कितना
 गैप  बीच  में  है,  कितना  फर्क  है  ?

 ओऔीजत्रि०  सा०  सिंह  :  इसके  बारे  में
 जानकारी  देने  के  लिए  तो  मुझे  नोटिस
 चाहिये  ।

 Shri  P.  0.  Borooah:  May  I  know
 whether  it  is  a  fact  that  the  Bhopal
 factory  was  not  running  to  its  in-
 stalled  capacity  in  964  and  if  so,  the
 reason  for  it  and  the  steps  taken  for
 running  it  to  full  capacity?

 Shri  T.  N.  Singh:  As  I  told  the
 House  earlier  also,  Bhopal  has  got  a
 staggered  programme  of  production
 over  a  number  of  years)  The  full
 capacity  is  to  be  achieved  in  the  year
 972  or  somewhere  about  that  ac-
 cording  to  the  project  report.  There-
 fore,  it  was  already  known  that  for  a
 number  of  years  production  would
 not  be  commensurate  with  the  actual
 capacity.  Being  a  complicated  job,  it
 fakes  time  to  get  into  full  swing.

 Sort  vidya  Charan  Shukla:  Is  it  not
 s  fact  tnat  one  of  the  main  troubles
 responsible  for  lack  of  progress  or
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 retardation  in  production  is  the  labour
 trouble  in  this  factory,  and  that  the
 main  reason  for  the  labour  trouble  is
 the  surplus  trainees  being  produced
 by  the  training  school?  May  [  know
 what  specific  steps  the  Government
 are  contemplating  to  take  to  solve
 this  labour  problem  and  the  problem
 of  the  surplus  trainees  from  the
 training  school?

 Shri  T.  N.  Singh:  It  is  true  that
 labour  has  been  one  of  the  most  im-
 portant  problems  here.  I  concede
 that.  We  have  in  the  last  few  months
 been  able  to  improve  labour  rela-
 tions  to  some  extent,

 In  regard  to  the  trainees  problem
 to  which  the  hon.  Member  has  _  re-
 ferred,  it  is  true  that  their  problem
 has  also  created  certain  difficulties.
 We  have  been  trying  to  train  a  lar-
 ger  number  of  people  than  we  need,
 and  we  stated  very  clearly  when  we
 took  up  the  training  that  all  need
 not  necessarily  be  absorbed  in  the
 factory  itself.  We  ourselves  are  try-
 ing  our  best  to  get  them  jobs.  It  is
 considered  by  the  Labour  Ministry
 that  technical  training  should  be  con-
 tinued  by  us  for  the  general  good  of
 the  nation  as  a  whole.  Therefore,  we
 are  continuing  that,  but  even  that
 question  as  to  at  what  levels  and  what
 quantum  of  training  should  be  given
 is  under  consideration.

 श्री  हुकम  शब्द  कछवाय  :  क्‍या  यह
 सही  है  कि  राज्य  सरकार  कौर  केन्द्रीय
 सरकार  अपने  अपने  ढंग  से  काम  करती
 हैं,  अपने  अपने  ढंग  से  व्यवस्था  करती  हैं
 कौर  केन्द्रीय  सरकार  जो  व्यवस्था  करती  हैं
 उस  में  उस  को  राज्य  सरकार  का  सहयोग
 प्राप्त  नहीं  होता  है,  उसको  राज्य  सरकार
 चलने  नहीं  देती  है  ?  क्‍या  यह  भी  सही
 नहीं  है  कि  वहां  के  मजदूर  वर्ग  में,  स्टाफ  में
 दौर  जो  उच्च  पदाधिकारी  हैं,  जो  बड़ा  वर्ग
 है,  इन  दोनों  में  तालमेल  नहीं  बैठता  है,
 ग्रे  दोनों  बैठ  कर  समस्‍यायें  हल  नहीं  कर
 पाते  हैं  ?  यदि  हां  तो  मजदूरों  के  कुछ
 प्रमुख  ध्यान  शीर  मैनेजमेंट  के  व्यक्ति  बैठ
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 कर  हर  विवाद  को  सुलझायें,  कोई  ऐसी  योजना
 सरकार  के  विचाराधीन  है  ?

 श्रीत्री०ण  ना०  सिंह  :  जहां  तक  स्टेट
 गवर्नमेंट  का  सम्बन्ध  है,  सैंट्रल  गवर्नमेंट  को
 उससे  पूरा  सहयोग  मिल  रहा  है,  सेंट्रल
 गवर्नमेंट  को  स्टेट  गवर्नमेंट  से  कोई  शिकायत
 नहीं  है  ।  जहां  तक  यूनियन  का  सम्बन्ध  है,
 रिप्रजेंटेटिव  यूनियन  कौन  सी  हो  सकती  है,
 इसका  सम्बन्ध  है,  इसके  लिए  कानून  बना
 हुआ  है  और  उसके  भ्रनुसार  काम  करना
 पड़ता  है  और  कानून  के  अनुसार  ही  किसी
 यूनियन  को  रिप्रजेंटेटिव  यूनियन  करार
 दिया  जा  सकता  है  और  उससे  बातचीत
 की  जा  सकती  है  ।  मगर  किसी  यूनियन
 को  कोई  एतराज्ञ  हो  कि  वह  रिप्रेजेंटेटिव
 यूनियन  नहीं  है  तो  उसके  लिए  भी  रजिस्ट्रार
 को  वहां  दरख्वास्त  दी  जा  सकती  है  श्र
 उसके  बाद  जो  फैसला  होगा,  जिसका  बहुमत
 होगा,  उसके  मुताबिक  फैसला  भी  किया  जा
 सकता  है  ।

 श्री  किशन  पटनायक  :  विदेशी  सहयोग
 के  नाम  पर  जो  64  इंजीनियर्ज़  इस  कारखाने
 में  काम  करते  हैं  उन  पर  सालाना  करीब
 40-45  लाख  तनख्वाह  प्रौढ़  सुविधा  के
 रूप  में  खर्च  होता  है  जोकि  तीन  चार  हजार
 हिन्दुस्तानी  मजदूरों  की  सालाना  तनख्वाह
 है  |  क्‍या  यह  सही  है  ?

 श्रीत्रिण  ना०  सिंहः  जो  रकम  उन्होंने
 कही  है  उसको  तो  चैक  करके  ही  मैं  कुछ
 कह  सकता  हूं  कि  ठीक  बात  कया है।
 लेकिन  मैं  इतना  अवश्य  बतलाना  चाहता  हूँ
 कि  इतने  बड़े  कारखाने  में  जहां  कि
 करीब  चालीस  पचास  करोड़  की  लागत  लग
 चुकी  है  कौर  कई  हजार  आदमी  काम  करते
 हैं,  बाहर  के  64  प्राणी  शुभ्रा  कर  हमारी
 बड़ी  ही  कम्प्लिकेटिड  चीज  में  मदद  करें
 तो  यह  कोई  अधिक  संख्या  नहीं  है।

 Shri  Sham  Lal  Saraf:  What  capa-
 city  has  this  factory  reached  in  the
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 manufacture  og  generators  and  tur-
 bines?

 Shri  T.  N.  Singh:  We  are  at  pre-
 sent  engaged  in  the  manufacture  of
 transformers,  switchgears  and  motors.
 Generators  are  not  now  being  manu-
 factured.

 Shri  Mohamad  Elias:  Last  year
 in  order  to  suppress  the  agitation
 among  the  workers,  a  large  number
 of  leading  workres  had  been  victimised
 and  the  workers  are  very  much  agi-
 tated.  May  I  know  whether  Gov-
 ernment  is  considering  the  reinstate-
 ment  of  these  workers  in  order  to
 improve  labour  relations  as  also
 production?

 Shri  T.  N.  Singh:  A  separate  ques-
 tion  was  put  long  ago  and  we  have
 answered  that  question.

 Shri  M.  R.  Krishna:  May  I  know
 whether  the  Government  have  taken
 Proper  care  to  see  that  the  defects
 and  deficiencies  found  in  the  Bhopal
 Heavy  Electricals  are  not  repeated  in
 Hyderabad  Heavy  Electricals?

 Shri  T.  N.  Singh:  To  what  defects
 does  the  hon.  Member  refer?  I  can-
 not  understand  it?

 Shri  M.  R.  Krishna:  About  the  list
 of  ancillary  industries,  I  am  told  that
 even  in  Bhopal,  the  ancillary  indus-
 tries  have  not  yet  been  decided  upon. It  is  so  in  Hyderabad  also.

 Shri  T.  N.  Singh:  I  may  assure  the
 House  that  it  is  only  in  the  public
 sector  industries  that  we  are  iaking
 all  possible  care  for  the  establishment
 of  ancillary  industries  and  every
 effort  is  being  made  to  have  as  many units  as  possible.  It  is  true  that  the
 development  of  ancillary  industrics
 takes  time  but  probably  the  project
 may  not  be  so  much  to  blame  as  the
 unwillingness  of  many  of  our  small
 entrepreneurs.

 Shri  Harish  Chandra  Mathur:  Is
 the  hon.  Minister  aware  that  there
 fs  a  considerable  surplus  of  staff  at
 the  higher  level  on  the  engineering
 side  that  they  have  hardly  anything  to
 do  and  so  it  creates  a  problem  by
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 itself  as  they  are  mostly  worried
 about  their  own  future  prospects  than
 the  production  of  the  concern  and  if
 so  whether  any  study  has  been  made
 and  what  are  the  conclusions?

 Shri  T.  N.  Singh:  I  am  aware  of
 that  human  aspect  of  the  problem.  It

 35  true  that  we  have  engaged  staff
 who  at  present  do  not  have  all  the
 work  that  they  should  have.  The
 reason  obviously  is  progressive  manu-
 facture  takes  time.  We  have  to  re-
 cruit  staff  with  the  necessary  _  skills
 much  in  advance  and  there  will  be  a
 certain  amount  of  surplus  by  the  very
 nature  of  things.  We  are  trying  to
 step  up  the  production  programme
 and  see  that  they  are  fully  engaged.
 It  is  also  possible  many  times  to
 find  special  work  for  them  and  that
 also  we  are  doing.

 Shri  Harish  Chandra  Mathur:  Do  I
 take  it  that  the  surplus  is  a  planned
 one?

 Shri  Priya  Gupta:  The  hon.  Min-
 ister  stated  that  by  introducing  an
 incentive  system  the  Government  in-
 tends  to  pull  up  production.  May  I
 know  if  the  scheme  of  incentives  will
 ultimately  result  in  change  in  Norms
 for  job  analaysis  that  is  workload  per
 man  will  increase  and  cause  a  dec-
 rease  in  the  total  strength  of  the
 workers  in  the  factory.  Has  the  Gov-
 ernment  examined  these  things?

 Shri  T.  N.  Singh:  If  the  hon.  Mem-
 ber  refers  to  the  effect  of  the  incen-
 tive  scheme,  I  can  say  that  it  is  pro-
 ducing  good  results.  We  are  yet  in
 the  initial  stages  and  it  is  not  possible
 also  to  apply  them  in  all  the  depart-
 ments  because  we  can  प्ाएएॉफ  them
 in  departments  where  production  has
 reached  certain  level  and  that  is  how
 we  have  made  a  beginning.  T  am  con-
 fident  this  will  produce  good  results.

 Circular  Raflway  for  Calcutta
 91227,  Shet  P.  R.  Chakraverti:  Will

 the  Minister  of  Rallways  be  pleased
 to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  non-official
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 resolution  unanimously  adopted  by
 that  West  Bengal  Assembly  on  the
 26th  March,  1965,  emphasising  the
 immediate  need  for  a  circular  rail-
 way  for  Calcutta;

 (b)  the  steps  proposed  to  be  taken
 to  relieve  the  present  hazardous  and
 intalerable  crowding  in  the  city’s
 trams  and  buses;  and

 (c)  whether  Government  have  rea-
 lised  the  vital  importance  of  the  pro-
 posal  and  has  taken  a  policy  decision
 in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  and  (c).  Both  the  Government
 of  india  and  the  Government  of  West
 Bengal  are  aware  of  the  traffic  pro-
 blem  in  Calcutta  as  also  in  other
 major  cities.  No  ‘policy’  decision  has
 so  far  been  taken  out  various  sugges-
 tions,  one  of  which  is  the  setting  up
 so  far  been  taken  but  various  sugges-
 and  recommend  a  long  term  solution
 for  an  integrated  mass  transit  system,
 are  under  examination.

 Shri  P.  R.  Chakraverti:  May  I
 know  whether  the  Government  has
 decided  to  give  priority  to  the  con-
 struction  of  a  circular  railway  or  a
 sub-railway?

 Shri  Sham  Nath:  This  question  is
 going  to  be  examined  by  a  committee
 of  experts  because  the  problem  of
 suburban  traffic  in  other  cities  is  also
 involved  in  it.

 Shri  P.  R.  Chakraverti:  May  I
 know  whether  the  Government  has
 taken  up  the  matter  with  the  Planning
 Commission  and  if  so,  what  is  the
 reaction  of  the  Planning  Commission?

 Shri  Sham  Nath:  The  matter  was
 discussed  with  the  Planning  Commis-
 sion  and  they  were  of  the  view  that
 this  is  such  a  question  that  it  should
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 be  examined  by  a  committee  of  ex-
 perts.

 Dr.  Ranen  Sen:  In  the  year  952
 there  was  a  committee  set  up  by  the
 West  Bengal  State  Government  which
 recommended  the  creation  of  such  a
 circular  or  ring  railway  around  Cal-
 cutta;  and  then  again,  recently,  the
 CMPO,  through  their  expert  commit-
 tee,  have  also  recommended  a  circu-
 lar  railway  after  making  a_  through
 investigation.  In  view  of  this,  would
 the  Government  come  forward  imme-
 diately  to  start  the  setting-up  of  the
 circular  railway  in  Calcutta?

 Shri  Sham  Nath:  It  is  true  that
 this  matter  has  been  considered  by
 various  committees  and  teams,  but
 the  real  question  is  whether  it  is  the
 responsibility  of  the  railways  to  pro-
 vide  a  metropolitan  railway  in  Cal-
 cutta.

 श्री  भागवत  झा  आजाद  :  क्‍या  यह
 सच  है  कि  कलकत्ते  में  वृत्ताकार  रेलवे  की
 आवश्यकताश्रों  पर  आप  ने  कौर  राज्य
 सरकार  ने  विचार  कर  के  अपनी  सिफ़ारिशें
 पेश  की  हैं,  कौर  कया  हम  यह  मान  लें  कि
 शहर  की  आ्रावश्यकता  को  महसूस  कर  लिया
 गया  है  सिद्धान्त  रूप  से  लेकिन  उस  के  सामने
 धन  राशि  का  प्रश्न  है  ।

 जो  शामनाथ  :  यह  तो  सही  है  कि
 कलकत्ते  में  जरूरत  तो  जरूर  है  एक  ऐसे
 रैपिड  ट्रांजिट  सिस्टम  की  जिस  से  ट्रेफिक
 की  प्रॉब्लम  हल  हो,  लेकिन  यह  रेलवे  की
 जिम्मेदारी  नहीं  हो सकती  कि  तमाम  बड़े  बड़े
 शहरों  में  रैपिड  ट्रांजिट  सिस्टम  का  इन्तजाम
 करे  ।

 Shri  5.  6.  Samanta:  Is  it  not  a  fact
 that  another  road  bridge  is  going  to
 be  constructed  nearabout  the  Howrah
 bridge  and,  if  so,  may  I  know
 whether  the  railway  is  thinking  about
 a  rail-cum-bridge  there  so  that  the
 temporary  congestion  may  be  alleviat-

 ed?
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 Shri  Sham  Nath:  It  is  true  that
 another  bridge  is  to  be  constructed  but
 I  think  that  matter  relates  to  the
 Transport  Ministry.

 Shri  C.  K.  Bhattacharyya:  The  hon.
 Minister  was  stating  that  this  is  a
 suburban  traffic  problem.  May  I  ask
 the  hon.  Minister  whether  he  has  con-
 sidered  that  this  is  also  an  internal
 traffic  problem  of  the  city  of  Calcutta
 which  is  almost  breaking  down  under
 the  weight  of  its  population,  particu-
 larly  inflated  by  the  refugees  who  have
 come?  It  is  also  an  internal  problem
 of  the  city  of  Calcutta.

 Shri  Sham  Nath:  What  the  hon.
 Member  has  stated  is  correct,  but
 as  in  other  countries,  the  inter-city
 transport  system  is-generally  the  res-
 ponsibility  of  a  separate  organisation.

 Shri  Dinen  Bhattacharya:  Is  it  not
 a  fact  that  the  Government,  at  30
 many  levels,  have  realised  the  imme-
 diate  necessity  of  setting  up  a  cir-
 cular  railway  in  the  city  of  Calcutta,
 but  still  the  Government  is  not  coming
 forward  to  finalise  the  decision  be-
 cause  of  new  expenditure  of  money  for
 the  city  of  Calcutta  only?

 Shri  Sham  Nath:  Jt  is  not  a  ques-
 tion  of  Calcutta  alone,—

 Shri  Dinen  Bhattacharya:
 specifically  asking  about  the
 Calcutta.

 Mr.  Speaker:  Order,  order.  He
 has  put  the  question,  and  the  Minis-
 ter  is  answering  it.

 I  am
 city  of

 Shri  Sham  Nath:  As  I  said,  it  is  not
 the  question  of  Calcutta  alone.  It  is
 also  true  that  if  this  project  is  under-
 taken  by  the  railways,  it  would  in-
 volve  a  cost  of  Rs.  50  crores,  and  be-
 cause  the  railways  have  to  pay  about
 ह-  per  cent  as  dividend,  {ft  is  esti-
 mated  that  the  gross  receipts  would
 not  be  enough  even  to  bear  the  recur-
 ring  cost.

 Shri  Jaipal  Singh:  For  several
 years  we  have  been  hearing  gbout
 this;  even  sub-ways  have  not  been
 made  in  Calcutta.  I  would  like  te
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 know  how  far  the  Ford  Foundation  is
 committed  to  this  circular  railway
 and  whether  it  is  going  to  be  under-
 ground  or  not.

 Shri  Sham  Nath:  I  do  not  think
 the  Ford  Foundation  has  made  any
 commitment.  It  is  however  true  that
 a  study  team  was  appointed  by  the
 CMPO  working  committee  and  _  that
 team  made  some  recommendations.

 Shri  S.  M.  Banerjee:  It  appears
 fiom  the  answer  of  the  minister  that
 since  this  scheme  will  involve  about
 Rs.  50  crores  of  expenditure  initially,
 it  will  not  be  possible  for  Govern-
 ment  to  come  to  a  decision  imme-
 diately.  May  I  know  whether  it  is  not
 a  fact  that  this  money  will  be  re-
 covered,  in  subsequent  years  because
 of  the  vast  and  growing  population  of
 Calcutta  travelling  by  the  railways
 and  if  so  whether  this  fact  has  also
 been  taken  into  consideration  and  this
 project  will  be  completed  during  the
 fourth  plan?

 Shri  Sham  Nath:  According  to  our
 financial  assessment,  the  ‘investment
 would  be  about  Rs.  50  crores  and  the
 gross  receipts  will  not  exceed  Rs.  76
 lakhs  per  annum.  That  means  there
 would  be  a  net  loss  of  about  Rs.  431
 crores  per  year  taking  into  account
 the  amount  payable  as_  dividend.
 depreciation  charges  and  _  recurring
 etc.

 Planning  and  Stagnation  on  Railways
 #1228,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  in  the  light  of  the  dis-
 cussions  held  during  the  Budget  De-
 bate,  Government  have  examined  their
 personnel  planning  and  _  stagnation;
 and

 (b)  if  so,  the  conclusions  arrived  at
 and  the  steps  proposed  to  be  taken  “o
 improve  matters?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag¢
 Sing):  (a)  and  (b).  The  gazetted
 cadre  of  the  various  Departments  on
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 the  Railways  has  been  fixed  taking
 into  consideration  the  actual  work-
 load  and  the  requirements  of  the
 successive  Plans.  Additional  posts  in
 the  various  grades  are  sanctioned  from
 time  to  time  for  specific  construction
 and  other  developmental  works  and
 not  specifically  for  giving  promotion
 to  officers.  However,  in  the  manage-
 ment  of  cadres,  due  consideration  is
 given  to  providing  as  far  as  possible
 reasonable  career  prospects  for  those
 entering  railway  services.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  is  the  factual  position
 from  department  to  department,  from
 region  to  region  regarding  the  time
 taken  for  promotion  from  one  cadre
 to  another  and  whether  there  has
 been  stagnation  or  not  and  if  so,  what
 is  the  nature  of  the  stagnation  from
 place  to  place,  from  department  to
 department?

 Dr.  Ram  Subhag  Singh:  Actually  I
 would  not  say  it  is  stagnation,  be-
 cause  there  are  about  7  departments
 in  which  the  actual  time  taken  on  an
 average  was  2]  years  prior  to  946
 in  the  case  of  the  civil  engineering
 department.  Now  it  has  come  down
 to  8  years.  In  transportation,  it  has
 come  down  from  9  to  8  years  and
 in  accounts  from  2  to  0  years.  Simi-
 larly  in  stores,  it  has  come  down  from
 8  to  5  years.  So,  I  do  not  think  he
 can  say  there  is  stagnation.  But  it  is
 a  fact  that  there  has  not  been  as
 rapid  promotion  in  civil  engineering.
 mechanical  engineering  and_  trans-
 portation  departments.

 Shri  Harish  Chandra  Mathur:  Is
 the  minister  aware  that  in  the  over-
 all  context  in  the  country  as  a  whole,
 the  promotions  in  the  railways  are
 much  adversely  affected  as  compared
 to  the  public  sector  enterprises,  PWD,
 etc.?  Have  the  ministry  made  any
 study  of  the  situation  and  how  the
 railways  stand  in  that  overall  con-
 text?

 Dr.  Ram  Subhag  Singh:  Actually
 there  is  another  reason  for  this,  be-
 cause  these  public  undertakings  are
 mostly  a  recent  creation  and  they  are
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 expanding.  The  other  departments
 are  also  expanding.  The  railways
 have  been  there.  They  are  also  ex-
 panding,  but  on  the  railways  the
 transportation,  civil  engineering  and
 machanical  engineering  departments,
 etc,  have  been  there.  But  in  tele-
 communications,  there  has  been  rapid
 promotion  even  in  the  railways.  But
 if  there  is  interdepartmental  trans-
 fer,  naturally  the  salaries  are  higher
 in  other  departments  and  so  that  much
 of  allurement  is  there.  But  if  those
 public  sector  undertakings  or  even
 private  enterprises  get  fairly  stabilis-
 ed,  I  don’t  think  they  can  afford  to
 give  so  rapid  a  promotion.

 Shri  A.  P.  Sharma:  Is  the  Govern-
 ment  aware  that  in  the  various  de-
 partments,  particularly  in  the  me-
 chanical  engineering  department,  the
 stores  department  and  the  _  traffic
 transportation  departments,  of  the
 Railways,  the  chances  of  promotion  or
 prospects  of  promotions  are  much
 more  better  than  the  civil  engineering
 department  in  the  Railways  where  the
 people  are  not  being  promoted  even  if
 they  have  put  in  more  than  8  to  20
 years  service  and  they  are  compara-
 tively  much  more  senior  than  people
 in  other  departments?  If  it  is  so,  is
 the  Government  going  to  examine  the
 position  and  balance  the  promotions
 in  the  various  departments?

 Dr.  Ram  Subhag  Singh:  We  87९
 considering  this  matter.  As  I  said,
 there  has  not  been  stagnation  every-
 where.  There  has  been  some  stagna-
 tion  at  some  places.  We  will  consider
 it.

 श्री  रघुनाथ  सिह  :  मैं  यह  जानना
 चाहता  हूं  कि  रेलवे  में  जो  भिन्न  भिन्न  जोन
 हैं  उन  में  प्रोमोशन  का  चैनल  एक  ही  तरह
 का  है,  या  उन  में  भी  कोई  प्रकार  है  ?

 डा०  रास  सुभग  सिंह  :  असल  में  करीब
 करीब  एक  ही  तरह  का  है,  मगर  नाथे  ईस्ट
 फ्रांटियर  रेलवे  में  विशेष  सुविधाएं  दी  जाती
 हैं  क्योंकि  वहां  लोगों  को  विशेष  परिस्थितियों
 में  काम  करना  पड़ता  है  |
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 श्री  यशपाल  सिह :  क्या  मिनिस्टर
 साहब  के  ध्यान  में  यह  बात  है  कि  रेलवे  में
 जो  फर्स्ट  क्लास  के  श्रटेंडेंट  चलते  हैं  उनके
 रहने  का  इन्तिज़ाम  नहीं  है  ?  बे  लोग  दो
 दिन  तक  रुकते  हैं  कौर  उसका  उनको  डी०  To
 कौर  टी०  ए०  भी  नहीं  मिलता  ।  मिनिस्टर
 साहब  के  सैलून  के  साथ  जो  जाते  हैं  वे  तो
 ग्रा राम  कर  लेते  हैं  ।  लेकिन  जो  फर्स्ट  क्लास
 अटेंडेंट  हैं  उन  के  लिए  कोई  जगह  नहीं  है
 क्या  उनकी  रिहाइश  का  कोई  इन्तिज़ाम
 करने  का  सरकार  विचार  कर  रही  है  ?

 डा०  रास  सुभग  सिंह :  यह  कहना
 बिल्कुल  गलत  है  कि  मिनिस्टर  लोग  सैलून
 में  ही  जाते  हैं।  अगर  किसी  अटेंडेंट  को  कोई
 वाजिब  दिक्कत  होगी  तो  उस  पर  विचार
 किया  जायेगा  ।

 श्री  हुकम  चन्द  कछवाय  :  जो  लाखों
 की  तादाद  में  गैंग मन  हैं  वे  टेम्पोरेरी  हैं  प्रो
 उनकी  तनखाह  भी  कम  है  ।  टेम्पोरेरी  होने
 के  नाते  ये  ठीक  तरह  से  काम  नहीं  कर  पाते
 इसलिए  गाड़ियों  के  तेज  चलने  में  काफी
 दिक्कत  आती  है  क्‍या  सरकार  भविष्य
 में  उनको  स्थायी  करने  कौर  उनकी  ग्रेड
 बढ़ाने  के  बारे  में  विचार  कर  रही  है  ?

 Bo  रास  सुलग  सिंहः  रखी  कोई  नया
 विचार  नहीं  है,  जो  श्राम  विचार  चलता
 है  वही  है  ।

 Shri  Alvares:  Sir,  there  is  an
 arrangement  in  the  Railways  to  pro-
 vide  promotion  to  Class  IV  from
 Class  IV  to  Class  III  on  a  more  or
 less  statutory  basis.  May  I  know  whe-
 ther  because  of  the  co-operation  with
 organised  labour  to  increase  producti-
 vity  in  the  Railways  there  is  a  com-
 plete  stagnation  in  promotion  from
 Class  IV  to  Class  III  in  the  Indian
 Railways?

 Dr.  Ram  Subhag  Singh:  Actually
 all  these  promotions  of  Class  JII  and
 Class  IV  employees  of  the  Railways
 are  guided  by  the  recommendattons  of
 the  Pay  Commission  which  were  con-
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 sidered  by  the  Railway  Board  and
 also  with  the  organised  labour.  If  the
 hon.  Member  feels  that  there  has  been
 stagnation,  his  labour  union  was  also
 consulted  in  regard  to  that,  and  per-
 manent  negotiation  is  going  on  under
 the  permanent  negotiating  machinery.

 Shri  Shivaji  Rao  S.  Deshmukh:  May
 I  know  whether  the  Government’s
 attention  has  been  drawn  to  a  recent
 notification  of  the  Secunderabad
 Zonal  Railways  that  out  of  the  total
 railway  employments  0  per  cent  shal]
 be  reserved  for  citizens  from  Andhra
 Pradesh;  if  so,  is  it  a  definite  indica-
 tion.  of  reversal  in  the  Railway  think-
 ing.

 Dr.  Ram  Subhag  Singh:
 out  the  position.

 I  will  find

 Shri  Priya  Gupta:  Due  to  the
 Policy  adopted  to  decrease  the  num-
 ber  of  staff  in  the  workshops,  as  a
 result  of  the  introduction  and  imple-
 mentation  of  the  incentive  bonus  sys-
 tem  a  change  in  “Norms”  having
 caused  revised  yardstick,  is  it  a  fact
 that  all  promotions  to  artisans,  skilled
 and  semi-skilled  categories,  from  the
 class  IV  unskilled  staff,  have  been
 kept  stopped  and  there  has  been  stag-
 nation  in  the  railway  workshops  for
 the  last  five  years  in  the  matter  of
 Promotions  from  class  IV  to  class  III
 and.  similarly,  in  other  categories  of
 workers  in  the  Railways  also?

 Dr.  Ram  Subhag  Singh:  It  is  not
 a  fact  that  if  anywhere  incentive
 bonus  is  sanctioned  to  anybody  there
 is  bound  to  be  that  much  of  repercus-
 sion.  In  the  railway  workshops  there
 has  not  been  any  ban  on  their  pro-
 motion.  I  can  say  this  because  I  have
 studied  the  problem  in  some  of  the
 workshops,  though  not  in  all  the
 workshops.

 Shri  Priya  Gupta:  There  has  been
 a  reduction  of  staff  in  workshops.

 श्री  गुलशन  :  क्या  यह  सच  है  कि  रेलवे
 मौ  प्रोमोशन  के  मामले  में  क्लास  3
 कौर  क्लास  4  के  जो  शिड्यूल्ड  कदक्‍्स्ट
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 के  और  बैकवर्ड  क्लास  के  कर्मचारी  हैं  उनके
 साथ  भेदभाव  किया  जाता  है  ?

 डा0  रास  सुभग  सिह  :  असल  में  जो
 अनुसूचित  जाति  के  तौर  भ्रनुसूचित  आदिवासी
 लोग  हैं,  उनके  बारे  में  जो  सुविधाएं
 देने  की  बातें  हैं  उन  सारी  बातों  का
 परिपालन  किया  जाता  है।  मगर  कहीं
 कोई  दिक्कत  माननीय  सदस्य  को  मालूम
 पड़ी  हो  तो  हम  को  बतायें,  हम,  लोग
 उसकी  जांच  करा  सकते  हैं  और  उसको
 दुरुस्त  करा  देंगे  ।
 Shri  S.  M.  Banerjee:  The  hon.  Min-

 ister  has  admitted  that  there  is  stag-
 nation  in  some  of  the  categories  and
 the  only  solution  is  the  appointment
 of  a  wage  board.  So,  I  would  like  tu
 know  whether  Government  propose  to
 appgint  a  Wage  Board  to  remove  this
 anomalous  position  and  to  increase  the
 promotional  avenues  of  this  category
 of  employees?

 Dr.  Ram  Subhag  Singh:  The  hon.
 Member  is  mixing  the  two  points.  As
 I  said  in  the  reply,  this  matter  was
 raised  during  the  budget  debate  only
 in  the  month  of  March  and  the  entire
 matter  is  undrr  examination.  As  to
 the  appointment  of  the  wage  board,
 my  senior  colleague  gave  a  reply  on
 the  floor  of  the  House  and  I  do  not
 want  to  repeat  it.

 श्री  जयपाल  सिंह  :  माननीय  मंत्री  जी
 ने  कहा  कि  आदिवासियों  को  सारी
 सुविधाएं  मिलती  हैं  यह  बात  हम  पहले
 भी  बहुत  सुन  चुके  हैं,  धौर  बराबर  सुनते
 रहते  हैं  ।  मैं  केवल  यही  पूछना  चाहता
 हूं  कि  कुंदरू  कमेटी  की  जो  सिफारिशें  हुई
 हैं  उनके  सम्बन्ध  में  क्या  किया  गया  है  ?

 Bo  रास  खुभी  सिह  :  मैं  राज  कुंदरू
 कमेटी  की  सिफारिशों  को  डिटेल  में  देख  कर
 तो  नहीं  आया  हूं,  लेकिन  सबजेक्ट  टु  करेक्शन,
 उस  कमेटी  की  करीब  95  प्रतिशत  सिफारिशों
 को  क़्ियान्वित  करने  का  यत्न  किया  जा
 रहा  है  ।
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 Indian  Advertising  Agencies
 #1230,  Shri  Shiv  Charan  Gupta:

 Will  the  Minister  of  Industry  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  foreign  collaboration
 has  been  granted  to  Indian  Advertis-
 ing  Agencies;

 (b)  if  so,  the  terms  of  the  collabo-
 ration  and  the  names  of  the  firms
 which  have  been  granted  _  collabora-
 tion;  and

 (c)  the  circumstances  under  which
 foreign  collaboration  has  been  allow-
 ed  or  is  being  allowed  to  some  ad-
 vertising  firms  in  the  country?

 The  Deputy  Minister  im  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House,

 STATEMENT
 (a)  to  (c).  Government  have  re-

 cently  approved  collaboration  in  the
 advertising  field  between  Mls.  Clarion
 Advertising  Services  Private  Ltd.
 and  Mls.  Interpublic  Inc,,  U.S.A.  The
 foreign  collaborator  will  hold  49  p.c.
 shares  in  the  joint  venture

 2.  It  will  however  be  necessary  for
 the  Company  also  to  obtain  permission
 from  the  Reserve  Bank  of  India  under
 the  provisions  of  the  Foreign  Ex-
 change  Regulation  Act,  1947.

 3.  Government  have  also  given  a
 preliminary  clearance  for  a  collabora-
 tion  between  MIs.  Aiyers  Advertising
 and  Marketing,  Bombay  and  M/s.
 London  Press  Exchange  International,
 U.K.  and  the  party  has  submitted  a
 drsft  agreement  on  the  terms  of  the
 collaboration  which  is  under  consider.
 ation.

 4.  The  main  considerations  which
 Government  had  in  view  in  according
 approval  for  the  collaboration  were
 the  following:—

 qd)  A  few  wholly  foreign  owned
 advertising  agencies  are  at
 present  holding  a  dominating
 position  in  the  advertising
 business  in  India  by  reason  of
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 their  superior  organisation.
 The  proposed  collaboration
 would  strengthen  the  position
 of  the  two  Indian  companies
 and  enable  them  to  compete
 successfully  with  the  foreign
 companies.

 (2)  It  may  be  possible  to  effect
 some  reduction  in  the  foreign
 exchange  expenditure  on  ad-
 vertising  charges  as  a  result
 of  the  collaboration.

 Shri  Shiv  Charan  Gupta:  Is  it  a  fact
 that  a  policy  decision  was  taken  by
 Government  not  to  allow  foreign  colla-
 borators  in  this  field  and  what  are  the
 circumstances  which  necessitated  a
 reversal  of  this  decision?  May  I  know
 whether  this  change  was  duly  noti-
 fied  to  the  general  public?

 Shri  Bibudhendra  Misra:  I  do  not
 think  any  such  decision  was  taken
 previously,  nor  has  there  been  any
 departure.

 Shri  Shiv  Charan  Gupta:  May  I
 know  how  many  applications  are  pen-
 ding  with  the  Government  and  what
 is  the  saving  in  foreign  exchange  anti-
 cipated  by  the  Government  because
 of  this  policy?

 Shri  Bibudhendra  Misra:  There  was
 one  application  from  a  firm  in  Bombay
 which  wanted  to  set  up  an  office  in
 London  with  foreign  collaboration.
 Since  the  collaborating  party  is  not
 in  the  advertising  line,  it  was  not
 granted.  So  far  as  the  foreign  ex-
 change  is  concerned,  it  is  difficult  to
 estimate  it  at  this  stage.  But  it  is  8
 fact  that  most  of  the  advertising  that
 is  done  in  India  today  is  operated
 mostly  by  foreign  concerns.  To  that
 extent,  by  allowing  twu  Indian  com-
 panies  to  come  up  with  foreign  col-
 laboration,  it  is  hoped  that  the  mar-
 ket  will  be  wider  and  there  will  be  a4
 saving.

 Shrimati  Subhadra  Joshi;  May  I
 know  if  any  people  in  the  two  con-
 cerns,  M's.  Aivers  Advertising  and
 Marketing  or  Clarion  Advertising
 Company,  which  have  bean  given  per-
 mission  for  collaboration,  were  previ-
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 ously  connected  with  Mls,  T,  T.  Krish-
 namachari  &  Company  and_invoived
 in  the  Mundhra  case?

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  Ministry  of  Indus-
 try  ang  Supply  (Shri  T.  N.  Singh):
 Probably,  in  one  of  them,  whose  ap-
 plication  is  not  yet  sanctioned.

 Shri  Ranga:  It  seems  to  be
 much  in  evidence.

 very

 Shri  T.  N.  Singh:  The  second  case, I  think,  is  Aiyers’;  but  that  applica-
 tion  has  not  yet  been  finally  sanc-
 tioned.

 Shrimati  Renu  Chakravartty:  Wiil
 ‘Government  make  their  position  very clear  in  view  of  the  fact  that  adver-
 tising  and  advertising  agencies  require no  know-how  which  is  not  known  to
 Indians  and  in  view  of  the  fact  that
 almost  all  Indian  advertising  agencies had  already  placed  advertisements  in
 different  countries  of  the  world  and
 had  associate  arrangements  for  adver-
 tisements  abroad?  What  is  the  neces-
 ‘sity  at  this  time  to  allow  foreign  col-
 jaboration  in  this  field?  Is  it  qa  fact
 that  Government  has  already  received
 a  fully  signed  document  on  behalf  of
 85  Indian  agencies  protesting  against
 ‘this?

 Shri  T.  N,  Singh:  I  am  in  sympathy
 with  the  sentiments  expressed  by  the
 hon.  Member.  I  have  also  veceived
 the  representation.  It  is  being  exa-
 mined.  But  I  would  not  aver  to  the
 statement  completely  that  we  know
 everything  that  is  to  be  known  about
 advertising.

 Shrimati  Renu  Chakravartty:  What
 is  this  special  know-how?

 Shri  Joachim  Alva:  The  Govern-
 ment  of  India  through  the  then  Infor-
 mation  Minister,  Dr,  Keskar,  after  a
 long  debate  in  the  Rajya  Subha  on  a
 Motion  initiated  by  Shrimati  Violet
 Alva,  accepted  a  Resolution  that  they
 would  not  advertise  with  foreign
 firms;  yet  Government  has  gone  back

 ‘on  that  assurance  by  giving  “Govern-
 ment  of  India  advertisements  lo  foreign
 firms  in  India.  In  the  first  part  they
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 wash  away  their  own  assurance  and,
 secondly,  they  need  foreigners  in  our
 advertising  agencies  for  sheer  service
 as  against  hundreds  of  young  men
 who  are  ready  to  handle  _  advertise-
 ments  in  India.  Why  is  it  done  so?

 Mr,  Speaker:  The  only  difficulty  is
 that  Madam  Alva  would  not  be  able
 to  reciprocate  because  she  would  be
 in  the  Chair;

 Shri  Joachim  Alva:  That  is  an  as-
 surance  given.

 Shri  T,  N.  Singh:  I  think,  Madam
 Alva  did  move  that  Resolution.  It
 stated  that  preference  should  be  given
 by  Government  in  giving  advertise-
 ments  to  indigenous  Indiaa  comparies,
 That  is  being  done.

 Shri  Vasudevan  Nair:  Is  it  not  a  fact
 that  this  kind  of  an  agreement  that  is
 allowed  by  the  Government  wil!  ad-
 versely  affect  the  interests  of  Indian
 advertising  companies  and  employees;
 if  so,  will  the  Government  tell  us  that
 they  will  see  to  it  that  they  will  nct  do
 anything  which  will  adversely  affect
 the  interests  of  Indian  advertising
 agencies?

 Shri  T.  N,  Singh:  We  have  got
 powers  under  the  Forcign  Exchange
 Regulation  Act  to  do  that.

 Shrimati  Renu  Chakravartty:  You
 never  use  those  powers.

 श्री  रघुनाथ  सिह  :  यह  जो  सोरेन
 एजेंसियां  हैं  इनको  पेमेंट  रुपये  में  किया
 जायगा  या  सोरेन  एक्सचेंज  में  किया  जायगा,
 नगर  फॉरेन  एक्सचेंज  में  किया  जायगा  तो
 कितना  फोरन  'एक्सबॉज ज  उन  को  दिया
 जायगा  ?

 श्री  no  ना०  सिह :  यह  तो  इंडियन
 कम्पनी  होगी  ।

 श्री  रघुनाथ  सिंह  :  जो  फौरन  कोलैबरेटर्स
 हैं  उनको  पेमेंट  रुपी  में  करेंगे  या  फौरन  एक्सचेंज
 में  करेंगे  ?



 3687  Oral  Answers  VAISAKHA  1,  887  (SAKA)  Oral  Answers

 sit  fro  लाठ  सिह:  वह  तो  खुशी  में
 हम  करेंगे  ।

 Shri  Ranga:  Apart  from  our  general
 demand  that  the  issue  of  such  licences
 for  foreign  collaborations  and  so  on
 should  be  settled  not  by  the  Minister
 but  by  an  independent  commission,
 may  I  know  whether  in  all  those
 cases  where  the  relatives  or  the  near
 relatives  of  ministers,  like  this  T.  T.
 Krishnamachari  and  Sons,  are  there,
 whenever  they  ask  for  any  such  coi-
 laboration,  licence  and  permission  in-
 volving  foreign  exchange,  the  Gov-
 ernment  would  be  good  enough  to
 tefer  all  such  cases  to  an  independent
 commission  in  order  to  ४0५४२  themselves
 from  the  accusation  that  ministers’
 interests  are  given  more  importance
 than  the  interests  of  the  public?

 Shri  T.  N.  Singh:  I  think,  the  case
 referred  to  is  still  under  examination.
 That  is  enough  answer.  Therefore  I
 would  not  think  that  the  stage  has  at
 all  come  to  take  up  that  attitude.

 शो  भागवत  झा  आ्राजाद  :  क्‍या  यह
 वात  सच  नहीं  है  कि  विज्ञापन  की  जितनी
 कठिन  से  कठिन  परीक्षाएं  अथवा  टैक्स
 रक्खे  गये  हैं  उन  में  भारतीय  विज्ञापन
 एजेंसियों  ने  भ्र पनी  कीमत  दिखा  दी  है  ध्रौर
 वे  परीक्षा  में  पूरी  तरह  से  कामयाब  पाये
 गये  हैं  तो  फिर  क्या  कारण  है  कि  इस  बात
 के  बावजूद  भी  भारत  की  सरकार  इस  बात
 पर  कटिबद्ध  है  कि  वह  विदेशियों  को  बुलाये
 कौर  उन  का  कोलेबोरेशन  लेकर  यहां  अपनी
 भारतीय  विज्ञापन  एजेंसियों  को  समाप्त
 करना  चाहती  है  ?

 श्रीज्रि०  ना०  सिंह  :  मैं  यह  बता  देना
 चाहता  हूं  कि  इस  के  पहले  कौर  भी  मिलनी
 एजेंसियां  हैं  जोकि  i00  फीसदी  फोरन  हैं
 और  वे  पहले  से  चली  प्रा  रही  है,  अंग्रेज़ों
 के  ज़माने  से  चली  झा  रही  हैँ  -  इस  वक्‍त
 कोशिश  यह  की  जा  रही  है  कि  उन  में
 हिन्दुस्तानियों  के  शेयर्स  बढ़ें  ।
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 श्री  भागवत  झा  'झा जाव:  प्रत्यक्ष
 महोदय,  मेरे  प्रश्न  का  जवाब  नहीं  पाया  ।
 मैं  ने  पूछा  झाम  था  धौर  जवाब  इमली
 दिया  गया  है  1  मैं  ने  तो  पूछा  था  विदेशी
 कम्पनियों  को  यहां  से  समाप्त  करने  के
 बारे  में  शौर  वह  जवाब  देते  हैं  कि  बहुत  सी
 फौरन  कम्पनियां  इस  देश  में  हैं  जोकि  r00
 परसेंट  फौरन  हैं  ।  मैं  कहता  हूं  कि  उन  विदेशी
 कम्पनियों  को  यहां  पर  कम  होना  चाहिये  ।
 मैं  ने  पूछा  था  कि  विज्ञापन  के  मामले  में  क्या
 कोई  असेसमेंट  किया  गया  जिस  में  कि
 भारतीय  विज्ञापन  एजेंसियां  विफल  हुई
 हों  तो  नहों  ने  इस  का  जवाब  नहीं  दिया
 क्योंकि  भारतीय  विज्ञापन  एजेंसियां  प्रसफल
 सिद्ध  नहीं  हुई  हैं  तो  फिर  इस  तरह

 प्रत्यक्ष  महोदय:  माननीय  सदस्य  को
 इतनी  जल्दी  तेजी  में  जाकर  ऐस  नहीं  कहना
 चाहिए  ।  खाली  उन  के  लिए  इतना  ही  कह
 देना  काफ़ो  था  कि  मेरे  सवाल  का  जवाब
 नहीं  पाया  है  लेखराम  माननीय  सदस्य  इतना
 घबड़ा  गये  और  तेजी  में  आ  गये  कि  श्राम,
 इमली  की  बात  कह  बैठे  |  इसके  कहने  की
 क्या  ज़रूरत  थी  ?

 श्री  भागवत  झा  आजाद  :  _  भ्रध्यक्ष
 महोदय,  मैं  ने  कोई  ऐसी  गलत  तथा  भ्रनुचित
 बात  तो  नहीं  कही  है  क्‍योंकि  यह  श्राम  कौर
 इमली  हिन्दी  में  श्राम  प्रयोग  का  मुहावरा
 है  ।  इस  का  भ्र ौर  कोई  दूसरा  र्थ  उठीं  है  ।

 झ्रध्यक्ष  महोदय  :  कोशिश  यह  करनी
 चाहिए  कि  श्राम  शरीर  इमली  दोंनों  मिलाये
 जा  सकें  ।

 ह ।  fro  ना०  सिह  :  मैं  ने  यह  कहा
 कि  जितनी  ध्रौर  नई  कम्पनियां  वन  रही  हैं
 उन  में  भी  हिन्दुस्तानी  शेयर्स  बढ़ाने  की
 कोशिश  हो  रही  है  कौर  कई  00  परसेंट
 हिन्दुस्तानी  कम्पनियां  बन  गई  हैं  ।  दोनों
 बातें  हैं  t
 Shri  Ranga:  Sir,  I  made  ‘that  sug-

 gestion  that  whenever  there  are  ap=
 plications  from  the  Ministers’  sons  and
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 near  relatives,  they  should  send  them
 to  an  independent  tribunal  for  exami-
 nation.  Would  the  Government  be
 good  enough  in  their  own  interest  to
 refer  all  such  applications  to  an  in-
 dependent  tribunal  so  that  the  Gov-
 ernment  themselves  could  be  saved
 from  being  accused  of  showing  pre-
 ference  to  all  those  people  who  are  so
 very  close  to  these  65  Ministers  in  the
 Government?

 Shri  T.  N,  Singh:  That  is  a  sugges-
 tion.

 Dr.  L.  M,  Singhvi:  May  I  know  whe-
 ther  the  Government  have  laid  down
 any  conditions  in  respect  of  reptria-
 tion  of  dividend  income  of  these  joint
 ventures  and  whether  the  Government
 have  considered  that  the  superior  orga-
 niSing  techniques  cannot  be  implemen-
 ted  in  our  own  organisations  here  in
 India  without  importing  joint  ventures
 in  a  fleld  where  no  specialised  know-
 ledge  of  any  particular  kind  is  really
 required?  Is  it  not  really  an  incon-
 sistent  decision  devoid  of  any  policy
 consideration?

 Shri  T.  N,  Singh:  As  8  matter  of  fact,
 as  I  said,  the  second  one  is  yet  under
 consideration.  In  regard  to  the  first
 one,  We  are  going  to  have  a  very  strict
 control  in  regard  to  the  foreign  ex-
 change  and  other  questions.

 Shrimati  Renu  Chakravartty:  It  is
 a  most  unsatisfactory  answer.

 Shri  Harish  Chandra  Mathur:  I  think
 there  is  some  misunderstanding.  Per-
 haps  the  hon.  Minister  is  not  apprecia-
 ting  the  questions  that  have  been
 asked.  He  himself  says  that  there  are
 8  number  of  foreign  companies  and
 they  are  wanting  to  Indianise  them.
 Now,  in  spite  of  this  and  in  spite  of
 the  prima  facie  fact  that  there  is  no
 need  for  further  foreign  collaboration,
 the  question  is:  why  have  this  further
 foregin  collaboration?  The  question
 is  not  that  of  Indianising  wheat  is  al-
 ready  there.  Is  the  hon,  Minister
 aware  that  Air  India  gets  the  Ist
 Prize  even  in  the  international  com-
 petition  so  far  as  advertising  {s  con-
 cerned?  Are  you  not  insulting  our
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 own  talent  which  gets  ‘he  Ist  Prize  in
 the  interational  field  by  wanting  fore-
 ign  collaboration  when  there  is  no  need
 for  it?

 Shri  T.  N.  Singh:  I  hold  entirely  to
 the  view  that  we,  in  India,  are  capable
 of  looking  after  this  kind  of  business
 quite  satisfactorily.

 Shri  Ranga:  Very  good.  Then  why
 have  this  foreign  collaboration?

 Shri  T.  N.  Singh:  It  is  also  true  that
 a  particular  licence  was  granted  some-
 time  ago.  In  regard  to  the  second  one,
 I  have  said  that  it  is  under  examina-
 tion.  In  regard  to  the  first  one,  it  has
 already  been  granted  and  we  are  try-
 ing  to  have  a  strict  control

 Shrimati  Renu  Chakravartty:  Why
 did  you  grant  it?

 Shri  Harish  Chandra  Mathur:  Why
 did  you  have  it  when  we  can  do  it
 ourselves?  (Interruptions.)

 Mr,  Speaker:  Order,  crder.  Next
 Question.

 Shri  Joachim  Alva:  You  must  allow
 us  to  have  one-hour  discussion  on  this.

 Shri  Bhagwat  Jha  Azad:  Yes,  there
 should  be  a  discussion  on  this.

 Hirri  Mines
 +

 (Shri  S.  M.  Banerjee:
 |  Shri  Daji:

 Shri  Prabhat  Kar:
 Shrimati  Renu  Chakravartty:
 Shri  Indrajit  Gupta:

 |  Shrimati  Vimla  Devi:
 Will  the  Minister  of  Steel  and  Mines

 be  pleased  to  state:

 #1231,

 (a)  whether  it  is  a  fact  that  the
 Gencral  Manager  of  the  Bhilai  Steel
 Plant  has  given  permission  to  lease
 out  mining  areas  of  the  Hirri  mines
 for  20  years  to  two  private  contractors,
 Messrs.  Sataris  and  Co.,  and  Messra.
 K.  N.  Potdar  and  Co.;

 (b)  ॥  £0,  the  reasons  therefor;  and
 (c)  whether  it  s  also  a  fact  that  on

 a  reference  fram:  the  Madhya.  Pradesh
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 Government,  the  Manager,  Bhilai
 Steel  Plant  signed  a  no-objection  cer-
 tificate  for  the  grant  of  these  leases
 within  the  notified  mine  areas  of
 Hirri  mines?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel  and  Mines  (Shri  ए.  C.
 Sethi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (९)  No,  Sir.  No  objection  certificates
 have  only  been  granted  in  respect  of
 areas  outside  those  reserved  for  the
 Bhilai  Steel  Plant.

 Shri  S.  M.  Banerjee:  In  reply  to
 parts  (a)  and  (b)  of  the  question,
 the  hon.  Deputy  Minister  has  stated
 ‘No,  does  not  arise’.  He  has  also
 stated  that  no  objection  certificates
 have  been  granted  for  lease  outside
 the  reserved  area.  May  I  know  the
 terms  under  which  such  lease  has
 actually  been  given?

 Shri  P.  C.  Sethi:  There  is  a  reserv-
 ed  area  for  this,  which  is  about  480
 acres,  but  beyond  that  the  lease  has
 been  granted  after  the  no-objection
 certificate  was  given;  after  examining
 it  and  after  having  found  that  the  area
 is  not  workable,  the  lease  has  been
 granted  to  the  private  party.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  granting  of  such  lease  to
 a  private  party  will  not  affect  the
 public  sector  mines  in  that  area?

 Shri  P.  C.  Sethi:  No,  as  I  have
 already  stated  in  the  main  answer,
 this  has  been  granted  outside  the
 reserved  area.

 Shrimati  Renu  Chakravartty:  May
 I  know  the  grade  of  the  ore  in  this
 mining  area,  and  whether  in  view  of
 the  fact  that  the  Barsua  mines  at
 Rourkela  have  turned  out  to  be  a
 damp  squib  or  almost  a  failure,  the
 granting  of  these  Hirri  mine  areas
 to  the  private  sector,  instead  of  uti-
 lising  them  fully  for  our  publie  sector,
 is  a  wise  decision?
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 Shri  P.  C.  Sethi:  This  is  a  question
 of  grant  of  lease  for  dolomite  meant
 for  iron  ore.  As  far  as  dolomite  is
 concerned,  we  have  got  a_  reserved
 area  which  can  serve  for  about  50
 years.

 Shri  Basappa:  May  I  know  for  how
 many  years  the  ore  in  the  mining
 areas  reserved  for  Bhilai  is  sufficient,
 and  whether  care  has  been  taken  to
 see  that  that  will  not  be  adversely
 affected?

 Shri  P.  C.  Sethi:  I  have  just  said
 that  the  existing  lease  which  is  there
 for  the  public  sector  is  sufficient  for
 50  years.

 Automobile  Ancillaries
 #1232,  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  whether  the  inquiry  into  the
 prices  charged  by  the  Automobile
 Ancillary  Manufacturers  has  been
 completed;  and

 (b)  if  so,  the  principal  recommenda-
 tions  of  the  enquiring  body?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  Government  are  aware  that
 a  committee  of  inquiry  on  the  prob-
 lems  of  the  automobile  ancillaries  in
 this  country  was  appointed  under  the
 auspices  of  the  Indian  Productivity
 Council,  and  if  so,  the  conclusions
 and  findings  of  that  committce,  and
 to  what  extent  those  conclusions  and
 findings  have  been  implemented  by
 Government?

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  Ministry  of
 Industry  ang  Supply  (Shri  T.  N.
 Singh):  We  have  appointed  a  com-
 mittee  for  ancillaries,  under  the
 Indian  Productivity  Council,  and  I
 think  the  report  is  yet  to  be  receiv-
 ed.
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 Dr.  L.  M.  Singhvi:  I  am  referring to  the  earlier  committee,  and  I  had
 asked  whether  the  findings  and  recom-
 mendations  of  that  committee  had
 been  implemented  already  or  not.
 The  answer  given  by  the  hon.  Minis-
 ter  is  not  at  all  satisfactory.

 Oral  Answers

 Shri  प्र,  N.  Singh:  I  shall  have  to
 find  out  about  it;  I  shall  require
 notice.

 Shri  T.  N.  Singh:  May  I  know
 whether  Government  have  any  evi-
 dence  with  them  that  the  ancillaries
 in  this  country  are  too  highly  priced
 and  that  this  factor  adds  to  fhe  cost
 of  the  end-product,  and  whether  this
 is  also  covered  by  the  terms  of
 reference  of  the  proposed  new  com-
 mittee?

 Shri  T.  N.  Singh:  This  charge  of
 the  price  being  high  is  being  made
 by  the  main  producers  against  the
 ancillary  units,  and  by  the  ancillary
 producers  against  the  main  producers,
 and  this  has  been  going  on.  That  is
 why  we  are  making  an  enquiry  into
 the  cost  structure  of  these  things.

 Dr.  Sarojini  Mahishi:  May  I  know
 the  terms  of  reference  of  the  com-
 mittee  and  how  long  they  will  take
 to  submit  their  report?

 Shri  T.  N.  Singh:  It  is  not  a  com-
 mi'tee.  We  have  appointed  certain
 cost  accountants  to  go  into  each  indi-
 vidual  case  of  the  ancillary  parts.

 Shri  Shivaji  Rao  S.  Deshmukh:
 May  I  know  the  basis  of  the  Govern-
 ment’s  present  pricing  policy  for
 automobiles,  and  whether  it  is  based
 on  the  ancillary  prices  in  the  countries
 of  origin  of  the  imports  or  whether
 it  is  based  on  the  open  market  prices
 in  India?

 Shri  T.  N.  Singh:  The  main  ques-
 tlon  relates  only  to  ancillaries  pro-
 duced  for  vehicles.

 Mr.  Speaker:  That  is  too  general
 &  question,
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 Foreign  Collaboration

 +
 #1233,  JS  Shri  Onkar  Lal  Berwa:

 \  Shri  Indrajit  Gupta:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  state:

 (a)  whether  any  letters  of  intent
 have  been  issued  to  foreign  business-
 men  desirous  of  entering  into  colla-
 boration  agreements  with  the  Indian
 nationals  from  December,  964  to
 date;

 (b)  if  so,  the  particulars  of  the
 foreign  parties  concerned;  and

 (c)  the  field  in  which  collaboration
 is  being  sought  by  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House.

 STATEMENT

 (a)  to  (c).  Since  December,  964
 letters  of  preliminary  approval  have
 been  issued  direct  to  a  foreign  party
 in  respect  of  two  ९४४०5  only.

 2.  The  foreign  parties  concerned
 are  reo)  Mr.  J.  R.  Joyce  of  M/s.
 Organon  Laboratories  Ltd.,  London
 and  (2)  M/s.  Stein  Atkinson  Stordy
 Ltd.,  U.K.  The  former  scheme  is  for
 the  setting  up  of  a  new  undertaking
 in  India  for  the  manufacture  of
 intermediates  and  non-steroids,  while
 the  latter  is  for  the  setting  up  of  a  new
 industrial  undertaking  at  Calcutta  for
 the  manufacture  of  various  types  of
 industrial  furnaces.  The  investment
 in  fixed  assets  in  the  second  scheme
 is  less  than  Rs.  25  lakhs.

 aff  झोंककर  लाल  बैरवा  :  मैं  यह  जानना
 चाहता  हूं  कि  किन  किन  देशों  से  इस  तरह
 के  समाचार  प्राप्त  हुए  हैं  ब्रोकर  इन  दो  पार्टियों
 को  किस  आपराधिक  पर  चुना  गया  है  ।
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 उद्योग  तथा  संभरण  मंत्रालय  में  भारी
 इंजीनियरिंग  तथा  उद्योग  मंत्री  (श्री  त्रि
 नात  बहु)  यह  तो  पहले  ही  इस  हाउस  में,
 दौर  बाहर  भी,  बनाया  जा  चुका  है  कि  बाहर
 के  लोगों  को  भी  लैटर  ग्राफ़  इस्टेट  दिये  जे!
 सकते  हैं  लेकिन  लहरों  केवल  इडियन
 कम्पनी  को  ही  दिया  जायेगा  tv  मैंने  अपने
 मंत्रालय  की  डिबेट  का  जवाब  देते  हुए  इस
 हाउस  में  बताया  था  कि  पहले  भी  ऐसा  होता
 था  और  पहले  तो  ज्यादा  कैसी  हुए  हैं,
 जब  कि  इस  माल  केवल दो  कैसे  हुए  हैं  ।

 श्री  बेकार  लाल  बैरवा  :  इस  झा शय-
 पत्न  की  शतं  क्या  हैं,  जिस  के  अनुसार  वे
 भारत  के  नागरिकों  के  साथ  व्यापार  करने
 को  तैयार  हैं  ?

 गयी  fino  Ato  सिह  :  लेटर  आफ़  इन्टेन्ट
 की  शर्त  यह  रहती  है  कि  वह  उद्योग  हमारे
 अनुसार  हो,  हम  मन्जूर  करें  कि  ऐसा  उद्योग
 अलावा  जा  सकता  है  ।  इंडियन  कम्पनी  के
 साथ  फ़ारेन  फर्म  की  'डीटेल्स  साफ़  टीजे
 तो  बाद  में  तय  की  जा  सकती  हैं  ।  इस  वक्‍त
 खाली  मोटे  तौर  पर  आशय  की  सूचना  दी
 जाती  है  ।

 Shrimati  Ramdulari  Sinha:  Would
 Government  like  collaboration  with
 foreigners  in  state  undertakings  also?

 If  yes,  under  what  conditions?  If
 not,  why  not?

 Shri  T.  N.  Singh:  We  have  no
 blanket  rule  against  it.  As  a  matter
 of  fact,  there  are  certain  cases  where
 we  have  collaboration  with  private
 parties.  The  Oil  India,  Assam,  is  one
 of  them.  So  is  the  Gunmia  factory.
 There  have  been  such  cases.  Decision
 is  taken  in  all  these  cases  on  merits.

 Sbri  P.  R.  Chakraverti:  Have  Gov-
 ernment  fixed  any  norms  under  which
 agreements  are  to  be  arrived  at?  If
 so,  what  are  they?

 Shri  Bibudhendra  Misra:  They  have
 stated  that  the  final  proposal  should
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 come  within  six  months.  It  has  been
 made  clear  to  them  that  arrangements for  the  import  of  machinery  and  issue
 of  capital  should  be  settled  to  the
 satisfaction  of  Government;  the  pro-
 posed  undertaking  should  organise
 scientific  cultivation  of  the  roots  in
 the  country  from  which  they  would
 prepare  the  intermediaries;  produc-
 tion  should  start  strictly  from  locally
 available  roots.  These  are  some  of
 the  conditions.

 Shri  P.  Venkatasubbaiah:  Are  any
 foreign  offers  of  collaboration  with
 Indian  businessmen  being  routed  by
 the  Government  of  India  and  only
 after  their  acceptance  the  agreements
 are  entered  into;  or  can  they  indc-
 pendently  do  it?

 Shri  Bibudhendra  Misra:  All  the
 collaboration  agreements  are  subject
 to  the  scrutiny  of  the  Ministry  con-
 cerned.

 Shri  Bhagwat  Jha  Azad:  Are  these
 letters  of  intent,  which  have  lately
 become  very  famous  with  the  Gov-
 ernment  of  India,  given  to  these
 foreign  collaborators  before  asking
 the  Indian  public  houses—this  is
 what  Shri  T.  T.  Krishnamachari  cal-
 led  them,  public  houses  of  India—
 whether  they  would  be  able  to  do  it
 themselves  wholly  or  they  are  not
 asked  beforehand?

 Shri  T.  N.  Singh:  The  system  of
 letter  of  intent  was  introduced
 because  it  was  felt  that  there  wer:
 certain  persons  who  were  trying  ito
 get  all  the  licences.  In  order  to
 broadbase  the  Indian  parties  and
 ensure  better  selection,  it  was  thought
 that  it  might  be  decided  later  a:  to
 which  Indian  party  would  get  the
 Teal  licence.

 Shri  Bhagwat  Jha  Azad:  Broadhus.
 ing  will  be  in  India  or  abroad?

 Shri  T.  N.  Singh:  In  India.  °
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 Economic  Collaboration  with
 Australia
 +

 _  Shrimati  Maimoona  Sultan:
 °234.  2  Shri  L.  N.  Bhanja  Deo:

 [  Shri  R.  S.  Pandey:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  he

 held  discussions  with  the  Govern-
 ment  of  Australia  during  his  recent
 visit  there  to  examine  the  scope  for
 increased  trade  and  economic  colla-
 boration  between  the  two  countries;

 (b)  if  so,  the  nature  of  the  discus-
 sions  held;  and

 (c)  whether  any  agreement  has
 been  signed  between  the  two  countries
 as  a  result  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  The  discussions  covered  a  wide
 range  of  subjects  including  the  pros-
 pects  of  increased  trade  in  engineer-
 ing  and  chemical  products,  the  scope
 for  joint  ventures  in  industry,  Jute
 products  and  the  inhibiting  effects
 of  the  Australian  tariffs  and  tariff
 system  on  imports  from  India.  The
 attitudes  of  the  two  countries  to
 various  measures  that  are  necessary
 to  assist  the  trade  of  developing
 countries  were  also  discussed.

 (c)  No  formal  agreement  was
 signed  but  a  joint  communique  was
 issucd  at  the  end  of  the  talks.  A
 copy  of  the  communique  issued  by
 the  Deputy  Prime  Minister  of  Aus-
 tralia  at  the  end  of  our  talks  is  laid
 On  the  Table  of  the  House.  [Placed
 im  Library,  see  No.  LT-4369/65].

 Shrimati  Maimoona  Sultan:  In
 view  of  the  scope  for  economic  col-
 laboration  between  Australia  and
 this  country,  is  any  arrangement
 being  made  for  a_  delegation  from
 that  country  to  visit  our  country  to
 see’  if  there  is  any  scope  for  joint
 ventures?  If  there  is  such  a  move,
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 what  is  the  broad  picture,  what  are
 the  broad  outlines  of  the  projects
 likely  to  be  taken  up  for  such  colla-
 boration?

 Shri  Manubhai  Shah:  A_high-
 powered  business  delegation  ‘from
 Australia  is  expected  here  very  soon;
 firms  that  are  likely  to  take  interest
 are  those  dealing  with  the  wool
 industry,  meat  industry,  dairy  and
 dairy  products  and  various  other
 medium-type  of  engineering  indus-
 tries.

 2.00  hrs.
 SHORT  NOTICE  QUESTIONS

 New  York  World  Fair
 +

 J  Shri  Bari  Vishnu  Kamath: 8.  No.
 ty  shri  P.  C.  Borooah:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  India  Pavilion  in
 the  second  session  of  New  York
 World  Fair  has  been  expanded,
 improved  and  embellished,  as  eom-
 pared  to  what  it  was  during  the  first
 session;  and

 (b)  if  so,  the  salient  features  and
 attraction  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Taking
 into  account  the  display  require-
 ments  during  both  the  sessions  of  the
 New  York  World  Fair,  ie.,  in  964
 and  1965,  the  India  Pavilion  was
 built  with  two  floors.  As  such  no
 expansion  of  the  size  of  the  pavilion
 could  be  possible  in  the  965  session.
 However,  the  displays  on  both  the
 floors  have  been  considerably  improv-
 ed  with  the  object  of  making  a  more
 forceful  impact  on  the  visiting  and
 purchasing  public,  in  the  light  of  the
 observations  and  comments  made  in
 the  previous  session  of  the  Fair.

 The  principal  new  attractions  in
 the  pavilion  during  the  Second  Ses-
 sion  are:
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 (i)  three  additional  bronze  art
 pieces—Vinadhara  Dakshina
 Moorthy  and  Sundara  Murthi
 Nayanar  from  the  Tanjore
 Art  Gallery  and  Nataraja
 from  the  Madras  Museum;

 ‘@i)  Colour  transparencies,  depi-
 cting  seasons,  and  _  fabrics
 with  new  designs  produced
 by  Handloom  Design  _Insti-
 tute  and  Madras  _handker-
 chiefs;

 iii)  Continuous  projection  of
 documentaries  on  India,  its
 land  and  people  and  _  their
 achievements;

 iv)  Enlargement  of  the  Section
 devoted  to  display  of  mill-
 made  textiles,  khadi  and
 silk  fabrics  and  jewellery?

 Ww  -  It  is  also  proposed  to  have  a
 weaver  demonstrating  the
 artistic  handloom  weaving  in
 the  pavilion  itself;

 (vi)  New  display  in  the  Atomic
 Energy  Section  highlighting
 the  precision  electronic  equip-
 ments  produced  by  Trombay
 establishments;
 The  manufactured  section  in
 the  upper  floor  contains  new
 varieties  of  light  engineering
 goods,  tools,  instruments  and
 gadgets.

 (vii)

 Shri  Hari  Vishnu  Kamath:  Consi-
 dering  that  the  location  of  the  India

 _pavilion  in  close  proximity  to  the
 gigantic  United  States  pavilion—I
 saw  it  myself  last  year,  that  is  how
 I  know  it—tended  to  dwarf  the  India
 pavilion  in  perspective,  why  did  the
 Government  not  consider  a  change  of
 location  or  site  for  the  India  pavi-
 lion?  What  was  the  number  of  visi-
 tors  to  the  India  pavilion  last  year,
 and  how  does  it  compare  with  the
 number  of  visitors  to  the  other  pavi-
 lions  in  the  Fair?

 Shri  Manubhai  Shah:  I  am  grate
 ful  to  the  hon.  Member  for  having
 visited  the  pavilion  during  his  last
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 visit  to  New  York  and  for  his
 complimentary  remarks  after  his  re-
 turn.

 The  pavilion  is  situated  close  to  a
 gigantic  one,  and  it  has  both  advan-
 tages  and  disadvantages.  It  is  not
 possible  today  to  shift  it  from  one
 place  to  another,  because  the  cons-
 truction  itself  costs  about  a  crore  of
 rupees,  and  no  such  vacant  places  are
 available.  But  the  advantage  is  this,
 that  here  is  a  small  pavilion  with
 great  artistic  and  cultural  back-
 ground  and  content,  compared  to  an-
 other  which  is  a  gigantic  one  with
 only  some  machines.  I  would  not
 like  to  compare  them,  but  of  the  two
 pavilions  people  have  praised  this
 pavilion  far  more  than  the  other  one
 of  big  size.

 Secondly,  the  number  of  visitors
 last  year  was  about  है  million,  and
 this  year  we  expect  5  million.

 Shri  Hari  Vishnu  Kamath:  Is_  the
 Minister  aware  that  among  the  ex-
 hibits  in  the  neighbouring  Pakistan
 pavilion—it  was  there  last  year:  any-
 way,  I  do  not  know  whether  it  is  still
 so  this  year—was  a  preposterous  one
 which,  referring  to  the  Mohenjadaro
 and  Harappa  excavations,  described
 the  5,000  year  old  Pakistani  civilisa-
 tion;  if  so,  has  the  Government  made
 any  efforts  to  put  up  exhibits  for  the
 rectification  of  history,  and  to  edu-
 cate  and  inform  foreign  visitors  with
 regard  to  our  political  history  parti-
 cularly  with  regard  to  our  freedom  st-
 ruggle  and  the  subsequent  aggression
 of  China  against  India?

 Shri  Manubhai  Shah:  Many  of  the
 historical  events  which  the  hon.
 Member  has  mentioned  are  depicted
 in  our  pavilion.  As  a  matter  of  fact,
 the  whole  history  of  Indian  mytho-
 logy,  the  Vedas,  various  sculptures
 and  temples  have  been  vividly  de-
 monstrated.  It  is  true  that  the  Pakis-
 tan  pavilion,  which  I  also  visited,
 does  contain  a  reference  to  8,000,
 years  of  Pakistani  civilisation.  Pakis-
 tan  was  a  part  of  India.  When  I  asked
 the  Director  of  the  Exhibition  there,
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 he  said  they  had  a  right  to  say  that
 they  were  a  part  of  Indian  continent.
 Mohanjedaro,  Harappa  and  Taxila,
 are  completely  Indian.  That  is  not
 a  point  on  which  anybody  can  protest
 or  take  objection  to.

 Shri  Hari  Vishnu  Kamath:  No  pro-
 test,  but  rectification.

 Shri  Manubhai  Shah:  We  are
 proud  they  also  exhibit.

 श्री बा गड़ो  :  उनका  खर्चा  किसने
 दिया  है  ?

 श्री  ज०  ब0  सिह  :  ऐसा  नहीं  होना
 चाहिये  कि  कुछ  दिन  के  बाद  क्लेम  करना
 शुरू  कर  दें  ।

 श्री  सुभाष  शाह  :  कोई  क्लेम  नहीं
 करेगा  ।  जब  तक  हाउस  मौजूद  है,  कौन
 क्लेम  कर  सकता  है  ।

 Shri  Hari  Vishnu  Kamath:  Let
 him  answer  the  question  fully.

 Mr.  Speaker:  He  has  answered.
 Shri  Har!  Vishnu  Kamath:  The  se-

 cond  part  of  my  question  was  whe-
 ther  Government  have  made  any  ef-
 forts  to  put  up  exhibits  for  the  recti-
 fication  of  history  and  to  educate  and
 inform  foreign  visitors  with  regard
 to  our  past  political  history,  with  re-
 gard  to  our  freedom  struggle  and  the
 later  aggression  of  China  against
 India.

 Shri  Manubhai  Shah:  Our  struggle
 for  political  freedom  has  been  vividly
 depicted,  how  India  won  the  struggle
 for  Independence,  how  since  Indepen-
 dence  in  seventeen  years  we  have
 transformed  this  land  by  an  indus-
 trial,  cconomic,  social  revolution.
 But  as  far  as  Chinese  aggression  is
 concerned,  we  do  not  think  that  that
 pavilion  was  the  place  where  we
 should  do  things  of  that  kind.

 Shri  J.  B.  Kripalani:  Have  you  de-
 picted  how  we  lost  our  territory  to
 China  and  Pakistan?
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 Shri  P.  0.  Borogah;  May  I  know

 whether  it  is  a  fact  that  the  famous
 and  artistically  high  Assam  silk  was
 not  displayed  in  the  New  York  World
 Fair  last  year  and  in  the  present  year
 also?  The  Minister  gave  us  a  list  of
 articles  now  displayed  and  there  also
 I  find  that  the  Assam  silk’s  name
 was  missing.  May  I  know  the  reason
 for  this  and  whether  this  item  is
 going  to  be  included  for  display  in
 the  future  fairs?

 Shri  Manubhai  Shah:  We  have  had
 36,000  sq.  feet  and  the  whole  of
 India  could  not  be  contained  in  that.
 The  artistes  went  into  the  best  art
 pieces  in  the  country,  Nataraja  from
 Madras  and  the  other  two  Gods’  sta-
 tues  were  considered  to  be  a  few  of
 the  most  artistic  things  in  India  and
 they  had  been  taken  there.  We  can
 go  by  the  physical  space  which  could
 contain  these  things.

 Shri  P.  C.  Borcoah:  Why  was  Assam
 silk  not  there?  That  is  my  point.

 Shri  Manabhai  Shah:  So  far  as
 Assam  Handlooms  are  concerned,  a
 girl  from  Assam  was  there  even
 weaving  Assam  silk.

 sit  were  लाल  बैरवा  :  गत  वर्ष
 जिस  तरह  से  वहां  पर  भारतीय  लड़कियों
 को  नाट्य  के  लिए  वहां  ले  गये  थे,  उस  तरह
 से  इस  साल  भी  क्‍या  उनको  ले  जायेंगे  ?

 शी  सुभाष  शाह  :  कसी  को  नहीं
 ले  गये  थे  ।

 भरी  भागवत  झा  आजाद:  पिछले  वर्ष
 न्यूयार्क  में  भारतीय  पंडाल  को  देखने  के  !
 बाद  यह  मैं  निश्चयात्मक  रूप  से  कह  सकता
 हूं  कि  हमारे  पंडाल  में  उन्नति  हुई  है  in  लेकिन
 क्या  यह  बात  सच  नहीं  है  कि  चाहे  भारतीय
 पंडाल  में  जो  चीजें  थीं  वे  पहले  से  अच्छी  थीं
 तो  भी  और  देशों  के  पंडाल  हम  से  कहीं  आगे
 बढ़  चुके  थे  ?  क्‍या  सरकार  इस  को  नहीं
 मानती  है  कि  अमरीकी  पा डाल  या  जनरल
 मोटर्स  के  डिजाइन  जो  वाल  डिजनी  द्वारा
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 बनाये  गये  थे  वे  कहीं  भ्रच्छे  थे  कौर  उस
 तरह  के  डिज़ाइन  बनाने  में  कया  भारत  भी
 समर्थ  हो  सकता  है  ?

 श्री  सुभाष  शाह  :  इसके  बारे  में  दो
 मत  ज़रूर  हो  सकते  हैं  ।  वैसे  जिन  लोगों  ने
 सारे  पैविलियन  देखे  हैं  व ेलोग  हमारे  पैविलियन
 को  दूसरा  नम्बर  देते  हैं  साठ  सौ  में  से,  स्पेन
 के  पैविलियन  को  छोड़  कर  ।  लेकिन  फिर  भी
 इसके  बारे  में  मतभेद  हो  सकता  है  ।  लेकिन
 जहां  तक  वाल  डिजनी  जनरल  मोट  का
 सवाल  है  उन्होंने  अस्सी  करोड़  रुपया  और
 साठ  करोड़  रुपया  खर्च  किया  है  t  हमारे
 पास  डेढ़  करोड़  रुपया  था  ।  उतना  तो
 हम  खर्च  नहीं  कर  सकते  थे  t  लेकिन
 जितना  डेढ़  करोड़  में  हो  सकता  था,
 ज्यादा  से  ज्यादा  करने  की  कोशिश  की
 गई  है  ।

 Shri  Hem  Barua:  Thanks  to  ithe
 efforts  of  our  energetic  Minister,  this
 pavilion  in  New  York  has  depicted
 everything,  a  whole  range  of  things
 from  mythology  to  history.  May  I
 know  whether  Government  had  pro-
 posed  to  display  there  how  India  had
 lost  territory  to  the  Chinese  and  now
 to  Pakistan  also?

 Shri  Ranga:  I  also  had  the  honour  of
 visiting  this  and  found  it  to  be  a  jewel
 exhibition.  I  was  very  much  pleased
 with  it.  What  I  would  like  to  say
 now  and  what  was  in  fact  expressed
 by  some  of  our  people  there  is  whether
 efforts  cannot  be  made  even  now  to
 allow  some  of  our  people  to  open  two
 or  three  more  shops  there  and  exhibit
 and  sell  our  Indian  products  so_  that
 the  advantage  of  this  exhibition  could
 be  taken  to  popularise  our  commo-
 dities?

 Shri  Manubhai  Shah:  It  is  a  good
 suggestion  for  action.  We  have
 already  taken  eight  stalls  in  the  inter-
 national  Plaza.  If  the  hon.  Member
 can  find  somebody  who  can  really  sell
 his  goods  and  We  find  the  goods  to  be
 of  exceptionally  high  standard,  we
 shall  certainly  help.
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 श्री  बागड़ोर  :  श्रीमती  इंदिरा  गांधी
 जो  गई  थीं  निजी  खर्च  पर  गई  थीं
 या  सरकार  ने  वह  खर्चा  दिया  था  ?

 श्री  मनुभाई  शाह  :  यह  बात  पहले
 ही  हो  चुकी  है  वह  प्रम रिकी  सरकार
 की  मेहमान  के  तौर  पर  गई  थीं  ।
 मेहमान  का  मतलब  यह  नहीं  था  कि
 खर्चा  वह  दें  ।  हम  उसे  स्वीकार  भी
 नहीं  करते  ।  वह  एडवाइजरी  कमेटी  की
 चेयरमन  थीं  ।  हम  बड़े  भ्र हसान मन्द  हैं
 कि  उन्हों  ने  बड़ा  अच्छा  काम  कर  के  पैविलियन
 बनाया  ।

 घो बागड़ी  :  खर्चा  किस  ने  दिया,  यह
 नहीं  बनाया  गया  ।

 ह ।  जगवेव  सिंह  सिद्धान्तों  :  खर्चा  किसने
 दया  यह  तो  बतलाइये  ।

 डा0  रास  मनोहर  लोहिया  :  सवाल
 यह  था  कि  खर्चा  किसने  दिया  ।

 Shri  Manubhaj  Shah:  I  shall  explain
 it,  though  I  have  laid  a  statement  on
 it  already.  Because  she  had  gone  also
 on  some  other  lecture  tour,  she  did
 not  draw  the  whole  amount  from  us
 but  only  a  limited  amount  in  spite
 of  our  request  that  she  should  repre-
 sent  the  Government  of  India.

 डा०  रास  मनोहर  लोहिया  :  मेरी
 समझ  में  नहीं  शा  रहा  है,  वह  कैसे  बोल
 रहे  हैं  ।  प्रक्रिया  सरकार  की  तरफ  से
 वह  बुलाई  गई  ।  खर्चा  किसने  किया,  यह
 मंत्री  जी  बतलायें  t

 st  मनुभाई  शाह  :  स्टेटमेंट  हाउस
 के  सामने  रक्खा  जा  चुका  है  |  माननीय
 सदस्य  पूछेंगे  तो  हम  फिर  रख  देंगे  ।

 एक  माननोय  सदस्य  :  खर्चा  किसने
 दिया  है  ?

 जो  मनु भाई  शाह  :  सारा  खर्चा  स्टेटमेंट
 में  दिया  हुआ  है  t
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 wenn  महोदय  :  मंत्री  महोदय  कहते
 हैं  कि  स्टेटमेंट  टेबल  पर  रख  दिया  गया
 है  Y

 भो मनु भाई  शाह  :  संसद्‌  को  ज़रूरत
 होगी  तो  हम  फिर  बतला  देंगे  ।

 घटना  में  कोयले  को  कमी

 +
 भट्ठा0  ना0  तिवारी  !

 “WOR  0.
 SS  बो  राजशेखर  प्रसाद  सिह  :

 क्या  इस्पात  कौर  खान  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पटना  में
 कोयले  की  बहुत  कमी  हो  गई  है  जैसा  कि
 पटना  के  जिलाधीश  ने  3  मई,  965  के
 “इंडियन  नेशन'  में  प्रकाशित  अ्रपने  वक्तव्य
 में  कहा  है  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं  ;  ब्रोकर

 (ग)  स्थिति  को  सुधारने  के  लिये
 क्या  प्रयत्न  किये  गये  है  ?
 The  Parliamentary  Secretary  to

 the  Minister  of  Steel  and  Mines  (Shri
 ‘Thimmaiah):  (a)  to  (c).  There  has
 been  no  report  of  shortage  of  coal  as
 such  at  Patna  or  elsewhere.  However,
 some  shortage  of  soft  coke  is  reported
 to  have  occurred  at  Patna  for  the  last
 few  days  due  to  in-sufficient  availabi-
 lity  of  four  wheeler  wagons,  and
 diversion  of  public  transport  vehicles
 for  defence  purposes.  At  the  request
 ‘of  the  State  Government  of  Bihar,
 special  steps  have  been  taken  tomove
 to  Patna  two  rakes  of  35  wagons  each,
 of  soft  coke  on  the  3rd  and  6th  May,
 1965.  This  will  meet  its  full  require-
 ments  for  about  a  month.

 stato  ना०0  तिवारी  :  क्‍या  सर-
 कार  को  पता  है  कि  पटना  के  नागरिकों
 को  एक  दो  शाम  बिना  चूल्हा  जलाये
 रहना  पड़ा  कोयले  के  अभाव  में,  भ्र ौर
 कोयले  के  दाम  इतने  बढ़  गये  थे  कि
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 उसे  हर  आभ् रा दमी  खरीद  नहीं  सकता
 था  tT

 इस्पात  ध्रौर  खान  मंत्रालय  में  उप  मंत्री
 (श्री  So  चचा  सेठी)  :  ठीक  है,

 यह  कठिनाई  जरूर  हुई  होगी  लेकिन  बात
 यह  है  कि  जो  वर्क्स  कोयला  ले  जाती
 हैं  उनको  रिक्विजिशन  कर  लिया  गया
 डिफेन्स  परपज़ेज़  के  लिये  ।  रेलवे  बैग
 के  न  पहुंचने  से  कोयला  नहीं  लाया
 जा  सका,  लेकिन  शब  इन्तजाम  हो  गया
 है  t

 झोल  ना०  तिवारी:  क्‍या  य
 सही  नहीं  है  कि  रेलवे  मंत्रालय  बाह
 बार  कहता  है  कि  कोयले  के  लिये
 गाड़ियों  का  प्रभाव  नहीं  है,  शौर  श्राप
 कहते  हैं  कि  कोयले  के  लिये  गाड़ियों  का
 प्रभाव  है,  इन  दोनों  बातों  का  मेल  कैसे  हो
 सकता  है  t

 श्रीधर  शे  सेठी 1  असल  बात  यह
 है  कि  बहुत  से  बैग  तो  भेजे  नहीं
 जा  सकते  और  जो  रेलवे  की  फ़ोर
 व्हीलर  वेहिकल  हैं  उनकी  सप्लाई
 रेस्ट्रिक्देड  है  ।  इसकी  वजह  से  कभी-
 नाई  हुई  ।  लेकिन  फिर  उसका  इन्स-
 जाम  कर  लिया  गया  है  कौर  35  बैग
 के  दो  टुकड़े  भेजने  का  प्रबन्ध  हो  गया
 है।

 शमी  भागवत  झा  'आजाद:.  माननीय
 मंत्री  जी  ने  बतलाया  कि  चुंकि  वेहिकल्स
 को  डिफेन्स  'परपज़ेज़  के  लिये  ध्रौर  जगह
 पर  स्थानान्तरित  कर  दिया  गया  था
 इसलिये  कठिनाई  हुई  ।  तो  मैं  जानना
 चाहता  हूं  कि  क्‍या  कोयला  रोज  ले
 जाया  जाता  है  या  कि  वहां  पर  रक्खा
 हुआ  है  ।  कया  इसके  लिये  कोई  सरकारी
 भण्डार  या  स्टोर  हाउस  है।  किस
 तरह  से  इसका  इन्तजाम  किया  जाता
 है
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 Shri  P.  0.  Sethi:  There  is  no  store
 as  far  as  Patna  is  concerned.  The  coal
 is  transported  there  either  by  the  rail-
 way  or  by  trucks.

 Shri  S.  M,  Banerjee:  May  I  know
 whether  it  is  a  fact  that  not  only  in
 Patna  but  all  the  places  beyond
 Moghul  Sarai  face  a  serious  crisis  of
 soft  coke  for  defence  purposes,  and
 ‘whether  this  permanent  or  rather
 chronic  difficulty  has  been  experienced
 -and,  if  so,  what  steps  have  been  taken
 in  this  regard?

 Shri  Thimmaiah:  The  exact  place
 where  the  soft  coke  is  available  can-
 not  be  known  to  the  Coal  Controller
 because  we  have  removed  the  control
 over  the  distribution  of  soft  coke,  and
 therefore  the  consumers  directly  in-
 dent  the  coke  from  the  railway  autho-
 Tities.  The  only  authority  which  can
 know  the  exact  place  where  the  soft
 ‘eoke  is  not  available  or  is  in  shortage
 is  the  State  Government.  Therefore,
 in  order  to  ensure  the  equitable  avail-
 ability  of  soft  coke  in  the  States,  we
 have  requested  the  State  Governments
 to  sponsor  the  movement,  to  Bihar,
 of  soft  coke  through  their  various
 agents  and  thereby  the  position  will
 be  improved,

 Shri  P.  R.  Chakraverti:  May  I  know
 whether  it  is  a  fact  that  the  indus-
 trialists  in  the  Jharia  area  have  been
 complaining  of  the  slump  in  coal  trade,
 because  of  the  accumulation  of  stocks
 at  the  pithead  and  if  so,  whether  Gov-
 ernment  tried  to  have  their  coopera-
 tion  in  this  matter  of  regular  supply
 of  coal  to  Patna?

 Shri  Thimmaiah:  We  have  stated
 On  the  floor  of  the  House  several  times
 the  reason  for  the  slump  in  demand
 for  coal.  I  cannot  tell  him  every  de-
 tail,  but  steps  have  been  taken  to  im-
 prove  the  position.

 कम  खुद  कछवाय  :  मंत्री  जी  ने
 बतलाया  कि  डिफेन्स  के  कारण  वेगास  नहीं
 जा  पाये  ।  तो  क्‍या  पहले  से  सरकार  के  ध्यान
 में  नहीं  था  कि  वहां  हाहाकार  मच  जायेगा
 कोयले  के  ड्रा भाव  में  ।  क्या  भविष्य  के  लिये
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 सरकार  का  यह  विचार  है  कि  हमेशा  कोयले
 का  स्टाक  रहे  ताकि  जनता  को  कठिनाई  न
 उठानी  पड़े  ।

 थी प्र  Mo  सेठी  :  मैं  ने  यह  कहा
 था  कि  डिफेन्स  के  लिये  'बैग  ले  लिये  गये  ।
 पब्लिक  ट्रिक्स  डिफेन्स  के  लिये  नहीं  लिये
 गये  थे  ।

 को  हुकम  चंद  कछु बाय  :  भविष्य  के
 लिये  क्‍या  स्टाक  रखने  का  विचार  है  ।

 WRITTEN  ANSWERS
 TIONS

 TO  QUES-

 Rice  Milling  Equipment
 #1229,  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Industry  and  Supply be  pleased  to  state:
 (a)  whether  the  possibility  and  pro-

 gramme  of  development  of  rice  mill-
 ing  equipment  in  the  country  have
 been  considered;  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Industry  and  Supply  (Shri
 Bibhudhendra  Misra):  (a)  and  (b).
 The  indigenous  production  of  rice
 milling  equipment  is  already  estab-
 lished  in  the  country.  Government
 have  also  initiated  a  pilot  study  to
 evaluate  modern  techniques  and
 equipment  with  a  view  to  see  whether
 increased  yields  could  be  achieved.  The
 results  of  this  study  are  awaited,

 है बी  इंजीनियरिंग  कारपोरेशन,  रांची

 1235,  श्री  सिद्धेश्वर  प्रसाद  :  कया
 उद्योग  तथा  संभरण  मन्त्री  9  अप्रैल,  965
 के  तारांकित  प्रश्न  सख्या  820  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हैवी  हजीनियरिंग  कारपो-
 रेशन,  रांची  में  हुए  भ्रग्निकाण्ड  के  बारे  में  जांच
 पूरी  हो  गयी  है  ?
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 (a)  यदि  हां,  तो  उसकी  उपपत्तियां
 क्या  हैं  ;  और

 (ग)  उन  पर  क्या  कार्यवाही  की  गई  है  ?

 उद्योग  तथा  सं  चरण  मंत्रालय  में  उप-
 मंत्री  (श्री  विमुख  मिश्रा:  (क)  पुलिस
 द्वारा  जांच-पड़ताल  की  जा  रही  है  जिसने
 भाग  लगाने  का  मामला  दर्ज  किया.  हुमा  है  |

 (ख)  ध्रौर  (7),  प्रश्न  ही  नद्दी  उठते  ।

 Production  of  Gasiline  from  coal

 1236.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 taken  note  of  the  successful  experi-
 ments  carried  out  in  West  Germany,
 the  USA,  the  US.S.R.  and  South
 Africa  for  production  of  Gasoline
 from  surplus  coal;  and

 (b)  if  so,  whether  Government
 propose  to  introduce  schemes  for
 production  of  gasoline  from  coal  in
 order  to  tide  over  the  sharp  fall  in
 the  demand  of  low  grade  coal?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  The  Coun-
 cil  of  Scientific  and  Industrial
 Research  and  its  various  Laboratories
 which  are  concerned  with  carrying
 out  experiments  and  researches  are
 aware  of  the  recent  developments
 taking  place  in  the  field  of  obtaining
 synthetic  oils  from  coal  in  countries
 like  West  Germany,  the  U.S.A,  the
 U.S.S.R.  and  South  Africa.

 (b)  The  C.S.I.R.  are  of  the  view
 that  the  production  of  gasoline  from
 low  grade  coal  would  be  highly  un-
 economic  and  unrealistic  in  this  coun-
 try  until  avenues  are  available  to  uti-
 utilise  the  large  surplus  of  Neptha.
 Experiments  in  this  regard  are  being
 carried  out  in  the  National  Metal-
 lurgical  Laboratory,
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 राज्यों  द्वारा  इस्पात  कारखानों  का  खोला
 जाना

 (श्री  लघु  लि सपरे  :

 eigen:  |  श्री  किशन  पटनायक
 4  को  रामेदवरानन्व  :

 ।  श्री  रामसेवक  यादव

 क्या  इस्पात  कौर  खास  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  राज्यों  द्वारा  अपने  अपने  क्षेत्र
 में  इस्पात  कारखाने  खोले  जाने  के  बारे  में
 उन्होंने  मद्रास  में  किसी  नई  नीति  की  घोषणा
 किसी;

 (ख)  क्‍या  उन्होंने  यह  कहा  था  कि
 जो  राज्य  ऐसा  कारखाना  खोलने  की  भ्र नुम ति
 चाहता  है  तो  उसको  पहले  00  करोड़  रुपये
 की  विदेशी  मुद्रा  का  इन्तजाम  करना  होगा  ;
 शौर

 (ग)  यदि  हां,  तो  कया  इसका  यह  मत-
 लब  होगा  कि  अरब  हरेक  राज्य  को  विदेशों  से
 बातचीत  करके  विदेशी  मुद्रा  का  इन्तजाम
 करना  पड़ेगा  ?

 इस्पात  शौर  खान  मंत्री  (श्री  संजोए
 रेड्डी)  :  (क)  से  (ग).  मद्रास  में  इस  सदन
 में  घोषित  की  गई  नीति  के  प्रति रिक्त  किसी
 नई  नीति  की  घोषणा  नहीं  की  गई  थी  ।

 Microwave  Wireless  Communication
 system  in  Assam

 J  Shri  Priya  Gupta: *I288.  Shri  Yashpal  Singh:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  in  view  of  the  Emer-

 gency,  to  overcome  bad  Telecom-
 munication  system  existing  over  the
 North  East  Frontier  Railway  serving
 Assam  Frontier,  the  Railway  Board
 considered  it  most  essential  to  intro-
 duce  Microwave  Communication  and
 sanctioned  an  urgency  certificate  to
 execute  the  scheme;
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 (b)  whether  tenders  were  called
 for,  in  this  connection;

 (c)  if  so,  the  position  regarding  the
 commencement  of  the  work;  and

 (d)  when  the  work  is  likely  to  be
 completed?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  Tenders  are  under  considera-

 tion.  The  work  will  commence  atter
 these  are  finalised  and  coniract
 Placed,  in  about  three  months’  time.

 (d)  June,  ‘1967.

 Paper  Marketing  Corporation
 (  Shri  P.  Venkatasubbaiah:

 Shri  Yashpal  Singh:
 1239  J

 Shri  Bhagwat  Jha  Azad:
 “\  Shri  Onkar  Lal  Berwa:

 Shri  Raghunath  Singh:
 l  Shri  Kanakasabal:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  fo  set  up  a  paper  marketing
 covparation  for  production  of  the

 rint  and  other  varieties  of
 >  and

 (b)  if  so,  the  salient  features  of
 the  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibdhudiendra  Misra):  (a)  and  (b).
 Proposals  for  setting  up  one  or  two
 pulp/paperjnewsprint  mill(s)  in  the
 public  sector  and  also  a  Paper  Cor-
 poration  for  that  purpose  are  under
 consideration,

 Import  of  Raw  Jute
 Shri  D.  C.  Sharma:

 *1240.  Shri  Subodh  Hansda:
 Shri  8.  0.  Samanta:

 Will  the  Minister  of  Commerce  pe
 pleased  to  state:

 (a)  whether  the  Indian  Jute  Mills’
 Association  has  sent  a  distress  call  to

 the  Central  Government  for  an  im-
 mediate  release  of  additional  import
 licences  for  raw  jute  in  order  to  ar-
 rest  the  spiralling  price  of  the  indi-
 genous  fibre  and  to  ensure  continuity
 of  maximum  production  of  jute  goods
 in  the  coming  months;  and

 (b)  if  so,  the  action  proposed  to  be
 taken  by  Government  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.

 Metallurgical  Coal

 (Shri  Rameshwar  Tantia:
 “224i.  4  Shri  Yamung  Prasad

 (Mandal:
 Will  the  Minister  of  Steel  and  Mines

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  will  not  allow  use  of  metal-
 lurgical  coal  in  the  refractory  indus-
 try  after  six  months;  and

 (b)  if  so,  the  programme  formu-
 lated  by  Government  with  a  view  to
 bringing  about  a  shift  from  coking
 coal]  to  non-coking  coal  for  industrial
 consumption?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  and  (b).
 Coking  coal  is  required  for  metallur-
 gical  industries,  coke  oven  plants  and
 for  soft  coke  manufacture,  Accord-
 ing  to  the  Fuel  Efficiency  Committee
 the  Refractory  industry’s  requirement
 is  only  for  non-coking  coal.  How-
 ever,  surplus  coking  coal  occasional-
 ly  available  after  meeting  the  re-
 quirements  of  metallurgical  con-
 sumers,  is  allowed  to  be  used  by  the
 Refractory  industry  and  other  con-
 sumers.  In  view  of  our  limited  re-
 serves  of  coking  coal  and  the  expect-
 ed  increase  in  the  demand  by  the
 metallurgical  industries,  such  non-
 essential  consumers  wil)  have  to  take
 advantage  of  improvements  in  tech-
 nology  and  do  without  coking  coal.



 Written  Answers 73773

 सिसरो  विशेष  रेलगाड़ी  का  लूटा  जाना

 (श्री  नवल  प्रभाकर  :
 शी हुकम  चन्द  कछवाय  :
 लोथड़े:

 |  श्री  यशपाल  सिंह  :
 श्री  औंकार  लाल  बैरवा  :

 श्री  प्रकाश  बीर  शास्त्री  :
 श्री  विश्राम  प्रसाद  :

 |  श्री  नरेला  सिह  सहोड़ा  :
 [  भी  विश्वनाथ  पाण्डेय  :

 #124  2.

 क्या  रेलवे  स्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  i6  रखने,
 965  को  लखनऊ  के  निकट  आलम  नगर

 ओर  काकोरी  स्टेशनों  के बीच  लगभग  पचास
 व्यक्तियों  ने  सिदरी  विशेष  रेलगाड़ी  को  रोक
 कर  लूट  लिया  था  ;

 (ख  )  यदि  हां,  तो  इस  लूट  का  विवरण
 क्या है;

 (ग)  इस  लूट  में  कितनी  हानि  हुई  ;
 कौर

 (घ)  प्राविधियों  को  गिरफ्तार  करने
 के  लिए  क्‍या  कार्यवाही  की  गई  है  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०  राम
 सुलग  सिह)  :  (£)  जी  हां,  लेकिन  इस
 घटना  में  केवल  7,  न  कि  50,  भ्रपराधियों
 फा  हाथ  था।

 (ख)  कौर  (ग)  गाड़ी  की  दूरियों  से
 पीतल  के  बेयरिंग  निकाल  लिये  गये  थे,
 जिनकी  कीमत  57  रुपये  है

 (घ)  रेलवे  सुरक्षा  दल  धौर  सरकारी
 रेलवे  पुलिस  के  सम्मिलित  प्रयास  के  फलस्वरूप
 88  रुपये  की  कीमत  के  पीतल  के  चार  बेच-

 रिंग  बरामद  कर  लिये  गये  शौर  चार  अभियुक्तों
 को  ग्रिफ्तार  कर  लिया  गया  ।  पुलिस  मामले
 की  जांच  कर  रही  है  कौर  बाकी  तीन  प्रभी-
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 नुक्तों  को  गिरफ्तार  करने  की  पूरी  कोशिश
 की  जा  रही  है  ।

 न्यूयार्क  विद  मेला

 #1243,  श्री  बागड़ी  :  क्‍या  वाणिज्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  ने  किन-किन  राज्यों  को
 प्यूयाकं  विश्व  मेले  में  झपने  स्टाल  लगाने  की
 अनुमति  दी  थी  ;

 (ख)  उन्हें  किन  शर्तों  पर  स्टाल  लगाने
 की  भ्रनुमति  दी  गयी  ;

 (ग)  क्‍या  यह  सच  है  कि  सरकार  ने
 किसी  विशिष्ट  पार्टी  को  वहां  राजस्थान  के
 नाम  से  स्टाल  लगाने  की  प्रयुक्ति  दी  थी;  कौर

 (घ)  यदि  हां,  तो  इस  पार्टी  को  किन
 शर्तों  पर  स्टाल  लगाने  की  भ्र नुम ति  दी  गयी  ?

 वाणिज्य  मंत्री  (श्री  मनु भाई  शाह)  :
 (क)  से  (ध).  सरकार  ने  इस  प्रकार  की
 झनमति  किसी  भी  राज्य  सरकार  को  नहीं  दी
 है  कि  वह  न्यूयार्क  विश्व  मेले  में  भ्र पना  स्टाल
 लगाये  कौर  न  ही  सरकार  ने  किसी  पार्टी  विशेष
 को  “राजस्थान”  नाम  से  स़्टील  लगाने  की
 अनुमति  दी  है  ।  फिर  भी,  विश्व  मेले  के  तरन्त-
 राष्ट्रीय  प्लाज़ा  में  सरकार  ने  भारतीय  व्यापारी
 माल के  प्रदर्शन  और  बिक्री  के  हेतु  जो  पांच
 स्टाल  किराये  पर  लिये  हैं,  उनमें  से  एक  पंजाब
 एक्सपोर्ट  कारपोरेशन  लि०  द्वारा  लिया  गया
 है,  जो  कि  पंजाब  राज्य  का  उद्यम  है  तथा  दूसरा
 मे०  बिहारी  लाल  बेनी  प्रसाद  एक्सपोर्ट
 एण्ड  इम्पोर्ट  प्रा०)  लि०,  दिल्ली  द्वारा
 लिया  गया  है,  जो  कि  राजस्थान  राज्य  की
 जोर  से  माल  का  व्यापार  प्रमुख  रूप  में  करते
 हैं  tT

 सरकार  द्वारा  भ्रन्तर्राष्ट्रीय  प्लाजा  में
 जिन  पार्टियों  को  स्टाल  आवंटन  किये  गये  थे
 उनके  लिये  लागू  होने  वाले  मानक  करार  की
 शर्तों  की  एक  प्रति  (पंग्रेज़्ी  में)  सदन  की
 मेज  पर  रखी  जाती  है  (पुस्तकालय  में  रखो
 नई  देखिये  संख्या  एल०  Bto— 4370165]
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 Export  of  Textiles  to  Kenya
 (Shri  Yashpal  Singh:

 #1244,  4  Shri  A.  N.  Vidyalankar:
 +  Shri  Bibhuti  Mishra:

 of Will  the  Minister  Commerce
 be  pleased  to  state:—

 (a)  whether  it  is  a  fact  that  India
 is  losing  ground  in  Kenya  markets  to
 Pakistani  textiles;

 (b)  if  so,  whether  any  effort  has
 been  made  to  find  out  the  reasons
 therefor;  and

 (c)  the  steps  proposed  to  be  taken
 in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  to  (c).  The  overall  cx-
 ports  of  cotton  textiles  from  India
 to  Kenya  have  shown  a  small  de-
 cline  in  1964.  The  figures  are  as
 under:

 962  Rs.  26°3  millions
 963  Rs,  26°9  millions
 964  Rs,  (21:57  millions

 The  main  reason  for  the  drop  in
 our  exports  is  severe  competition
 from  Pakistan  which  has  a_  large
 bonus  voucher  scheme  of  subsidisa-
 tion.  The  other  reason  for  the  small
 decline  is  the  increase  in  production
 of  local  manufacturers  of  cotton  tex-
 tiles  in  Kenya.  In  order  to  protect
 the  local  industry,  the  Government
 of  Kenya  has  also  imposed  tariff  on
 cotton  textiles  on  piece-goods,  blan-
 kets  and  shirts.  They  have  also  put
 certain  restrictions  on  import  of
 cotton  blankets.

 Small  Car  Project
 (  Shri  Harish  Chandra

 Mathur:
 Shrimati  Renuka  Barkataki:
 Shri  P.  Venkatasubbaiah:
 Shri  Ravindra  Varma:
 Dr.  L.  M.  Singhvi:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 4a)  whether  Government  are  pur-

 *2A45.
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 auing  negotiations  for  the  manufacture
 of  a  cheap  small  car;

 (b)  if  so,  the  stage  at  which  the
 matter  rests;

 (c)  whether  he  recently  stated  that
 he  was  not  enthusiatic  about  the  pro-
 ject;  and

 (d)  if  so,  whether  he  has  communi-
 cuted  his  views  to  the  negotiating
 ‘foreign  collaborators?

 The  Deputy  Minister  in  the  Ministry
 of  Imdustry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  and  (b).  The
 matter  is  under  discussion  with  cer-
 tain  interested  parties.  The  discus—
 sions  are  in  the  preliminary  stage.

 (c)  No,  Sir,

 (d)  Does  not  arise:

 National  Coal  Development  Council

 #1246.  Shri  Indrajit  Gupta:  Will
 tiie  Minister  of  Steel  and  Mines  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Coal  Development  Council
 has  decided  to  raise  its  production  tar-
 get  for  1965-66.  to  cleven  million  tons;

 (b)  if  so,  whether  this  decision  is
 based  on  anticipated  rise  in  coal  con-
 sumption  also;  and

 (c)  the  number  of  new  mines  and
 additional  workers  required  to  attain
 the  higher  target?

 The  Minister  of  Steel  and  Mines
 (3hri  Sanjiva  Reddy):  (a)  Yes,  Sir.
 Fresumably  the  question  relates  to
 the  National  Coal  Development  Cor-
 poration  and  not  Council.

 (b)  Yes,  Sir.

 (c)  No  new  mines  or  additional
 workers  would  be  required  by  the.
 Corporation  to  achieve  the  higher
 target.
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 Purchases  made  by  Deptt.  of  Supply
 3254,  J  Shri  Dhuleshwar  Meena:

 my  Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Industry  and

 ‘Supply  be  pleased  to  state:
 (a)  the  names  of  the  countries  from

 which  purchases  were  made  by  the
 department  of  Supply  in  1964-65;

 (b)  the  items  of  purchases  and  the
 value  thereof;  and

 (c)  the  programme  of  purchases  for
 the  year  1965-662

 The  Minister  of  Supply  and  Techni-
 cal  Development  in  the  Ministry  of
 Industry  and  Suppty  (Shri  Raghu-
 ramaiah):  (a)  A  statement  showing
 tie  names  of  the  countries  from  whom
 Furchases  have  been  made  by  the  De-
 Fartment  of  Supply  during  1964-65,
 (upto  December,  964)  is  laid  on  the
 Table  of  the  House,  as  Annexure  I.
 [Placed  in  Library,  see  No.  LT-437]/
 65].

 (b)  A  statement  giving  the  items
 and  value  thereof  purchased  from
 various  countries  during  1964-65.  (upto
 Tecember,  964)  is  laid  on  the  Table
 ot  the  House,  as  Annexure  II  [Placed
 in  Library,  see  No,  LT-4372/68].

 (c)  It  is  not  possible  to  give  the
 names  of  countries  and  the  items
 which  will  be  purchased  from  them
 during  1965-66  as  ‘it  will  depend  upon
 the  demand  received  from  the  inden-
 tors,  nature  of  stores  to  be  purchased
 and  offers  received  from  the  Sup-
 pliers.

 Sericultare  in  Orissa

 3255,  Shri  Rama  Chandra  Mallick:
 “Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  any  financial  assistance

 was  given  by  the  Central  Govern-
 ment  to  the  Government  of  Orissa  for
 the  development  of  Sericulture  during
 1964-65;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  amount  proposed  to  be

 +  given  during  1965-667
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 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  S,  V.  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  Grant.  Rs.  .33  lakhs.
 Loan.  Rs,  .55  lakhs.

 Total.  Rs.  2.88  lakhs.

 (c)  Rs,  3.20  lakhs  (Rs.  2.20  lakhs  as
 grant  and  Rs.  |  lakh  as  loan.)

 Hanuman  Temple  near  Kantabanj
 Railway  Station

 3256.  Dr.  Kohor:  Wil]  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  authorities  are  forcibly  go-
 ing  to  demolish  the  structure  of  a
 Hanuman  Temple  located  near  the
 Kantabanj  Railway  Station  (S.E.R.)
 in  the  District  of  Balangir  in  Orissa
 State  long  before  the  construction  of
 the  railway  line;

 (b)  if  so,  whether  the  authorities
 have  been  instructed  by  Government
 to  remove  the  structure;  and

 (c)  if  not,  the  steps  proposed  to  be
 taken  in  this  direction?

 The  Minister  of  State  in  the  Ministry
 of  Railways  (Dr.  Ram  Subhag  Singh):
 (a)  to  (c).  No,  please.  It  is  not
 intended  to  demolish  any  old  temple
 existing  in  Railway  land  at  Kantabanj.
 Steps,  however,  have  been  taken  for
 removal  of  a  recently  built  unauthori-
 sed  building  located  in  Railway  land
 near  level  crossing  at  KM  1710/3.  It
 is  understood  that  this  building  was
 constructed  to  be  a  temple  but  no
 diety  has  so  far  been  installed  in  it.

 Scholarships  to  Trainees  of  Okhla
 Centre

 (  Shri  Ram  Harkh  Yadav:
 $257,  4  Shri  Vishwa  Nath  Pandey:

 Shri  Murli  Manohar:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  state:
 (a)  whether  the  German  Govern-

 ment  have  announced  the  award  of
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 two  scholarships  in  Germany  (Federal
 Republic)  to  the  best  trainees  of  the
 Okhla  Production  and  Training  Cen-
 tre;

 tb)  if  so,  the  details
 their  tenures;  and

 thereof  and

 (c)  the  courses  of  study  for  which
 the  scholarships  are  awarded?

 The  Deputy  Minister  in  the  Ministry
 of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  Yes,  Sir.

 (b)  The  scholarships  will  cover  the
 following  expenses:—

 (i)  transportation  from  the  port
 of  embarkation  to  Germany
 and  back  to  India,  as  well  as
 travel  expenses  which  may
 become  necessary  ——  within
 Germany  in  connection  with
 the  training:

 (ii)  cost  of  board  and  accommod-
 ation,  as  well  as  a  monthly
 pocket  money  of  DM  100,
 during  the  language  course
 and  an  extra  DM  00  at  the
 end  of  the  language  course;

 iii)  a  monthly  allowance  of  DM
 400  during  the  practical  period
 training  from  which  room  and
 board,  as  well  as  expenses  for
 clothing,  have  to  be  covered;

 {iv)  expenses  for  books  and  in-
 struments  as  far  as  needed
 for  the  training;  and

 against  accidents
 stay

 (v)  insurance
 and  sickness  during  the
 in  Germany.

 The  period  of  training,  including  a
 four-month  language  course,  is  36
 months.  लत

 (०)  The  scholarships  are  for  practi-
 cal  training  of  advanced  nature
 for  technicians,  special  subjects  for
 the  two  trainees  being:

 a)  Machine  fitting  and
 techniques;  and

 {2)  Machine  operations  involving
 machining,  grinding  and  lap-
 ping  processes.

 62  (Ai)  LSD—3.
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 Coir  Industries  Committee

 $258.  Shri  A,  K.  Gopalan:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  the  report  of  the  Coir  Indus-
 tries  Committee;

 (b)  if  so,  the  measures  suggested
 therein  for  the  improvement  of  the  In-
 dustry;  and

 (c)  the  steps  proposed  to  be  taken
 by  Government  in  thig  regard?

 The  Deputy  Minister  in  the  Ministry of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  Presumably  the  re-
 ference  is  to  the  Report  of  the  Work-
 ing  Group  on  the  Coir  Industry  which
 had  recently  been  received  by  Gov-
 ernment.

 (b)  The  major  recommendations  of
 the  Working  Group  for  the  develop-
 ment  of  the  coir  industry  are:—

 (l)  The  export  target  for  the
 Third  Plan  period  to  be  fixed
 at  Rs,  3  crores  and  at  the
 end  of  the  Fourth  Plan  Period
 at  Rs,  i6  crores;

 (2)  There  should  be  larger  utilis-
 ation  of  coconut  husks  for  pro-
 duction  of  coir  goods  and  for
 this  purpose  defibering  and
 decorticating  plants  should  be
 set  up;

 (3)  Two  more  units  or  the  manu-
 facture  of  rubberised  coir
 fibre  products  should  be  set
 up;

 (4)  Research  programmes  should
 be  given  greater  attention
 during  the  Fourth  Plan:

 (3)  A  careful  and  _—  systematic
 study  of  the  important  poten-
 tial  and  new  markets  should
 be  carried  out;

 Cy  Quality  contro]  should  be  en-
 forced  on  the  goods  produced
 and  esxported  and  preship-
 ment  inspection  shoulé  be
 made  compulsory  in  respect
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 of  goods  for  which  standards
 have  been  prescribed;

 (7)  A  Natiomal  Training  and
 Design  Centre  should  be  set
 up  to  impart  training  in  diff-
 erent  flelds  of  coir  manu-
 facture;

 (8)  Three  or  more  mechanised
 matting  factories  should  be
 set  in  addition  to  the  one  al-
 ready  being  set  up  by  the
 Coir  Board;

 (9)  Establishment  of  a  modern  dye
 house  to  cater  to  the  needs  of
 the  industry  in  adopting  the
 latest  techniques  of  produc-
 tion;

 (10)  Two  modern  rope  making
 units  should  be  set  up  in
 suitable  places;

 (l)  Mechanisation  will  have  to  be
 introduced  gradually  in  the
 spinning  sector  of  the  coir
 industry;

 (12),  The  possibility  of  producing
 fibre  board  and  briquettes  out
 of  coir  waste  and  coconut
 pith  should  be  explored;

 (3)  The  export  incentive  schemes
 introduced  should  be  conti-
 nued  and  made  as  flexible  as
 possible  during  the  Fourth
 Plan  Period.

 (c)  The  Report  is  under  consider-
 ation  of  Government  and  the  recom-
 mendations  are  under-implementation
 to  the  extent  found  practicable.

 Tellicherry-Coorg  Rail  Link

 3259.  Shri  A.  K,  Gopalan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  given
 up  the  proposed  Tellicherry-Coorg
 (Mysore)  railway  link;

 (b)  if  so,  the  reasons  for  abandon-
 ing  the  game  after  incurring  so  much
 expenditure;  and
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 (c)  the  expenditure  incurred  so  far
 for  the  surveys  conducted  for  the
 same?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  Reconnaissance  Engineer-
 ing  and  Traffic  surveys  carried  out  for
 this  line  during  1956-58,  revealed  that
 the  line  would  not  be  financially  justi-
 fled.  The  Fourth  Plan  proposals  have
 not  yet  been  finalised;  but  within  the
 limited  funds  available,  it  is  unlike-
 ly  that  this  proposed  line,  which  will
 be  unremunerative,  will  be  included  in
 the  Plan.

 (९)  Expenditure  incurred  for  the
 surveys  conducted  is  Rs.  +1,88,366.

 Stoppage  of  Export  of  Groundnut  Oif

 3260,  Shri  Dharmalingam:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  export  of  gro:d-
 nut  oil  and  other  vegetable  oil  has
 been  stopped;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b),  Export
 of  edible  vegetable  oils  including
 groundnut  oil  had  been  stopped  be-
 cause  of  the  shortage  experienced  in
 the  country.

 Export  of  Groundnut  Oil

 $26l.  Shri  Dharmalingam:  Will  the
 Minister  of  Commerce  be  pl
 to  state:

 (a)  the  quantity  of  groundnut  oil
 and  other  vegetable  oils  exported
 during  1963-64,  and  1964-65;  and

 (b)  the  amount  of  foreign  exchange
 earned  thereby?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  India’s
 exports  of  groundnut  oil  and  other
 vegetable  oils  during  1963-64,  काश्त
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 1964-65,  (AprilJanuary)  were  as
 follows:

 1963-64  79646
 (April

 Jan.
 in  Value  3Qty.'  Value

 pA  in  Rs.  in Ren  in  Rs,
 nes  Lakhs  nes  Lakhs

 Gound-
 nut  oil  97706  3345  8597  I6
 Vegeta- ble  oils
 other
 than, Gound-
 nutoil  —  59697  695  35609  566

 Passenger  Amenities  on  Southern
 Railway

 2262.  Shri  Dharmalingam:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  amount  provided  during
 1963-64  and  1984-65.  for  providing
 amenities  for  the  passengers  on
 Stations  between  Katpadi  to  Villu-
 puram  on  the  Southern  Railway;

 (b)  the  nature  of  amenities  pro-
 vided  Station-wise;  and

 (c)  the  total  amount  spent  on  them
 during  the  period  referred  to  above?

 The  Minister  of  State  for  Railways
 (Dr,  Ram  Subhag  Singh):  (a)  Amount
 provided  in  Works  Programmes  for
 providing  amenities  for  passengers  on
 stations  between  Katpadi  and  Villu-
 puram.

 during  1963-64,  Rs.  +1,40,054/-
 1964-65,  Rs.  64,215/-

 (b)  Nature  of  amenities  provid-
 ed:—

 (i)  Polur—Extension  and  Protec-
 tion  to  3rd  Class  waiting  Hall.

 (ii)  Venkatesapuram—Provision  of
 6  feet  diameter  well  well.

 (iii)  Vellore  Town—Extension  to
 IlIrd  Class  waiting  hall.

 (iv)  Villupuram—Water  borne  ar-
 rangements  in  passenger  latrine,  Ke-
 tiring  and  Upper  Class  Waiting
 Rooms.

 (v)  Tiruvannamalai  Passenyer
 shelter  00  feet  long.

 (vi)  Electrification  of  9  Railway
 Stations  viz.

 Venkatesapuram
 Agaram  Sibbandi
 Madimangalam
 Mambalapattu
 Sedarampattu
 Turinjapuram
 Kalasapakkam
 Onnupuram
 Adhichchanur
 (vii)  Katpadi—Provision  of  pas-

 senger  platform  roof  250  feet  long  on
 BG.

 (viii)  Katpadi—Provision  of  6  ad-
 ditional  benches  on  platform.

 (c)  The  total  amount  spent  on  them

 (i)  during  1963-64,
 (ii)  during  1964-65,

 Rs.  85,090/-
 id  aed

 Rs.  38,963°75  Py

 The  shortfall  is  due  to  debits  for
 stores  not  received  in  time,  and  has
 not  affected  progress  of  Works.

 Newsprint  Plant  in  Punjab

 3263  JS  Shri  Hem  Raj:
 ‘|  Shri  Daljit  Singh:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  084  on  the  2th  March,  965  and
 state:

 (a)  whether  the  terms  of  collabora-
 tion  for  the  floatation  of  the  joint
 venture  regarding  the  setting  up  of
 the  Newsprint  Plant  in  the  Himala-
 yan  Beas  basin  of  Punjab  by  the  In-
 dian  Company  with  the  Canadian
 firm  have  been  finalised;  and

 (b)  if  so,  the  result  thereof?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  and  (b)..
 There  have  been  no  further  develop-
 ments:  terms  of  collaboration  from
 the  foreign  party  are  still  awaited.

 Shortage  of  Water  in  Jodhpur  Division
 3264,  Shri  Hem  Raj:  Will  the  Min-

 ister  of  Railways  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  there

 is  a  great  shortage  of  water  in  the
 Jodhpur  Division  of  the  Northern
 Railway;

 (b)  whether  it  is  also  a  fact  that
 there  is  a  great  shortage  of  food-
 grains  in  general  and  the  Ruailway
 staff  posted  in  that  Division  find  it
 difficult  to  get  them;  and

 (c)  if  so,  the  steps  Government
 propose  to  take  in  the  matter?

 The  Minister  of  State  for  Railways
 «Dr.  Ram  Subhag  Singh):  (a)  No.

 (b)  and  (c).  Shortage  in  the  supply
 of  foodgrains  in  Jodhpur  Division
 having  been  brought  to  the  notice  of
 the  Ministry  of  Railways  the  matter
 has  already  been  taken  up  by  the
 Ministry  of  Railways  with  the  State
 Government  Rajasthan  for  immediate
 remedial  measures.  State  Govern-
 ment  is  making  efforts  to  increase  the
 allotment  of  imported  wheat  to  mect
 ihe  requirements  of  railway  staff.
 Sroall  Industries  Service  Institutes

 3265.  Shri  Daljit  Singh:  Will  the
 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  the  number  of  Small  Industries
 Service  Institutes  functioning  in
 Punjab  at  present  with  their  loca-
 tions;  and

 (b)  the  number  of  such  _  institutes
 to  be  opened  during  1965-66  with
 their  locations?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  At  present
 there  is  one  Small  Industries  Service
 Institute  in  Punjab  located  at
 Ludhiana.  Besides,  there  are
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 Extension  Centres  in  Punjab  located
 at—

 ()  Batala
 (2)  Kaithal
 (3)  Jullundur
 (4)  Rewari
 (5)  Ambala
 (6)  Faridabad
 (7)  Jagadhri
 (b)  There  is  no  proposal  to  open

 any  such  Institute/Extension  Centre
 in  Punjab  during  1965-66,

 Indo-U.K,  Trade  Relations
 3266.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 President  of  the  British  Board  of
 Trade  has  arrived  in  India:

 (b)  if  so,  the  object  of  his
 and

 visit;

 (c)  the  prospects  of  the  future  Indo-
 British  trade  relations?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.  Right
 Hon’ble  Mr.  Douglas  Jay,  President
 of  the  British  Board  of  Trade,  visited
 India  from  23rd  to  27th  April.

 (b)  The  President  of  the  British
 Board  of  Trade  visited  India  in  res-
 Ponse  to  an  invitation  extended  by
 the  Commerce  Minister  during  his
 visit  to  London  in  February,  1965.

 (c)  A  joint  press  communique  is-
 sued  on  25th  April,  1965,  following
 discussions  between  the  Commerce
 Minister  and  the  President  of  the
 British  Board  of  Trade  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  see  No,  LT-4372/65].

 Railway  Uniforms
 3267.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  while
 the  Commercial  staff  of  the  Northern,
 Eastern  and  North-Eastern  Railways
 get  full  uniform  like  the  Transporta-
 tion  staff,  the  same  category  of  staff
 on  the  Central  and  Western  Railways

 seven  do  not  get  the  uniforms;  and
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 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  State  for  Railways

 (Dr.  Ram  Subhag  Singh):  (a)  Yes.  It
 is  so  in  respect  of  some  of  the  Com-
 mercial  staff,  like  Booking,  Parcel  and
 Goods  Clerks.

 (b)  As  a  result  of  standardisation  in
 February,  1963,  no  uniforms  are  to  be
 given  to  the  categories  mentioned  in
 (a)  above  except  where  the  practice
 of  giving  uniforms  to  these  categories
 existed  in  the  past.

 समस्तीपुर  से  नरकटियागंज  तक  बड़ी  लाइन

 [  श्री  विभूति  मिथ
 3268.

 बत  श्रीनारायण  दास  :
 क्या  रेलवे  मन्त्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  समस्तीपुर  से  मूल-
 जफरपुर  होती  हुई  नरकटियागंज  तक  बड़ी
 लाइन  का  निर्माण  करने  की  योजना  बना  रही
 है;  भोर

 (ख)  यदि  हां,  तो  लाइन  का  निर्माण
 कार्य  कब  तक  पूरा  हो  जायेगा  ?

 रेलवे  मंत्रालय  में  उप  मंत्री  थी  शास
 साथ)  :  (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  |

 Railway  Guards
 3269.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  representations  on  behalf  of
 Railway  Guards  for  equalization  of
 grant  of  allowances  with  other  run-
 ning  staff;  and

 (b)  if  so,  their  main  grievances  and
 the  action  Government  propose  to
 take  in  the  matter?

 The  Minister  of  State  for  Railways
 (Dr.  Ram  Subhag  Singh):  (a)  Yes.
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 (b)  The  main  grievance  of  Guards
 is  that  the  rates  of  mileage  allowance
 applicable  to  them  are  low  and  that
 the  rates  should  be  the  same  as  ap-
 plicable  to  Drivers.  In  view  of  the
 considerations  thal:  (i)  the  rates  of
 mileage  allowance  of  Guards  and
 Drivers  have  all  along  been  different
 based  on  their  duties  and  responsibi-
 lities;  and  (ii)  the  2nd  Pay  Commis-
 sion  inter  alia  observed  that  they  do
 not  accept  the  suggestion  that  the
 rates  of  allowance  should  be  uniform
 irrespective  of  the  nature  of  duties
 and  responsibilities  of  staff  concern-
 ed,  which  are  reflected  in  their  res-
 pective  pay  scales;  Government  find
 no  justification  to  allow  the  same  rates
 to  Guards  as  are  applicable  to  Drivers.

 Export  of  Jute  Goods

 3270  J  Shri  Ramachandra  Ulaka:
 1v  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  our
 export  of  jute  goods  has  been  lower-
 ed;

 (b)  the  existing  level  of  export  of
 jute  goods  to  various  foreign  coun-
 tries;  and

 (c)  the  steps  taken  to  boost
 export  of  our  jute  products?

 the

 The  Depaty  Minister  in  the  Minis-
 try  of  Commerce  (Shri  8.  द  Rama-
 swamy):  (a)  and  (b).  Not  only  that
 there  has  been  no  decline  in  the  ex-
 ports  of  jute  goods,  but  the  exports  of
 jute  goods  in  964  touched  an  all
 time  record  and  exceeded  the  3rd
 Plan  target  one  year  ahead.  Exports
 in  963  and  964  were  as  under:—

 Year  Quantity  Value

 Lakh  Rs.
 tonnes  crores

 7963  R-9  58-8
 7964  I0'9  I76°2
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 (c)  The  following  steps  have  been
 tuken  to  boost  the  export  of  jute
 goods  from  India:—

 qd)  The  export  of  jute  goods  from
 India  has  been  brought  under  compul-
 sory  quality  control  and  pre-shipment
 inspection  with  effect  from  Ist  Jan-
 uary,  1965,

 (2)  In  addition  to  the  offices  in
 London  and  New  York,  the  Indian
 Jute  Mills  Association  have  opened  an
 Office  in  Brussels  to  look  after  the
 markets  in  E.C.M.  countries.

 (3)  Government  have  approved  the
 grant  of  financial  assistance  to  pro-
 jects  of  the  Indian  Jute  Mills  Asso-
 ciation  designed  to  promote  technical
 wesearch  and  industrial  uses  of  jute
 products.  The  Fibre  Conversion  Unit
 and  the  Product  Development  pro-
 jects  estimated  to  cost  Rs.  45  lakhs
 will  be  started  in  Calcutta.  Research
 and  publicity  work  is  also  being  done
 fn  U.S.A.  through  the  Fabric  Re-
 search  Laboratories,  U.S.A.  and  the
 Carpet  Backing  Council.

 (4)  Market  surveys  and  studies  arc
 undertaken  from  time  to  time  to  ex-
 plore  new  markets  for  our  jute  pro-
 ducts  and  to  improve  the  existing
 markets.  This  work  is  being  done  by
 engaging  experts  in  this  line  and  by
 sending  delegations  to  various  coun-
 tries.

 India
 recent

 (5)  Raw  Jute  imports  into
 fhas  been  exempted  from  the
 regulatory  duty  of  Customs.

 Manufacture  of  Watch  Components

 327.  J  Shri  Ramachandra  U!aka:
 ane  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  the  number  of  units  engaged  in
 the  country  at  present  in  the  manu-
 facture  of  watch  components  and
 watch  assembling  separately; €

 (b)  the  total  number  of  watches  im-
 ported  during  1964-65;  and
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 (c)  the  total  foreign  exchange  spent
 in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  There  is
 one  unit  manufacturing  complete
 watches.  There  is  no  unit  in  the
 large  scale  sector  manufacturing  only
 watch  components,  but  there  are  some
 such  units  in  the  small  scale  sector
 manufacturing  watch  cases  etc.

 (b)  and  (c).  9785  Nos.  watches
 valued  at  Rs.  37  lakhs  were  imported
 during  1964-65,  (upto  December,
 1964).

 Export  of  Textiles

 3272.5  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 export  of  textiles  to  foreign  countries
 has  gone  up  during  964  as  compared
 to  the  preceding  year;  and

 (b)  if  so,  the  extent  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  8.  V.  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  From  Rs.  63-29  crores  in  963
 to  Rs.  72°68.  crores  in  1964,

 Production  of  Textiles

 3273  J  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  production  of  textiles  in
 the  country,  mill-made  and  handloom
 separately  and  the  per  capita  con-
 sumption  during  1964-65;

 (b)  whether  there  has  been  any
 increase  in  the  production  as  com-
 pared  to  the  Inct  one  year;  and
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 (c)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  im  the  Minis-

 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  Production  in  1964-65.
 (estimated  ):—

 Mill-made  textiles  4695  million
 metres.

 Decentralised  Sector
 (handloom  and  powerloom)  3069  mil-
 lion  metres.

 Separate  figures  in  respect  of  pro-
 duction  of  handloom  cloth  are  not
 available.  Figures  of  per-capita  con-
 sumption  during  1964-65.  also  is  not
 available.  The  per  capita  availability
 of  cotton  cloth  during  964  was  5°5
 metres.

 (b)  Yes,  Sir.
 (९)  Does  not  arise.

 Ronrkela  Fertiliser  Factory

 3074  JS  Shri  Ramachandra  Ulaka:
 7]  Shri  Dhuieshwar  Meena:

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 production  in  Rourkela  Fertiliser  Fac-
 tory  has  gone  down,

 tb)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 to  remedy  the  situation?
 The  Minister  of  Steel  and  Mines

 (Shri  Sanjiva  Reddy):  (a)  to  (c).  Al-
 though  there  has  been  no  fall  in  pro-
 duction  in  the  Rourkela  Fertiliser  Unit
 in  4965  as  compared  with  production
 in  963  and  1964,  it  is  a  fact  that  the
 Piant  is  not  producing  to  its  rated
 capacity  due  to  the  insufficient  supply
 of  gas  from  the  Coke  Ovens  of  the
 Rourkela  Steel  Plant.  A  Committee
 was  appointed  by  Government  last
 year  to  suggest  ways  and  means  of  im-
 proving  gas  supplies  so  as  to  ensure
 full  production.  The  Committee  has
 reported  recently  and  its  recommen-
 dations  are  under  consideration.

 उद्योगों  को  दिल्ली  शहर  से  बाहर  ले  जाना

 3275.  थी  यहा पाल  सिह:  क्या
 उद्योग  तथा  संभरण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  तीसरी  पंच
 वर्षीय  योजना  में  !  करोड़  50  लाख  रुपये
 की  जो  राशि  कार खातों  को  दिल्‍ली  शहर  से
 बाहर  ले  जाने  के  लिये  रखी  गई  थी,  उसका
 उपयोग  नहीं  किया  गया  है  ;  दौर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 उद्योग  तथा  संभरण  मंत्रालय  में  उप  मंत्री
 (भरी  विधि  ज़िक्र)  :  (क)  द्रोह  (ख):

 तीसरी  पंच  वर्षीय  योजना  के  काल  में  दिल्ली
 शहर  से  बाहर  कारखानों  का  स्थानान्तरण
 करने  के  लिए  141  लाख  रुपये  की  स्वीकृत
 राशि  के  विरुद्ध  दिल्ली  प्रशासन  के  बजट  में
 1963-64  4  1964-65  में  क्रमशः
 9  लाख  पये  की  राशियां  निर्धारित  की  गई

 थीं  ।  लेकिन  इस  उद्देश्य  के  लिए  दिल्ली
 विकास  अधिकरण  द्वारा  स्वीकृत  प्रौद्योगिक
 क्षेत्रों  में  ज़मीन  के  नियतन  में  देरी  होने  के
 कारण  इसका  उपयोग  नहीं  किया  जा
 सका  ।

 Small  Scale  Inventions  Development
 Board

 (  Shri  Rama  Chandra  Mallick:
 Shri  Ramachandra  Ulaka:

 i  Shri  Dhuleshwar  Meena:
 3276.

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  any  prizes  were  given
 by  the  Small  Scale  Inventions  Deve-
 lopment  Board  during  1963-64,  and
 1964-65;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
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 Bibudhendra  Misra);  (a)  and  (b).  The  Inventions  Promotion  Board
 made  the  following  prize  awards  during  the  year  963-64:—

 SI.  Name  of  the  applicant  Invention  Amount
 No.  of  Prize

 Rs.
 Te  Shri  K.  T.  Mickel,  “Diamond  Polisher”  1,090

 Trichur  (Kerala)
 2.  Sh.  C.  P.  Malhotra,  “Filling  System”  1,000

 Bombay.
 3.  Sh.  S.T.  Srinivasan,  “Improved  Handlooms  and

 Birbum  (W.  Bengal)  other  Weaving  Applian- h  ces”  500
 4.  Sh.  Manoranjan  Das,  Gram  Udyog  Printing  Ma-

 (Assam).  chine  300
 5.  Sh.  A.  C.  Dastagiri,  “A  Frying  Machine  for  fry- Sahib,  Hubli  (Mysore)  ing  grains  and  like  matcr-

 tals’  200
 5.  Dr.  K.  S.  Madhavan  Pillai,  “Detection  and  Production

 (Trivandrum)  of  tanning  material  from cashew  skin’  I,000
 7.  Director,  Indian  “T.A.R.I,  Hand  Hoe”  Certificate

 Agriculture  Research  Instt.,  of  merit  to
 New  Delhi  (Pusa  Instt.)  the  Dir-

 ector  and
 the  etaff.

 8.  Sh.  Sudhir  Chandra  “Historical  Chart’’  Gold  Me-
 Majumdar,  Jalpaiguri,  dal
 (W.  Bengal)

 9.90.  T.  N.  Palanaiandy,  “Millet  Dehusking  Machi-
 Tiruchirappalli.  ne.  पु  1,900,

 ro.  Sh.  C.  K.  Subramanian,  “Combination  Electrical  Tes-
 (Madras).  ter  &  Ball  Point  Pen”  मु  200

 ॥.  Sh.  S.  P.  Joshi  (Madras),  “Improvements  in  or  re-
 lating  to  Combined  closures cum  dropper  for  bottles  and the  li  $0

 i2.  Sh.  S.  P.  Josh!  (Madras)  “Sealing  Device  for  Contain- ers  against  illicit
 sie.  Pilfer  Proof  coi Devi  :  700

 13.  Sh.  S.  P.  Joshi  (Madras)  “Hooks  or  Fasteners  for  Secu-
 ring

 Key  Ring  Loose  Leaves
 apers  to  Files”  50

 14,  Sh.  0,  P.  Agarwal  (Kanpur)  “Converting  existing  stop  val-
 ves  into  combined  stop and  automatic  isolating valver”  2,900

 TS.  Sh.
 a

 Ram  Gupta,  “Automatic  iagnosis  and
 Lucknow,  (U.P.)  Treatment  Box’  1,900

 The  Prize  awards  for  1964-65,  have  not  been  finalised  so  far.
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 Cost  of  Tea  Production

 3277.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Commerce  be  pleased  ty
 state:

 (a)  whether  he  has  received  repre-
 sentations  from  the  Bharatiya  Cha
 Parishad  and  other  Tea  interests  com-
 plaining  about  the  rise  in  the  cost  of
 tea  production  with  the  recent  in-
 crease  in  the  rate  of  interest  by  the
 Reserve  Bank  and  scheduled  banks
 and  demanding  withdrawal  of  the
 recent  increase  in  the  rate  of  interest
 in  respect  of  tea  finance;  and

 (b)  if  so,
 thereto?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  and  (b).  The  increase
 in  Bank  rate  is  a  matter  of  overall
 credit  policy  and  applies  to  all  sec-
 tions  of  the  country’s  economy.

 Government's  reaction

 HM.T.  Factory  at  Pinjore

 (  Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Yuadhbvir  Singh:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 3278.

 (a)  whether  it  is  a  fact  that  the
 rroduction  in  the  Hindustan  Machine
 Tools  Factory  at  Pinjore  is  suffering
 for  want  of  raw  materials  like  alloy
 steel  and  electrical  components;

 (b)  if  so  the  extent  of  shortage;  and

 (c)  the  action  proposed  to  be  taken
 in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Sbri
 Bibudhendra  Misra):  (a)  and  (b).  Iv
 the  present  foreign  exchange  situatiou
 it  has  not  been  possible  to  meet  ful'y
 the  demand  of  the  Hindustan  Machine
 Tools  Factory  at  Pinjore  for  releus:
 of  foreign  exchange  for  import  of  raw
 materials  and  components.  Accord-
 ing  to  the  factory,  the  shortage  during
 1964-65.  was  about  50  p.c.

 (c)  Every  effort  is  being  made  (to
 increase  the  foreign  exchange  alloca-
 tion  to  the  maximum  extent  possible
 consistent  with  the  overa!]  availabi-
 lity  and  the  inte-se  priority  of  the
 various  demands.

 Export  of  Tea

 (  Shri  Subedh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 3279.

 (a)  whether  it  is  a  fact  that  the
 North  Indian  Tea  is  not  fetching
 better  price  from  the  foreign  marke
 than  the  South  Indian  Tea;

 (b)  if  so,  the  reason  therefor;  and
 (c)  whether  any  market  research

 has  been  made  in  this  behalf  and  the
 improvements  proposed  to  be  made  on
 the  findings  of  the  research?

 The  Deputy  Minister  in  the  Ministry of  Commerce  (Shri  8.  V.  Rama-
 swamy):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Consumption  of  Rubber

 (  Shri  Subodh  Bansda:
 3280. ¢  Shri  8.  C.  Samanta:

 L  Shri  M.  L.  Dwivedi:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 consumption  of  natural  rubber  aec-
 reased  in  1964;

 (b)  if  so,  the  extent  of  shortage;  and
 (c)  the  present  demand  of  natural

 rubber  in  our  country  and  whether
 the  import  of  natural  rubber  is  pro-
 posed  to  be  stopped  due  to  an  in
 crease  in  the  production  of  synthet!.-
 rubber?

 The  Deputy  Mimister  in  the  Min-
 istry  of  Commerce  (Shri  8s.  V.  Buma-
 swamy):  (a)  and  (b).  The  consump-
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 tion  of  natural  rubber  in  1964,  (viz.
 60,100  tonnes)  was  more  or  less  the
 same  as  in  1963.

 (c)  The  demand  for  natural  rubbe:
 in  1965-66  is  estimated  at  about  70,099
 tonnes,  of  which  about  50,000  tonn.:
 would  be  met  by  indigenuus  produc-
 tion;  the  balance  requirement  wll
 have  to  be  met  by  import.  The  esti-
 mated  production  of  synthetic  rubber
 in  ‘1965-66,  viz.  20,000  tonnes  will  be
 about  the  same  as  the  demand  there-
 for.

 रेलवे  बैंगनों  से  सामान  की  चोरी
 328i.  को  हवा  प्र०  ज्योतिषी  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  रेलवे  वैगनों  से  सामान  की
 चोरी  करने  के  कारण  ‘1964-65  #
 (खण्डवार  )  कितने  व्यक्ति  गिरफ्तार  किये
 गये  ;

 (@)  क्‍या  इन  चोरी  की  घटनाओं  में
 कुछ  रेलवे  कर्मचारियों  का  भी  हाथ  था,
 और  यदि  हां,  तो  उनकी  संख्या  क्‍या  है  ;
 और

 (ग)  इत  चोरियों  के  परिणाम  स्वरूप
 सरकार  को  मुआवजे  के  रूप  में  कितनी  राशि
 देनी  पड़ी  ?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुभग  सिंह)  :  (क)  से  (ग).
 अपेक्षित  सूचना  इस  प्रकार  है.

 रेलवे.  गि रफू-  उनसे  सरकार
 जार  कर्मचारियों  द्वारा

 किवे गय..  को  मुन्नवर
 व्यक्तियों  रांख्या  के  रूप-में

 की  ,जिसका  दी  गयी
 संख्या  चोरी में  रकम

 हाथ
 था

 व  re  4
 Bo

 मध्य  26  St  30,122
 पब  131  2,27, 605*
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 Bo
 उत्तर  95  l0  60,550
 पूर्वोत्तर  65  I4  62,770

 पूर्वोत्तर

 सीमा  77  5  31,798
 दक्षिण  129  0  17,952,
 दक्षिण

 पुत्र  26  29  48,530
 पश्चिम  204  62  156,669

 *फरवरी,  1965,  तक  |
 Assault  Incidents  at  Shergarh  Station

 3282.  Shri  Yashpal  Singh:  Wil)  the Minister  of  Raflways  be  pleased  to state:
 (a)  whether  he  is  aware  that  many cases  of  assault  on  passengers  hava been  reported  at  Shergarh  Station

 near  Bhatinda;
 (b)  whether  he  has  also  received  re-

 Presentations  from  the  passengers  for
 shifting  the  crossing  of  night  trains
 from  Shergarh  tc  Raman  Station;  and

 (c)  if  so,  Government’s  reactior.
 thereto?

 The  Ministe-  of  State  in  the  Minis
 try  of  Railways  (Dr.  Ram  Subhes,
 Singh):  (a)  No  case  has  been  repor:-
 ed  at  Shergarh  Station.

 (b)  No.
 (c)  Does  not  arise.

 जम्म्‌  तया  काश्मीर  में  धंसने  वाला  गांव

 3283.  श्री  रघुनाथ  सिह  :  क्‍या  इस्पात
 शौर  खान  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्‍या  यह  सच्च  है  कि  जम्मू  से  60
 मील  दूर  स्थित  याद  गांव  धीरे  धीरे  भूमि  के
 अन्दर  धंस  रहा  है;  गौर
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 (a)  यदि  हां,  तो  क्या  इसके  भूतत्वीय
 कारणों  का  पता  लगाने  के  लिए  कोई  व्यवस्था
 की  गई  है  ?

 इस्पात  तथा  खान  मंत्री  ष  संजीव
 देही):  (क)  और  (ख)  21  मार्च  965
 को  एक  समाचार  छात्रा  था  कि  यादा  ग्राम
 के,  जो  जम्मू  से  60  मील  दूर  है,  नीच  धंसने
 की  रिपोर्ट  है  ।  भारतीय  भौमिक  विभाग
 इस  की  पड़ताल  कर  रहा  है  ।

 Nationalisation  of  Mines  in  Goa
 3284.  Shri  Raghunath  Singh:  Wil!

 the  Minister  of  Steel  and  Mines  be
 pleased  to  state:

 (9७)  whether  it  is  a  fact  that  the
 mine  workers  of  Goa  at  a  meeting
 held  at  Bicholem  on  the  27th  March.
 3965  requested  the  Central  Govera-
 ment  to  nationalise  the  minesheld  by
 yoreigners  in  Goa:  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (5)  A  meeting

 of  the  mining  labour  under  the  aus-
 pices  of  the  Goa  Mining  Labour  Wel-
 fare  Union  he!  at  Bicholem  on  260
 March,  965  passed  a  Resolution  call-
 img  upon  Government  to  nationafise
 all  the  mines  i::  Goa,  and  as  a  first
 step,  nationalise  immediately  mines
 owned  by  foreign  nationals  in  Goa.

 (bY  There  is  no  proposal  for  the
 nationalisation  cf  mines  in  Goa  under
 eonsideration  of  the  Government  of
 India  at  present.  It  is,  therefore,  not
 eomsidered  necessary  to  take  any
 action  on  the  Resolution  vassed  yr
 the  Goa  Mining  Labour  Welfare
 Union.

 “बलोराडाइजेपोक्साइड''  का  आयात

 (श्री  किराम  पटनायक
 श्री  मच  लिमये  :

 |  श्री  रामसेवक  यादव  :

 क्या  वाणिज्य  मंत्री  24  दिसम्बर,  964

 3285.

 के  तारांकित  प्रश्न  सीधा  666  के  उत्तर  के
 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कया  रोश  कम्पनी  को  “चलो-
 राडाइजेपोक्साइड  a”  के  आयात  मूल्य  के
 सम्बन्ध  में  कोई  निदेश  या  हिदायतें
 जारी  की  गई  हैं;

 (ख)  क्या  पिछले  वर्ष  इस  द्रव्य  पर
 उससे  पिछले  की  आयात  को  तुलना  में
 कम  विदेशी  मुद्रा  खां  करनी
 पड़ी  और  यदि  हां,  तो  इस  के  क्‍या  कारण
 हैं;  ब्रोकर

 (ग)  क्‍या  यह  सच  है  कि  रोश  कम्पनी
 ने  सरकार  पर  दबाव  डालने  के  लिये
 “लिक्रियम”  की  बिक्री  बन्द  रखने  के  लिये  या
 बिल्कुल  कम  २  देने  के  लिये  ग्रसने  बिक्रेताश्रों
 को  परिपत्र  भेजा  है  ?

 वाणिज्य  मंत्री  थी  सुभाष  शाह):
 (क)  जी,  हा  ,  व्यापारियों  की  सूचना

 के  लिए  इस  विषय  पर  जारी  की  गई  एक  सारे-
 जानक  सूचना  सं?  6-कराई-टी-सीपी-
 एन।65  दिनांक  Vd  फरवरी,  965  की
 एक  प्रति  सभा  पटल  पर  रखी  गई  है,
 (पुस्तकालय  में  रखी  गई,  देखिये  संख्या
 LT-37365)  |  मैं०  रोश  प्रॉडक्टस  का  ध्यान
 इस  सार्वजनिक  सूचना  की  जोर  विशेषरूप
 से  दिलाया  गया  था  कौर  उन्हें
 तदनुसार  कार्य  करने  के  लिये  सलाह

 दी  गई  थी  1

 (ख)  देश  के  व्यापारिक  वर्गीकरण  में
 “क्लोराडाइज  पोक्साइड  मद  का  वर्गीकरण
 ग्रहण  से  नहीं  किया  गया  है  इसलिए
 यह  कहना  सम्भव  नहीं  है  कि  किसी  वर्ष
 विशेष  मे  इस  मद  के  लिये  ग्रा यात  पर  कितनी
 विदेशी  मुद्रा  खर्च  की  गई  थी।

 (ग)  बिक्री  एजेन्टों  द्वारा  लिब्रियम  की
 बीवी  के  बारे  में  मैं०  रोश  कम्पनी  द्वारा  बजे
 गए  परिजनों  की  सूचना  सरकार  को  नहीं
 है  1
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 Messrs.  I.C.C.  (Kyanite)  Ltd.
 3286.  Shri  H.  C.  Soy:  Will  the

 Minister  of  Steel  and  Mines  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Messrs.  I.C.C.  (Kyanite)  Ltd.,  Galu-
 dihi  (Bihar)  are  systemsti-ally  mani-
 pulating  their  working  expenses  and
 selling  kyanite  in  U.K.  and  elsewhere
 by  resorting  to  under-invoicing  of
 exports;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Steel
 (Shri  Sanjiva  Reddy):  (a)  and  (b).
 Information  is  being  collected  and
 will  be  laid  on  the  table  of  the  House.

 and  Mines

 Export  of  Spices
 3287.  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  087  on  the
 ]2th  March,  965  and  state:

 (a)  whether  the  final  report  of  the
 seminar  on  ‘Export  of  Spices’  has  been
 received  and  considered  by  the  Gov-
 ernment;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  and  (b).  The
 final  report  of  the  seminar  has  been
 received  on  3rd  May,  +1965,  and  is
 being  considered.

 पाकिस्तान  से  व्यापार  में  कमो

 3288.  थी  युद्धवीर  सिह  :  क्‍या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पिछले छः
 मासों  में  पाकिस्तान  से  हमारा  व्यापार  बहुत
 कम  हो  गया  है  ,

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं,  प्रौढ़

 (ग)  किन  पदार्थों  का
 प्रपेक्ञाकृत  कग  हुआ  है  ?

 व्यापार
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 वाणिज्य  मंत्री  पथ्य  मनु भाई  शाह)  :
 (क)  जी,  नहीं  ।  हमारा  पाकिस्तान

 से  हुआ  कल  व्यापार  सितम्बर,  953  4
 फरवरी,  964  की  अ्रवधि  में  796  लाख  Ko
 का  रहा  था,  जो  कि  सितम्बर  64  से  फरवरी
 65  की  अवधि  में  बढ़कर  i509  लाख

 रू०  हो  गया  |

 (ख)  और  (ग).  प्रश्न ही  नही  उठता।

 चटनी  स्टेशन  पर  भ्रमों  का  पकड़ा  जाता

 3289.  श्री  विश्वनाथ  पाण्डेय
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  28  मा.
 i965  को  पूर्वोत्तर  रेलवे  पर  वेल्यरा

 रोड  स्टेशन  पर  रो  प्रासाद  को  भेजी  गयी
 अफीम  की  एक  पेटी  चटनी  (  पू वत् तिर
 रेलवे  )  रेलवे  स्टेशन  के  पार्सल-घर  में
 रेलवे  कर्मचारियों  की  सतर्कता  से  पकड़ी
 गई  थी;

 (ख)  यदि  हां,  तो  उस  में  कितनी
 अफीम  थी  ;  श्लोक

 (ग)  इस  सम्बन्ध  में  सरकार  का
 विचार  क्‍या  कार्यवाही  करने  का  है?

 रखने  संत्रालय  में  राज्य  मंत्री  (डा०  रास
 सुलग  सिह)  :  (क)  जी  हां,  यह
 पार्सल  आबकारी  विभाग  के  कर्मचारियों
 द्वारा  पकड़ा  गया,  जो  वेल्थ रा  रोड  से  ही
 उसके  पीछे  लग  गये  थे  t

 (ख)  27  किलोग्राम  |

 (ग)  उत्तर  प्रदेश  के  प्रतीक  प्रीमियम
 की  घारा  9  के  अधीन  एक  मामला  दर्ज
 कर  लिया  गया  है  कौर  इस  सम्बन्ध  में
 श्रमवारि  विभाग  द्वारा  जांच-पड़ताल  हो
 रही  है  ।
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 मिर्जापुर  स्टेशन  पर  झरिनिक

 3290.  श्री  विश्वनाथ  पाण्डेय  :  क्‍या
 रेलें  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  8  मार्च,  965
 को  प्रात:  वाराणसी  से  प्रयाग  जाने  वाली
 पैसेंजर  गाड़ो  का  तृतीय  श्रेणी  का  एक  डिब्बा
 मिरजापुर  रेलवे  स्टेशन  (  उत्तर  रेलवे  )
 पर  जलकर  भस्म  हो  गया  ;

 (ख)  यदि  हा,  तो  इसके  क्या  कारण
 बे;  और

 (ग)  इस  दुर्घटना  से  रेलवे  सम्पति  को
 कितनी  क्षति  पहुंची  7

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुभग  सिह)  :  (क)  जो  हां,  लेकिन
 A-3-I965  को  |

 (ख)  जांच  से  पता  चला  है  कि  बिजली
 की  चितगारी  की  वजह  से  राग  लगी  ।

 (ग)  25,000  रुपये  ।

 Delhi  Main  Railway  Station
 3291.  Shri  Narendra  Singh  Mahida:

 Will  the  Minister  of  Railways  be
 Plessed  to  state:

 (a)  the  total  area  in  one  con-
 tiguous  block  of  the  Delhi  Main  Rail-
 way  Station.  Delhi;

 (b)  whether  throughfares  have  been
 provided  in  this  Railway  Station;

 (c)  if  not,  the  reasons  therefor:
 and  whether  there  is  any  proposal
 for  the  removal  of  the  station  outside
 the  busy  area  of  the  Capital  to  ob-
 viate  inconvenience  to  the  general
 public;  and

 (8)  If  so,  the  action  being  taken  in
 this  regard?

 The  Minister  of  State  in  the  Min-
 istry  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  The  total  area  of  Delhi
 Main  Station  including  Yard  in  one

 continuous  stretch  is  approximately
 70.00  acres,

 (b)  The  Dufferin  Roag  over-bridge,
 the  Lothian  under-bridge  and  the
 Kauria  foot  over-bridge  are  situated
 in  this  area  as  thoroughfares  to  cross
 over  from  one  side  to  the  other.

 (c)  There  is  no  proposal  to  remove
 the  Delhi  Main  Station  from  its  pre-
 sent  location.

 (d)  Does  not  arise.

 Lo  tive  Worksh  Amritsar
 Shri  Yudhvir  Singh:
 Shri  Buta  Singh:
 Shri  Bade: 3292.

 |  Shri  Hukam  Chand
 Kachhavalya:

 [  Shri  Jagdev  Singh  Siddhanti:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  the  Works  Manager

 (General),  Northern  Railway  Laco-
 motive  Workshop,  Amritsar,  invited
 tenders  for  the  purchase  and  removal!
 of  shop  sweepings  and  rubbish,  iron
 foundry  clinkers,  brass  foundry  clin-
 kers,  and  cinder  residue  ashes  from
 workshops  for  the  period  from  1-465,
 to  3l-3-966;

 (b)  if  so,  the  details  of  the  tenders
 received;

 (c)  whether  it  is  a  fact  that  con-
 tract  was  not  given  to  the  party  who
 offered  the  highest  amount;  and

 (d)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  Railways  (Dr.  Ram  Subhag
 Singh)  (a)  Yes.

 (b)  Four  tenders  were  received.  The
 amount  offered  by  each  of  the  four
 tenderers  was  as  follows:—

 (i)  Rs.  21,050.50
 (ii)  Res.  20,100.00,
 (iti),  Rs.  ANTITAT
 (iv)  Rs.  15,580.00

 (c)  Yes.
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 (d)  When  considering  the  tenders  of  delay.  These  claims  have  not  been
 all  factors  were  duly  taken  into  accepted  by  the  project  authorities.
 account  including  the  experience
 with  the  highest  bidder  when  he  held
 this  contract  previously  and  it  was
 decided  by  the  Railway  Administra-
 tion  to  award  the  current  years  con-
 tract  to  the  second  highest  bidder.

 Durgapur  Alloy  Steel  Project
 3293,  Shri  Alvares:  Will  the  Minis-

 ter  of  Steel  and  Mines  be  pleased  to
 state:

 (a)  whether  the  commissioning
 schedule  of  the  Durgapur  Alloy  Steel
 Project  has  been  delayed  from  time
 to  time;

 (b)  if  s0,  the  number  of  times  the
 original  schedule  has  been  revised;

 (c)  whether  it  ig  a  fact  that  the
 suppliers  of  plant  and  equipment  tor
 the  Alloy  Steel  Project  have  claimed
 extra  charges  for  the  delay  in  com-
 pletion  of  the  plant;

 (d)  if  so,  the  amount  demanded  oy
 them;  and

 (०)  whether  any  analysis  has  been
 made  about  the  cause  of  the  delay,
 and  the  ultimate  effect  on  production,
 and  the  loss  which  will  entml  in
 terms  of  ‘money  béth  rupees  and
 foreign  exchanges?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  and  (b).
 The  construction  schedule  as  in  the
 Areement  between  Hindustan  Steel
 and  Japanese  Consortium  drawn  up
 on  6th  September,  963  has  been
 revised  once  and  formal  amendment
 of  the  agreement  to  this  effect  was
 accepted  by  Hindustan  Steel  on  6th
 February,  1965.

 (c)  and  (d).  Yes,  Sir.  The  amount
 claimed  for  additional  administration
 expenses  in  India  by  the  Japanese
 Consortium  was  Rs,  976,560.  Messrs
 Amco  Furnace  Contractors  Ltd.  of
 Canada  have  also  claimed  Rs.  3"37
 lakhs  plus  Rs.  16,300  for  every  month

 (e)  Extension  in  the  construction
 schedule  has  been  mainly  due  to  the
 delay  in  the  fabrication  of  steel
 structurals  and  also  delay  in  their
 erection  because  of  labour  trouble.
 There  was  also  some  delay  in  the
 supply  of  technical  data  by  the  Con-
 sortium  of  equipment  suppliers  from
 Japan.  This  and  heavy  rains  last
 year  further  contributed  to  the  slow-
 ing  down  of  civil  engineering  work
 in  some  important  sections  of  the
 Project.  Except  that  production  will
 now  start  a  little  later,  no  other
 direct  loss  in  production  is  at  present.
 anticipated.

 No  analysis  of  financial  implica-
 tions  has  been  made  ag  yet.  It  is
 however  expected  that  this  postpone-
 ment  will  not  entail  much  extra  ex-
 penditure.

 Furnace,  of  Durgapur  Alloy  Steel
 Factory

 3294,  Shri  Alvares:  Will  the  Minis-
 ter  of  Steel  and  Mines  be  pleased  to
 state:

 (a)  whether  the  three  electric
 furnaces  of  the  Durgapur  Alloy  Steel
 Project  factory  were  commissioned
 before  the  end  of  964  as  announced
 by  the  General  Manager  in  a  statc-
 ment  to  the  “Stateman”,  Calcutts,  on
 the  9th  August,  1964;

 (b)  whether  one  of  the  furnaces
 was  switched  on  by  the  Minister  of
 Steel;

 (c)  whether  it  was  done  according
 to  schedule  and  what  is  the  capacity
 of  this  furnace;  and

 (d)  the  total  capacity  of  all  the
 three  furnaces?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  Yes  Sir.
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 (b)  The  three  electric
 which  were  initially  energised  in
 December,  964  were  formally  in-
 augurated  by  the  Minister  of  Steel
 and  Mines  on  23rd  January,  1965,

 furnaces

 (c)  Yes  Sir,  as  per  revised  schedule.

 (d)  The  commissioning  of  the  fur-
 naces  is  according  to  the  revised
 schedule.  Of  the  threc,  one  is  an  arc
 furnace  with  a  capacity  of  0  tons
 and  the  other  two  are  _  induction
 furnaces  with  capacities  of  2  tons
 and  J  ton  each.

 Setting  up  of  Industries  in  Iran,
 Ceylon  and  Nepal

 3295  J  Shri  Vishwa  Natp  Pandey:
 ‘|  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have
 approved  the  setting  up  of  some
 industries  in  Iran,  Ceylon  and  Nepal
 in  cooperation  with  some  Indian
 parties;  and

 (b)  if  so,  the  number  of  such
 industries,  when  they  are  going  to  he
 set  up  and  the  terms  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes  Sir.

 (b)  8  proposals  for  establishing
 Joint  Industrial  Ventures  in  these
 countries,  from  Indian  parties,  have
 so  far  been  approved  by  Govern-
 ment.  Some  of  these  projects  are
 already  in  operation  while  the  others
 are  in  various  stages  of  implementa-
 tion.  The  Indian  participation  is,
 usually,  on  minority  basis  and  in  the
 form  of  supply  of  machinery,  equip-
 ment  and  technical  know-how  from
 India.

 Accident  at  Bajhara  Mine

 (  Shri  Daji:
 |  Shri  Indrajit  Gupta:

 3296.  <  Shrimati  Renu  Chakravartty:
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 Shri  Prabhat  Kar:
 Shrimati  Vimla  Devi:

 L  Shri  S.  M,  Banerjee:
 Will  the  Minister  of

 Mines  be  pleased  to  state:
 Steel  and

 (a)  whether  it  is  a  fact  that  in
 964  the  Locomotive  at  Rajhara  Mine
 met  with  a  serious  accident;

 (b)  the  number  of  trips  the  loco-
 motive  was  made  to  work;

 (c)  the  number  of  trips  laid  out  as
 mraximum  permissible;  and

 (d)  the  loss  incurred  due  to  the
 accident?

 The  Minister  of  Steel  ang  Mines
 (Shri  Sanjiva  Reddy):  (a)  Two  loco-

 ‘motives  and  four  dump  cars  were
 derailed  at  the  catch  siding  of  the
 Rajhara  Ore  Mines  on  the  l0th  June,
 1964,  resulting  in  damage  to  both  the
 locomotives  and  the  two  dump  cars.

 (b)  and  (c).  Of  the  seven  locos  at
 Rajhara,  four  or  five  locomotives  are
 assigned  to  the  Quarry  Group.
 Usually,  30-36  trips  are  planned  daily
 for  the  locos  in  the  Quarry  Group
 which  are  required  to  make  trips
 according  to  the  raising  in  the  quar-
 ry  and  the  working  of  the  Crushing
 Plant  and  the  Screen.  There  is  noth-
 ing  like  8  maximum  number  of  trips
 assigned  to  each  loco.  Each  loco  is
 expected  to  work  6-7,000  hours  be-
 fore  overhaul.  The  two  locos  which
 had  met  with  the  accident  had  done
 substantially  less  than  this  ut  the
 time  of  the  accident,

 (d)  The  accident  interrupted  pro-
 duction  in  the  Mines  for  about  2-3
 days,  but  did  not  tell  on  the  annual
 production.

 प्रर्थोलर  रेलें  के  मुख्यालय  में  हिन्दी  का
 प्रयोग

 3297.  भरी  'रंजय  सिंह  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  के  मुख्य  कार्यालय
 दिल्ली  के  कितने  अनुभागों  म  साठ  प्रतिशत
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 अथवा  उस  से  भ्र धिक  कर्मचारी  काम  चलाऊ
 हिन्दी  की  योग्यता  रखते  हैं।

 (ख)  उन  में  कितने  प्रभावों  को
 देनिक  फाइलों  में  हिन्दी  में  टिप्पण  किया
 जाता  है  ;  भ्र ौर

 (ग)  यदि  किसी  अनुभाग  में  हिन्दी
 में  टिप्पण  नहीं  किया  जाता  है,  तो  उसके
 क्या  कारण  हैं;

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुलग  सिह)  :  (क)  375.

 (=)

 (ग)  इन  भ्रनुभागों  में  जो  काम  होता
 है  बह  तकनीकी  ढंग  का  है  और  अपने
 विचारों  को  हिन्दी  में  सही  तौर  पर  प्रति-
 व्यक्त  करने  में  कर्मचारियों  को  ग्रभी  कटि-
 नाई  होती  है  ।

 I66.

 Death  of  an  Officer  in  Southern
 Expresg  Train

 (  Shri  Vishwa  Nath  Pandey:
 3298.  4  Shri  Ram  Harkh  Yadav:

 [  Shri  Marli  Manohar:
 Will  the  Minister  of  Railways  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Principal  of  the  Civil  Aviation  Train-
 ing  Centre,  Allahabad,  was  found
 dead  in  a  first  class  Railway  com-
 partment  of  the  Southern  Express train  when  he  was  going  to  Madras
 and  it  was  detected  when  the  train
 arrived  at  Madras  in  the  afternoon
 of  the  9th  April,  1965;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  Yes.  On  arrival
 of  Southern  Express  train  at  Madras
 Central  at  11:45,  hours  on  B-4-65,  the
 Chief  Train  Examiner  noticed  one
 pessenger  in  coupe  ‘C’  of  first  class
 <compartment  in  a  collapsed  condi-
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 tion,  with  all  the  doors  and  shutters
 bolted  from  inside.  The  matter  was
 immediatcly  reported  to  the  police
 who  registered  a  case  U/s  774  Cr.
 P.  C.  The  door  of  the  compartment
 was  forced  open  and  the  dead  body
 was  examined  carefully.  There  were
 no  external  injuries  visible.  The
 body  was  sent  for  post-mortem
 examination.  The  viscera  has  been
 preserved  for  chemical  analysis.
 Subsequently,  the  body  was  handed
 over  for  cremation.  The  deceased
 was  identified  as  Shri  P.  H.  Bhanot,
 Principal,  Civil  Aviation  Training
 School,  Allahabad.  Form  the  evi-
 dence  available  so  far,  it  is  presumed
 that  the  deceased  died  of  natural
 causes  but  definite  opinion  as  _  to
 eause  of  death  will  be  available  only
 after  receipt  of  the  Chemical  Exa-
 miner's  report  and  completion  of
 Police  investigation.
 Seizure  of  gold  and  cash  at  Ratlam

 Station

 3299.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 railway  police  seized  at  Ratlam  Sta-
 tion  on  the  8th  April,  965  gold
 valued  at  rupees  17,000  and  Rs.  14,000
 in  cash  from  a  passenger  enroute  to
 Bombay  by  the  Delhi-Bombay  Janta
 Express;  and

 (b)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  on  7-4-1985  the
 Government  Railway  Police  Ratlam
 seized  gold  valued  at  Rs.  16,500,  and
 Rs.  14,402,  in  cash  from  a  third  class
 passenger  while  he  was  enroute  to
 Delhi.

 (b)  The  Government  Railway  Police
 Ratlam  have  arrested  the  passenger
 concerned  and  registered  the  case
 U|s  54  and  550  Criminal  Procedure
 Code  and  subsequently  transferred  it
 to  the  Central  Excise,  Ratlam,  who
 are  investigating  the  case.
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 Ferry  service  on  N.  E.  Railway

 3300.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 ferry  service  on  the  North  Eastern
 Railway  has  been  running  into  loss;

 (b)  if  so,  the  annual
 1960;  and

 loss  since

 (c)  whether  there  is  any  proposal
 to  constitute  an  expert  Committee  to
 go  into  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  Year-wise  net  loss  in  lakhs  is
 indicated  below:

 960-6—Rs.  6.92
 96-62—Rs,  54.05
 962-63—Rs.  46.90
 963-64—Rs.  53.93

 (c)  A  Departmental  Committee  has
 been  appointed  by  the  Railway  Ad-
 ministration  to  examine  losses  and
 suggest  measures  for  reducing  the
 same.

 Low  utilization  of  engines
 330l.  Shri  Sidheshwar  Prasad:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  were  con-
 sidering  to  remove  some  _  inherent
 limitations  of  the  North  Eastern  Rail-
 way  which  hinder  the  smooth  flow
 of  traffic  ang  are  partly  responsible
 for  the  low  utilisation  of  engines  and
 slow  speed  of  goods  trains;  and

 (b)  if  so,  the  decision  taken  by
 Government  in  this  regard?

 The  Deputy  Ministery  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  Besides  other  steps,  the  hand-
 ling  capacity  of  the  transhipment
 sheq  at  Garhara,  Manduadih  and
 Barabanki  is  being  augmented  to  per-
 mit  free  flow  of  traffic  from  B.G.  to
 MG

 6i2  (Ai)  LSD—4.

 Manufacture  of  Air  Guns

 JS  Shri  Daljit  Singh:
 \  Shri  Chuni  Lal:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 licence  wag  issued  to  the  Punjab
 Government  for  setting  up  a  factory
 for  the  manufacture  of  air  guns  to
 save  foreign  exchange;

 3302,

 (b)  if  so,  the  steps  taken  so  far  for
 its  implementation;

 (c)  whether  it  is  a  fact  that  Nan-
 gal  Workshop  is  in  a  position  to
 manufacture  air  gung  and  other  types
 of  guns;  and

 (d)  if  so,  whether  there  is  any
 Proposal  to  utilize  its  capacity  for
 this  purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  and  (b).  An
 industrial  licence  for  the  manufac-
 ture  of  Air  Rifles  and  Shots  which
 do  not  require  any  licence  under  the
 Armes  Rules  was  granted  to  the  Pun-
 jab  State  Government  in  May,  1963.
 The  State  Government  have  now  in-
 formed  that  they  are  not  taking  up
 this  project  and  that  it  has  been
 decided  to  wind  up  the  company
 formed  for  the  purpose.

 (c)  and  (d).  Passable  samples  of
 single  barre]  2  bore  guns  were  pro-
 duced  in  the  Nangal  Workshop;  but
 difficulty  was  reported  in  the  manu-
 facture  of  .303  rifles.  The  Punjab
 Government,  therefore,  requested  the
 Central  Government  for  facilities  for
 undertaking  manufacture  and  repair
 of  .303  rifles  in  the  Nangal  Work-
 shop.  They  also  made  a  request  for
 the  grant  of  licence  for  undertaking
 manufacture  of  .22  rifles  in  the  Pun-
 jab.  In  view  of  the  declared  policy
 that  the  manufacture  of  arms  and
 ammunition  and  p  allied  Defence
 equipment  will  be  a  Central  Gov-
 ernment  monopoly,  the  proposals
 were  not  agreed  to.
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 Manufacture  of  Tractors  at  Ni  I

 f  Shri  Daljit  Singh:
 °|  Shri  Chuni  Lal:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 3303.

 (a)  whether  Govenment  of  Punjab
 asked  for  permission  to  manufacture
 small  size  tractors  in  the  Nangal
 workshop  where  all.  the  facilities  are
 available;

 (b)  if  so,  the  decision  taken  by  the
 Central  Govenment  in  this  regard;
 and

 (c)  if  not,  the  reason  iferefor?

 The  Deputy  Minister  of  Industry  in
 the  Ministry  of  Industry  and  Supply
 (Shri  Bibudhendrg  Misra):  (a)  to
 (c).  Director  of  Industries,  Punjab,
 had  applied  for  the  grant  of  a  licence
 under  the  Industries  (Development
 and  Regulation)  Act,  1951,  for  the
 establishment  of  a  new  factory  at
 Panipat  for  the  manufacture  of  agri-
 cultural  tractors,  power  tillers  and
 tractor  implements.  Since  there  is
 no  scope  for  setting  up  additional
 capacity  in  the  proposed  _  line  of
 manufacture,  as  adequate  capacity
 has_  been  licensed!planned,  a  licence
 was  not  granted  to  the  Director  of
 Industries,  Punjab.

 Amenities  to  Railway  Employees
 JS  Shri  Daljit  Singh:

 \U  Shri  Chuni  Lal:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 3304.

 (a)  whether  any  survey  has  been
 made  to  provide  passenger  amenities
 and  facilities  to  the  railway  emplo-
 yees  on  the  Rupar-Nangal  Dam  Sec-
 tion  of  Northern  Railway;

 (b)  if  so,  the  details  thereof;  and
 (०)  when  the  work  will  be  started?
 The  Minister  of  State  in  the  Mints-

 try  uf  Railways  -¢Br.-~Ram  .Subhag
 Singh):  (a)  Yes.  +
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 (b)  The  following  passenger  ame-
 nity  and  staff  amenity  works  are
 proposed  to:  be.carried  out  during.
 1965-66,

 Passenger  Amenity  Works:
 (i)  Providing  3rd  class  wait--

 ing  hall  at  Nangal  Dam
 Station,

 (ii)  Providing  additional  faci-
 lities  such  ag  Porch  out-
 side  station  building,  cloak
 room,  luggage  office,  Book
 stalls)  more  benches  on
 platform  at  Nangal]  Dam.
 Station,

 (iii)  Provision  of  ground  hy-
 drants  for  washing  rakes
 at  Nangal  Dam  Station.

 (iv)  Providing  common  sanitis-
 ed  urinals,  latrines  and
 bathing  facilities  at  Nan-
 gal  Dam  Station.

 (v)  Providing  flush  system  lat-
 rines  for  Ist  and  IInd  class
 waiting  rooms  at  Nangal
 Dam  Station.

 (vi)  Provision  of  additional  pas-
 senger  platform  at  Nangal
 Dam  Station.

 (vii)  Providing  shelter  over
 passenger  platform  at  Nan-
 gal  Dam  Station.

 (viii)  Providing  shed  over  pas-
 senger  platform  at  Anand-
 pur  Sahib  Station.

 (ix)  Improving  goods  and  par-
 cel  facilities  at  Nangal  Dam
 Station.

 (x)  Extension  of  waiting  hall
 at  Kiratpur  Sahib  Sfation.

 Staff  Amenity  Works:
 (xi)  Providing  6”  dia.  boring  to

 instal  4”  dia.  tube-well  at
 Anandpur  Sahib  Station

 (xii)  Providing  6”  dia.  boring  to
 instal»  an  dia.  tube-well  at
 Bhanupali  Station.
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 (c)  The  estimates  for  all  these
 works  have  been  framed  by  the
 Railway  and  the  works  will  be  taken
 in  hand  shortly.

 Industria]  Estates  in  Madras
 3305.  Shri  Dharmalingam:  Will  the

 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  the  number  of  industrial  esta-
 tes  opened  in  the  Madras  State  dur-
 ing  1964-65;  and

 (b)  the  amount  allotted  by  the
 Centre  to  the  Madras  State  for  this
 purpose  during  the  above  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  ang  Supply  (Shri
 Bibudhendra  Misra):  (a)  and  (b).
 The  information  is  being  collected
 from  the  State  Government  and  will
 be  placed  on  the  Table  of  the  House.

 Paper  Mills  in  North  Bihar
 Jf  Shri  Rameshwar  Tantia: 3306.  >  shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  5०६  up
 three  paper  mills  in  North  Bihar  dur-
 ing  the  Fourth  Plan  period;

 (b)  whether  it  is  a  fact  that  the
 State  Committee  for  paper  industry
 has  recommended  introduction  of
 legislation  requiring  the  sugar  facto-
 ries  to  make  available  the  bagasse  to
 the  proposed  paper  mills  as  raw
 material;

 (c)  the  quantum  of  bagasse  thus  ex-
 pected  to  be  released  to  paper  mills;
 and

 (d)  how  the  bagasse  used  as  fuel  is
 going  to  be  replaced  by  commercial
 fuel?

 The  Deputy  Minister  in  the  Minls-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  The  matter
 is  at  an  exploratory  stage.

 (b)  to  (d).  The  requisite  informa-
 tion  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House.

 U.S.  Investment  in  Indian  Industrial
 Ventures

 3307.  Shri  P.  Cc,  Borooah:  Will  the
 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  reports
 that  U.S.  industrial  companies  are
 considering  the  question  of  reducing
 overseas  investment;

 circumstances  in
 con- (b)  if  so,  the

 which  such  reduction  is  being
 sidered  by  them;  and

 (c)  the  extent  to  which  it  is  likely
 to  affect  U.S.  investment  in  Indian
 industrial  ventures?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  and  =  (b).
 The  Hon'ble  Member  evidently  refers
 to  the  recent  imposition  of  a  5  per
 cent  “equalisation  tax”  on  income  of
 US.  Institutions  from  ovetseas  in-
 vestments,  Tt  is  also  understood  that
 there  are  certain  quantitative  restric-
 tions  now  being  ohserved  on  over-
 seas  lending  by  US.  financial  institu-
 tions.  These  measures  had  evidently
 been  necessitated  by  the  pressure  on
 the  U.S.  Balance  of  Payments.

 (c)  It  is  too  early  to  sav  what
 effects  these  measures  will  have  on
 U.S.  investments  in  industrial  ven-
 tures  in  India,  It  is  understood  how-
 ever  that  so  far  as  the  first  measure
 is  concerned,  investments  in  develop-
 ing  countries  including  India  are  to
 be  exempt  from  the  “Equalisation
 Tax”.

 Exports  to  West  European  Countries
 3308.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  set  up  a  Committee  to  recommend
 measures  to  step  up  exports  to  West
 European  Countries;  and

 (b)  if  so,  the  terms  of  reference  of
 the  Committee?
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 The  Minister  of  Commerce  (Shri  (c)  (i)  Payments  made  to  the

 Manubhai  Shah):  (a)  and  (b).  A  Coal  Board  for  meeting  expenditure
 Standing  Committee  consisting  of
 officials  from  the  Ministries  of  Fin-
 ance  and  Commerce  has  been  set  up
 to  suggest  measures  for  stepping  up
 exports  to  U.K.  and  Western  Europe.
 The  Committee  makes  a_  continuous
 review  of  exports  to  that  region.

 Cess  on  soft  coke

 3309  JS  Shri  Rameshwar  Tantia:
 XV  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 (a)  the  rate  of  cess  levied  on  soft
 coke;

 (b)  the  amount  of  cess  realised,
 year-wise,  during  the  last  five  years;

 {c)  the  amount  and  nature  of  dis-
 bursements  made  out  of  the  said  ces:
 during  the  last  five  years;  and

 (d)  whether  there  is  any  proposal
 to  utilise  proceeds  from  the  cess  for
 popularisation  of  soft  coke?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  The  rate

 of  excise  duty  at  present  levied  under
 the  Coal  Mines  (Conservation  and
 Safety)  Act  on  soft  coke  is  Re.  1-65.3.
 Paise  per  tonne.

 (9)  The  net  proceeds  of  excise
 duty  collected  under  the  Coal  Mines
 (Conservation  and  Safety)  Act  on

 coal,  soft  coke  and  hard  coke  during
 the  last  five  years  is  given  below:—

 Rs,  lakhs
 1960-61  424
 I96I-62  758
 1962-63  958  (Provi-

 sional)
 1963-64  027  (Provi- sional)
 1964-65,  Final  figures  not

 available.

 Separate  figures  in  respect  of  soft
 coke  are  not  available.

 on  the  grant  of  stowing  assistance,
 assistance  to  collieries  handicapped  by
 adverse  factors,  protective  works
 ete.:—

 CRs.  lakhs)
 1960-61  2I0
 I96I-62  380
 1962-63  395
 1963-64  450
 1964-65,  560

 (ii)  Payments  made  direct  to  con-
 sumers  of  coal  under  the  scheme  of
 subsidy  on  coal  moved  by  rail-cum-
 sea  route:—

 Ks.  lakhs
 96I-62  233
 1962-63  356
 1963-64  472
 1964-6,  375 J

 (Provisional)
 (१)  There  is  no  such  proposal.

 Alumina  Plant  at  Rajkot

 3310.  Shrimati  Maimoona  Sultan:
 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  state:

 (a)  whether  Government  had  under
 consideration  a  proposal]  to  set  up  an
 Alumina  plant  at  Rajkot;

 (b)  if  so,  Government's  decision  in
 the  matter;

 (c)  whether  any  foreign  collabora-
 tion  has  been  sought;

 (d)  if  so,  from  where  it  is  expect-
 ed;  and

 (e)  whether  the  plant  is  proposed
 to  be  set  up  in  the  public  or  private
 sector?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  No  Sir.

 (b).  (०),  (a)  &  (९).  Do  not  arise.
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 रेलवे  कर्मचारियों  को  पदक  तथा  प्रमाण
 पत्र  प्रदान  करना

 _ श्री  बुजबासी  लाख  :
 334%

 ]  श्री  विश्वनाथ  पाण्डेय

 क्या  रेलवे  मंत्रो  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  रेलवे  बोर्ड  ने
 इस  वर्ष  रेलवे  कर्मचारियों  को  महत्वपूर्ण
 सेवायों  के  उपलक्ष्य  में पदक  और  प्रमाण-
 पत्र  भेंट  किये  हैं  ;

 (ख)  यदि  हां,  तो  कितने  कर्मचारियों
 को  इनाम  दिया  गया  ;  शौर

 (ग)  उस  पर  कितना  व्यय  हुआ  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (a0
 राम  सुमन  सिह)  :  (क)  जहां  ।

 (@)  17 कं  |

 (7)  लगभग  0,500  रुपये  ।  7
 रेल  कर्मचारियों  में  से  is  को  राष्ट्रीय  बचत
 प्रमाण-पत्र  के  रूप  में  पांच-पांच  सौ  रुपये  के
 जो  नकद  इनाम  दिये  गये  वे  इसम  शामिल
 ह्

 रेलवे  लाइनों  पर  सोमेश  के  स्‍लीपर

 3312.  शी  श्लोंकार  लाल  बैरवा  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (+)  क्या  सरकार  रेलवे  लाइनों  पर
 सीमेंट  के  स्‍लीपरों  का  प्रयोग  करने  पर
 पुनर्विचार  हर  रही  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इस  कार्य
 के  लिए  बिहार  में  एक  कारखाना  खोला  जा
 रहा  है;  और

 (ग)  यदि  हां,  तो  क्‍या  यह  सरकारी
 क्षेत्र  में खोला  जा  रहा  है  श्रद्वा  गैर
 सरकारी  क्षेत्र  में  ?
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 रेलवे  मंत्रालय  में  उप  मंत्री  (श्री
 शाम ताथ)  :  (क)  जी  हां  ।॥  कांक्रीट  के
 स्‍लीपरों  का  इस्तेमाल  न  किया  जाय  ऐसा
 निर्णय  कभी  नहीं  किया  गया  ।

 (ख)  जहां  ।

 (ग)  निजी  क्षेत्र  में  -  सरकारी  क्षेत्र  में
 कारखाने  खोलने  के  प्रस्तावों  पर  भी  विचार
 हो  रहा  है  ny

 ‘Get  together’  Function  in  Railways

 3813.  Shri  Rajdeo  Singh:  Will  the
 Minister  of  Ratlways  be  pleased  to
 state:

 (a)  whether  the  function  of  ‘get
 together’  started  during  the  time  of
 Railway  Minister  Shri  Jagjiwan  Ram
 is  still  prevalent  in  the  Railways;

 (b)  if  so,  whether  it  is  a  fact  that
 a  subscription  is  now  taken  from  the
 Class  III  and  IV  employees  on  the
 Northern  Railway  in  order  to  cele-
 brate  this  function  on  a_  voluntary
 basis;  and

 (c)  if  so,  whether  Government  pro-
 Pose  to  discontinue  the  collection  of
 subscription  from  these  employees
 and  meet  the  expenditure  involved
 from  its  revenues  as  was  done  in  the
 beginning?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  Yes.

 (c)  No,

 Diesel  Locomotives

 3314,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased to  state  the  cost  of  diesel  oil.  diese)
 locomotives  and  other  goods  import- ed  and  services  rendered  to  his  Min-
 istry  during  the  last  three  financial
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 years  and  the  estimated  imports  dur-
 ing  1965-66  and  1966-677

 The  Minister  of  State  for  Railways
 (Dr,  Ram  Subhag  Singh):  The  infor-
 mation  required  is  not  readily  avail-
 able,  and  is  being  collected  from  the
 Railway  Administrations,  and  other
 departments  concerned.  It  will  be  fur-
 nished  in  due  course,

 ब्रोय्ोगिक  संध्या तों  को  डाइरेक्टर

 _  श्री  युद्धवीर  सिंह  :
 3315.  जगदेव  सिंह  सिद्धान्त  :

 कपा  उद्योग  तथा  संभरण  मंत्री  यह
 बताने  की  कृपया  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  दिल्ली  के
 सारे  प्रौद्योगिक  संस्थानों  की  एक  डाइ-
 फैक्टरी  तैयार  की  जा  रही  है;  जोर

 (ख)  यदि  हां,  तो  इसकी  मुख्य  बातें
 क्या  होंगी  ?

 उद्योग  तथा  संभरण  मंत्रालय  में  उपमंत्री
 (भो  विजेता  सिर)  (क)  और
 खि).  दिल्‍ली  प्रशासन  ने  9  से  30

 अप्रैल,  1965,  तक  दिल्ली  के  शहरी  क्षेत्र
 के  सभी  प्रौद्योगिक  उपक्रमों  का  एक  जन-
 गणना  सर्वेक्षण  किया  था  i  संघ  राज्य
 क्षेत्र  या  ग्रामीण  क्षेत्र  भी  इसमें  शोघ  ही
 शामिल  धर  लिया  जायगा  ।  इस  जन-
 गणना  का  प्रमुख  उद्देश्य  दिल्लो  के  ग्रौद्योगिक
 उपक्रमों  दा  विस्तृत  सर्वेक्षण  करने  के
 लिए  गप  “ढांचा”  तैयार  करना  है  ।

 इस  प्रकार  इकट्ठे  किये  गये  आंकड़ों
 से  दिल्‍ली  प्रशासन  का  विचार  सभो  ओऔ्रौद्यो-
 'गीत  उपक्रमों  की  एक  डायरेक्टरी  तैयार
 करना  है,  जिसमें  एकक  का  नाम,  कार-
 खाना  शौर  कार्यालय  के  पते  तथा  उस  एकक
 द्वार  निमित  दो  प्रमुख  उत्पादनों  के  नाम
 दिखाये  जायेंगे  ।

 MAY  7,  965  Written  Answers  3762
 international  Chamber  of  Commerce

 336  J  Shri  9.  9.  Mantri:
 Uv  Shri  Yashpal  Singh:

 Will  the  Minister  of
 be  pleased  to  state:

 Commerce

 (a)  whether  Government  gave  any
 financial  help  or  other  assistance  to
 the  Twentieth  Conference  of  the  In-
 ternational)  Chambers  of  Commerce
 organised  by  the  Federation  of  In-
 dian  Chambers  of  Commerce  and  In-
 dustry;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Gov-
 ernment  provided  financial]  assistance
 to  the  Federation  of  Indian  Cham-
 bers  of  Commerce  and  Industry  for
 organising  the  XX  Congress  of  the
 International  Chambers  of  Com-
 merce  in  the  form  of  a  non-recurring
 grant-in-aid  to  the  extent  of  40  per
 cent  of  the  total  expenditure  incurred
 by  the  Federation  subject  to  a  maxi-
 mum  of  Rs.  5  lakhs.

 Other  forms  of  assistance  provided
 included  grant  of  gratis  tourist  visas
 to  conference  delegates,  licences  for
 import  of  electric  typewriters,  rea-
 sonable  facilities  for  organising  enter-
 tainment,  visits  and  tours  for  the
 delegates.

 Representation  from  fruit  merchants

 3317,  Shri  Koya:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  he  had  received  any
 representations  from  the  fruit  mer-
 chants  of  various  parts  of  the  coun-
 try  about  the  difficulties  undergone
 by  them  due  to  the  increase  in  the
 freight  rates  for  fruits  introduced
 with  effect  from  Ist  April,  1965;

 (b)  whether  this  increase  has
 affected  the  fruit  cultivation  in  the
 country;  and

 (c)  if  so,  Government’s  reactions
 thereto?
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 The  Minister  of  State  in  the  Minis-
 ‘try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  No.
 (c)  It  has  been  explained  that

 ‘wherever  there  is  movement  in
 wagonloads,  station-to-station  rates,

 ‘based  on  the  old  rates  will  be  quoted.

 पंजाब  में  छोट  उद्योग

 श्री  युद्धवीर  सिह  :
 गयी  जयदेव  सिंह  सिद्धास्ती  :

 क्या  इस्पात  शौर  खान  मंत्री  यह  बताने
 “की  कृपा  करेंगे  कि  :

 3318,

 (क)  क्या  सरकार  ने  पंजाब  सरकार
 को  यह  मांग  कि  लुधियाना  के  छोटे  उद्योगों
 के  लिए  लोटे  एवं  कोयले  का  अधिक  कोटा

 दिया  जाये,  मान  लो  है  ;

 (खि)  यदि  हां,  तो  प्रस्तावित  कोटा
 क्या  होगा;  कौर

 (ग)  उन्हें  यह  किस  तारीख  से
 “मिलना  आरम्भ  हो  जाएगा  ?

 इस्पात  भीर  खान  मंत्री  (श्री  संजीब
 रेड्डी)  :  (क)  से  (ग).  जानकारी  एकत्र
 की  जा  रही  है  और  सभा-पटल  पर  रख  दी
 जाएगी

 Appointment  of  Personnel!  Officers

 3319.  Shri  A.  P.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  procedure  or  rule
 ‘has  been  laid  down  for  appointing
 Personnel  Officers,  namely,  the  Divi-

 -sional  Personnel  Officers,  Deputy
 Chief  and  Chief  Personnel  Officers  on
 the  Indian  Railways  and  algo  for  ap-
 pointing  Directors  and  Joint  Direc-
 tors  (Establishment)  and  Member

 «(Staff)  in  the  Railway  Board’s  office:

 (b)  if  so.  the  details  thereof:

 (c)  whether  the-Personnel  Officers
 are  given  any  training  in  courses  of
 Personnel  Management  and  Estab-
 lishment  Rules  in  vogue  on  the  In-
 dian  Railways  and  whether  they  are
 required  to  pass  any  examination  for
 the  same;

 (d)  if  so,  the  syllabus  and  period
 of  such  training  courses;  and

 (e)  the  number  of  the  present  Per-
 sonnel  Officers  who  have  passed  this
 course  (Railway-wise)?

 The  Minister  of  State  in  the  Minls-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  The  Personnel
 posts  which  are  classed  as  general
 Posts  are  allocated  between  various
 Departments  from  where  suitable
 officers  are  drafted  to  fill  them.  These
 posts  are  not  only  held  by  officers
 recruited  direct  through  the  Union
 Public  Service  Cemmission  but  also
 by  officers  promoted  from  ranks  and
 who  have  worked  in  establishment
 Branches  for  years  in  either  gazetted
 and/or  non-gazetted  capacity.  Posts
 in  Administrative  Grades  are  filled
 by  selection  from  amongst  officers  of
 all  Departments  whether  technical  or
 non-technical.  The  post  of  Member
 (Staff)  like  other  posts  of  Members
 39  filled  by  sélection  from  amongst
 General  Managers  who  have  had
 experience  in  exercising  administra-
 tive  functions  in  general  posts  in-
 cluding  Personne]  posts,

 (c)  The  present  syllabi  in  vogue
 for  training  of  the  officers  recruited
 direct  through  the  Union  Public  Ser-
 vice  Commission  provide  for  training
 in  establishment  matters  and  officers
 are  required  to  pass  an  examination.

 (d)  The  prescribed  syllabi  are
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  see  No.  LT-4374/65]  which  alse
 indicates  the  period  of  the  training
 rourses.

 (९)  The  information  is  not  availatie and  will  be  placed  on  the  Table  of
 the  House.
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 Allotment  of  Scooters  to  Govern:  t  (c)  Lambretta  Scooters  :  500

 Employees  Vespa  Scooters  के  500 Fantabulus  Scooters  @  60
 (  Shri  ¥.N.  Singha:  Royal  Enfield  Motor  Cycles  00 Shri  Himmatsinghji:  A  C Shri  Narasimha  Reddy:  Rajdoot  Motor  Cycles  250

 Shri  Buta  Singh:  Ideal  Jawa  Motor  Cycles  250
 Shri  Yashpal  Singh:
 Shri  Subodh  Hansda:

 3220.  {  Shri  Hukam  Chand
 Kachhavaiya:

 Shri  Brij  Raj  Singh
 Kotah:

 Shri  Surendra  Pal  Singh:
 Shri  Dinen  Bhattacharya:

 (  Shri  L,  N,  Bhanja  Deo:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  the  total  number  of  applica-
 tions  received  for  different  types  of
 Scooters/Motor  Cycles  from  the  Cen-
 tral  Government  Employees  drawing
 Rs,  500  p.m.  and  above  as  on  the  30th
 April,  965  under  the  new  rules;

 (b)  the  total  number  of  applica-
 tions  received  for  different  types  of
 Scooters/Motor  Cycles  from  Private
 Secretaries/Personal  Assistants  a3  on
 the  30th  April,  965  under  the  new
 Rules;  and

 (c)  The  total  number  of  Scooters/ Motor  Cycles  of  each  make  available
 under  the  Central  Government  quota
 per  quarter?

 The  Deputy  Minister  of  Industry
 in  the  Ministry  of  Industry  and  Sup-
 Ply  (Shri  Bibudhendra  Misra):
 (8)  Lambretta  Scooters  3967

 Vespa  Scooters  3268
 Fantabulus  Scooters  I9
 Royal  E_  .':d  Motor  Cycles  4
 Rajdoot  Motor  Cycles  7
 Ideal  Jawa  Motor  Cycles  5

 3280

 )  Lambretta  Scooters  2I4
 Vespa  Scooters  नि  नि  20

 के  334

 Safety  Measures  for  Controlling  Rail-
 way  Accidents

 332l.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  details  of  the  training  im-
 parted  to  Railway  Staff  to  adopt  safety
 measures  to  control  accidents  causing
 loss  of  like  and  property;

 (b)  the  achievements  of  the  train-
 ing  course;  and

 (c)  whether  there  has  been  appre-
 ciable  decrease  in  such  accidents
 now?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  In  addition  to  the  regular
 initial  and  refresher  training  impart-
 ed  in  the  various  Training  Schools  to
 different  categories  of  staff  on  the
 Railways,  operating  staff  concerned
 with  the  running  of  trains  are  made
 more  safety  conscious  through  Safety
 Camps,  man-to-man  contacts  through
 Safety  Officers  and  Safety  Counsel-
 lors,  and  audio-visual  safety  propa-
 ganda  through  posters,  pamphlets,
 slogans,  leaflets  and  safety  films  ete.

 (b)  As  a  result  of  these  measures
 taken  by  the  Railway  Administra-
 tions,  staff  are  becoming  more  safety-
 minded  and  accidents  caused  by  the
 failure  of  the  human  element  have
 shown  a  declining  trend.

 (९)  Yes,  during  1964-65  the  num-
 ber  of  consequential  accidents  i.e.
 accidents  which  have  a_  potentiality
 of  loss  of  life,  limb  or  damage  to
 Property  was  only  366  as  against
 1818  of  such  accidents  in  1963-64.
 This  shows  a  reduction  of  about  25
 per  cent.
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 चकोसलोक्षकिया  को  कपड़े  तथा  जूतों
 का  निर्यात

 क्रि  औंकार  लाल  बैरवा:
 3322,

 | श्री  रघुनाथ  सिह  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  चै को स्लो-
 वाकिया  भारत  से  कपड़ा  तथा  जूते  खरीदने
 के  लिए  सहमत  हो  गया  है;  ग्रोवर

 (ख)  यदि  हां,  तो  कितनी  मात्रा  में
 तथा  किन  शर्तों  पर  ?

 वाणिज्य  मंत्री  (श्री  मनु भाई  शाह)  :
 (क)  जी,  हां  1

 (ख)  राज्य  व्यापार  निगम  ने
 चेकोस्लोवाकिया  को  नीचे  दिये  गये  परिमाण
 में  कपड़ों  और  जूतों  का  निर्यात  करने  के  लिए
 संविदा  किये  हैं  :--

 Qa)  ऊनी  वस्त्र  1,50,000  मोटर

 (2)  युति  वस्त्र  1,00,000  मीटर

 (3)  जवानी  सैन्डिल  70,000  जोड़े

 संविदाप्रों  की  शर्तों  बतलाना  निगम  के
 व्यापार  हित  में  नहीं  होग  t

 चेकोस्लोवाकिया  को  राज्य  व्यापार
 निगम  के  भ्रतिरिकत  अन्य  पार्टियां  भी  जूतों
 का  संभरण  कर  रही  है  t

 Steel  Foundry  near  Bhadravathi
 3323.  Shri  Kanakasabai:  Will  the

 Minister  of  Industry  and  Supply  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 steel  foundry  is  being  set  up  near
 Bhadravathi  with  Polish  collabora-
 tion;

 (b)  if  so,  the  estimated  cost  of  the
 foundry;  and

 (c)  the  capacity  thereof?

 3768

 The  Minister  of  Industry  and  Sup-
 ply  (Dr.  T,  N,  Singh):  (a)  A  licence
 under  the  Industries  (Development
 and  Regulation)  Act,  95l  has  been
 issued  for  the  establishment  of  a  new
 undertaking  at  Tarikere  for  the  manu-
 facture  of  Steel  Castings;

 (b)  Rs.  50  lakhs  approximately;
 (c)  3,000  Metric  tonnes  per  annum.

 Hindi  Knowing  Staff  in  Northern
 Railway  Headquarters  Office

 3324.  Shri  Rajdeo  Singh:  Will  the
 Minster  of  Railways  be  ‘pleased  to
 state:

 (a)  the  percentage  of  staff  work-
 ing  in  the  Headquarters’  office  of  the
 Northern  Railway  Delhi,  knowing
 Hindi;  and

 (b)  the  number  of  letters  issued  in
 Hindi  and  the  percentage  of  such
 letters  as  compared  to  total  letters
 issued  after  26th  January,  1965?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  About  60  per  cent.

 (b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House,

 Medicines  in  Railway  Dispensaries.

 3325,  Shri  Rajdeo  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  per  capita  cost.  of  medicine
 Prescrit::.}  to  the  Officers;  Class  I
 staff;  and  class  IV  staff  in  railway
 dispensaries  during  964  and  965
 separately  on  different  Railways,
 zone-wise  and  class-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  No  separate  record  of  cost  of
 medicines  class-wise  and  calender
 year-wise  is  maintained  on  Railways.
 However,  information  in  respect  of
 per  capita  cost  of  medicines  Railway-
 wise  for  the  financial  years  1963-64
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 STATEMENT
 and  1964.65,  is  furnished  in  the  state-
 ment  as  under:

 1963-6  1064-6
 Railway

 2  is  4  Rs  5

 ‘Central  मु  12:8  33°52
 Eastern  7°  *
 Northern  5  26-67
 North-Eastern  2°74  I4°72
 “Northeast  Frontier  33°5  bd
 Southern  I0°30  Il‘02
 South-Eastern  30°8  bd
 Western  4°73  I5‘00

 *Accounts  not  yet  finalised.

 Industrial  Li  in  Maharashtr.
 3326.  Shri  Eswara  Reddy:  Will  the

 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  the  number  of  applications  for
 industrial  licences  received  from  Maha-
 rashtra  during  1964;

 (b)  the  number  out  of  them  from  the
 Vidarbha  area  of  Maharashtra;  and

 (c)  the  number  out  of  them  sanction-
 ed  and  the  number  of  those  reject«

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c).  In-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Allotment  of  non-ferrous  Metal  to
 Maharashtra

 J  Shri  Wartor: 3327.  Shri  Daji:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  state:
 (a)  the  quantity  og  non-ferrous

 metal  alloted  to  Maharashtra  during
 1964-65;

 (b)  whether  the  Maharashtra  Gov-
 ernment  have  requested  the  Central
 Government  to  increase  their  quota
 dufing  1965-66;  and

 (c)  af  so,  the  decision  iaken  thereon?
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 The  Deputy  Minister  in  the  Ministry
 ef  Industry  and  Supply  (Shri  Bibu-
 dhendra  Misra):  (a)  The  allocation  of
 non-ferrous  metals  to  Mharashtra  for
 1964-65,  was  also  follows:

 Item  Allocation  Remarks
 (in  Metric
 Tons)

 Copper  822
 Zine  T320°5
 Lead  292°2
 Tin  .  87
 Antimony  8°572
 Electrolytic  alumini=  196"  “For  April- um  wire  rods  Sept.  ’64  only. Allocation  for

 Oct.  °64- Mar.  ’65  not
 yet  made.

 Nickel  4°458**  **For
 the  _  priod Oct.’6  t  ०
 March  ’65.

 (b)  No,  Sir.

 (c)  Since  overall  availability  of
 Foreign  Exchange  for  supply  of  non-
 ferrous  metals  to  small  scale  industries
 in  the  country  is  limited  and  all  of  it  is
 distributed  amongst  the  states,  there  is
 no  question  of  any’  increase  in  the  allo-
 cations  made  to  Maharashtra.

 Diesel  Engines

 3328  Jf  Shri  9.  0.  Sharma:
 "Shri  P.  C.  Borooah:

 Will  the  Minister  of  Railways  be
 pleased  to  state:—

 (a)  whether  a  number  of  new  diesel
 engines  have  been  introduced  on  some
 of  the  trunk  routes;

 (b)  if  so,  on  which  routes;  and

 (c)  the  consequent  increase  in  speed
 and  capacity  of  these  trains?

 The  Minister  of  State  in  the  Ministry
 of  Railways  (Dr.  Ram  Subhag  Singh):
 (a)  and  (b).  Yes.  Dieselisation  of
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 goods  trains  on  a  few  routes  was  start-
 ed  in  958  and  progressively  more  sec-
 tions  are  being  dieselised.  A  statement
 showing  the  Trunk  routes  on  which
 diesel  locomotives  have  been  put  into
 goods  train  service  so  far  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library,  see  No.  LT-4375/65].

 (c)  There  has  generally  been  an  in-
 crease  in  the  average  speeds  and  loads
 of  goods  trains  hauled  by  Diesel  locos.
 Since  the  mode  of  traction  is  only  one
 of  the  many  operating  factors  which
 influence  speeds  and  loads  of  goods
 trains,  no  specific  statistica]  data,  as  to
 the  actual  increase  on  account  of  die-
 sclisation  alone  is  available.  However,
 it  is  estimated  that  the  average  loads|
 speeds  of  Goods  trains  have  generally
 increased  by  about  20  to  30  per  cent  as
 compared  to  steam  traction.

 Production  of  Starch
 3329.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  whether  Government  have  start-
 ed  any  centre  in  Kerala  to  produce
 starch  from  plantain  stump;  and

 (b)  the  number  of  centres  for  this
 purpose  which  are  to  be  started  in
 Kerala?

 The  Deputy  Minister  in  the  Ministry
 of  Industry  and  Supply  (Shri  Bibu-
 dhendra  Misra):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Public  Address  System  in  A.C.  Express
 Trains

 f  Shri  Onkar  Lal  Berwa:
 ‘|  Shri  P.  H.  Bheel:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  888  on  the
 2nd  April,  965  and  state:

 (a)  whether  it  is  a  fact  that  the
 equipment  fitted  in  the  said  coach,  has
 not  been  maintained  well,  resulting  in
 bad  sounding  of  the  tape  recorded
 music;  and

 3330.
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 (b)  if  so,  the  steps  proposed  to  re-
 place  the  defective  tapes?

 The  Minister  of  State  in  the  Ministry
 of  Railways  (Dr.  Ram  Subhag  Singh):
 (a)  No.  The  equipment  is  maintained
 in  good  working  order.

 (b)  Defective  tapes  are  replaced,  as
 necessary.

 Phosphate  Deposits  around  Viziana-
 gram

 3331,  Shri  Kolla  Venkaiah:  Will  the
 Minister  of  Steet  and  Mines  be
 pleased  to  state:

 (a)  whether  any  survey  was  con-
 ducted  in  the  area  around  Vizianagram
 in  Andhra  Pradesh  for  phosphate
 deposits;  and

 (b)  if  so,  when  and  the
 thereof?

 result

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  Yes,  Sir.

 (b)  Investigations  for  phosphate
 deposits  were  carried  out  by  the  Geo-
 logical  Survey  of  India  in  the  Sita-
 rampuram-Kesipatnam  area  (about
 350  kilometres  west  of  Vizianagram)
 in  922  and  again  in  1958-59.  The
 reserves  of  phosphate  (apatite)  depo-
 sits  are  of  the  order  of  173,000  tonnes.
 Apatite  contains  83  per  cent  tricalcium
 phospate  and  is  suitable  for  the  manu-
 facture  of  superphosphates.

 बिल्ली  में  झुग्गी  निवासी

 3332.  श्री  हुकम  खुद  कछु बाय  :
 क्‍या  रेलवे  मंत्री  9  अप्रैल,  1965 5
 तारांकित  प्रश्न  संख्या  825  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  दिल्ली  में  सभी  रेलवे  लाइनों
 के  समीप  कितने  झुग्गी  निवासी  बसे  हैं
 तथा  उनसे  प्रति  मास  कितना  किराया
 प्राप्त  होता  है  ;

 ,
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 (ख)  क्‍या  उनके  रेलवे  लाइनों  के
 पास  बसने  से  रेलवे  केकार्यों  में  कोई  कठिनाई
 होतो  है  ;

 (ग)  यदि  हां,  तो  क्या  ;

 घ)  कपा  रेलवे  प्रशासन  ने  उन्हें
 वहां  बसने  को  अनुमति  दी  थी;  ब्रोकर
 यदि  हां,  तो  उनके  साथ  क्‍या  कुछ  शर्तें  भी
 थीं;  कौर

 (ड)  उसमें  रेलवे  कर्मचारी  कितने
 हैं  ?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 रास  सुभग  सिह)  :  (बा)  दिल्ली  क्षेत्र
 में  रेलवे  लाइनों  के  पास  रेलवे  की  जमीन
 में  लगभग  4400  झुग्गी  निवासी  रहते
 हैं।  इन  लोगों  से  कोई  किराया  नहीं  लिया
 जाता  t

 (ख)  झुग्गी  निवासियों  के  इतने  बड़े
 पैमाने  पर  अतिक्रमण  से  वार्डो  में  श्रौर
 रेल-पथ  के  किनारे  गन्दगी  रहती  है  ।

 (ग)  कभी-कभी  नालियां  बन्द  हो
 जाती  हैं,  जिससे  रेल-पथ  पर  पानी  भर
 जाता  है  जिसकी  वजह  से  गाड़ियों  का
 ग्रा ना जाना  गड़बड़  जाता  है  ।  इसके
 प्र लावा,  अक्सर  चोरियां  होती  रहती  हैं  ।
 एस  क्षेत्र  में  आस-पास  के  रेलवे  क्वार्टरों
 भें  रहने  वाले  रेल  कर्मचारियों  को  भी
 प्रसुविधा  होती  है  जिसकी  वजह  से
 अप्रत्यक्ष  रूप  से  परिचालन  पर  बुरा  असर
 पड़ता  है  1

 (घ)  रेल  प्रशासन  द्वारा  उन्हें  वहां
 बसने  की  अनुमति  नहीं  दी  गई  थी  ।

 (=)  इनमें.  लाभ
 कर्मचारी  हैं।

 200  रेल
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 दिल्लो-मनात  एक्टर  स  गाड़ी  से  अवध
 शराब  का  बरामद  होता

 (श्री  हुक  चन्द  कछवाय  :
 \  शी  विश्राम  प्रसाद  :

 भरी  युद्धपोत  सिह  :
 श्री  औंकार  लाल  बैरवा  :
 श्री  बड़े
 श्री  हाजी  :

 [  भो  नरेन्द्र  सिह  महिला:.
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  वर्धा  रेलवे
 पुलिस  ने  6  जेल,  i965  को  दिल्ली-
 मद्रास  एक्सप्रेस  गाड़ी  के  इंजन  से
 is  किलोग्राम  तथा  i6  feet  द्र वैध
 शराब  बरामद  की  ;

 3333.

 ख)  क्‍या  यह  भी  सच  हूँ  कि  इंजन
 का  ड्राइवर  अवैध  शराब  का  काफी  दिनों  से
 व्यापार  कर  रहा  था;  प्लोर

 (ग)  यदि  हां,  तो  सरकार  ने  इस
 सम्बन्ध  में  क्‍या  कार्यवाही  की  है  ?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०  राम
 सुलग  सिह)  :  (क)  जी  हां  ।

 (ख)  जी  नहीं  t

 (ग)  वर्धा  की  सरकारी  रेलवे  पुलिस
 Y  नशाबन्दी  अधिनियम  की  धारा  65-8

 ग्रोवर  65-ख  के  अधीन  एक  मामला  दर्ज
 किया  ग्रोवर  ड्राइवर,  फायरमैन  और  एक
 तेलवाले  को  गिरफ्तार  कर  लिया  !

 Heavy  Electricals  Ltd.,  Bhopal
 3334.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Industry  and
 Supply  be  pleaesd  to  state:

 (a)  whether  it  is  a  fact  that  the
 Director  of  the  Associated  Electrical
 Industries  Overseas  has  recently
 written  to  the  Chairman,  Heavy  Elec-
 tricals  Ltd.,  Bhopal  about  some  matters
 upon  which  urgent  action  is  required;
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 (b)  if  so,  a  resume  of  his  sugges- tions  and  proposals;  and
 (c)  the  reaction  of  the  Heavy  Elec-

 tricals  Ltd.,  Bhopal  and  Government
 thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c).  Ex-
 cept  for  the  periodical  report  just
 received,  there  is  no  other  communi-
 cation  from  Associated  Electrical
 Industries  Ltd.,  U.K.  The  report  is
 being  studied.

 Wagons  to  carry  Sugar  Quotas
 3335.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Rail-
 ways  have  failed  to  carry  sugar  quo-
 tas  allotted  for  the  area  under  the
 jurisdiction  of  Gauhati  Supply  Office
 since  December,  1964,  resulting  in  the
 accumulation  of  undelivered  quotas
 to  at  least  03  wagons  by  the  end
 of  March,  +1965;

 (9)  if  so,  the  reasons  therefor:  and

 (c)  the  total  rcauirements  of
 wagons  for  catering  to  the  needs  for
 carrying  goods  to  Assim  during  the
 period  December,  964  to  March,  965
 and  how  far  the  same  were  met?

 The  Deputy  Minister  in  the  Mints-
 try  of  Railways  (Shri  Sham  Nath):  (a)
 and  (b).  Railways  have  carried  al-
 most  the  entire  sugar  quota  allotted
 for  the  area  under  the  jurisdiction  of
 Gauhati  Supply  Office  since  Decem-
 ber.  1964,  as  will  be  clear  from  the
 following  statement:

 Month  Dosey  Loading  Shart-

 December  "64,  75  75
 January  65,  80  63  7
 February  "65  75  69  6
 March  65  72  7  T

 73776
 The  above  figures  need  to  be  judged

 in  the  context  of  the  fact  that  the
 aliotment  for  anyone  month  naturally
 includes  shortfalls,  if  any,  of  the  pre-
 ceding  month.  Thus,  as  on  3ist
 March  1965,  the  outstanding  in  regara
 to  movement  of  sugar  for  the  Gauhati
 Supply  Office  was  only  one  wagon.
 Even  if  the  cumulative  shortfall  is
 taken  into  account,  then  it  would
 come  only  to  24  wagons  during  the
 entire  4  months’  period  from  Decem-
 ber,  964  to  March,  1965.

 (c)  The  statement  below  gives
 month-wise  the  allotment  and  loading
 of  Sugar  during  the  period  December,
 964  to  March,  1965.

 Month  Allotment  Loading
 (In  tonnes)

 December  '64  6300  2784
 January  ’65  6300  0048°S
 February  ’65  6750  3552°5
 March  65  5256  98I6°5

 24606  26201°5,

 It  will  be  seen  from  this  statement
 that  the  actual  loading  during  these
 four  months  has  been  more  than  the
 actual  allotment  though  during  some
 of  the  months  the  loading  has  not  been
 upto  the  allotment.  This  variation
 from  month  to  month  takes  place  as  a
 result  of  operating  difficulties,  need
 for  maintaining  higher  priority  move-
 ments,  etc.

 Late  Shri  Nehru’s  Picture  on  Adver-
 tisements

 3335-A.  Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Industry  and  Sup-
 Ply  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  many  persons  are  using  late  Shr)
 Nehru’s  picture  in  a  very  clumsy
 manner  on  calendars,  in  shops  and  on
 advertisements:  and

 (b)  if  so,  the  action  Government
 propose  to  take  in  the  matter?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  and  (b).
 Action  has  been  taken  in  cases  which
 have  come  to  the  notice  of  the  Gov-
 ernment  of  India  where  the  name  or
 pictorial  representation  of  Pandit
 Jawaharlal  Nehru  are  used  in  contra-
 vention  of  the  provisions  of  the  Em-
 blems  and  Names  (Prevention  of  Im-
 proper  Use)  Act,  1950.

 The  State  Governments  are  being
 asked  to  report  cases  where  the  name
 or  pictorial  representation  of  Pandit
 Nehru  are  still  being  improperly  used
 so  that  they  may  be  dealt  with  suit-
 ably.

 Shares  of  Mis.  Jessop  &  Co.  Ltd.
 3335-B.  Shri  Indrajit  Gupta:  Will

 the  Minister  of  Industry  and  Supply
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 acquire  all  the  shares  of  Messrs.
 Jessop  &  Co.  Ltd.  Dum  Dum;

 (b)  the  names  of  the  present  share-
 holders  other  than  Government  and
 the  extent  of  their  holdings;  and

 (c)  the  method  of  determining  the
 price  of  shares  for  acquisition?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  The  ques-
 tien  of  purchase  of  “controlling  in-
 terest”  in  Jessop  and  Co.  Ltd.  is
 under  consideration.

 (9)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  see  No.  LT-4376/65].

 (c)  The  matter  is  still  under  con-
 sideration.  No  final  decision  has  been
 taken.

 Heavy  Electricals  Project,  Rama-
 chandrapuram

 JS  Shri  Raghunath  Singh:
 ‘\  Shri  Kandappan:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 3335C.

 (a)  ‘whether  it  is  a  fact,  that  a
 water  tank  built  for  the  Labour
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 colony  at  the  Heavy  Electricals  Pro-
 ject  at  Ramachandrapuram  collapsed
 On  the  24th  April,  1965,  killing  three
 children  and  injuring  four  others:
 and

 (b)  whether  it  is  also  a  fact  that  the
 tank  was  commissioned  cnly  two  days
 prior  to  the  fatal  accident?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supp!y  (Shri
 Bibudhendra  Misra):  (a)  and  (b).  A
 cistern  constructed  on  the  ॥77  April,
 965  in  the  Labour  colony  of  the
 Heavy  Power  Equipment  Plant,  Rama-
 chandrapuram,  to  serve  as  water  sup-
 piy  storage  to  the  labour,  collapsed
 0;  the  24th  April,  965  killing  one
 woman  and  three  children  and  injur-
 inp  tour  other  childrer.  A  detailed
 departmental  enquiry  is  being  con-
 di:cted.

 Commercial  Enterprises  in  Indonesia
 3335-D.  Shri  Raghunath  Singh:  Wil!

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  Iadoneis  has  cecided  to
 take  over  contr.)  of  all  foreign  com-
 mercial  enterpr..es;  and

 (b)  if  so,  whether  India  or  Indian
 firms  are  going  to  be  affected  in  any
 way”?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shi)  (a)  The  Indonesian
 Government  has  decided  to  take  under
 its  contro]  all  non-domestic  foreign
 enterprises.

 (b)  Accoruing  to  present  indica-
 tions,  Indian  firms  are  not  likely  to  be
 affected  as  thes  are  at  present  classi-
 fied  as  domestic  foreiga  enterprises.

 CoRRECTION  OF  ANSWER  TO  U.S.Q.  No.
 2861,  DATED  30-4-1965,  REGARDING
 QUARTERS  FOR  RAILWAY  EMPLOYEES.

 The  Deputy  Minister  in  thr  Minitry
 of  Railways  (shri  Sham  Nath):  Sir,
 I  say  astatement,  correcting  the  reply
 g.ven  on  the  40th  April,  1965,  to  Un-
 starred  Questzn  No.  2861,  by  Shri
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 मरोड़  कर  अपना  एक्स्प्लेनेशन  दे  रहे  थे  बगैर
 नाम  लिये  हुए,  सीधे  ढंग  से  बिना  बोले

 R.  N,  Reddi,  regarding  quarters  for
 Railway  Employees,  on  the  Table  of

 the  House.  [Placed  in  Library,  see
 No.  LT-4377/65}.

 22.05  hrs.
 QUESTION  OF  PRIVILEGE
 भरी  किशन  पटनायक  (सम्बलपुर)  :

 नियम  संख्या  222  के  झन्तगंत  “टाइम्स
 आफ  इंडिया”  में  5  तारीख  को  छपी  एक
 खबर  के  सम्बन्ध  में  मैं  विशेषाधिकार  का
 प्रश्न  उठा  रहा  हूं  ।  फाइनेंस  बिल  की
 बहस  पर  बोलते  हुए  डा०  राम  मनोहर  लोहिया
 ने  कौर  श्री  विशन चन्द्र  सेठ  ने  श्री  टी०  टी०
 कृष्णमाचारी  के  खिलाफ  कुछ  इल्जाम  लगाये
 थे।  उन  का  जवाब  देते  हुए  4  तारीख  को
 श्री  टी०  टी०  कृष्णमाचारी  साहब  ने  कुछ
 बातें  कही  थीं  ।  उन  में  श्री  किशनचन्द
 सेठ  के  बारे  में  उन्होंने  कहा  था  किः

 “He  seems  to  be  an  innocuous
 person  —I  think  a  very  tame  and
 innocuous  person.  Somebody  must
 have  put  him  to  do  it.”

 इस  को  छापते  हुए  “टाइम्स  आफ  इंडिया”
 ने  5  तारीख  को  लिखा  :

 that  neither  Dr.
 Lohia  nor  Mr.  Bishen  Chander
 Seth,  both  of  whom  had  made
 personal  references  to  the  Finance
 Minister,  was  present  in  the
 House  to  hear  his  reply  would
 mean  that  somebody  must  have
 put  them  to  do  it.”

 “The  fact

 यह  बहुत  बुरे  ढंग  का  समाचार  है  कौर
 मेम्बरों  के  विशेषाधिकारों  का  हनन  करता
 है  1  इसलिये  “टाइम्स.  श्राफ  इंडिया”
 में  छपी  खबर  के  खिलाफ  विशेषाधिकार
 का  प्रश्न  उठता  है  ।

 प्रेस  के  बारे  में  एक  हमदर्दी  का  वाक्य
 भी  मैं  कह  दूं  कि  चूंकि  टी०  टी०  के०  साहब
 के  खिलाफ  इल्जाम  शायद  कुछ  सही  ये
 या  पूरे  सही  थे  इसलिये  वह  इस  ढंग  से

 इस  तरह  से  बतला  रहे  थे  कि  शायद  प्रेस
 पर  यह  इम्प्रेशन  पड़ा  कि  वह  दोनों  के  बारे
 में  बोल  रह  हैं  या  वह  अच्छी  तरह  से  समझ
 नहीं  पाया  कि  किस  के  बारे  में  बोल  रहे
 हैं  ।  मंत्री  महोदय  जब  बोलते  हैं,  अगर
 सीधे  ढंग  से  बोलें,  इल्जामों  का  अच्छी  तरह  से
 जवाब  दें  तो  इस  तरह  के  भ्रम  पैदा  नहीं  हो
 सकते  हैं।  साथ  ही  मुझे  इस  बात  पर
 ऐतराज  है  कि  जब  इस  बारे  में  प्राविधिक
 की  बात  उठ  रही  है  तब  श्री  टी०  टी०
 कृष्णमाचारी  यहां  मौजूद  भी  नहीं  हैं  ।

 ऐसी  स्थिति  भें  मैं  मूव  करता  हूं  कि
 ग्रुप  इस  बात  को  प्रिविलिज  कमेटी
 में  भेजें  ।  मैं  ड्राप  से  यह  भी  अनुरोध  करता
 हूं,  भ्रमर  आप  इजाजत  दें,  कि  श्री  विशन चंद्र
 सेठ  और  डा०  लोहिया  को  स्पष्टीकरण
 करने  का  मौका  दें  ।

 ग्रध्यक्ष  महोदय  :  यहां  स्पष्टीकरण
 करने  की  जरूरत  नहीं  है।  श्री  ३  प्रिविलंज
 मोशन  फाइनेंस  मिनिस्टर  के  खिलाफ
 नहीं  किया  था,  वह  “टाइम्स  आफ  इंडिया"
 के  खिलाफ  था  ।  उन्होंने  जो  खबर
 छापी  थी  उस  के  खिलाफ़  आप ने  प्रिविलिज
 मोशन  दिया  था  t  मैंने  “टाइम्स  श्राफ
 इंडिया”  को  जवाब  देने  बा  लिए.  लिखा  था
 शरीर  उन्होंने  यह  लिख  है  :

 “The  Finance  Minister  did  not
 refer  to  anybody  by  name,  but
 the  two  persons  who  had  made
 persona]  references  to  him  were
 Dr.  Lohia  and  Mr.  _  Bishen
 Chander  Seth.  Our  Parliamentary
 Correspondent  wrote  his  impres-
 sions  of  the  proceedings  in  the
 bona  fide  belief  that  he  was  being
 objective.  In  any  case,  we  have
 no  hesitation  in  offering  our  sin-
 cere  regret  which  may  kindly  be
 accepted.”

 इसलिये  मैं  समझता  हुं  कि  बाकी  बातों  की
 जरूरत  नहीं  है  ।  जैसा  होता  है  इन
 मामलों,  में  उन्होंने  रिग्रेट  का  इजहार  कर



 337  8  Question  of

 [अध्यक्ष  महोदय]
 दिया,  और  अब  इस  को  खतम  किया
 जाये  ।

 To  रास  मनोहर  लोहिया  (करूं खा-
 बाद)  :  मेरा  एक  निवेदन  है।  मैं  यह
 नहीं  कहता  कि  टाइम्स  श्राफ  इंडिया  के
 खिलाफ  कोई  कारंवाई  की  जाये  ।  वह  तो
 अखबार  वालों  में  दौर  राजनीति  बालों  में
 ऐसा  सम्बन्ध  रहता  है  कि  उनको  गालियां
 देने  में  ही  प्रेम  निकलता  है।  तो  मैं  उसके
 बारे  में  नहीं  कह  रहा  ।

 में  आप  से  कुछ  अध्यक्ष  के  बारे  में
 कहना  चाहता  हूं,  आपके  बारे  में  नहीं,
 अध्यक्ष  के  बारे  में  |

 एक  माननीय  सदस्य  :  दोनों  में
 क्या  अन्तर  है  ।

 To  रास  मनोहर  लोहिया:  अन्तर
 इस  मानी  में  हैँ  कि  मैं  सिद्धान्त  की  कुछ  बातें
 कहूंगा,  जो  इन्होंने  यहां  पर  किया  है  उसके
 बारे  में  नहीं  ।

 अ्रध्यक्ष  महोदय  :  डाक्टर  साहब,
 या  श्राप  स्पीकर  के  अाफिस  के  बारे
 में...

 डा०  रास  सनोहर  लोहिया  :  आप  मुझे
 दो  मिनट  का  मौका  दीजिये  t

 wert  महोदय :.  जो  चीज  यहां
 हमारे  सामने  हो  अगर  वह  चीज  उससे
 सम्बन्ध  रखती  है  तो  मैं  आपको  मौका
 दे  सकता  हूं,  लेकिन  अगर  श्राप  कोई  दूसरी
 चीज  उठाना  चाहते  हैं  तो  इस  वक्‍त  नहीं
 उठा  सकते,  उसके  लिए  कोई  कौर  मौका
 देखिये,  मैं श्राप कों  इजाजत  दूंगा  |

 डा०  रास  मनोहर  लोहिया  :  इसी
 सम्बन्ध  में...

 झिझक  महोदय :.  इस  सम्बन्ध  में
 सो  ब  कुछ  बाकी  नहीं  है  ।  अखबार  में

 एक  खोज  निकली,  उस  पर  ऐतराज  किया
 गया,  उनका  जवाब  मांगा  गया,  उन्होंने  माफी
 मांग ली  और  वह  मामला  खत्म  हो  गया

 MAY  7,  965  Privilege  33782

 डा०  रास  मनोहर  लोहिया  :  अभी  एक
 और  सवाल  है

 भ्रध्यक्ष  महोदय  :  सवाल  तो  कई
 दौर  होंगे,  मगर  मैं  बजे  कर  रहा  हूं  कि
 इस  वक्‍त  उनको  नहीं  उठाया  जा  सकता  |

 डा०  राम  मनोहर  लोहिया:  आपके
 बारे  में  कोई  चीज  नहीं  है।  प्रत्यक्ष  पद
 के  बारे  में  है।

 अध्यक्ष  सरोवर  :  किसी  और  मौके
 पर  आप  इस  को  उठा  सकते  हैं  ।  श्री
 हज़र नवीस  ।

 श्री  बागड़ी  (हिसार)  :  भ्रध्यक्ष
 महोदय

 अध्यक्ष  महोदय  :  मैंने  अगला  ग्राम
 बुलाया  है  |

 श्री  बागड़ी  :  उसी  के  बारे  में

 झष्यक्ष  महोदय  :  श्राप  मुझ  से
 मिलने  भी  आये  थे  ।  मैंने  आपसे  कहा
 कि  लिख  कर  दें  कौर  इसलिये  मैंने  आपसे
 दफ्तर  में  नहीं  लिखवाया  कि  मैं  बगैर  टाइप
 किया  पढ़  नहीं  सकता  ।  लेकिन  आपने
 फिर  हाथ  से  लिख  कर  मेज  दिया  ।  मैं  उसे
 पढ़  नहीं  सका  ।  मैंने  फिर  उसे  टाइप  होने
 भेजा  है,  मैं  उसको  देख  लूंगा  ।

 शो  मधु  लिमये  (मुंगेर  )  :  माननीय
 डा०  लोहिया  का  खुलासा  तो  छपवाएं
 टाइम्स  श्राफ  इंडिया  में  या  और  अखबार
 में  ।  इतना  तो  आप  कर  ही  सकते  हैं,
 जैसे  कि  बन्दा  जी  का  छुड़वाया  |  क्‍या
 मंत्री  जी  के  लिए  अलग  चीज  होगी  और.

 अध्यक्ष  महोदय  :  आप  बैठ  जाइये  ।
 श्री  मधु  लिमये  :  खुलासा  छपाइए

 जैसे  नन्दा  जा  का  छपवाया  ।
 झव्यवा  महोदय  :  इस  तरह  खड़े

 हो  कर  कहने  लगना  ठीक  नहीं  है।
 मिस्टर  हज़रत विस  ।
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 ‘RE:  MOTION  FOR  ADJOURNMENT
 (Query)

 अध्यक्ष  सरोवर  :  मैं  इस  वक्‍त  दूसरा
 काम  ले  रहा  हूं।  उनको  भी  मैंने  कहा  कि
 इस  वक्‍त  न  उठाएं  |

 श्री  प्रकाशवीर  शास्त्री  (बिजनौर)  :
 मैं  इस  सम्बन्ध  में  नहीं  किसी  दूसरे  सम्बन्ध
 में  कहना  चाहता  हूं  ।

 अध्यक्ष  महोदय  :  किसी  दूसरे
 सम्बन्ध  में  श्राप  सवाल  कैसे  उठा  सकते
 हैं  जब  कि  मैं  दूसरा  काम  ले  रहा  हूं  ।

 श्री  प्रकाशवोर  शास्त्री  :  यह  एक
 महत्वपूर्ण  बात  है  जिस  से  कि  राष्ट्र  की
 सुरक्षा  बंधी  हुई  है  और  गवर्नमेंट
 उसको  छिपाना  चाहती  है  1  मैंने  दसलिये
 आप  से  अन्‌  मति  मांगी  हैं  कि  वह  सारी
 चीज  देश  के  हित  की  दृष्टि  से  आपके  द्वारा
 सदन  के  सामने  और  जनता  के  सामने
 जावे  |

 अध्यक्ष  महोदय  :  इस  तरह  से  नहीं
 हो  सकता  ।  पहले  भी  दो  बार  ऐसा  हो
 चुका  है  कि  कोई  मेम्बर  बाहर  से  कुछ  सुन
 कर  के  आए  गरीर  यहां  श्र  कर  उन्होंने  बिजनेस
 को  इंटरप्ट  कर  दिया  ।  मैं  मेम्बरों  से
 दरखास्त  करूंगा  कि  यह  कोई  कायदा  नहीं
 है  ।  अगर  वह  इतना  महसूस  कर  रह  हैं  तो
 मुझे  लिख  कर  दें  ताकि  मैं  मिनिस्टर  साहब
 से  भी  पूछ  सकूं  और  खुद  भी  तैयार  हो
 कर  बैठूं  कौर  जवाब  दे  सकूं  ।  आपने
 जो  पूछा  था  वह  आपको  लिख  कर  दे
 दिया  गया,  'रा सकी  आपको  इत्तला  दे  दी
 गई  ।

 श्री  प्रकाशकों  शास्त्री  यह  बहुत
 महत्व  की  बात  है,  श्राप  इसको  उठने  की
 अनुमति  दें  ।
 @i2  (Ai)  LSD—5.

 VAISAKHA  1%,  887  (SAKA)  Re:  Adj.  Motion  73784

 मैंने  इस  सम्बन्ध  में  काम रोको  प्रस्ताव
 दिया  था  7  परसों  हमारे  प्राइम  मिनिस्टर
 साहब  ने  विरोधी  दल  के  कुछ  सदस्यों  को
 बुलाया  था  ।  जब  पत्ते  फैसले  की  बात
 आयी  तो  मैंने  कहा  कि  श्राप  तो  उसे  मान
 चुके  हैं,  यह  तो  केवल  प्रदर्शन  करने  के
 लिए  हम  को  बुलाया  है।  उस  समय  उनकी
 बगल  में  बैठे  हुए  बन्दा  जी  ने  कहा
 कि  हम  ने  बिल्कुल  नहीं  माना  है  प्रौढ़
 प्रधान  मंत्री  ने  भी  कहा  कि  यह  ही  बात  है  V
 लेकिन  राज  समाचारपत्रों  में  लिखा  है  कि
 उन्होंने  इसे  माना  है  कौर  यह  भी  पत्रों  में
 कहा  गया  है  किं  ब्रिटेन  के  लिए  जवाब  तैयार
 किया  जा  रहा  है,  और  अगर  84  भ्रक्षांस  के
 बारे  में  दोनों  कमांडर  सहमत  न  हों  तो
 ब्रिटिश  जनरल  भी  मध्यस्थता  को  झा
 सकते  हैं  ।  इस  प्रकार  सरकार  देश  की
 प्रतिष्ठा  को  बड़ा  श्रीपाल  पहुंचा  रही
 है।

 झष्यक्ष  महोदय:  मैंने  सुन  लिया।

 श्री  प्रकाश बोर  शास्त्री  मेरे  वाक्य
 को  तो  समाप्त  हो  जाने  दीजिये  ।  मैं  ऐसी
 कोई  बात  नहीं  कहता  जो  इस  सदन  की
 प्रतिष्ठा  के  विपरीत  हो  ।  मैं  भी  संसद  का
 एक  सदस्य  हूं  कौर  जनता  ने  मुझे  चन  कर
 ही  इसलिये  भेजा  है  कि  मैं  जनता  के  भावों
 को  आप  तक  और  आपके  द्वारा  सरकार  तक
 पहुंचाएं  ।  अगर  सरकार  वर्तमान  स्थिति
 में  देश  की  सामानों  की  रक्षा  नहीं  कर  सकती
 है  तो  उसे  चाहिये  कि  त्यागपत्र  दे  दे  और
 एक  राष्ट्रीय  सरकार  का  निर्माण  किया
 जाय  ।  देश  की  तकदीर  के  साथ  इस  तरह
 खिलवाड़  देर  तक  नहीं  चलना  चाहिये

 भ्रध्यक्ष  महोदय  :  जो  पोजीशन
 गवर्नमेंट  ने  बयान  की  थी  उसमें  कोई  तबदीली
 आयी  है  या  नहीं,  क्या  इस  बारे  में  गवर्नमेंट
 कुछ  कहना  चाहती  है  ?

 प्रधान  मंत्री  तथा  अणु  शक्ति  मंत्री  *  (भी
 लाल  बहादुर  शास्त्री  )  :  मैंने  यह



 73785  Re:  Adj.-Motion

 [श्री  लाल  बहादुर  शास्त्री]
 साफ  कर  दिया  था  श्लोक  शब  भी  वही
 पोजीशन  है  ।  मैंने  कहा  था  कि  जब  तक
 स्टेटस  को  मंटो  न  ते  हो  जाए,  निश्चित  न
 हो  जाए,  किसी  कौर  बात  पर  विचार  नहीं
 हो  सकता  ।  वही  स्थिति  है,  कोई  दूसरी
 स्थिति  नहीं  ४  ।

 बची  हुकम  नद  कछवाय  (देवास)  :
 समाचार  पत्तों  में  क्या  लिखा  है

 प्रत्यक्ष  महोदय  :  समाचार  पत्रों  में
 क्या  निकला  है  इसके  बारे  में  मैं  सरकार  से
 क्या  पूछ  सकता  हूं  t

 ही  हुकम  चन्द  कछवाय :.  क्‍या
 समाचारपत्न ों  में  गलत  समाचार  निकला
 है?

 प्रत्यक्ष  महोदय  :  आप  बैठ  जाएं  ।

 श्री  मघ  लिये  (मुंगेर)  :  मेरा  एक
 व्यवस्था  का  प्रश्न  है।  आपने  जो  कहा  उसी
 के  सम्बन्ध  में  एक  व्यवस्था  का  प्रश्न
 है  ny

 अध्यक्ष  महोदय  :  मैंने
 नहीं  बुलाया  ।

 आपको

 श्री  मधु  लिमये  :  अपने  नहीं  बुलाया,
 लेकिन  जो  आपने  कहा  उस  पर  मैं  व्यवस्था
 का  प्रशन  उठाना  चाहता  हूं  ।  सुन
 लीजिये  ।

 अध्यक्ष  महोदय  :  मैंने  जो  कहा  उस  पर
 व्यवस्था  का  प्रश्न  तो  आज  तक  मैंने  नहीं
 सुना.

 शी  मधु  लिमये
 नहीं  है।

 भ्रष् यक्ष  महोदय  :  मेरे  हक  में  हो  तब
 भी  ऐसा  व्यवस्था  का  प्रश्न  श्राप  नहीं  उठा
 सकते  ।

 श्राप  के  खिलाफ

 MAY,  7,  965

 “*Not  recorded.

 Re:  Adj.  Motion  73786

 श्री  मधु  लिमये  :  अध्यक्ष  महिला,

 प्रत्यक्ष  महोदय  :  ग्रुप  इसी  तरह
 बोले  चले  जाएंगे  t

 श्री  साधु  लिमये  :  मैं  आप  से  अनुमति
 मांगता  हूं  ।

 अघ्यक्ष  महोदय ८:  शास्त्री  जी  ने
 भ्र ौर  दूसरे  मेम्बरों  ने  चाहा  था  तो  मैंने
 गवर्नमेंट  से  पूछा,  और  प्रधान  मंत्री  ने
 बताया  कि  जो  पोजीशन  पहले  थी  उसमें
 कोई  तबदीली  नहीं  करायी  है  ब  इस
 पर  और  बहस  नहीं  हो  सकती  ।

 (Interruptions)  oon

 Mr.  Speaker:
 record.

 This  will  not  go  on

 एक  माननीय  सदस्य  :  राज  सुबह
 रेडियो  पर  पाया  था

 भ्रष् यक्ष  महोदय  :  बाप  बैठ  जाइये  +

 16  लाल  बहादुर  शास्त्री  :  मैंने  कल
 भी  कहा  था,  पहले  भी  कहा  थ।  कि  हम
 यही  कहते  हैं  कि  पहले  स्टेटस  को  एंटी
 एसटेबलिश  हो  जाए,  वही  जरूरी  चीज  है  ।
 जब  वह  हमारे  लिए  संतोषजनक  रूप  से
 हो  जाएगा  तो  और  बात  हो  सकती  है  ।
 वह  बातचीत  मिनिस्टरों  में  हो  या  कौर
 में  हो,  ताकि  बाउंडरी  लाइन  का
 फैसला  हो  जाये।  भ्रमर  यह  हो  जाता
 है  तो  ठीक  है  वरना  जो  960  का  'एग्रीमेंट
 है,  जिसका  कल  मैंने  जिक्र  किय।  था,  उसके
 मुताबिक  कार्रवाई  हो  ।  उससे  हम
 इन्कार  नहीं  कर  सकते  ।  यह  बात
 मैंने  पहले  भी  कही  थी  ।  लेकिन  ये
 सब  बातें  इस  पर  निर्भर  हैं  कि  पहले  स्टेटस
 को  एंटी  हो  जाये  ।  उसके  बगैर  कोर्ट  बात
 नहीं  हो  सकती।



 13787  Re:  situation  on  VAISAKHA  1,  887  (SAKA)

 12:29  hrs.

 PAPER  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  THE  SALAR  JUNG
 MusEum  Boarp

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhenda  Misra):  Sir,  on  behalf
 of  Shri  Hajarnavis,  I  beg  to  lay  on  the
 Table  a  copy  of  Annual  Report  of  the
 Salar  Jung  Museum  Board,  Hydera-
 bad,  for  the  year  1968-64,  [Placed  in
 Library.  See  No.  LT-4367/65],

 2.3l  hrs.

 RE:  SITUATION  ON  KUTCH
 BORDER

 Some  hon.  Members  =  rose—

 Bo  राम  मनोहर  लोहिया  (फरेंदा-
 बाद)  :  अध्यक्ष  महोदय,  प्रधान  मंत्री
 साहब

 बार  बार  रोज़
 (इंटर-

 प्रत्यक्ष  ॥  महोदय  :
 इस  तरह  से  होता  रहता  है...
 रोस )

 Bo  राम  मनोहर  लोहिया  :  इस
 सम्बन्ध  में  बंद  मत  करिये  बल्कि  हमारा
 व्यवस्था  का  प्रश्न  सुनिये  t

 st  हुकम  चन्द  कछवाय  (देवास)
 अगर  प्रधान  मंत्री  गलत  क़दम  उठा  कर
 समझौता  करना  चाहेंगे  तो  वह  हमारी
 छाती  के  ऊपर  पैर  रख  कर  वह  समझौता
 करेंगे  ।  उनको  हम  कोई  गलत  समझौता
 नहीं  करने  देंगे  ।  इस  में  सारे  देश  को
 रोष  झा  रहा  है  ।

 Shri  Vasudevan  Nair  (Ambala-
 phuza):  May  I  seek  a  clarification?

 Mr,  Speaker:  No;  no  new
 ment  has  been  made.
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 Shri  Vasudevan  Nair:  Some.  propo-
 sals  have  appeared  in  the  newspapers.

 Mr.  Speaker:  He  has  said  what  his
 stand  is.  I  am  not  concerned  with
 what  the  papers  say,  (Interruption).
 This  House  must  take  for  the  present
 what  the  Government  says....(In-
 terruption).

 Shri  S.  M.  Banerjee  (Kanpur):
 Kindly  hear  me  for  a  minute.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  The  point  is  not  about
 anything  which  the  Prime  Minister
 has  said.  The  other  day  he  said  that
 he  could  not  divulge  the  cease-fire
 proposals  made  by  the  United  King-
 dom.  We  find  all  the  proposals  have
 come  out  in  the  newspapers.  He
 could  not  inform  Parliament.  He
 could  have  easily  said,  “We  have  not
 accepted  them  but  these  are  the  pro-
 posals”.  He  could  not  do  that  for
 whatever  the  reason  may  be.  But  it
 seems  the  papers  have  got  it  and
 have  published  their  own  7  thing.
 Either  it  has  leaked  out  from  the  Gov-
 ernment  departments  or  the  Secre-
 taries  or  from  the  United  Kingdom.
 That  is  why  Parliament  fecls  agitated
 that  these  things  should  be  placed
 formally  before  Parliament  making  it
 clear  that  we  have  not  accepted  it
 rather  than  come  in  a  roundabout  way
 where  the  press  actually  use  these  in
 order  to  build  up  public  opinion.

 Mo  राम  मनोहर  लोहिया  :  प्रत्यक्ष
 महोदय,  मैं  श्री  विलसन  का  एक  बयान
 पह  कर  सुनाना  चाहता  हैं  ।  श्री  विलसन
 जिनके  कि  साथ  श्री  शास्त्री  ने  जो  कुछ  किया
 है  वह  किया  है।  रोलरों  दी  हाउस”---
 हाउस  का  मतलब  अंग्रेजी  के सदन  से  है  ।

 “Although  the  House  may  find
 it  a  little  difficult,  as  I  do,  to
 understand  or  explain  the  differ-
 ence  between  a  decision  not  to  fire
 and  an  actual  cease-fire—I  think
 that  we  may  call  this  a  de  facto
 cease-fire—we  are  less  concerned*
 with  semantics  than  with  the  fact
 that,  as  things  appear  to  us  today,
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 there  is  not  only  an  actual  stop-
 ping  of  firing  but  a  general  desire
 on  the  part  of  both  Governments
 that  nothing  should  be  done  to
 aggravate  the  situation.

 In  this  connection,  I  should  like
 20  pay  my  tribute  to  the  tremend-

 ous  work  of  the  two  High  Com-
 missioners,  who  met  for  seven
 hours  to  try  to  sort  out  the  diffi-
 culties.”

 यह  तो  विलसन  साहब  का  बयान  है  जो  कि
 बिलकुल  इन  के  खिलाफ़  जाता  है।  दूसरे
 जो  उन्होंने  फ़रमाया  कि  जब  स्टेटस  को
 ऐंटी  हो  जायगा,  लेकिन  उस  में  बिलकुल
 साफ़  है  और  स्टेट्स  को  पडी  का  बिलकुल
 सवाल  नहीं  है  t  वि धार बेट  पाकिस्तानियों
 के  हाथ  में  है  ब्रोकर  रहेगा  -  इस  के  सम्बन्ध
 में मुन्  को  इत्तिला  मिल  चुकी  है  कि  वहां
 के  कमांडर  इत  चीक  अ्रस्यूब  साहब  ने
 हिलाने  जुखते  ग्रोवर  सितारे  जुरात  यह
 दो  बड़े  तमगे  वहां  के  अफसरों  को  दिये
 हैं  बियारबेट  लेने  के  लिए।  उप  के  अलावा
 मुझे  यह  कहना  है  कि  प्रात  मंत्री  साहब  जो
 रात  यहां  बबन  कर  रहे  हैं  उस  के  जीवित
 सारी  कार्यवाही  कर  रह  हैं  गोलाबंदी  के
 बारे  में  गोला वंद ों  हो  गई  है  विलयन  साहब
 ने  साफ़  कह  दया  है  -  विपारत्रेट  पाकी-
 स्वामियों  के  कब्जे  में  है,  कंजरकोट  को
 तो  छोड़  ही  दीजिये।  यह  मैंने  सुना।
 अभी  मेरे  पास  मार्निंग  नम्त  की  ख़बर  कराई
 है  ।  हिलाले  जुरूत  बौर  सितारे  जुरात
 के  तमगे  जमीन  वालों  को  दिये  हैं।  ऐसा
 मालूम  पड़ता  है  कि  पाकिस्तान  द्वारा
 हवाई  जहाज़  भी  बियारबेट  के  मामले  में
 इस्तेमाल  किये  गये  थे  -  इन  सब  इलाकों
 के  पाकिस्तान  के  हाथ  में  रहो  हुए  उस  के
 बाद  भी  जो  णास्त्ी  साहब  कहते  हैं  कि
 खाली  हदबंदी  का  मामला  है  तो  वह
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 यहां  पर  बिलकुल  ग्रलत  कहते  हैं  क्योंकि
 साफ़  है  बयान  में  i960  वाले  में  :--

 “Exploratory  discussions  regard~
 ing  the  boundary  dispute  in  the
 Kutch-Sind  region  showed  that
 the  differences  between  the  Gov-
 ernments  of  India  and  Pakistan
 could  not  be  settled.”

 यह  हृ दन बंदी  का  सवाल  नहीं  है  बल्कि  यह
 सीमा विवाद  का  सवाल  है  ।  सरदार
 स्वर्ण  सिंह  इस  के  ऊपर  दस्तखत  कर  चुके
 हैं  इसलिये  शास्त्री  साहब  को  ऐसी  बातों
 के  होते  हुए  इन  सब  चोरों  पर  जरा
 ठंडे  दिल  से  बातचीत  करनी  चाहिये  ।  मैं
 ठंडा  आदमी  हूं  -  .प  से  उम्र  में  कम  हुं  ।
 मुझे  विधायक  होते  के  नाते  गरम  होने  का
 अधिकार  है  क्योंकि  जो  कानून  बताने  वाले
 होते  हैं  उन  को  गरम  होने  का  अधिकार
 है  और  जो  कुलदीप  निर्णय  ने  के  लिए
 बैठता  है  उस  को  ठंडा  होता  चाहिये  ।  इसलिये
 अब  आप  मेहरबानी  करके  हम  विधायकों
 की  बत  सुनिये ।

 यहां  पर जो कुड  हो  रहा  है  वह  पिछले
 25,  30  और  50  ब्  की  पुनरावृत्ति  हें

 रही  है  ।  जा  हम  अंग्रेजों  से  लड़ते  थे
 अरत जादो  के  हमारे  में  तो  समझते  थे  कि
 कोई  सूत्र  बना  कर  कोई  फारमूला  बना  कर
 चाहे  बढ़  साम्प्रदायिक  पंचाट  का  फारमूला
 हो  चाहे  कोई  श्र  फार्मूला  हो,  हम
 लड़ाई  जीत  लेंगें,  कानन  से  जीत  लेंगे
 यह  सारा  मामला  दस  तरीक़  से  होने  वाला
 नहीं  है।  शब  यहां  पर  सफ़ाई  होनी  चाहिये  t
 बिलकुल  सफ़ाई  के  साथ  बातचीत  करके
 हम  को  निर्णय  करना  चाहिये  i  मैं  यह
 नहीं  कहता  कि  युद्ध  की  घोषणा  करो  ।
 युद्ध  करने  का  निर्णय  करना  है  तो  युद्ध
 करो  श्लोक  युद्ध  न  करने  का  निर्णय  करना
 है  तो  वैसा  निर्णय  कर  के  घोषणा  करो
 जो  भी  करना  हो  साफ़  निर्णय  कर  के  उसकी
 घोषणा  करो  ।  मैं  युद्ध  नहीं  चाहता  ।

 379°
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 यहां  सिर्फ  हसलिये  दबा  दिया  जाता  हूं  कि
 गलतफहमी  फैल  जाती  है  मन  में  ।  शब
 बीसी  ने  कहा  कि  हि  दुकान  में  से
 पाकिस्तान  वो  जो  कुछ  भी  जाता  है  रसद
 पलटन  वगैरह,  ज़मीन  शौर  हवा  को  छोड़
 कर  समुद्र  के  बा  रे  में  कुछ  नहीं  कहा  था  a
 समद्र  से  वह  भ्र पना  ले  जाय॑  लेकिन  चंकी
 मैं  उस  अखबार  का  नाम  नहीं  लेना  चाहता
 तो  हम  लोग  दबा  दिये  जाते  हैं  ।  हमारी
 बात  अच्छे  तरीके  से  नहीं  जाती,  खासतौर
 से  श्री  बागडी  की  बात  ।  वह  हिन्दी  में
 बोलते  हैं  और  वह  दबा  दी  जाती  है  t
 वहां  सिर्फ  ज़मीन  ब्रोकर  आसमान  का  मामला
 था।  यह  जमीन  कौर  आसमान  जो  हिन्दु-
 स्तान  का  है  वह  पाकिस्तान  को  क्‍यों
 इस्तेमाल  करने  दिया  जाता  है  उस  को
 बं.  करो  ।  यहां  हम  लोग  बा  दिये  जाते
 हैं  इसलिये  अध्यक्ष  महोदय  ज़रा  हम  लोगों
 को  श्राप  कम  दबाइये  तो  फिर  अखबार
 वाले  यह  ग़लती  नहीं  कर  पायेंगे  ।  वह
 छापते  हैं  कि  इन्होंने  समुद्री  रास्ता  बंद  करने
 की  बात  कही  है।  वह  हमने  कभी  नहीं
 कही  थी  इसलिये  मेहरबानी  करके
 इस  पर  बहस  कराइये  ।  प्रधान  मंत्री
 साहब  से  मैं  खुद  एक  प्रार्थना  करता  हूं  ।
 बह  ज़माना  श्त्प  भूल  जायं  जब  फारमूला
 और  सूत्र  के  सहारे  हम  लोग  अपनी  भ्राज़ादी
 हासिल  किया  करते  थे  लेकिन  श्व  श्राप
 अपनी  आजादी  कायम  रक्खेंगे,  मजबूत
 बनायेंगे  भ्र पनी  संकल्प  शक्ति  से  और
 झपने  निर्णय  से  ।  वह  निर्णय  चाहे  जो
 कुछ  भी  हो  उस  को  वह  याद  करें।

 (कई  माननीय  सदस्य  खड़े  हुए  )

 झप्यकष  महोदय  :  क्‍या  इस  पर  बहस
 होगी  ?

 श्री  बारडी  (हिसार)  :  इस  बारे  में
 खुले  तोर  पर  बैठ  कर  आखिरी  बात  तय

 दी  जानी  चाहिये  ।
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 at  प्रशा शबीर  द्वास्त्री  (बिजनौर  )  :
 उचित  यह  होगा  कि  इस  पर  बहस  कराना
 मान  लिया  जाय  |  राज  मानें  या  दो  दिन
 बाद  मानें  1

 श्री  हुकम  बन्द  कछवाय  प्रत्यक्ष
 महोदय,  यह  एक  अत्यन्त  महत्व  का  सवाल
 है  कौर  इस  के  लिए  वधि  बढ़ानी
 पड़ेगी  ।

 श्री  मधु  लिमये  (मुंगेर)  :  प्रत्यक्ष
 महोदय,  श्राप  कुछ  कहने  की  प्रयुक्ति
 दीजिये  मैं  काफ़ी  देर  से  खड़ा  हो  रहा
 हूं  1

 श्री  स०  मो०  बनर्जी  अध्यक्ष
 महोदय

 झिझक  महोदय  :  झ्राइईर,  श्राईंर  ।

 श्री  स०  मो०  बनर्जी  :  मैं  बैठे  जाता
 हूं  !

 भ्रष् यक्ष  महोदय  :  आप  बैठे  हुए
 हैं  लेकिन  चुप  नहीं  रहते  ।

 थ्रो  स०  मो०  बीजों  :  मैं  जो  कुछ
 कहता  हूं  बह  एक्स पंज  हो  जाता  है  बाक़ी
 सब  लोग  कह  लेते  हैं।  मैं  भाप  से  गुजारिश
 कर  रहा  हूं,  निवेदन  कर  रहा  हूं

 Mr.  Speaker:  Would  the  Prime
 Minister  like  tu  say  something?

 The  Prime  Minister  and  the  Minis-
 ter  of  Atomic  Energy  (Shri  Lal
 Bhahadur  Shastri):  rTose—

 क्रि  मधु  लिमये  :  हमको  पहले  कुछ
 कह  लेने  दीजिये  बद  में  वह  कह  द॑  t

 Shri  Ranga  (Chittoor):  The  Chair
 seems  to  be  completely  useless  now
 (Interruption).

 att  साधु  लिमये  :  रंगा  साहब  को  कीं।
 काट  हो  रहा  है  ?  खुद  तो  जब  चाहते  हैं
 बोलते  चले  जाते  हैं  लेकिन  यदि  दुसरा  कोई
 बोलता  है  तो  प्राय  को  एतराज़  होता  हैन
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 [श्री  मत्  लिमये ]
 श्राप  को  कोई  विशेषाधिकार  नहीं  है,  वहां
 बैठने  के  कारण  ।

 Shri  Raghunath  Singh  (Varanasi):
 Mr,  Ranga  has  used  the  word  ‘use-
 less’.  Tnat  is  objectionable.

 Shri  Ranga:  I  said,  helpless.  In
 the  House  of  Commons,  sometimes
 they  meet  without  the  Speaker.
 Here,  we  have  the  Speaker  and  we
 are  making  him  helpless.

 Mr.  Speaker:  Though  he  might
 have  desired  to  help  me,  he  has  used
 the  word  ‘useless’

 Shri  Ranga:  I  meant  ‘helpless’.  I
 wanted  to  help  you....  (Interruption).

 Mr.  Speaker:  This  is  not  the  case
 of  Prof,  Ranga  alone.  There  is  no
 respect  for  the  Chair.

 Shri  Ranga:  Please  don't  say,  Prof.
 Ranga  alone.

 Mr.  Speaker:  That  is  gone  now.
 That  is  beside  the  point.

 There  is  no  respect  for  the  Chair,
 mo  consideration  for  the  Leader  of
 the  House  and  no  grace  left  even  for
 the  Rashtrapati.  Even  ordinary
 courtesy  that  is  to  be  shown  to  each
 other  is  not  extended.  I  do  not
 know—I  should  not  express  it—what
 would  be  the  future  of  ours  in  this
 respect,  how  can  we  run  this  demo-
 cracy,  if  the  Chair  is  also  not  obeyed.
 whatever  might  be  his  faults,  what-
 ever  might  be  his  failings.  At
 least,  at  sometime  there  ought  to  be
 some  check  that  must  be  exercised
 by  the  Members  themselves.  When
 I  just  make  a  request  to  them,  some-
 times  I  might  say  that  I  am  even
 ridiculed.  I  have  felt  it  so  many
 times.  But  whoever  he  might  be—
 if  I  am  not  fit  for  it,  another  can
 come—and  whomsoever  you  might
 put  in  the  Chair  (and  this  House  has
 the  authority  to  put)  he  must  be  res-
 pected;  then  alone  the  proccedings
 can  continue,  and  otherwise  not.  If
 every  time,  everyone,  whoever  he
 right  be,  desires  to  speak  and  goes

 MAY  7,  965  Kutch  border  3794

 on  speaking,  there  is  nothing  that  I
 can  do,  as  Shri  Ranga  says,  for  I
 am  helpless,  and  I  do  find  myself
 helpless  in  certain  circumstances.  If
 a  Member  goes  on  speaking  without
 listening  to  me  and  he  asks  me  that
 I  should  sit  down  because  he  has  to
 say  something,  then  it  is  a  queer
 position  that  is  created.  I  do  not
 know  what  impressions  those  who
 see  us  might  carry  about  us  and
 about  what  we  are  doing  and  how
 we  are  conducting  business  or  trans-
 acting  business  here.

 Shri  Harish  Chandra  Mathur
 (Jalore):  We  are  all  very  anxious  that
 the  proceedings  in  this  House  should
 be  conducted  with  great  dignity  and
 with  great  respect  for  the  Chair,  We
 would  certainly  like  to  subscribe  to
 that  position  and  in  any  manner  that
 you  like,  and  I  am  sure  that  all  the
 Leaders  of  the  Opposition  wil]  rise
 to  the  occasion,  and  I  have  not  the
 least  doubt  that  they  will  help  the
 Chair  in  enforcing  dignified  behaviour
 in  this  House.  I  would  only  request
 you  that  you  would  kindly  not  per-
 mit  anything  which  ig  contrary  to
 that,  and  we  shall  always  rally  round
 to  your  support,

 Shri  N.  Sreekantan  Nair  (Quilon):
 Yatha  raja  tatha  praja.

 Shri  Hem  Barua  (Gauhati):  I
 wanted  to  put  a  question  asking  for
 a  Clarification  but  I  would  not,  in
 view  of  what  you  have  said.  But  १
 think  I  have  a  right  to  clarify  my
 Position,  for  it  was  because  of  an  un-
 happy  incident  like  this  that  I  was
 suspended  for  seven  days.  I  do  not
 weep  over  that,  and  I  do  not  lament
 over  that.  But  then  I  say—l  nope
 you  will  excuse  me  for  saying  lk?
 that—that  there  is  an  impression
 created  in  this  House  that  there  are
 two  sets  of  principles  for  two  sets  of
 Members.  When  I  say  like  that,  4
 say  so  because  I  have  felt  it  in  my
 heart  of  hearts,  The  other  day,  when
 I  put  my  question,  it  was  a  very  legi-
 timate  question,  and  the  fact  that  it
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 was  legitimate  was  conclusively  prov-
 ed  by  the  fact  that  the  Prime  Minis-
 ter,  on  my  insistence,  gave  a  reply  to
 that.  But  on  occasions,  I  am  afraid,
 —we  want  to  help  you  in  maintain-
 ing  the  dignity  of  this  House,  and
 the  appeal  you  have  made  just  now
 has  struck  the  cords  of  response  in
 our  hearts;  there  is  no  doubt  about
 it,  but  then  at  the  same  time  there
 is  this  feeling—often  we  get  an  im-
 pression,  particularly  I  get  the  im-
 pression,  that  you  allow  some  people
 to  raise  a  matter  although  you  do
 not  allow  other  people  to  raise  the
 same  matter  whenever  they  want  to
 do  so.  It  may  be  that  I  may  be  wrong
 but  I  have  that  impression.  If  you
 can  dislodge  me  from  that  impres-
 sion  which  I  am  collecting,  then  1
 shall  be  the  happiest,  but  I  have  that
 impression  and,  therefore,  I  have
 placed  it  before  you  ffor  ‘aonsider-
 ation.

 An  hon.  Member:  What  is  it  that
 he  is  saying?

 Mr,  Speaker:  Let  him  say  that.
 Now,  Shri  Ss.  M.  Banerjee.

 Shri  S.  M.  Banerjee:  I  only  want-
 ed  to  know  from  the  Prime  Minis-
 ter  about  two  things...

 भझ्रध्यक्ष  महोदय  :  मैं  माननीय  सदस्य  को
 सवाल  करने  की  इजाजत  बाद  में  दू  गा,
 लेकिन  इस  वक्‍त  हाउस  में  यह  बात  हो  रही
 है  कि  हाउस  में  डिग्निटी  रखनी  चाहिए  ।

 श्री  स०  मो०  बनर्जी  :  जब  भी  श्राप
 डु शारा  करेंगे,  मैं  उसकी  तामील  करूंगा  |

 श्री  बागड़ी  :  कह  दीजिए  कि  श्राप  के
 हुक्म  की  तामील  होगी  |

 श्री  स०  मो०  बनर्जो  :  ग्रध्यक्ष  महोदय,
 आपने  जो  कहा  है,  उससे  मालूम  होता  है  कि
 संजीदगी  के  साथ  श्राप  के  दिल  को  चोट
 लगी  है  ।  मैं  ग्रुप  से  यह  अर्ज  करना  चाहता
 हूं  कि  कभी  कभी  ऐसे  सवाल  गाते  हैं,  जिनका
 सारे  देश  से  सम्बन्ध  होता  है,  और  उन  सवालों
 के  बारे  में  सदस्यों  के  मन  में  उलझन  ओर

 Kutch  border  73796

 परेशानी  होती  है  ।  जिन  लोगों  ने  हमें  चुना
 है,  हम  उनके  जले  हुए  दिलों  के  जज़बात  की
 तर्जुमानी  करने  के  लिए  यहां  गाते  हैं।  इसलिए
 श्राप  उन  बातों  से  यह  न  समझें  ि  हम  आप  की
 तोहीन  करने  की  काशिश  करते  हैं  या  बाप
 के  हुक्म  की  तामील  नहीं  करते  हैं  ।  प्रत्यक्ष
 महोदय,  ड्राप  जानते  ही  हैं  कि  मैं  तो  इंडिपेंडेंट
 हूं  बौर  नान  एलाइनमेंट  पालिसो  में  विश्वास
 रखता  हूं  ।  श्राप  जब  भी  कोई  इशारा  करेगे,
 तो  आपके  हुक्म  की  तामील  होगी  कौर  नगर
 तामील  नहीं  होगी,  तो  श्राप  सजा  दें  ।

 श्री  बागड़ी  :  भ्रध्यक्ष  महोदय,  बार-बार
 इस  हाउस  में  यह  कहा  जाता  है  कि  फ़लां
 बात  से  जनतंत्र  को  खतरा  है  या  यह  कि  लोग
 हमारी  हालत  को  देख  कर  क्‍या  कहेंगे  t  मैं
 श्राप  की  खिदमत  में  एक  ही  बात  ज  करना
 चाहता  हूं  कि  जब  देश  के  सामने  कोई  सवाल
 जाते  हैं,  तब  उन  सवालों  से  झ्नन्दाज़ा  लगता  है
 कि  हमारी  हालत  क्या  है  ny  जहां  तक  ड्राप  के
 मान  का  सवाल  है,  सब  से  पहले  ड्राप  का  मान
 जाता  है,  नेता  का  माता  है  भ्र ौर  राष्ट्रपति
 का  भ्राता  है  ।  लेकिन  जब  सदस्यों  के  सामने
 राष्ट्र  के  मान  या  राष्ट्र  की  हानि  की  बात  शादी
 है  और  अगर  उस  वक्‍त  किसी  को  छोटी  मोटी
 चोट  लग  जाये,  तो  तड़पना  नहीं  च  हिए,
 क्योंकि  राष्ट्र  ग्रोवर  राष्ट्र  का मान  सबसे  बड़ा  है
 पत्थर  राष्ट्र  नहीं  है,  तो  न  राष्ट्रपति  है,  न  यह
 पार्लियामेंट  हैं,  न  लीडर  है,  न  आप  हैं  श्लोक
 नही  हम  हैं  ।

 श्री  Wo  wo  सिंह  (घोसी)  :  प्रत्यक्ष
 महोदय,  मैं  एक  निवेदन  करना  चाहता  हूं  ।  कभी
 कभी  हम  लोगों  को  भी  सुन  लीजिये  ।

 भ्रध्यक्ष  महोदय  मैं  तो  हमेशा  सुनता
 हूं,  लेकिन  यही  तो  शिकायत  है  कि  कई  माननीय
 सदस्य  इस  तरह  से  खड़े  हो  कर  बोलना  शुरू
 कर  देते  है  ।

 श्र,  Ho  do  सिंह  में  इसी  दात  पर
 एक  शब्द  कहना  चाहता  हू  ।
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 झधष्यक्ष  महोदय  :  मुझे  सुनने  में  कोई
 एतराज़  नहीं  है,  लेकिन  जिस  तरीके  से  माननीय
 सदस्य  कह  रहे  हैं,  बहू  ठीक  नहीं  है  -  माननीय
 सदस्य  क्या  कहना  चाहते  हैं  t

 श्री  Wo  ब०  सिंह  :  प्रत्यक्ष  महोदय,
 मैं  यह  नहीं  कहता  कि  श्राप  हमारी  बात  सुनते
 नहीं  हैं  ।  इस  वक्‍त  हाउस  में  दो  तरीके  चल
 रहे  हैं।  एक  तरीका  तो  यह  है  कि  सदस्य  बोलने
 के  लिए  खड़े  हों.  लेकिन  कई  दफ़ा  बार  वार
 खड़े  होने  पर  भी  श्राप  देख  नहीं  पाते  हैं  ।
 दूसरा  तरीका  यह  है  कि  मैं  खड़ा  हो  कर
 चिल्लाने  और  तब  मैं  श्राप  की  आई  कैच  कर
 पाता  हूं  7  इसी  वजह  से  वे  सब  हालतें  बदा  हो
 रही  हैं,  जिन  के  बारे  में  श्राप  कह  रहे  हैं,  इसलिए
 यह  ज़रूरी  है  कि  आप  हालात  में  एक  ही  तरीका
 एक  ही  नियम,  बना  दीजिए  कौर  उस  को
 मज़बूती  के  साथ  लागू  कीजिए  ।  मगर  श्राप  उस
 को  मज़बूती  से  लागू  नहीं  करेंगे,  तब  तरीका
 यही  होगा  कि  खड़े  हो  कर  शोर  मचाया
 जाये,  श्राप  की  नज़रों  को  अपनी  तरफ़  किया
 जाये  और  भ्र पनी  बातें  कही  जायें  ।

 To  रास  मनोहर  लोहिया  :  इस  समय
 तो  श्राप  मुझे  भी  कह  लेने  दीजिए  ।

 अ्रष्यक्ष  महोदय  :  नहीं,  आप  ने  बहुत
 कह  लिया  है  ।  मैं  श्रमिकों  बार-बार  मौका
 नहीं  दे  सकता  हूं  ।

 Bo  राम  मनोहर  लोहिया  :  मैं  इस
 सम्बन्ध  में  कुछ  कहना  चाहता  हूं  ।

 अध्यक्ष  सरोवर  :  सबसे  ज्यादा  समय
 माननीय  सदस्य  ने  लिया  है  ।

 मैंने  हाउस  के  सामने  जो  अपील  की  है,
 उससे  तीन  बातें  मेरे  सामने  जाती  हैं--तीन
 तरह  का  मेरा  कुसूर  है,  जो  मेरे  सामने  आया
 है  ।  एक  तो  यह  है  कि  जो  ज़ोर  से  चिल्लाता
 है,  उसको  ज्यादा  मौका  मिलता  है  कौर  जो
 नहीं  जिलाता  है,  वह  रह  जाता  है  ।
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 दूसरी  बात  यह  कही  गई  है  कि  कई  सदस्य
 प्रिविलेज्ड  हैं,  जो  जब  खड़े  होते  हैं,  कुछ  कह
 लेते  हैं  कौर  दूसरों  को  बन्द  किथा  जाता  है  t

 श्री  मधु  लिमये
 सही  है  ।

 अध्यक्ष  मोदी 4  :  नगर  यह  बात  बिल्कुल
 सही  है,  तो  वह  तो  श्राप  को  बाबत  ही  शिकायत
 की  जा  रही  थी  ।

 :  यह  बात  बिल्कुल

 श्री  मधु  लिमये  :  मेरी  शिकायत  कोई
 नहीं  कर  रहा  है  1  श्राप  ने  सब  को  मौका  दिया
 केवल  मुझे  नहीं  a  मेरे  ऊपर  कोई  पाबन्दी  तो
 नहीं  है  ।

 भ्रष् यक्ष  महोदय  :  नगर  आप  मेरे  साथ
 इत्तिफ़ाक  करते  हैं,  तो  यह  शिकायत  श्राप  की
 बाबत  की  जा  रही  है  ।

 तीसरी  बात  यह  कही  गई  है  कि  बाज
 ऐसे  मामले,  ऐसे  इस् यूज़,  होते  हैं,  जिन  के
 बारे  में  मेज़  उस  वक्‍त  बहुत  ज्यादा  अक्सर-
 साइड  कौर  टेड  होते  हैं  और  वे  अपने
 दिल  की  बात  को  निकालना  चाहते  हैं,  इसलिए
 वे  मेरा  कहना  भी  नहीं  मानते  कौर  उस  वक्‍त
 अपनी  बात  कह  देना  शुरू  कर  देते  हैं

 डा०  रास  मनोहर  लोहिया  :  कुछ  कौर
 बातें  हैं  अ्रध्यक्ष  महोदय  |

 अध्यक्ष  महोदय:  अरब  शाप  खामोश  नहीं
 रहेंगे  क्या  ?

 डा०  रास  मनोहर  लोहिया  :  खामोश
 रहता  हूँ  लेकिन  काम  बिगड़ता  रहता  है  न  ?

 झच्यक्ष  महोदय  :  ड्राप  अब... .  .  .
 Bo  राम  मनोहर  लोहिया  :  इस  वक्‍त

 तो  सुन  लीजिये  -  आखिर  को,.....

 प्रत्यक्ष  महोदय  :  कितना  सुनूं  |  सब  से
 ज्यादा  आप  बोले  हैं  ।
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 Bo  रास  मनोहर  लोहिया  :  इस  सम्बन्ध
 में  कुछ  सुनते  ही  नहीं  हैं  ।

 अध्यक्ष  महोदय  :  इस  सम्बन्ध  में  और
 नहीं  सुन  सकता  हूं  ।  सबसे  अधिक  वक्‍त
 आपको  मिला  है  फिर  भी  आप

 डा०  राम  मनोहर  लोहिया  :  इस  सम्बन्ध
 में  आपने  मुझे  नहीं  सुना  है  ।

 अध्यक्ष  महोदय  :  वहुत  शाप  बोल  चुके
 हैं  |  श्री  मैं  श्र  नहीं  सुन  सकता  हूं  ।

 डा०  रास  मनोहर  लोहिया  :  तब  कोई
 नतीजा  नहीं  निकलेगा  ।

 अ्रध्यक्ष  महोदय  :  अगर  नुक्स  हैं  तो  मैं
 उनको  दूर  करने  की  कोशिश  करूंगा  1  लेकिन
 साथ  साथ  मैं  यह  कह  देना  चाहता  हूं  कि  जो
 भ्रामक  यों  ही  खड़े  हो  कर  बोलना  शुरू  कर
 देंगे  वे  वक्‍त  नहीं  पायेंगे  जो  अपने  श्राप  मेरे
 बुलाये  के  बगैर  शुरू  कर  देंगे  उनको  मैं  नहीं
 बुलाऊंगा  ब्रोकर  वे  मेरी  झाई  कैच  नहीं  कर
 सकेंगे  ।  यह  शिकायत  मैं  मेम्बरों  को  नहीं
 होने  दू  गा  कि  मैं  उसके  साथ  या  किसी  के  साथ
 कोई  किसी  किसी  की  रियायत  करता  हूं  ।
 लेकिन  मैं  साथ  साथ  सबसे  मिल  बरतन
 चाहता  हूं  ।  मुझे  भी  शिकायत  है  हाउस  से।
 जब  कभी  मौका  आरिया  है  कौर  मैंने  चाहा  है
 कि  मैं  सीधे  रास्ते  पर  चलाऊं  तो  मुझे  भी
 मदद  नहीं  मिली  है  ।  यह  मैं  शिकायत  हाउस
 से  करना  चाहता  हूं  ।  न  मेरे  दिल  में  किसी  के
 प्रति  कोई  लिहाज़  है  कौर  न  किसी  के  खिलाफ़
 कोई  दुश्मनी  ।  सब  के  साथ  मैं  एक  सा  सलूक
 करना  चाहता  हूं  ।

 जिस  बात  में  मेम्बर  साहिबान  बहुत  ज्यादा
 एक्साइटेड  फील  भी  करते  हों  तो  भी  पार्लीमैंट
 में  तरीके  हैं,  उनके  जरिये  से  ही  उनको  उठाया
 जा  सकता  है  !  भ्रमर  उस  वक्‍त  एक्साइटमेंट
 में  भी  आप  बैलेंस  को  खो  बैठे  या  उन  तरीकों
 के  साथ  न  चलें  तो  काम  चलना  मुश्किल
 है  फिर  भी  जब  हम  इतनी  तेज़ी  में  भी  हों
 तो  भी  उन  तरीकों  से  चलें  तो  ज्यादा  बेहतर
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 होगा  ग्रोवर  हम  काम  कर  सकेंगे  ।  वर्ना  यह  काम
 करना  मुश्किल  होगा  ।

 आपने  मुझे  जो  मश्विरे  दिये  हैं  मैं  तो
 उन  पर  चलूंगा  लेकिन  जिन  चीज़ों  पर  प्रापने
 भी  चलना  है,  उन  पर  श्राप  भी  चलें  t

 श्री  रघुनाथ  सिंह  :  मैं  हाउस  की  तरफ
 से  ग्राहको  पूरा  विश्वास  दिलाता  हूं  कि  हमें
 आपके  साथ  पूरी  सहानुभूति  है  दौर  हमारा
 पूरा  सहयोग  झ्रापके  साथ  होगा  v

 श्री  स०  सो०  बुर्जों  :  प्रभी  प्रधान  मंत्री
 ने  विश्वास  दिलाया  है  और  जो  सवाल  मेरे
 मित्र  प्रकाशवीर  शायरी  जी  ने  किया  है,  उसी
 की  जोर  मैं  उनका  ध्यान  श्रावित  करना
 चाहता  हूं  और  मैं  चाहता  हूं  कि  वह  कुछ  कौर
 स्पष्टीकरण  करे।  एक  सवाल  तो  यह  है  कि  ये
 जो  ब्रिटिश  प्रोपोज  हैं  जिनका  ज़िक्र
 भ्रखबारों  में  पाया  है  कौर  जिसके  बारे  में,
 अध्यक्ष  महोदय,  मैंने  श्रमिकों  राज  सुबह
 पत्र  भी  लिखा  है  लेकिन  वह  पत्र  शायद  देरी
 से  आपके  पास  आया  होगा,  कि  इन  में  ये  एक
 दो  तीन  चार  बातें  हैं,  इनको  हम  से  क्‍यों  छिपाया
 गया  है  ?  शायद  सही  तौर  पर  छिपाया  गया
 हो  जोर  पालिमेंट  शौर  देश  को  इसके  बारे
 में  बतलाना  उचित  न  समझा  :या  हो  लेकिन
 टाइम्स  श्राफ  इंडिया  में  जो  राया  है  श्र
 शायद  दूसरे  प्राकारों  में  भी  शाया  हो  इन
 प्रापोजल्ज़  के  बारे  में  क्या  वह  सही  है,  क्‍या
 वही  वाकई  में  प्रोपोज  ब्रिटिश  सरकार  से
 भाई  हैं,  विलसन  साहब  से  भाई  हैं  ?  प्यार  वे
 नहीं  हैं,  तो  कौन  सी  हैं  t

 दूसरी  चीज़  जिस  की  तरफ  मैं  प्रा पका
 ध्यान  श्रावित  करना  चाहता  हूं  यह  राज  के
 स्टेट्समैन  में  इंद्र  मल्होत्रा  ने  जो  लिखा  है  n=

 ‘Two  more  things  have  hap-
 pened  to  add  insult  to  injury.
 First,  the  U.S.A.--without  —  hav-
 ing  had  any  opportunity  to  in-
 spect  the  site—has  informed
 New  Delhi  that  the  Pakistunis
 are  already  pulling  out  Patton
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 tanks  from  Kutch  and  there  is
 nothing  more  that  the  U.S.  Gov-
 ernment  should  be  expected  to  do.

 Secondly,  at  atime  when  the
 Pakistani  jnvaders  were  rolling
 down  Biarbet  and  Point  84  in
 U.S,  Patton  tanks,  U.S,  represen-
 tatives  were  ‘warning’  Indian
 officials  that  the  U.S.A.  would
 take  a  grave  view  of  any  Indian
 attempt  to  hit  back  somewhere
 other  than  Kutch.  The  irony  of
 the  whole  thing  is  that  these
 statements  are  made  at  a  time
 when  not  only  were  the  Ameri-
 can  bombings  in  North  Vietnam
 continuing  but  U.S,  troops  had
 gone  into  action  in  the  Domini-
 can  Republic’.
 I  want  to  know  whether  this  is

 -correct.  Who  were  these  American
 representatives  who  were  bullying
 our  officials?  If  this  is  not  true,  ser-
 ious  action  should  be  taken  against
 Shri  Inder  Malhotra  or  the  States-
 man  for  coming  out  with  such  stutc-

 -ments.  This  is  a  very  serious  matter.
 Shrimati  Renu  Chakravartty:  Why

 should  action  be  taken  against  Shri
 Inder  Malhotra?  Action  should  be

 -taken  against  Government  for  not
 taking  action  against  the  U.S.  Em-
 bassy  here.

 श्री  लाल  बहाँवुर  शास्त्रों  :  जहां  तक
 'अखबार  की  बात  का  ताल्‍लुक  है  इस  में  कुछ
 बातें  सही  हैं  कुछ  बातें  गलत  हैं  ।  जहां  तक
 मेरे  कहने  की  बात  है,  मैंने  जैसा  कहा  था,
 कौर  उस  को  मती भी भी  मैं  ठीक  समझता  हूं
 कि  जब  तक  कुछ  बातचीत  चल  रही  है  तब  तक
 मैं  न  प्रोपोज  को  यहां  सरकारी  तरीके
 पर  ब्रा पके  सामने  नहीं  रख  सकता  हूँ  ।  उस
 में  से  एक  दो  बातें  मैं  पहले  यहां  कह  भी  चुका
 हूं  कौर  वे  भी  उस  में  हैं  ।  जैसे  मैंने  कहा  था
 कि  जनवरी  i965  को  जो  पोजिशन  थी,
 जो  स्थिति  थी,  उसकी  वापसी  की  बात  है  और
 सीज़  फायर  की  बात  है  1  यह  मैंने  कहा  था

 पहले  शी  कि  ब्रिटिश  प्रोपोज  में,  प्रस्तावों
 में  यह  रात  खास  तौर  पर  रखी  गई  है  ।
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 कुछ  उस  का  जिक्र  राज  उस  अखबार  में  भी
 है  ।  जैसा  मैंने  कहा  कि  उसमें  कुछ  बातें
 बिल्कुल  गलत  हैं,  कुछ  बातें  सही  हैं  लेकिन  यहां
 से  कोई मैं  उसको  आपके  सामने  नहीं  रख
 सकता  हूं  1

 जहां  तक  यू  एस०  शीर  अखबार  की
 बात  है  कोई  क्‍या  कहता  है  मैं  उसकी  पूरी
 डिटेल्स  की  जानकारी  नहीं  रखता  हूं  लेकिन
 कोई  पू०  एस०  के  या  कीमती  आदमी  के  यह
 कहने  से  कि  भारत  इस्तेमाल  कर  रहा  है  या
 भारत  दूसरी  जगह  अगर  कुछ  करेगा  तो
 उसको  “खिलाफ  समझेंगे  या  उसको  बरदाश्त
 नहीं  करेंगे,  तो  मैं  कहना  चाहता  हूं  कि  वे
 बरदाइत  नहीं  करेंगे  तो  हम  कब  'बरदाशत
 करने  वाले  हैं  ?  कोई  अमेरिकन  या  कोई  कौर
 इस  तरह  से  किसी  बात  को  कहता  है  तो  हम
 यह  समझते  हैं  कि  वह  हमारे  खिलाफ
 #मारे  देश  के  खिलाफ  हमारे  राष्ट्र  के  खिलाफ
 बात  करता  है  और  हम  उसको  मानने  को
 तैयार  नहीं  हैं  ।

 श्री  मधु  लिमये  :  शब्दजाल  के  बारे
 में  कुछ  नहीं  कहा  ।

 श्री  बागड़ी  :  ग्रध्यक्ष  महोदय,  भाप
 जभी  कह  रहे  थे  कि........

 झष्यक्ष  महोदय  :  अरब  श्राप  बैठ  जायें
 और  मैं  नहीं  सुन  सकता  हूं  ।

 श्री  बागड़ी  :  प्रभी  तो  श्राप  कह  रहे
 थे  कि  मैं  कोशिश  करूंगा

 अध्यक्ष  महोदय  :  आपकी  मर्जी  पर  तो
 सब  कुछ  नहीं  छोड़ा  जा  सकता  है

 श्री  बागड़ी  :  सवाल  का  जबाब  ही  नहीं
 दिया  है  ।

 झ्रष्यक्ष  महोदय  :  सब  आप  बैठ  जायें  |

 थ्रो  बिगड़ो  :  तभी  तो  यह  घपला
 होता  है  ।  आप  जिस  तरीके  से  करवा  रहे
 हैं,  इसी  से  तो  घपला  होता  है
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 RE,  WRIT  PETITE:  हर  A  MEM-
 BER

 Mr.  Speaker:  I  have  to  infor  the
 House  that  I  have  been  informed,
 though  unofiicialiy.  through  the  Law
 Minister—I  have  not  received  ६  re-
 gular  summons  from  the  High  Court
 —that  a  writ  p2tition  has  been  fled
 against  me,  the  House  and  the  Prime
 Minister.  I  have  to  get  the  permis-
 sion  of  the  House  to  put  up  a  defence
 there.  I  hope  the  House  will
 agree...

 Shrimati  Renu  Chakravartty  (Bur-
 rackpore):  On  what  matter?

 An  hon.  Member:  Who  has  filed
 the  petition?

 Shri  Hem  Barua  (Gauhati):  And
 for  what?

 Mr.  Speaker:  Shri  Madhu  Limaye
 has  filed  a  writ  petition  before  the
 Circuit  Bench  of  the  Punjab  High
 Court  that  he  had  a_  constitutional
 right  to  table  cut  motions......

 An  hon.  Member:  The  court  can-
 not  go  into  this  matter....(Inter-
 ‘ruptions)

 at  मधु  लिये  (मुंगेर)  :  यह  शाप
 अदालत  का  अपमान  कर  रहे  हैं  ।

 Mr.  Speaker:....to  put  in  cut  mo-
 tions,  that  he  had  put  in  certain  cut
 motions  and  that  they  were  not  al-
 lowed  by  the  Speaker,  and  that  the
 Speaker,  out  of  malice—there  is  the
 word  ‘malice’  also  used  in  one  part---
 had  disallowed  him  certain  facilities
 that  he  was  entitled  to  under  the

 Constitution.  It  is  a  long  petition.
 I  hope  the  House  would  give  me

 permission  to  ask  the  Law  Minister
 that  proper  representation  be  mad*
 there  in  the  court.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  Are  you
 subject  to  the  jurisdiction  of  the
 court?  Can  the  Speaker  be  hauled
 up  before  the  court?  That  is  the
 question.  I  respectfully  submit  that
 it  will  be  incorrect  for  you  to  gu
 and  make  appearance  there  and  plea
 there.  ad
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 Shri  Shivaji  Rao  S.  Deshmukh
 (Parbhani):  The  question  is  before
 the  House  is  not  just  one  of  putting
 up  your  appearance  and  a  defence
 there.  The  question  is  that  a  Mem-
 ber  of  this  House  files  a  petition  in
 a  court  attributing  malice  to  the
 Chair  and  secks  reiiof  whic  he  has
 got  to  seek  before  this  House.  I
 submit  a  Member  who  does  so  com:
 mits  a  breach  of  privilege.
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 Therefore,  the  issue  has  not  to  be
 looked  into  of  the  ‘mere  filling  of  a
 petition.
 3  hrs.

 Mr.  Speaker:  That  will  be  a  differ-
 ent  thing.  We  will  look  into  that
 afterwards.

 Wo  रास  मनोहर  लोहिया  (फरूखाबाद)  :
 भ्रध्यक्ष  महोदय,  शापने  इजाजत  दी  थी
 इसके  लिये  ।

 ब्रायन  महोदय  :  अब  मुझे  एक  एक  कर
 के  सुनने  दीजिये  ।

 Shri  Hari  Vishnu  Kamath:  (Hosh-
 angabad):  On  a  point  of  clarifica-
 tion,  may  I  know  whether  the  writ
 petition  has  been  admitted,  secondly
 whether  a  notice  has  been  issued  to
 you  or  to  the  House  or  both,  and
 thirdly  the  wording  of  the  notice,
 what  it  says?

 Shri  Shivaji  Rao  S.  Deshmukh:
 The  other  remedy  open  to  this  House
 is  that  this  House  can  direct  ‘he
 Member  to  withdraw  the  petition  that
 he  hag  filed,  and  his  refusal  will  en-
 tail  suspension  for  a  period  which
 this  House  will  be  entitled  to  decide.

 Mr.  Speaker:  That  is  a  different
 thing  altogether.  The  only  point  be-
 fore  us  is  whether  we  should  repre-
 sent  ourselves  there,  and  whether  tne
 House  gives  me  that  permission,

 Some  hon.  Members:  No,  no.

 Mr.  Speaker:  No  other  point  should
 be  taken  up  at  this  momen:  bgcause
 it  has  to  be  seen  by  the  court.  Other
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 things  on  merits  we  can  discuss  after-
 wards.  At  this  moment  they  should
 not  be  gone  into.  The  only  question
 that  I  am  asking  here  is  whether  १
 have  the  permission  of  the  House  to
 ask  the  Law  Minister  to  arrange  for
 our  legal  advisers  to  be  present  therc.

 Shrimati  Renu  Chakravartty:  Tic
 Law  Minisier  is  not  here.  He  has
 very  little  work.  I  do  not  know  why
 he  is  never  present  in  the  House.

 Shri  Khadilkar  (Khed):  In  the
 Bombay  conference  of  Presiding
 Officers  you  had  very  clearly  stated
 the  constitutional  position  regarding
 the  legislature  and  the  judiciary.  Jt
 is  a  well  established  thing  that  this
 House  is  supreme  or  sovereign  so  far
 as  procedural  matterg  are  concerned
 If  there  is  any  grievance  regarding  a
 matter  of  procedure,  is  it  open  to  tne
 High  Court  or  any  authority  in  this
 country  to  entertain  an  application?
 If  you  put  in  an  appearance,  it  means
 that  we  are  bowing  down  before  an
 authority  which  we  have  challenged.
 5o,  that  would  be  contradictory.  I
 would,  therefore,  plead  that,  before
 “ting  a  decision,  this  matter  must
 bo  ciarified.

 Mr,  Speaker:  We  are  not  going  into
 the  merits.  It  is  not  known  whether
 the  High  Court  would  admit  it  or
 not.  Therefore,  we  ought  to  wait  and
 not  express  any  opinion  at  this  mo-
 nent.  It  is  something  intermediate
 between  admission  and  hearing,  be-

 ause  we  have  been  asked  to  appear
 {o  show  cause  or  explain.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  It  is  not  necessary  that
 you  should  appear  at  this  stage.

 Mr.  Speaker:  I  have  not  got  the
 summons,  therefore  I  canny:  say
 anything,  but  the  Law  Minister  _  in-
 formed  me  that  they  want  to  hear
 whether  they  have  jurisdiction.  Tha‘
 is  perhaps  the  stage.

 Shri  Frank  Anthony  (Nominated.
 Anglo-Indians):  May  I  make  a  sub-
 mission?  As  far  as  T  can  gather  from
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 the  papers,  the  application  or  petition
 has  not  been  admitted.  Only  a  sort
 of  ad  interim  show-cause  notice  has.
 been  issued  to  the  Speaker.  But  a
 basic  issue  is  involved.  As  far  as
 I  remember,  even  in  that  privilege
 case,  the  Supreme  Court  has  accept-
 ed  “he  proposition  that  as  between  a
 Member  of  the  House  and  the
 Speaker,  no  court  has  any  locus
 standi  even  with  regard  to  an  ad
 interim  notice.  Why  should  we  or
 this  House  submit  to  the  jurisdiction
 of  the  court?)  Some  one  from  the
 Government  may  go  there  and  have  a
 watching  brief,  but  I  think  it  is  quite
 wrong  even  for  an  ad  interim  show-
 cause  notice  to  issue  in  a  matter  bet-
 ween  a  Member  and  the  Speaker  in
 the  House.

 Shri  H.  ्,  Mukerjee  =  (Calcutta
 Central):  Unhappily  we  are  having
 to  be  accustomed  to  all  kinds  of
 things  happening  in  thig  country,
 and  especially  in  this  House.  We  get
 a  Member,  during  a  session  of  Parlia-
 ment,  going  to  court  for  relief  in  re-
 gard  to  some  procedural  disadvantage
 he  is  alleged  to  be  suffering  from.  I
 am  not  going  into  the  merits.

 We  see  again  the  Law  Minister  who,
 as  my  hon.  friend  said  very  correct-
 ly,  has  very  little  work  from  what
 we  can  make  out,  communicating
 something  to  you,  and  choosing  to
 absent  himself  and  not  give  us  the
 story  which  should  not  have  come
 from  your  lips  but  somebody  else.
 Tne  Law  Minister  has  reported  somc-
 thing  in  an  offhand  way,  and  you
 consider  it  important  enough  to  com-
 municate  to  the  House  and  even  ask
 our  view  as  to  whether  you  should
 bo  represented  in  court  in  view  of
 this  particular  proceeding  against
 you.  I  do  not  understand  this  kind
 of  thing.

 Mr.  Speaker:  I  go  there  only  as  2
 representative  of  the  House.  There-
 fure,  I  have  to  seek  the  permission  of
 the  House.
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 Shri  H.  N,  Mukerjee:  I  know,  but  I
 do  not  understand  the  proceeding  be-
 cause,  in  the  first  instance,  you  have
 not  got  any  written  intimation  from
 any  quarter  whatever.  You  told  us
 yourself  that  it  was  an  unofficial  inti-
 mation,  but  you  thought  it  important
 enough  to  be  communicated  because
 of  the  wonderful  things  happening  to-
 day  in  all  kinds  of  places.

 Secondly,  as  Mr.  Anthony  pointed
 out,  and  Mr,  Khadilkar  has  also  said,
 it  is  settled  law,  as  far  as  we  know
 it  is  completely  settled,  that  in  so  far
 as  the  proceedings  of  the  House  are
 concerned  and  their  conduct  is  con-
 cerned,  no  court,  howsoever  majestic,
 has  any  say  in  this  matter.  I  cannot
 imagine  for  the  life  of  me  the  Speaker
 of  the  House  representing  the  sovere-
 ignty  of  the  country,  going  before  a
 court  of  law  to  answer  some  pettifog-
 ‘ging  application.

 श्री  मधु  लिमये  :  सार्वभौम  तो  जनता  2
 Shri  H.  N.  Mukerjee:  We  are  all

 representatives  of  the  people,  not  a
 particular  Member  who  chooses  to
 arragate  to  himself  that  right.  Some
 Members  in  this  House  consider  ‘hem-
 selves  to  be  the  repositories  of  ी  pat-
 tiotism,  Some  of  them  choose  to  make
 (Interruptions).

 श्री  साधु  लिमये  :  मैंने  कहा  तीन  जनता
 शौर  संविधान  सार्वभौम  हैं  ।

 Shri  H.  N,  Mukerjee:  The  leader  of
 the  party  to  which  Shri  Limay  he-
 longs,  that  gentleman  over  there,  had
 the  gumption  one  day,  in  my  absence,
 to  make  allegations  against  me  which
 were  dirty  and  completely  false.  That
 kind  of  thing  goes  on  because  of  the
 kind  of  practice  which  these  people
 are  Making  this  House  habituated  to.
 This  sort  of  thing  has  got  to  be  stop-
 red.  A  member  behaves  in  this  fash-
 im,  contests  the  sovereignty  of  the
 ‘touse  which  is  the  repository  of  the
 sovereignty  of  the  people,  goes  to  a
 court  of  law,  when  the  House  is  in
 session,  in  order  to  challenge  your  jur-
 isdiction.  It  is  the  conduct  of  such
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 Members  which  brings  the  entire  con-
 capt  of  democracy  and  good  living  and
 decency  into  jeopardy.  That  is  the
 matter,  that  is  what  hag  to  be  con-
 sidered.

 In  regard  to  what  you  have  asked,
 you  shall  not  appear  before  anybody
 in  order  to  answer  this  kind  of  pcetti-
 fogging  accusation.

 Shri  N.  Dandeker  (Gonda):  I  have
 only  two  observations  to.make.  The
 first  is  that  the  Constitution  is  quite
 clear  that  the  internal  procedures  of
 the  House  are  to  be  regulated  by  the
 House  and  by  the  rules  made  for  the
 conduct  of  business  by  the  Speaker.
 That,  so  far  as  we  are  concerned,
 shou'd  be  final.

 Secondly,  we  have  support  for  that
 even  from  the  opinion-judgment  of
 the  Supreme  Court  that  in  so  far  as
 anything  done  within  this  House  is

 any
 kind  that  has  got  any  right  whatso-
 ever  to  interfere  in  the  matter.

 That  being  the  case.  our  self-res-
 pect,  out  rights,  our  privileges,  our
 duties,  demand  that  you  do  not  sub-
 mit  to  any  jurisdiction  of  any  outside
 authority,

 श्री  लारी  सिह  (रोहतक)  :  अध्यक्ष
 पर हो दय,  मुझे  बहुत  रंज  हुमा  है  इस  बात
 को  सुन  कर  |  मैं  बड़े  शाक  से  कहता  हूँ
 कि  प्राचीन  ला  मिनिस्टर  ने  किस  तरह
 से  आप  यह  रिफर  किया  -  उन  का
 यह  फर्ज  था,  उन  की  तरफ  से  यह  बात
 रानी  चाहिये  थी,  कि  वह  बाप  को  सलाह
 देते  कि  हाई  कोर्ट  या  किसी  भी  प्रथा रिटी
 को  दखल  देने  का  हक  नहीं  है  1  र्ल्ड
 की  कि  भी  पार्लियामेंट  में  किसी  मेम्बर
 को  स्पीकर  के  कंडक्ट  के  खिलाफ  कहीं
 जाने  का  हक  नहीं  है  t  कोई  भी  काउंटी-
 ट्यूशन  इस  को  इजाजत  नहीं  देता,  किसी
 जगह  नहीं  देता  ।  मैं  समझता  हूं  कि  त
 मामलात  में  ला  मिनिस्टर  को  इतनी  जल्दी
 रि  र  नहीं  करना  चाहिये  था  श्राप  को  ।
 वह  बहुत  काबिल  हैं,  बहुत  होशियार  हैं,
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 उन  को  बतलाना  चाहिये  था  कि  इस
 पालयामेंट  की  दौर  सब  की  मर्जी  है  कि
 इस  चीज  को  इग्नोर  कर  दिया  जाना
 चाहिये  ।

 Dr.  L,  M.  Singhvi  (Jodhpur):  We
 feel  that  pariiamentary  democracy
 would  come  to  an  end  if  this  House
 were  in  every  matter  of  procedure  to
 submit  to  any  court  of  law  in  this
 country.  We  are  a_  self-regulating
 body.  It  is  established  and  settled
 law  that,  so  far  as  we  are  concerned,
 in  our  internal  functioning  and  _  pro-
 cedure,  we  are  not  subject  to  the  juris-
 diction  of  any  court.  We  are  not  a
 part  of  the  judicial  hierarchy  in  this
 country.,  We  are  a  court  of  records
 ourselves.  Sir,  Houses  of  Parliament
 enjoy  the  stztus  of  courts  of  record.
 The  Lok  Sabha  is  not  subordinate  to
 any  court  so  far  as  its  internal  pro-
 cedure  is  concerned.  For  you,  Mr.
 Speaker,  to  submit  to  the  jurisdiction
 of  any  court,  howsoever  august  it  may
 be  would  actually  be  a  travesty  of  the
 principle  of  supremacy  of  Parlia-
 ment  and  ail  the  settled  rights  and
 privileges  of  this  House.  I  would,
 therefore,  submit  that  while  the  Union
 Government  may  watch  the  brief,  the
 Speaker  should  not  submit  to  the
 jurisdiction  of  the  High  Court  of
 Punjab  at  Delhi.

 Tro  mm  मनोहर  लोहिया  :  अध्यक्ष
 महोदय,  हन  दो  सवालों  को  एक  साथ
 जोड़  दिया  जा  रहा  है  ।  एक  तो  यह  कि
 प्रक्रिया  ठीक  हो  रती  है  या  नहीं,  जिसको  ये
 लोग  कहते  हैं  इरेग्युलेरिटी  ग्राफ  प्रोसीज्योर।
 उस  सम्बन्ध  में  किसी  अदालत  को  आप  के
 ऊपर  विचार  करने  का  कोई  अधिकार
 नहीं  है  ।  लेकिन  एक  दूसरी  बात  है  कि
 संविधान  के  अनुसार  प्रक्रिया  हो  रही
 है  या  नहीं  हो  रही,  प्रक्रिया  का  खातमा
 हो  रहा  है  ।  इन  दोनों  बातों  को  अलग
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 अलग  रखिए  ।  एक  तो  प्रक्रिया  गलत  हो
 रही  है  प्रौढ़  दूसरी  प्रक्रिया  खत्म  हो  रही
 है  ।  तो  जो  रजि  दी  गयी  है  वह  23
 (1)  र  113,  (2)  के  ऊपर  है  जिसमें

 प्री  याएं  बतायी  गयी  हैं  कि  रुपया  देते
 वक्त  हमको  अधिकार  है  कटौती  प्रस्ताव
 करने  का  *  *

 भ्रध्यक्ष  महोदय
 जाएं  ।

 Blo  राम  मनोहर  लोहिया  मैं  दोनों
 मेंके  बता  रहा  था...

 :  ड्राप  मैरिट  में  न

 ग्रध्यक्ष  महोदय  :  उसका  सवाल  पैदा
 नहीं  होता  ।

 डा०  राम  मरू गोहर  लोहिया  :  आपने
 खुद  फरमाया  था  कि  अदालत  में  जाने  में
 कोई  हज  नहीं  है,  वहां  तो  जाना  चाहिए,
 ये  आपके  पने  शब्द  हैं  ।

 और  मैं  आपको  बताऊं  कि  द्वेष'  शब्द
 का  इस्तेमाल  किया  गया  ।  मैं  बहुत  शान्त
 श्रादमी  हुं  ।  यह  याद  रखिए  कि*  *  *

 लोग  चाहे  मेरी  गन्दी  बातों  का  जवाब
 न  दें  जैसा  कि  हिरेन  मुखर्जी  साहब  ने
 कहा,  लेकिन  *  #  #

 लेकिन  जब  द्वेष  का  सवाल  शता  है
 तो  मैं  कहना  चाहता  हूं  कि  मेरे  मन  में  या
 मधु  लिमये  के  मन  में  कोई  द्वेष  नहीं  है  ।
 सवाल  कोई  उठता  है,

 अध्यक्ष  महोदय:  सवाल  का  मुझे
 पता  है  ।

 Bro  राम  मनोहर  लोहिया  :  मैं  श््जं
 करूं  कि  प्रश्न  सामने  क्‍या  है  ।  सदन  में
 क्या  संसदीय  है  दौर  क्‍या  गैर  संसदीय  है
 इसका  फैसला  भ्रध्यक्ष  को  करना  चाहिए।
 शोभा  कौर  भ्र शोभा  का  नहीं  ।

 **Expunged  as  ordered  by  the  Chair.
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 झष्यक्ष  महोदय  :  सवाल  यह  है  कि
 हाई  कोर्ट  में  रिप्रेजेटेंशन  किया  जाए  या
 नहीं  ।

 Sto  राम  मनोहर  लोहिया  :  प्रत्यक्ष
 महोदय,  कई  दफा  हमारी  राय_  देश  हित
 के  बारे  में  प्रधान  मंत्री  की  राय  से  भ्र लग
 जाएगी  t  इसलिये  यदि  हमारे  प्रति  श्राप
 संयम  दिखाते  हैं  तो  अच्छा  ही  रहता  है  ।
 एक  बात  कौर  है  कि  मैं  किसी  के  खिलाफ
 आरोप  नहीं  लगा  रहा  हूं  ।

 अध्यक्ष  महोदय  :  पिटीशन  में  क्‍या  है
 यह  बात  हमारे  सामने  नहीं  है  ।  हमारे
 सामने  यह  बात  है  कि  हम  कोर्ट  में  रिप्रेजेंट-
 टशन  करें  या  न  करें  ।  इसमें  आपकी
 क्‍या  राय  है  ?

 डा०  राम  मनोहर  लोहिया  :  मेरी
 राय  यह  है  कि  इस  में  आपको  बिल्कुल
 गैर जानिब दार  हो  जाना  चाहिए  कौर  जो
 असली  चीजें  हैं  उनका  फैसला  होना  चाहिए
 इसमें  बाप  अपने  को  बिल्कुल  मत  मिलाइए।

 Shri  Raghunath  Singh
 It  is  already  incorporated  in  the  Con-
 stitution  under  article  122.  May  IT
 read  it?  Mo  officer  or  Member  ०
 Parliament  in  whom  the  powers  are
 vested  by  or  under  this  Constitution
 for  regulating....

 भ्रध्यक्ष  महोदय  :  यह  तो  हर  एक
 आदमी  जानता  है  कि  रखना  सिंह  जी  ।
 इसके  पढ़ने  से  क्‍या  फायदा  ?

 श्री  रघुनाथ  सिह  :  नहीं  जाना  चाहिए।
 The  Prime  Minister  and  Minister  of

 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  I  have  followed  what  has
 generally  been  said  in  this  House.  I
 would  like  to  say  that  [  share  the
 feelings  expressed  in  the  House  by
 the  hon.  Members.  In  the  internal
 working  or  proceedings  of  this  House,
 this  House  is  completely  sovereign
 and  I  do  not  think  that  you,  as  the
 Speaker,  should  submit  to  any  court
 or  to  any  summons  which  are  served
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 on  you.  In  so  far  as  the  Government
 is  concerned,  of  course  we  would
 like  to  examine  the  legal  implica-
 tions  further  immediately  But  we
 will  on  behalf  of  the  Government
 watch  the  proceedings  and  ‘think
 therefore  the  matter  should  end
 there.  If  there  is  anything  else  we
 can  consider  it  later  on.

 श्री  मधु  लिमये  :  मेरा  एक  प्वाइंट
 अाफ  बार्डर  है  ny

 भ्रष् यक्ष  महोदय  i  यह  बात  खत्म  हो
 गयी  |
 Shri  Priya  Gupta  (Ketihar):

 On  a  point  of  order.
 tag  fet  :  मेरी  बात  सुनिए  ।

 Mr.  Speaker:  I  have  he  direction
 from  the  House  that  this  House  and
 the  Speaker  would  not  be  represented
 there.

 श्री  पु  लिमये :  मेरी  बात  सुन
 लीजिए  ।

 झष्यक्ष  महोदय  :  नहीं  |

 श्री  मधु  लिमये  ।  तो  ठीक  है,  मत
 सुनिए  ।

 Sir,

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Communications
 and  Parliamentary  Affairs  (Shri  Sat-
 ya  Narayan  Sinha):  With  your  per-
 mission,  Sir,  I  rise  to  announce  that
 Government  Business  in  this  House
 for  0th  and  llth  May,  1965,  will
 consist  of:—

 (Dd  Consideration  of  any  item
 of  Government  Busine*s
 carried  over  from  today’s
 Order  Paper.

 (2)  Consideration  and  passing
 of:
 The  Representation  of  the
 People  (Amendment)  ‘  Bill,
 1965.
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 The  Seeds  Bill,  1964,  as
 passed  by  Rajya  Sabha.

 Time  permitting  the  House  will
 also  take  up  for  consideration  and
 Passing  the  following  Bills  which
 have  already  been  passed  by  the
 Rajya  Sabha  and  are  pending  in  this
 House:—

 The  Press  and  Registration  of
 Books  (Amendment)  Bill,
 1965.

 The  Employees  Provident
 Funds  (Amendment)  Bill,  1965.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Sir,  I  want  to  ask  the
 Minister  of  Parliamentary  Affairs
 about  the  Bonus  Bill,  which  we  were
 promised  would  at  least  be  intro-
 duced,  I  want  to  know  whether  Gov-
 ernment  would  stick  to  that  decision
 and  at  least  introduce  the  Bill?

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Mr,  Speaker,  last  Friday,  I
 raised  an  issue  which  the  Minister  of
 Parliamentary  Affairs  promised  to
 consider.  Let  me  have  his  attention.

 Mr.  Speaker:  I  will  remind  him.
 He  will  be  very  brief.

 Shri  Wari  Vishnu)  Kamath:  You
 will,  I  think,  have  it  looked  into.  That
 was  that  the  Defence  of  India  Act
 that  we  had  adopted  in  the  wake  of
 the  Chine-e  invasion  needs  to  be
 amended  in  the  light  of  the  Pakistan!
 invasion,  ang  Pakistan  also  should
 come  within  the  ambit,  within  the
 Defence  of  India  Act  and  the  rules
 thereunder.  I  do  not  know  whcther
 he  got  lega)  advice  in  the  matter,  and
 if  he  has,  we  would  like  to  know
 whether  the  Government  proposes  to
 introduce  that  Bill.

 Mr.  Speaker:  Has  he  studied  and
 does  he  think  that  this  is  confined
 only  to  the  inimical  Chinese  persons?

 Shri  Hari  Vishnu  Kamath:  Yes,  Sir.
 China  is,  I  think,  mentioned  there.

 The  second  point  is  that  last  Fri-
 day  we  also  raised  the  issue  of  a
 short  session  or  special  cession  being
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 summoned,  if  necessary.  I  would  like
 to  submit  briefly  that  the  eventg  and
 developments  of  the  last  few  days
 have,  instead  of  clarifying  the  situa-
 tion  which  is  already  confused  and
 confusing  the  war  situation  tended  to
 obfuscate  it;  the  House  and  the  na-
 tion  are  naturally  concerned  with  the
 matter,  Particularly,  the  Prime  Mini-
 ster  himself  said  the  other  day  that
 the  Government  had  proceeded  in
 stark  ignorance  of  the  Indo-Pakistan
 agreement  of  1960.  That  is  the  reason
 why...

 Mr.  Speaker:  All  these  arguments
 should  not  be  brought  in.  I  requested him  to  be  brief  on  this  question,
 namely,  which  Bills  should  be
 brought.

 Shri  Hari  Vishnu  Kamath:  I  am
 much  briefer  than  usual,  I  wanted  to
 give  the  background  in  half  a  minute.
 1  woutd,  therefore,  like  to  know  whe-
 ther  the  Government,  if  it  functions
 in  the  manner  that  it  has  functioned
 the  Minister  of  External  Affairs  did
 not  put  the  agreement  before’  the
 Prime  Minister  nor  did  the  officer
 concerned.

 Mr.  Speaker:  Order.  order.  This  is
 not  the  occasion  for  comments.

 Shri  Hari  Vishnu  Kamath:  ‘Shere-
 fore,  it  is  all  the  more  necessary  that
 Parliament  should  continue  in  session.
 That  is  the  first  point.

 Then,  the  next  point  is  this.  After
 the  Colombo  proposals,  in  January,
 1963,  a  special  session  was  called,  ad-
 visedly,  by  the  then  Prime  Minister,
 Shri  Jawaharlal  Nehru,  and  a  short
 sossion  of  Parliament  was  held.  Now,
 before  the  House,  before  the  coun-
 try,  there  are  what  are  known  as  the
 Harold  Wilson  or  London  proposals.
 Before  the  Government  takes  a  deci-
 sion,  the  House  must  be  taken  into
 confidence.  Therefore,  before  any
 decision  is  taken  on  these  proposals,
 the  House  must  meet  and  must  have
 a  special  session,  to  consider  the  pro-
 posals.
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 at  प्रकाशबोर  शास्त्री  (बिजनौर  )
 मैं  श्राप  के  द्वारा  संसद-कार्य  मंत्री  जी  से

 “पूछना  चाहता  हूं  कि  वे  संसद  में  अगर  कोई
 आश्वासन  दें  तो  उस  की  कोई  कीमत  होती
 है  या  नहीं  ?  संसद्‌  के  पिछले  श्रधिवेंशन
 में  भी  जब  यह  विवाद  छिड़ा  था  उत्तर
 प्रदेश  विधान  सभा  शौर  हाई  कोर्ट  के
 सम्बन्ध  में  तो  संसद-कार्य  मंत्री  ने  यह  कहा
 था--अप  को  स्मरण  भी  होगा  कि  इस
 सम्बन्ध  में  विधान  संभागों  के  अध्यक्षों  का
 एक  सम्मेलन  होने  वाला  है  दौर  उस  के

 बाद  हम  निर्णय  करेंगे।  हालांकि  उस  समय
 आपने  ही  कहा  था  कि  उनका  निर्णय  तो

 “लगभग  स्पष्ट  है  |  वह  सम्मेलन  हुमा  और
 उसका  निर्णय  भी  पता  लग  गया  है  ।
 अब  जब  यह  वर्तमान  अधिवेशन  चालू  हुमा
 तो  इसी  अधिवेशन  में  संसद-कार्य  मंत्नी  ने
 यह  कहा  कि  हम  उस  चर्चा  को  निश्चित
 रूप  से  लेंगे  t  प्राइवेट  मैम्बर  बिजनेस
 कमेटी  ने  भी  सर्वप्रथम  इस  प्रस्ताव  को
 रक्खा  है  जिससे  वह  इस  अ्रधिवेशन  में
 चर्चा  का  विषय  बन  जाय  ।  जब  एक  प्रश्न
 उठ  गया  है  और  उठने  के  बाद  तरह  तरह
 की  शाखाएं,  प्रशाखाएं  उसकी  फूट  रहीं  हैं
 तब  सरकार  इस  प्रकार  अपने  दायित्व  से
 क्यों  बचती  है  ?  मैं  यह  चाहता  हूं  कि
 सरकार  को  इस  प्रश्न  पर  प्रतिम  निर्णय
 कोई  अ्रवश्य  ले  लेना  चाहिए  बरना  और

 नक्ठिताइयों  में  यह  सरकार  फंस  जायेगी  ।

 अध्यक्ष  महोदय  इस  समय  सिर्फ
 “बिजनैस  के  बारे  में  कहा  जाय  और  एक,
 “एक  मिनट  में  कहा  जाय

 it  gra  wa  कछवाय  (देवास)
 कभी  पिछले  शुक्रवार  को  बोनस  कमेटी
 की  रिपोर्ट  के  बारे  में  मंत्री  महोदय  से

 .हम  ने  पूछा  था  लेकिन  पप्नी  तक  वह  पाया
 नहीं  है  1  पिछले  डेढ़  वर्ष  से  यह  सवाल
 उठता  ओप्रा  रहा  है  ।

 धन्य  सहोदर  :  उन्होंने  सम्बन्धित
 मंत्री  से  यह  मामला  उठाया  है  कौर  वह
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 बतलावेंगे  कि  इस  सेशन  में  उस  प  बहस
 करने  के  लिए  समय  नहीं  है  |  यह  सवाल
 पहले  भी  उठ  चुका  है  इसलिए  उस  को
 दुबारा  दुहराने  से  क्या  फायदा  है  ?

 हरी  हुकम  चन्द  कछवाय  हमको
 बोनस  बिल  लाने  का  आश्वासन  दिया  गया
 था  लेकिन  उस  को  भी  तक  पूरा  नहीं
 किया  गया  है  ।

 झपक  महोदय :  ब  इसका  जवाब
 तो  एक  ही  होगा  कौर  वह  पहिले  दिया
 जा  चुका  है  |  उसी  सवाल  को  दुहराने  से
 क्या  हासिल  है  ?

 Shri  S.  M,  Banerjee  (Kanpur):  4
 have  three  points.  First,  4  wish  to
 support  Shri  Kamath’s  suggestion

 Mr.  Speaker:  No  support  is  requir- ed.  I  am  requesting  again  and  again that  Members  should  be  wri...
 Shri  Ss.  M.  Banerjee:  want  that

 this  session  should  be  extended.
 Mr.  Speaker:  He  has  said  it  now. These  are  all  subjects  on  which  votes

 are  not  taken.  What  is  his  other
 point?

 Shri  s.  M.  Banerjee:  My  =  sccund
 point  is  this.  I  know  that  we  could
 not  have  a  discussion  on  the  question of  dearnesgs  allowance  in  respect  of  the
 statement  made  by  the  hon.  Finance
 Minister  on  the  same  day,  and  I  and
 Shri  Na‘h  Pai  and  some  other  hon.
 Members  wanted  to  put  certain  ques- tions  and  get  a  clarification  as  to  why the  Government  have  to  an  extent
 differed  from  the  recommendations  of
 the  Das  Commission.  In  the  absence
 of  a  discussion,  I  would  request  the
 Finance  Minister,  through  you,  that
 he  should  make  a  statement  to  clarify it  by  the  llth  instant.

 My  third  point  is  this.  You  know
 I  have  also  demanded  a  discussion  on
 the  retrenchment  which  is  taking
 place  in  the  defence  installations,  In
 the  absence  of  a  discussion,  let  there
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 [Shri  Ss.  M.  Banerjee}
 be  a  statement  suo  motu  made  by  the
 Defence  Minister  before  this  session
 ends.

 st  जगदेव  सिंह  सिद्धान्त  (झज्जर)  :
 मौजूदा  अधिवेशन  की  समाप्ति  से  पूर्व  रन
 श्रॉफ  कच्छ  की  जो  समस्या  है  उस  पर
 बहस  हो  जानी  चाहिए  ताकि  सरकार
 यहां  हमारे  हाउस  का  पूरा  -विश्वास  प्राप्त
 कर  सके  ।

 श्री  यशपाल  हे  (कराना)  :  बारवार
 यह  बाल  कहीं  जाता  हैं  कि  पाकिस्तान
 की  वजह  से  कौर  इस  जंगो  जदल  की  वजह
 से  पालियामेंट  बुलाई  जाय  लेकिन  पीलिया-
 मेंट  इस  मामले  में  क्या  करेगी  ?  इस  मामले
 को  तो  मिलेटरी  के  जनरलों  के  हाथ  में
 तय  करने  को  सौंप  दिया  जाय।  पार्लियामेंट
 इस  में  क्‍या  करेगी  ?  तब  पालियामेंट  के
 मेम्बरों  को  तो  यह  भी  पता  नहीं  है  कि
 राइफल  दायें  कंधे  पर  रक्खी  जाती  है  या
 बायें  ?  पालियामेंट  को  बुलाने  की  कोई
 जरूरत  नहीं  है  बल्कि  सरकार  को  टीम
 फोर  टैट  वाली  पालिसी  कमल  में  लानी
 चाहिए  कौर  पालियामेंट  के  बुलाने  पर  जो
 रुपया  खर्च  आयेगा  उसे  उधर  मिलेटरी  के
 ऊपर  खर्च  किया  जाय  ताकि  दुश्मनों  के
 वह  दांत  खट्टे  कर  सके  ।

 Shri  Priya  Gupta  (Katihar):  Be-
 fore  this  session  closes,  I  desire  to
 have  a  statement  made  by  the  Home
 Minister  as  to  how  long  it  will  take
 for  the  decision  of  the  President  of
 India  in  connection  with  the  age  of
 superannuation  of  Justice  J.  P.  Mitra
 of  the  Calcutta  High  Court  and
 Justice  Rati  Kanta  Chaudhuri  of  the
 Patna  High  Court,  in  view  of  the
 decision  of  the  Supreme  Court  of
 India;  whereas  Justice  J.  P.  Mitra
 has  been  discontinued,  Justice  Chau-
 dhuri  is  continuing.  Then,  on  the  re-
 cent  judgment  given  by  Justice  R.  K.
 Chaudhurj  of  the  Patna  High  Court
 in  the  case,  Non-gazetted  Staff  of  the
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 Bihar  Government  versus  the  Chief
 Minister  of  Bihar,  an  anomaly  has
 arisen  whe:her  it  is  illegal  or  ultra
 vires,  because  Justice  Chaudhuri  has
 been  allowed  to  continue  beyond  the
 age  of  superannuation,  since  he  is  al-
 ready  62  years  of  age.  I  want  a  clari-
 fication.

 Mr.  Speaker:  All  this  cannot  pe
 taken  up  now.  The  scope  is  being
 widened  by  the  hon.  Member.  The
 Minister  has  just  announced  the  busl-
 ness  that  would  be  taken’  up  next
 week.

 Shri  Priya  Gupta:  It  should  be
 included  in  the  business.

 Mr.  Speaker:  During
 what  can  be  done?

 two  days,

 Bo  रास  मनोहर  लोहिया  (फरूखाबाद):
 अनाज  की  मिकदार  और  चीजों  के  दाम
 के  वारे  में  श्राप  भी  कई  बार  बहस  जरूरी
 समझ  चुके  हैं  इसलिए  यह  बहस  इस  सत्र
 के  खत्म  होने  तक  हो  जानी  चाहिए  ।

 Shri  Shivaji  Rag  S.  Deshmukh
 (Parbhani):  Myself  and  Shri  D.  S.
 Patil  have  given  notice  for  a  half-hour
 discussion  on  the  present  situation  in
 Vidarbha  regarding  the  tribal  welfare
 in  that  part  of  the  country.  In  Vi-
 darbha,  there  are  two  sets  of  tribals;
 one  set  of  tribals  in  the  scheduled
 areas,  and  the  same  set  of  tribals  in
 the  non-scheduled  areas  are  being  de-
 nied  the  same  concession,  and
 certain  facilities  which  are  due  to
 them  for  the  last  so  many.  years.  This
 distinction  had  been  promised  to  be
 removed  by  our  late  Prime  Minister,
 and  the  Government  so  far  has  not
 done  anything  in  that  direction,  and’
 the  situation  is  such  that  there  is
 a  hunger-strike  going  on  and  other  dif-
 ficulties  are  faced.

 Mr.  Speaker:  Order,  order.  Such
 grievances  ought  not  to  be  brought
 in  now.  How  can  that  be  possible”
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 Shri  Shivaji  Rao  S.  Deshmukh:  The
 Government  should  find  time  to  have
 a  half-an-hour  discussion  on  that  mat-
 ter.

 Shri  Ranga:  You  were  good
 enough  to  set  apart  one  hour  on  the
 last  day  for  questions  to  be  put  to
 the  Government  on  the  subjects  cho-
 sen  by  the  Members.  May  I  request
 you  to  reserve  this  time  for  the
 Prime  Minister  to  say  something  and
 for  the  Members  to  offer  their  com-
 ments,  or  whatever  it  is,  in  regard  to
 the  Kutch  problem  so  that  we  need
 not  have  to  go  through  what  we  have
 done  today?

 Secondly,  as  soon  as  the  Prime  Mi-
 mister  returns  after  his  tour,  he  may
 consider  the  advisability  of  calling  the
 House  for  a  short  session  if  need  be,
 to  take  the  House  into  his  confidence
 in  regard  to  the  national  and  inter-
 national  matters.

 Shri  Satya  Narayan  Sinha:  |  do
 as  Prof.  Ranga’s  suggestion  about  the
 one  hour  is  concerned,  how  it  should
 be  devoted  is  for  you,  Sir,  to  decide.

 Mr,  Speaker:  I  might  just  inter-
 vene.  I  have  not  had  a  very  happy
 experience  last  time.  Prof.  Ranga’s
 party  objected  at  that  time  by  say-
 ing  that  it  was  a  waste  of  time  then.
 It  was  said  so  at  that  time.  Rather
 I  felt  distressed  at  that  moment.  I
 thought  some  people  had  benefited  by
 those  answers.  I  have  gained  some
 experience  in  that,  and  therefore,
 there  would  be  no  one-hour  this  time.

 Shri  Satya  Narayan  Sinha:  So  far
 as  the  Bonus  Bill  is  concerned,  I  am
 really  sorry  that  in  spite  of  best
 efforts,  it  was  not  possible,  and  the
 Labour  Minister  is  sitting  behind  me
 and  I  asked  him  today....

 Shn  vinen  Bhattacharya  (Scran-
 pore):  Let  him  make  a  statement.
 What  is  the  difficulty  in  bringing  the
 ‘Bily
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 न  हुकम  चन्द  कछवायप्रध्यक्ष
 महोदय,  पिछले  तीन,  चार  सैशन  से  यह
 मामला  चल  रहा  है  ।

 Shri  Satya  Narayan  Sinha:  Within
 two  days,  no  purpose  will  be  serv-
 ed.

 Shri  Dinen’  Bhattacharya;  You
 gave  an  assurance  and  the  Labour  Mi-
 nister  also  gave  an  assurance  about  it.
 What  is  the  difficulty  in  bringing  that
 Bill?  Let  us  see  what  is  there.

 Shri  Satya  Narayan  Sinha:  I  do
 not  deny  that.  I  have  been  saying
 that  there  was  some’  chance,  some
 hope  of  bringing  it  but  I  do  not  want
 to  say  it  now.  There  is  definitely  no
 chance  of  introduction  of  that  छात्र
 in  this  session.

 Shrimati  Renu  Chakravartty:  He
 has  been  promising  from  the  very
 beginning,  right  from  February,
 March,  April—and  now  we  are  in  May
 —that  he  would  bring  in  the  Bill.  In
 his  speech  also  he  said  so.  It  is
 very  unfair.  How  can  we  believe  the
 Government  after  this?  (Interrup-
 tion).

 Mr.  Speaker:  Order,  order.  This
 fg  a  legitimate  grievance.  The  Gov-
 ernment  ought  first  to  weigh  the
 things  and  see  whether  it  is  possible
 to  bring  it  ang  then  make  statements.

 Shri  Satya  Narayan  Sinha:  |  plead
 guilty  to  the  charge.

 Shri  Hari  Vishnu  Kamath:  He  =  is
 8  promising  Minister.

 ft  हुकम  चन्द  कछवाय  :  पिछले  डेढ़
 साल  से  यह  मामला  लटकता  चला  झा
 रहा  है  |  पिछले  तीन,  चार  सैशन  से
 इसे  लटकाते  चले  श्री  रह  हैं  लेकिन  द्र भी
 तक  इसे  हाउस  में  पेश  नहीं  किया  गया

 है

 were  महोदय  वह  तो  ठीक  है
 लेकिन  उन्होंने  भी  भ्र पनी  मजबूरी  बतला
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 [प्रत्यक्ष  महोदय]

 दी  है  कि  इस  सैशन  में  उसे  लाना  संभव  transferred.  Are  we  a  secular  State
 नहीं  है  1  or  what?

 श्री  हुकम  शब्द  कछवाय  :  लोग  बाहर  Shri  Priya  Gupta:  I  did  noi  say
 हमसे  सवाल  करते  हैं  कि  तुम  अंदर  जाकर
 क्या  करते  हो  उनको  मैं  क्‍या  जवाब
 दूं?

 अध्यक्ष  महोदय  :  जरगर  टेपरिकार्डर
 का  प्रबन्ध  कर  सके  तो  उन्हें  सुना  दें
 कि  यहां  आप  उसके  लिए  कितना  कुछ
 कह  रहं  हैं  ?

 श्री  हुकम  चन्द  कछवाय  :
 गला  पकड़ते  हैं  ।

 वहू  हमारा

 अध्यक्ष  महोदय  :  आप  कहें  कि  हम
 वहां  पर  जाकर  स्पो कर  का  गला  पकड़ते
 हैं

 Shri  N.  Sreekantan  Nair  (Quilon):
 It  is  being  understood  in  labour  cir-
 cles  that  the  Cabinet  has  become  more
 and  more  anti-labour.  That  is  the
 only  thing  I  want  to  point  out.

 Shri  Satya  Narayan  Sinha:  So
 far  as  DIR  is  concerned,  my  friend,
 Mr.  Kamath,  raised  this  point  last
 time  also.  J]  am  told  that  there  is
 no  mention  of  the  word  “China”
 there.  Anyway,  we  shall  examine
 it  and  if  it  is  necessary  that  the  Act
 should  be  amended,  it  will  be  amend-
 ed.  But  so  far  as  our  information
 goes,  there  is  no  such  necessity  of
 amending  it  and  it  will  be  quite  ap-
 Plicable  to  this  emergency  created  by
 the  Pakistan  invasion  also.

 Shri  Priva  Gupta:  In  West  Ben-
 gal,  Muslims  in  the  transferred
 areas  of  Bihar  are  still  under  deten-
 tion  under  the  DIR  for  the  last  one
 year.  We  want  a  final  decision
 about  their  case.  They  should  be
 released.

 Shrimati  Renu  Chakravartty:  This
 is  very  objectionable  statement.  They
 are  making  statements  in  Parliament
 saying  that  the  whcle  minority  com-
 munity  from  West  Bengal  shoulq  be

 they  should  be  transferred.  They should  be  released  from  detention
 under  DIR.  They  have  been  under
 detention  for  g  year.

 श्रीमती  रेणू  चक्रवर्ती  से  सुना  नहीं  है।

 झष्यक्ष  भोज्य  :  मान तोय  सदस्य  इस
 तरह  बोलते  हैं  कि  कोई  नहीं  सुत  सकता
 है  ।  मैं  लोड  आफ  गुप्ता  से  दरख्वास्त
 करूंगा  कि  वे  अ्रपने  मेज  पर  कुठ  रेस्ट्रेन्ड
 कौर  कंट्रोल  एक्सरसाइज  हरे  ।  एक  एक
 मेम्बर  के  साथ  डील  करता  मेरे  लिए.
 बड़ा  मुश्किल  है  ।

 श्री  प्रिय  गुप्त  मैं  तो  सुबह  से
 खामोश  बैठा  हूं  ।

 Shri  Hari  Vishnu  Kamath:  I  would
 submit  in  all  earnestness  and  humi-
 lity,  Sir,  that  so  far  as  the  regulation
 of  business  and  conduct  of  the  busi-
 ness  here  is  concerned,  I  think  it
 would  be  not  wholly  right  to  saddle
 the  group  leaders  with  compicte  res-
 ponsibility  for  the  behaviour  of  their
 colleagues,

 Mr,  Speaker:  All  right;  I  wil!  be
 at  liberty  to  treat  them  as  _  indivi-
 duals.  (Interruptions).

 Shri  Hari  Vishnu  Kamaih:  May  I
 point  out  that  it  has  very.  often
 happened  that  though  the  leader  of
 the  Congress  Party  is  here  in  the
 House.  I  have  seen  many  Congress
 members  also  disturbing  the  proceed-
 ings  in  the  same  manner.  The  same
 rule  applies  to  them  also  and  what
 is  sauce  for  the  goose  ig  sauce  for  the
 gander  as  well.  There  should  ४९
 no  double  standard;  the  same  stand-
 ard  applies  to  all.  If  the  leader  of
 the  Congress  Party  cannot  control  the
 members  of  his  party,  how  can  the
 leaders  of  other  parties  control  their
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 memberg  on  each  and  every  occasion?
 We  try  to  control  our  colleagues  as
 far  as  possible.  But  sometimes,  as
 it  happens,  the  House  is  so  excited
 that  i.  is  up  to  you—you  are  the
 supreme  custodian  of  everything  here
 —to  do  what  you  deem  fit  and  proper.

 Shri  C,  K.  Fhattacharyya  (Raiganj):
 The  last  statement  made  by  Mr.  Ka-
 math  should  not  go  unchailenged.  Up
 till  this  day  not  one  member  of  the
 Congress  Party  has  obstructed  ihe
 proceedings  in  the  manner  that  those
 on  Mr.  Kamath’s  side  do.

 ्तो  किसान  पटनायक  (रुम्शलार)  :
 शाप  ्य  एफ  राज्य  बगला  गया  था  ।

 Mr.  Speaker:
 Shri  Hari  Vishnu  Kamath:

 point  out  next  time.

 Order,  order.
 ]  will

 The  Prime  Minist=r  and  Minister  of
 Atymic  Esaergy  (Shri  La:  Bahadur
 Shastri):  I  merely  wanted  to  5०५
 that  what  Mr.  Kamath  said  is  not
 entirely  correc:.  Of  course,  scmetimes,
 there  m3y  be  occasions  when  scmie-
 thing  is  sald  from  the  opposition  side
 and  some  members  of  our  party  might
 also  get  somewhat  upset  or  excited.
 But  by  and  large,  we  have  maintain-
 @d  complete  discipline  and  we  have
 shown  the  utmost  respect  to  the
 Chair.

 Dr.  M.  8,  Aney  (Nagpur):  I  beg
 to  differ  from  what  the  Prime  Minis-
 ter  has  said)  On  many  occasiens  I
 have  found  that  the  quorum  betl
 is  ringing  here  but  they  refuse  to
 come  out  of  the  Central  Hall.  It  is
 a  disrespect  to  the  Constitution.

 Shri  Satya  Narayan  Sinha:  About
 the  two  motions  regarding  dearness
 allowance  and  the  Defence  Minister
 making  Some  statement,  none  of  these
 two  has  been  admitted  as  a  no-day-
 yet-named  motion.  Even  if  they
 were  admitted,  ag  you  know,  =  Sir,
 we  are  running  against  time  and
 there  are  only  two  days  more.  Any-
 how,  the  question  does  not  arise,  be-
 cause  I  am  told  neither,  of  these
 two  has  been  admitted  ag  a  no-day-
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 yet-named  motion.  So  far  asl
 am  concerned,  the  question  does  not
 arise.

 About  the  emergency  session,  I
 made  it  clear  last  Friday  also  and  I
 repeat  it  today  that  if  there  would
 be  any  such  emergency  or  necessity
 for  calling  a  session  or  taking  the
 House  into  confidence,  certainly  Gov-
 ernment  would  summon  the  House.
 Government  would  not  like  to  do
 anything  behind  the  back  of  the
 Parliament.  I  cannot  say  exactly
 what  will  happen,  but  if  the  siluation
 demands,  if  there  is  necessity,  certain-
 ly  the  House  wil]  be  cal'ed  at  short
 notice.  But  nothing  can  be  promised
 now.  I  hope  that  that  emergency  may
 not  arise.  But  if  it  will  arise,  we  will
 have  the  session.

 ही  प्रकाशा वीर  शास्त्री  अध्यक्ष
 महोदर,  मैं  ने  एक  महत्वपूर्ण  विषय  पर
 कुछ  बहा  है  ।  मंत्री  महोदय  ने  उस  का
 जबाब  नहीं  दिया  है  ।

 श्री  सत्य  नारायण  सिह  :  जहां  तक
 शास्त्री  जी  के  सवाल  का  राम्बन्ध  है,  यह
 बिल्कुल  सही  है  कि  हम  ने  बाटा.  किया
 था,  लेकिन  उन  को  पता  है  कि  पिछली
 दफा  मैंने  हाउस  में  भी  इस  बारे  में
 निवेदन  किया  था  t  हम  हाउस  में  इस
 सवाल  पर  डिस्कशन  करने  जा  रह  थे,
 लेकिन  इलाहाबाद  हाई  कोर्ट  का  जजमेंट
 भा  गया  ।  मैं  कहना  नहीं  चाहता  था,
 क्योंकि  श्राप  से  खानगी  में  बात  हुई  थी,
 लेकिन  इस  वारे  में  श्राप  से  भी  वात  हुई
 थी  ।  यह  सोचा  गया  कि  इस  वक्त  मामले
 को  उठाने  से  कोई  फायदा  नहीं  होगा

 श्री  प्रकाश बोर  शास्त्री  :  उसी  का
 नतीजा  यह  है  कि  एक  नया  केस  श्राप  के
 सिर  पर  झा  गया  t

 श्री  सत्य  नारायण  सिंह  :  जो  भो
 नतीजा  हो  |  हम  इस  बात  पर  बहस  करने
 के  लिए  तैयार  हैं  |  प्राय  जानते  हैं  कि
 इस  सम्बन्ध  में  एक  मीटिंग  की  गई  थी  t
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 [श्री  सत्य  नारायण  सिंह]
 लेकिन  इसी  बीच  में  इलाहाबाद  हाई  कोर्ट
 का  फैसला  रा  गया  र  यह  समझा  गया
 कि  वह  बिल्कुल  हमारे  शर्क  में  है  और
 जब  तक  कोई  नई  घटना  न  हो  जाये,..

 श्री  प्रकाश वीर  शास्त्री  :  वह  तो  हो
 गई  ।

 श्री  सत्व  नारायण  सिह  :  इस  बारे
 में  श्राप  से  गी  राय  की  गई  थी  और  यह
 सोचा  गया  कि  इस  वक्‍त  इस  को  न  उठाया
 जाये  ।  इस  सैशन  के  बाकी  दो  दिनों  में
 तो  इस  पर  बहस  हो  सकता  है  ।  लेकिन
 अगर  इस  पर  विचार  करना  है,  तो  ग्र गले
 सैशन  में  इस  के  लिए  समय  निकाल  सकते
 हैं।

 श्री  प्रकाशवीर  शास् तरो  सरकार
 इतना  आश्वासन  तो  दे  कि  जब  यह
 प्रतिवेदन  समाप्त  हो  जायगा  तब  ag  इस
 बारे  में  पता  मन  बता  लेगी  और  उम्र
 के  बाद  अगले  अधिवेशन  में  इस  प्रश्न
 को  ले  लिया  जायगा  ।  इस  बात  को  दबाया
 न  जाए  |  जब  एक  अध्याय  खुल  ही  गया
 है,  तो  उस  का  निर्णय  हो  ही  जाना
 चाहिए  ।

 श्री  किसान  पटनायक  :  दामों  के  बारे
 +  प्रस्ताव  एडमिट  हो  गया  है  ।

 कच्छ श्री  जगदेव  सिह  सिद्धान्त
 के  बारे  में  नहीं  बताया  है  ।

 3.38  hrs.

 STATEMENT  REGARDING  WITH-
 DRAWAL  OF  INDIAN  DIPLOMATIC
 MISSION  FROM  SOUTH  RHODESIA

 The  Deputy  Minister  in  the  Mi-
 nistry  of  External  Affairs  (Shri  Dinesh
 Singh):  Government  of  India  have

 been  greatly  concerned  at  the  politi-
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 cal  developments  taking  place  in  Sou-
 thern  Rhodesia.  The  series  of  mea-
 sures  taken  by  the  minority  settlers’
 Government  in  Salisbury,  especialiy
 the  elections  ordered  for  today  the  7th
 May,  inidcate  its  determination  to
 take  positive  steps  towards  the  dec-
 laration  of  independence  unilaterally
 on  the  basis  of  the  existing  constitu-
 tion  and  without  the  consent  of  the
 people  of  the  country  through  recog-
 nised  democratic  processes.  Any
 semblance  of  ‘constitutionality’  seught
 to  be  given  by  the  process  of  condust-
 ing  a  spurious  election  would  be
 completely  unacceptable.

 2.  Government  of  India  have  —  re-
 peatedly  made  it  known  that  Southern

 should  gain  independence
 without  delay  on  the  basis  of  the  es-
 tablishment  of  a  duly  constituted  de-
 mocratic  government,  elected  on  the
 principle  of  ‘one  man  one  vote’.  We
 consider  that  the  status  of  Southern
 Rhodesia  as  a  non-self-governing  ter-
 ritory,  which  has  been  affirmed  —  in
 the  United  Nations  General  Assembly
 Resolution  747  of  28th  June,  1962,  re-
 maing  unchanged.

 3.  It  is  a  ‘matter  of  great  concern
 that  despite  opposition  from  the  ma-
 jority  population  of  Southern  Rhode-
 sia  and  expressions  of  disapproval  by
 the  international  community  in  the
 United  Nations,  in  the  Organisation
 of  African  Unity,  in  the  Second  Con-
 ference  of  Non-Aligned  Nations  and
 other  forums,  the  minority  Govern-
 ment  in  Salisbury  persists  in  the  achi-
 evement  of  its  illegal  objectives.

 4.  To  demonstrate  our  strong  dis-
 approval  and  as  a  mark  of  solidarity
 with  the  people  of  Southern  Rhodesia
 struggling  for  the  vindication  of  their
 rights  and  in  conformity  with  enligh-
 tened  world  opinion,  Government  of
 India  have  decided  to  withdraw  their
 Mission  in  Salisbury  as  from  to-day.
 The  British  Government  have  been
 informed  of  our  decision  and.our  Re-
 presentative  must  have  left  Salisbury
 to-day.
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 3.40  hrs.
 RESOLUTION  RE:  PROCLAMA-

 TION  IN  RELATION  TO  KERALA
 STATE  LEGISLATURE  AND
 (DELEGATION  OF  POWERS)
 BILL—Contd.
 Mr,  Speaker:  The  House  will  now

 take  up  further  discussion  of  the  fol-
 lowing  Resolution  moveg  by  Shri
 Hathi  on  the  6th  May,  1965,  namely:

 “That  this  House  approved  the
 Proclamation  issued  by  the  Vice-
 President  of  India,  discharging
 the  functions  of  the  President,  on
 the  24th  March,  ‘1965,  under  article
 356  of  the  Constitution  in  relation
 to  the  State  of  Kerala.”
 The  House  will  also  take  up  further

 consideration  of  the  following  motion
 moved  by  Shri  Hathij  on  the  6th  May,
 +1965,  namely:

 “That  the  Bill  to  confer  on  the
 President  the  power  of  the  Legis-
 lature  of  the  State  of  Kerala  to
 make  laws,  be  taken  into  consi-
 deration.”
 The  hon.  Minister  was  to  reply  to

 the  debate.
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hathi):  Mr.
 Speaker,  Sir,  yesterday  I  heard  with
 great  attention  the  speeches  of  the  hon.
 Members.  Those  on  this  side  fully
 supported  the  resolution  and  also  the
 Bill  while  those  on  the  other  side  had
 joined  in  opposing  the  resolution,  The
 Opposition  team  opened  their  innings
 by  the  two  batsmen,  both  professors,
 Professor  Ranga  and  Professor  Muker-
 jee.

 An  hon.  Member:  And  it  was  a  re-
 corg  stand.

 Shri  Hathi:  They  had  the  choicest
 words  they:  could  find  to  disapprove  the
 proclamation  jssued  by  the  President.
 But  even  in  their  attack,  which  was
 offensive  as  both  of  them  are  very
 cultured,  educated,  learned,  polite  and
 courteous,  there  was  a  silver  linc  and
 they  were  kind  enough  to  express some  good  words  for  me.  For  this
 courtesy  I  owe  them  a  duty  to  thank
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 them  for  the  kind  words  they  expres-
 sed.
 3.42  hrs.
 (Mr.  Deputy-SpeaKerR  in  the  Chair]
 So  far  as  their  attack  is  concerned,

 Shri  Ranga  said,  and  he  was  joined
 by  others,  that  there  was  no  neces-
 silty  of  having  President’s  Rule  in
 Kerala  and  the  majority  party  should
 have  been  called  upon  to  form  a  mi-
 nistry  of,  according  to  Professor
 Ranga,  some  other  device  such  as  the
 Swiss  Committee,  or  whatever  he
 calls  it,  should  have  been  found.  Shri
 Ranga  also  blamed  the  Government
 for  destroying  democracy  and  not
 allowing  the  majority  group  in  the
 State  legislature  to  form  a  govern-
 ment.  The  ruling  party  had  failed,
 according  to  him,  in  spite  of  repeated
 efforts  for  getting  a  working  majority
 in  the  legislature.  So  far  as  the
 other  Professor  ig  concerned,  he  is
 of  course  rich  in  Janguage  und  expres-
 sion.  According  to  him,  he  _  said,
 the  dissolution  of  the  Kerala  Assem-
 bly  even  before  it  had  met  was  an
 indefensible  action  and  was  the  last
 word  in  politica)  illegitimacy.

 को  हुकम  चन्द  कछवाय  (देवास):  हाउस
 में  गणपूर्ति  नहीं  है  ।

 Mr.  Deputy-Speaker:  The  hon.
 Minister  may  resume  his  seat.  Quorum
 has  been  challenged.  The  Bell  is
 being  rung.

 There  is  quorum  now.  The  hon.
 Minister  may  continue  his  speech.

 Shri  Hathi:  He  also  said  that  by
 denying  the  elected  representatives  of
 the  people  the  chance  to  mect  even
 once  the  Central  Government  had  in
 effect  disenfranchised  the  people  of
 Kerala.  Shri  Kamath  called  the  Pre-
 sident’s  Proclamation  obnoxious,  re-
 pugnant  to  the  spirit  of  parliamentary
 democracy.  He  said  it  was  a  strangu-
 lation  of  parliamentary  democracy
 and  a  fraud  on  the  people.

 Shri  Hari  Vishno  Kamath  (Hushan-
 gabad):  Fraud  on  the  Constitution,

 ee not  people. _  2
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 Shri  Hathi:  Yes,  fraud  on  the  the  Governor  or  we  should  make  tur-
 Constitution.

 I  will  now  deal  with  the  several
 criticisms  which  the  hon.  Members
 have  made.  In  the  first  place,  it  will
 be  seen  that  the  criticism  had  mostly
 a  political  anglc—of  course,  mixed  with.
 some  consiituiional  and  ‘egal  prints,
 but  more  than  consvitutional  it  was
 political—andg  in  a  que-iion  like  this
 it  is  bound  to  be  so.  IT  understand
 it,  and  I  would  have  no  quarrel
 about  the  views  expressed  by  them.
 Professor  Ranga,  however,  adopted  a
 line  of  argument  which  !  fail  to  ap-
 preciate.  Generafly  he  has  8  method
 of  arguing  logically  ang  he  can  per-
 suide  his  opponent  by  his  reasonable
 and  Jogicn]  argument.  But  so  far  as
 this  is  concerned  I  do  not  find  any
 logic  in  his  argument.

 His  first  criticism  was  that  it  was
 a  failure  of  the  party  to  save  demo-
 cracy  and  that  In  spite  of  the  repeated
 efforts  for  getting  a  working  majority
 in  the  legislature  they  failed.  What
 can  the  ruling  party  do?  The  ruling
 party  can  set  up  candidates.  If  the
 candidates  of  the  ruling  party  8९
 elected  in  a  majority  the  ruling  party,
 of  course,  comes  in  a  majority  and
 it  can  form  the  government.  If,  how-
 ever,  any  other  party  comes,  they
 have  to  stand  on  their  own  legs.  They
 do  not  expect  the  ruling  party  to  help
 them  to  come  in  a  majority.  If  the
 Left  Communists  could  only  secure  40
 seats,  what  could  the  Congress  do?
 If  the  Right  Communists  secured  only
 3  seats,  how  is  the  Congress  to  be
 blamed?  Therefore,  I  do  not  under-
 stand  the  logic  behing  the  argument
 that  the  ruling  party  failed.

 Then  Shri  Kamath  said  that  it  was
 wrong  on  the  part  of  Government  to
 say  that  there  was  no  possibility  of
 any  stable  Ministry  being  formed.
 The  President  had  before  him  the
 report  of  the  Governor  where  he  had
 mentioned  all  the  facts.  Shri  Kamath
 wants  to  sugeest  that  we  shaulg  have
 made  further  inquiries.  .Now,  the
 question  whether  we  should  believe

 ther  inquiries  was  discussed  when  this
 article  was  being  considered  in  the
 Constituent  Assembly.  A  view  was
 expressed  by  an  eminent.  member  that:
 {t  should  not  be  done.  That  member
 said—I  will  quote  him  because  his
 words  are  important...

 Shri  Hari  Vishnu  Kamath:
 is  the  name  of  the  member?

 What

 Shri  Hathi:
 said:

 व्‌  will  mention  it.  He

 “If  the  President  receives  a  re-
 port  from  the  Governor,  or  the
 ruler  of  a  State,  well  and  good.
 After  all,  we  have  already  de-
 cided  that  the  Governor  shall  be
 the  nominee  of  the  President.  If
 that  be  so,  cannot  the  President
 have  confidence  in  his  own  nomi-
 nee?”

 That  is  to  say,  according  to  that
 Member,  the  President  should  not:
 ask  for  any  other  information.  ne
 objection  of  the  Member  at  that  time
 was  to  the  use  of  the  words  “or
 otherwise”  after  the  words  “on  =  ra-
 ceipt  of  a  report  from  the  Governor
 of  a  State”.  In  that  context,  he
 askeg  then:  cannot  the  President  have
 confidence  in  his  own  nominee  He  fur-
 ther  said:

 “If  he  cannot  have  this  trust  and
 confidence  in  his  own  nominee,  let
 us  wind  up  our  government  and  go
 home.  Let  us  go  to  the  =  raarket
 place  and  let  us  go  into  the  strects.
 Let  us  go  wherever  we  like,  but
 not  here  in  this  Assembly.  In  that
 case,  Government  shoulg  be  wound
 up  and  it  will  have  no  right  to
 function.  I  am  using  strong  words,
 hard  words,  but  TI  belicve  on  occa-
 siong  such  as  this,  hard  words  are
 very  necessary.  Sometimes  it  is
 very  necessary  to  be  cruel  to  be
 kind.  If  I  am  hard  todav,  the  House
 will  pardon  me.  TI  have  therefore,
 Sir,  moved  amendment  No.  224,
 seeking  to  delete  the  words  “or
 otherwise”  =)
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 So,  that  Member  wanted  the  Gov-
 ernment  to  believe  ang  trust  the  re-
 port  of  the  Governor,  That  eminent
 member  was  nobody  else  than  Shri
 Kamath.  This  was  his  view  on  the
 Governor’s  report  at  that  timc.

 Shri  Hari  Vishnu  Kamath:  On
 which  article?  The  same  articie  or
 some  other  article  of  the  Constitution?

 Shri  Heathi:  The  sany:  article.

 Shri  com  K,  Bhattacharyya  (Raiganj):
 Shri  Kamath  has  made  “kaya  parivar-
 than”  today.

 Sbri  Hathi-  I  hone  now  Shri  Ka-
 math  will  not  persist  in  his  argument
 on  this  point.

 Shri  Hari  Vishnn  Kamath;  That
 was  in  1948;  now  this  is  1985.

 Shri  Hathi:  [  hope  he  will  trust
 the  report  of  the  Governor  and  the
 facts  ag  stated  therein.

 Then  Shri  Madhu  Limaye  said  that
 this  Matter  should  be  referred  to  the
 Supreme  Court.  Under  article  355,
 the  President  has  to  apply  lus  mind
 and  satisfy  himself  whether  the  si-
 tuation  mentioned  in  that  article  is
 obtaining  or  not.  It  {s  not  a  question
 of  taking  legal  or  expert  opinion.  or
 the  opinion  of  the  court,  in  such
 matters.  After  all,  it  is  a  decision
 which  is  to  be  taken  by  the  President
 himself.  If  ne  is  not  satistied,  he
 may  not  issue  the  proclamation.  It
 is  only  when  he  is  satisfled  that  he
 will  issue  the  proclamation.  There-
 fore  the  question  of  referring  the  mat-
 ter  to  Supreme  Court  does  not  arise
 and  the  President  could  not  and  should
 not  be  advised  to  refer  such  matters
 to  Supreme  Court.  He  has  to  apply
 his  mind  to  the  report  of  the  Governor
 and  then  come  to  a  decision,  which
 will  be  final.

 Then,  Shri  Ranga  further  said  that
 the  Governor  should  have  allowed
 some  other  party  to  form  a  Govern-
 ment.
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 Shri  D.  0.  Sharma:  (Gurdaspur):

 What  about  his  own  party,  the  Swa-
 tantra  party?

 Shri  Huthi:  They  have  only  076
 seat.  I  have  given  the  figures  of
 the  number  of  seats  won  by  the  vari-
 ous  parties.  The  Left  Communists
 had  40  5९३६३  out  of  which  29  members
 were  in  detention.  The  Congress  had
 38  seats.  So,  the  second  biggest
 party,  after  Left  Communists,  would
 be  the  Congress  Party.  So,  the
 secong  biggest  party,  the  Congress
 Party  was  invited  or  called  upon  to
 form  a  government.  If  the  Congecss
 Party  hai  agreed  to  form  a  Govern-
 ment,  then  the  charge  of  Professor
 Ranga  that  the  Congress  Party  is
 greedy  0"  power  woud  hive  been
 More  justified  Then  he  could  have
 come  out  with  the  charge:  look  here,
 the  Coneress  is  preedy  of  power,  it
 does  not  want  to  leave  pewer,  altiiouzh
 it  has  only  36  seats  and  the  Left
 Communists  40  seats,  yet  instead  of
 Mowing  the  Left  Communists  to
 form  the  government,  it  has  formed
 the  aevernment  because  of  its  greed
 of  powes.  Tf  that  had  taken  place.
 he  would  have  been  perteps  more
 justified  in  making  that  charge.  But
 the  Coneress  had  definitely  taken  the
 stand  that  if  the  electorate  do  net
 want  ther  to  be  in  power  and  they
 hag  not  returned  them  in  majority,
 then  they  would  rather  work  as  cons-
 titutional  opposition.  And  that  is
 exactly  what  Baldwin  said  in  1929:
 “TY  take  the  view  that  whatever  had
 been  the  constitutional  position,  under
 the  universa)  suffrage  the  situation
 has  altered;  the  people  of  this  country
 had  shown  plainly  whether  they
 wanted  hon.  Member  opposite  or
 not:  they  certainly  do  not  want
 me.”  So,  naturally,  if  in  the  elec-
 tions  the  Congress  was  not  returned
 in  a  majority,  the  Congress  has  taken
 the  stand  that  it  will  work  as
 the  opposition.  That  is  the  proof  to
 show  that  Congress  was  not  greedy  of
 power  that  it  did  not  want  to  stick  to
 office.

 Dr,  M.  5.  Anev  (Nagpur):  War  it
 desirable  for  democracy  or  not?  When
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 they  cannot  form  a  government  of
 their  own,  thay  have  to  be  prepared
 ‘o  form  a  national  government,

 Shri  Hathi:  We  have  seen  here  in  a
 small  measure  how  different  parties
 are  not  able  to  stand  togethar,  not  able

 ‘to  arrive  at  any  agreed  decisions.  Then,
 how  could  a  government  be
 formed  unless  all  of  them  have  a  com-
 mon  ideology  and  common  ‘pro-
 gramme?  At  the  time  of  the  elections
 all  the  different  parties  joined  toge-
 ther  in  order  to  defeat  the  Congress.
 They  could  do  it.  After  that,  they

 -could  not  come  together  and  they  will
 never  come  together.  This  I  have  very
 clearly  shown  in  the  various  figures
 and  statistics  that  I  gave.
 M4  hrs.

 Tharefore,  to  say  that  the  Congress
 was  greedy  of  power  and  that  it  en-
 tered  the  Government  by  the  back-
 door—that  is  another  allegation—is
 wrong.  I  fail  to  understand  how  they
 say  that  by  appointing  a  Governor  and
 getting  the  power  of  administration
 they  have  entered  by  the  backdoor.  I
 fail  to  understand  what  else  would
 the  constitutional  position  be.  If  no
 party  is  in  majority,  this  is  provided
 in  the  Constitution  that  this  should
 be  done.  When  it  is  done,  it  is  wrong
 to  say  that  they  have  entered  by  the
 back-door.

 The  Government  was  also  blamed
 for  not  convening  the  Assembly  and
 dissolving  it  ‘before  it  was  actually
 convened.  They  say  that  the  Assemb-
 ly  had  not  met.  The  Assembly  was
 not  there  at  all;  so,  where  is  the  ques-
 tion.of  dissolving  it?  That  was  one
 argument.  Under  section  72  of  the
 Representation  of  the  People  Act,
 when  the  candidates  are  elected  and
 the  notification  is  issued,  the  Assemb-
 ly  is  deemed  to  have  been  constituted.

 :Section  72  says:
 “Where  a  general  election  is

 -held  for  the  purpose  of  consti-
 tuting  a  new  House  -  of
 the  People  or  a  new  State
 Legislative  Assembly,  there  shall
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 be  notified  by  the  Election
 Commission  in  the  Official  Gazette,
 85  soon  as  may  be  after  the  date
 originally  fixed  for  the  completion
 of  the  election  under  clause  (e)
 of  section  30,  tha  names  of  the
 members  elected  for  the  various
 constituencies  by  that  date  and
 upon  the  issue  of  such  notification
 the  House  or  Assembly  shall  be
 deemed  to  be  duly  constituted.”

 As  soon  as  the  notification  was  issued
 in  the  Kerala  Extraordinary  Gazette,
 the  Assembly  was  deemed  to  have
 been  constituted.  If  the  Assambly  Is
 deemed  to  have  been  constituted,  it
 has  to  be  dissolved.

 Then,  an  argument  was  made:  Any-
 way,  why  should  they  not  come  to-
 gather,  meet  and  discusss  as  to  who
 shall  form  the  Government?  Is  it  the
 business  of  all  the  members  of  diffe-
 rent  parties  to  meet  and  find  out  88
 to  who  will  form  the  government?
 Each  of  the  parties  can  meet  and  dis-
 cuss,  but  I  fail  to  understand  why  this
 elementary  principle  is  forgotten  that
 when  an  Assembly  meets,  the  Gover-
 nor  addresses  it  and  in  the  Address  he
 gives  broadly  the  programme  ang  poli-
 cies  of  the  Government.  Now,  who  Is
 the  Government?  The  Governor  acts
 constitutionally  as  the  Heaq  of  tha
 State  and  it  is  the  Chief  Minister  of
 the  State  aided  and  advised  by  the
 Council  of  Ministers  that  lays  down
 the  policies  and  programmes.  What
 will  the  Governor  say?  They  will
 meet  together  and  after  coming  there,
 what  will  he  do?

 श्री  मधु  लिमये  (मुंगेर)  हाथी
 साहब,  मैं  आपको  टोकना  नहीं  चाहता,  te
 Mr.  Deputy-Speaker:  He  is  replying

 the  debate  now.  You.  have  had
 your  say.  Please  sit  down.

 क्रि  सभा  लिमये  :  वह  जवाब  दे  रहे
 हैं  ।  बात  यह  है  कि  विधान  सभा  का
 गठन  हो  गया,  वह  मैं  भी  कह  चुका  हूं,
 लेकिन  172  धारा  में  कहा  है  कि  वह
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 पांच  साल  चलेगी  प्रथम  बैठक  के  बाद  |
 तो  प्रथम  बैठक  हना  चाहिए,  आप  देख
 लीजिए  ।  आपने  कहा  कि  विधान  सभा  को
 बुलाया  जाता  ता  क्या  करती  ।  प्रति  रावण
 दना  या  कार्यक्रम  मीर  नति  की  रखना
 जरूरी  नहीं  है  ।  i76  धारा  का  परिभाषा
 को  देख  लीजिए  ।  उसमें  कल  गवर्नर
 के,  राहत  क्‍यों  किया  गया  है  इतना  ही
 बताना  पड़ता  है  ।  आप  दख  लीजिए  ।

 Shri  Maniyangadan  (Kottayam):  The
 same  thing  was  said  yesterday.

 Shri  C.  K.  Bhattacharyya:  He  is  re-
 eating  what  he  said  yesterday.

 Shri  Hathi:  This  is  the  very  argu-
 ment  he  had  advanced  and  I  am  com-
 ing  to  that.  When  it  is  dissolved,
 there  is  no  question  of  five  years.  The
 period  of  five  years  comes  in  if  it  is
 nol  dissolved  earlier.

 Shri  Madhu  Limaye:  Earlier  than
 five  years  after  the  date  of  its  first
 meeting.

 Shri  Hathi:  The  period  of  five  years
 is  to  be  considered......  (Interrup-
 tion).  Please  hear  me:  I  will  give
 you  a  reply  and  convince  you.

 Shri  Hari  Vishnu  Kamath:  Try  to
 convince.

 Shri  Hathi;  No,  not  try:  I  will  con-
 vince  him.  I  have  at  least  convinced
 Shri  Kamath  on  the  point  that  the
 Governor's  report  should  be  accepted.

 Shri  Hari  Vishnu  Kamatb:  But  you
 did  not  accept  my  amen¢ment.  “or
 otherwise”  is  still  there  in  the  Consti-
 tution.  That  is  why  I  said  “fraud  on the  Constitution”.

 Shri  Hathi:  This  was  your  wew.

 Shri  Hari.  Vishnu  Kamath:  View
 may  be  but  you  had  not  accepted  my
 view  then.  Why  do  you  want  to  force
 it  on  the  country?  You  did  not  ac-
 cept  my  amendment;  so,  follow  the
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 provision  in  the  Constitution—‘“or
 otherwise”—which  is  still  there.

 Shri  Hathi:  The  period  of  five  years
 is  to  be  counted  from  the  date  of  its
 first  sitting.  That  is  the  life  of  the
 Assembly.  If  we  have  to  count  five
 years,  it  should  be  from  the  first  date
 when  it  meets,  but  it  can  be  dissolved
 earlier.  There  is  no  limitation  that  it
 cannot  be  dissolveg  before  five  years
 vor  after  five  years,  or  in  two  or  three
 years.  It  can  be  dissolved.  It  was
 constituted,  but  the  period  between
 the  date  of  the  legal  constitution  of
 the  Assembly  when  it  was  deemed  to
 have  been  constituted  and  the  actual
 date  when  the  Assembly  meets  will
 not  be  counted  for  arriving  at  the
 period  of  five  years.  That  is  the  inter-
 pretation.  Suppose,  elections  were
 over  on  March  4,  1965.  From  that
 date  the  Assembly  is  deemed  to  have
 heen  constituted.

 श्री  हुम  चन्द  कछवाय  :  मेंगा  व्यवस्था
 फा  सवाल  है,  हाउस  में  गणपूर्ति  नहीं  हैं  ।

 Shri  Hathi:  But  when  the  Assembly
 meets  on  the  30th  March,  1965,  five
 years  will  be  on  the  30th  March,  1970.
 So,  that  period  will  not  be  counted.

 Mr.  Deputy-Speaker:  Order,  order.
 Quorum  has  been’  challenged.  The
 bell  is  being  rung.

 Now,  there  js  quorum.  He  may  con-
 tinue  his  speech.

 Shri  Hathi:  That  was  how  i  was
 trying  to  convince  him.  I  hope,  I
 have  convinced  the  House  as  also  Shri
 Madhu  Limaye—he  is  not  here  again.

 Shri  Hathi:  It  is  all  right;  I  do  not
 want  your  reply.  The  period  of  five
 years  is  to  be  counted  from  the  first
 date  of  the  session.  As  I  said,  if  the
 elections  ure  over  ang  the  names  have
 baen  notified  on  the  4th  March,  the
 Assembly  is  deemed  to  have  been
 constituted;  but  if  it  meets  on  the  30th
 March,  from  the  4th  to  the  30th,  these
 days  wil]  not  be  counted  for  the  period
 of  five  years.  Therefore  there  is
 nothing  in  the  Constitution  that  it
 could  not  be  dissolved  within  five
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 [507  Hathi]
 years.  What  I  was  urging  was  that
 once  the  Assembly  was  deemed  to  have
 been  constituted  under  section  72,  it
 has  to  be  dissolved.

 Then,  there  was  the  other  question
 to  which  so  many  hon.  Members  from
 this  side  had  also  replied  and  I  am
 very  thankful  io  all  the  Members,
 specially  Shri  Ravindra  Varma,  Shri
 Oza,  Shri  Kappen  and  others,  who
 very  ably  replied  to  this  point.  I  am
 not  quite  certain  whether  the  question
 of  detention  of  the  Communists  was
 raised  by  Members  really  so  sincerely
 If  they  had  that  affinity,  what  was  it
 that  made  them,  the  Righ  Commu-
 nists,  break  from  the  Leftists?  What
 was  the  reason?  The  reason  wag  that
 while  the  Left  Communists  take  their
 inspiration  from  China

 Shri  Dinen  Bhattacharya
 pore):  It  was  never  proved.

 Shri  Hathi:  While  the  Left  Com-
 munists  are  getting  directions  and  ins-
 tructions  from  China

 (Seram-

 Shri  Dinen  Bhattacharya:  How  can
 you  prove  it?

 Shri  Hathi:  .when  they  say  that
 China  is  not  an  aggressor,  the  Rightists
 did  not  toe  that  line.  They  do  not
 want  to  be  in  line  with  that  thing.
 I  think  none  of  these  Right  Communist
 friends  here  will  deny  that  on  this
 they  are  definitely  not  in  line  with
 the  Left  Communists.  They  do  be-
 lieve  that  China  js  the  aggressor  while
 the  Left  Comunists  do  not  believe  it.
 They  have  the  source  of  inspiration
 from  China.  The  Right  Communists
 have  not  got  that.  The  activities
 which  they  indulged  in  at  the  pre-
 sent  juncture  were  stated  by  various
 Members  on  this  side  ang  also  by  the
 Home  Minister  on  a  number  of  occa-
 sions.  I  do  not  want  to  go  at  length
 on  these  things.

 There  is  one  thing  more.  We  find
 here  that  almost  all  the  Members,
 each  hne  of  them  are  agitated  and
 perturhed  at  the  allianee  of  China  and
 Pakistan.  Has  any  Member  from  the
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 Left  Communist  side  uttered  a  word
 showing  their  anxiety  over  this?
 Nobody

 Shri  Dinen  Bhattacharya:  How  can
 they?  They  are  in  jail.  E.M.S.  has
 already  come  forward  with  a  state-
 ment.

 Shri  Hathi  From  jail,  they  are  do-
 ing  so  many  things.  (Interruption)
 The  criticism  that  they  were  de‘ained
 only  for  the  political  purpose,  be-
 cause  the  elections  in  Kerala  were
 coming  near,  is  completely  wrong.  It
 was  an  action  taken  throughout  the
 country.  It  was  not  for  Kerala  alone
 but  it  was  throughout  the  country.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  You  wanted  to  be  too  wise
 and  too  clever.

 Shri  Hathi:  We  wanted  it.  But  it
 was  not  only  for  Kerala  but  it  was
 for  the  whole  country.  Therefore  at-
 tributing  that  motive  to  the  Govern-
 ment  is  absolutely  wrong.  I  do  not
 want  to  deal  at  length  on  this.  There
 was  a  motion  and  a  discussion  on  this
 and  so  many  things  had  been  said
 about  it.

 Shri  J,  B.  Singh  (Ghosi):  Have  you
 arrested  those  people  who  are  taking
 inspiration  from  U.S.A.?

 Shri  Hathi:  If  U.S.A.  becomes  an  ag-
 gressor,  we  will  do  that  also.

 Shri  Warior  (Trichur):  They  send
 arms  against  us;  they  send  Patton
 tanks.  They  are  doing  everything.

 Shri  Hathi:  I  may  just  remind  Mr.
 Warior  that  I  am  not  accustomed  to
 these  loud  tones.  I  am  accustomed  to
 gentle  tones.  If  you  have  anything  to
 say,  I  am  prepared  to  hear.  But  I  do
 not  want  loud,  high-pitcheg  tones.  I
 can  reply  to  any  point  that  he  wants
 to  make.  But  my  nature  is  very
 calm  and  I  would  appreciate.  if  Mr.
 Warior  does  it.

 Then.  about  this  Committee,  a  ques-
 tion  was  raised.  There  are  also
 amendments  to  that.  The  hon.  Mem-
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 ber  has  said  that  this  Committee
 should  be  called  always  and  that  the
 words  “whenever  he  considers  it  prac-
 ticable  to  do  so”  should  not  be  there.

 Shri  Hari  Vishnu  Kamath:  If  that  2s
 not  accepted,  then  the  other  one.

 Shri  ‘Hathi:  The  other  one  says:
 “Provided  further  that  whenever

 the  President  considers  it  imprac-
 ticable  to  do  so,  the  reasons  there-
 for  shall  be  communicated

 Both  are  not  necessary.  Then  hon.
 Member,  Shri  Sreekantan  Nair,  has
 suggested  that  if  the  Committee  can-
 not  be  called,  he  can  issue  an  ordi-
 nance.  He  has  suggested  that  that  can
 also  be  done.  So  far  as  the  question
 of  issuing  an  ordinance  is  concerned,
 we  have  to  look  to  the  Constitution.
 Under  the  Constitution,  we  are  giving
 the  President  the  power  to  legislate
 on  behalf  of  Parliament.

 Shri  N.  Sreekantan  Nair  (Quilon):
 Article  356  (a)  of  the  Constitution
 definitely  allows  the  President  to  take
 over  all  the  powers.

 Shri  Hathi:  He  can
 powers  of  the  Governor.

 Shri  N.  Sreekantan  Nair:  The  word
 used  in  the  Constitution  js  ‘Govern-
 ment’.

 Shri  Hathi:  But  the  power  of  issuing
 an  ordinance  is  either  with  the  Gov-
 ernor  or  with  the  President.  After
 the  ordinance  is  passed,  within  6  weeks
 it  has  to  be  brought  before  either  the
 Parliament  or  the  Legislature  in  the
 State.  Therefore,  again  that  procedure
 of  enactment  will  come  in  there.  But
 I  can  assure  the  House  that  generally
 it  will  not  be  that  we  will  not  call  the
 Committee.  It  may  be  a  very  rare
 case  when  an  ordinance  has  to  be  is-
 sued.  For  the  rest  of  the  country,  the
 President  can  issue  an  ordinance.  I
 can  assure  the  House  that  we  will  call
 the  Committee.  Therefore,  I  will  not
 accept  that  amendment.

 take  all  the

 So  far  as  the  deveopment  of  Kerala
 is  concerned,  the  hon.  Member  raised
 the  question  ahout  the  development  of
 the  airport,  the  I.T.I.  coming  jn  the
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 way  and  all  that.  I  understand  that
 the  State  Government  is  also  keen  on
 the  expansion  of  the  airport.  The  ex-
 perts,  however,  say  that  the  traffic
 possibilities  and  other  considerations
 would  no:  justify  or  require  facilities
 for  anything  more  than  the  viscount  at
 Trivandrum  airport  for  sometime  and
 that  the  I.T.I.  offer  no  obstruction.
 Therefore,  that  will  come  up  and  I
 think  there  will  be  no  delay.  I  will
 personally  look  to  these  questions

 So  far  as  the  question  of  power  and
 irrigation  schemes  is  concerned,  it  has
 been  my  favourite  subjects.  Shri  Vasu-
 devan  Nair  knows  that  we  had  gone
 together  to  Idikki.  It  is  not  only  that
 project  but  about  others  also  we  take
 the  responsibility.

 Shri  Vasudevan  Nair:  Do  something
 about  Idikki.

 Shri  Hathi:  I  will  do  it  definitely.
 I  do  not  know  the  latest  development.

 Shri  Vasudevan  Nair:  It  is  held  up
 for  lack  of  foreign  exchange.

 Shri  Hathi:  I  will  take  it  up:  It  has
 been  my  pet  project,

 Shri  Vasudevan  Nair:  You  retsem-
 ber  wild  elephants  on  the  way?

 Shri  Hathi:  They  were  wild  tot  I
 am  a  tame  elephant.  When  I  took
 you  there,  I  know  how  you  were  afraid
 of  those  wild  elephants.  But  you  necd
 not  he  afraid  of  me  and  I  need  not  be
 afraid  of  you.

 Sir,  I  have  nothing  much  to  add.  I
 hope  the  House  will  adopt  the  Resolu-
 tion  and  pass  it.

 Sh-i  J.  B.  Singh:  The  Home  Minister
 charged  the  Left  Communists  that  they
 took  money  from  the  Bank  of  China
 and  that  charge  is  totally  denied  in
 the  House.  Will  the  Home  Minister
 reply  to  that?  Wil]  the  names  of  those
 who  have  taken  money  from  the  Bank
 of  China  be  announced  in  the  House?

 Shri  Hethi:  I  cannot  give  any  assu-
 rance  because  I  will  have  to  find  it
 out  from  the  Finance  Minister.
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 Shri  Dinen  Bhattacharya:  Why  do
 you  accuse  them?  It  is  a  false  accu-
 sation,

 Mr,  Deputy  Speaker:
 Js:

 The  question
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 President  of  India,  discharging  the
 functions  of  the  President,  on  the
 24th  March,  1965,
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 under  article
 356  of  the  Constitution  in  relation
 to  the  State  of  Kerala.”

 Let  the  lobbies  be  cleared. “That  this  House  approves  the
 Proclamation  issued  by  the  Vice-
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 Mr.  Deputy  Speaker:  The  result  of
 the  division  is:  Ayes:  104;  Noes:  26.

 The  Resolution  was  adopted.
 Mr,  Deputy-Speaker:  Now,  we  shall

 take  up  the  Bill. =
 The  question  is:

 “That  the  Bill  to  confer  on  the
 President  the  power  of  the  Legis-
 lature  of  the  State  of  Kerala  to
 make  Taws,  be  taken  irito  conside-
 ration”.

 Tha  motion  was  adopted.
 Mr,  Deputy-Speaker:  Now,  we  shali

 take  up  the  clauses.
 The  question  is:

 “That  clause  2  stand  part  of  the
 Bill”.

 Tha  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clause  3—  (Conferment  on  the  Presi-
 dent  of  the  power  of  the  State  Legis-
 lature  to  make  laws)

 Shri  Hari  Vishnu  Kamath:
 move:

 (i)  Page  2,  line  10,  omit  ‘when-
 ever  he  considers  it  practicable  to
 do  so’.  (l)
 (ii)  Page  2,  after  line  19,  insert—

 “Provided  further  that  whenever
 the  President  considers  jt  imprac-
 ticable  to  do  so,  the  reasons  there-
 for  shall  be  communicate  in  writ-
 ing  to  the  mesnbeis  of  the  Com-
 mittee  aforesaid.”.  (2)
 Mr.  Deputy-Speaker:  These  iwo

 amendments  are  now  before  the  House,
 Amendment  No.  3  is  the  same  as  Shri
 Kamath’s  amendment  and  is,  therefore.
 barred.

 Shri  Hari  Vishnu  Kamath:  Before  I
 proceed  to  the  substance  of  my  amend-
 ments,  I  would  like  to  raise  a  point  of
 order  arising  out  of  what  the  hon.
 Minister  said  yesterday.  If  I  heard
 him  aright,  the  hon.  Minister  said  that

 T  beg  tv
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 there  wag  going  to  be  an  advance  in:
 one  direction,  by  the  constitution  of  a
 parliamentary  committee  for  consulta-
 live  purposes,

 A  parliamentary  committee  is  define
 ed  in  our  Rules  of  Procedure.  I  would
 invite  your  attention  to  rule  2(l)
 which  defines  a  parliamentary  commit-.
 tee  as  follows: —

 “Parliamentary  Committee
 means  a  Committee  which  is  ap-
 pointed  or  elected  by  the  House
 or  nominated  by  the  Speaker....”

 So  far,  it  is  all  right—
 ....ang  which  works  under  the

 direction  of  the  Speaker  and  pra-
 sent  its  report  to  the  House  or
 to  the  Speaker  and  the  Secretariat
 for  which  is  provided  by  the  Lok
 Sabha  Secretariat.”.
 would  not  like  to  use  harsh  words,

 but  if  the  hon.  Minister  still  insists
 that  the  committee  that  is  going  to  be
 constituted  is  a  parliamentary  com-
 mittee,  then  in  all  humility  I  would
 like  to  tell  the  hon,  Minister  that  he
 is  only  trying  to  bamboozle  the  House,
 because  the  committee  is  in  no  sense  a
 parliamentary  committee.

 i]

 If  you  turn  to  the  Chapter  on  Parlla-
 mentary  Committees,  the  functions,
 duties,  powers  and  procedure  of  the
 parliamentary  committees  are  well
 defined  and  well  detailed  in  so  many
 rules  of  procedure  starting  from  rule
 253  and  ending  with  rule  286.  Chupter
 XXVI  of  the  Rules  of  Procedure,  on
 Parliamentary  Committees,  sets  forth
 all  the  duties,  functions  and  powers
 and  procedures  of  the  committee.

 An  hon,  Member:  There  are  cnly
 three  minutes  to  2-30  P.M.

 Shri  Hari  Vishnu  Kamath:  If  neces-
 sary.  we  shal]  continue  this  discussion:
 on  Monday.  Every  hon.  Member  must
 have  his  say,  and  even  my  hon.  friend
 should  have  a  say.  Kerala  cannot  be
 disposed  of  like  this.  I  shall  stand’
 four  square  against  any  such  syun-
 mary  disposal.
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 regarding  Kerala  and  borders  (Res.)
 Kerala  Stute  Legislature

 etc.  Bill
 [Shri  Hari  Vishnu  Kamath]
 So,  the  first  point  that  the  hon.  casion  before  he  proceeds  to  legislate

 Minister  should  clarify  is  whether  this
 committee  that  is  going  to  be  consti-
 tuteq  is  really  a  parliamentary  com-
 mittee,  I  would  like  tg  know  whether
 he  stil]  stands  by  what  he  said  yester-
 day,  namcly  that  this  would  be  a  par-
 liamentary  committee,  If  he  suys  it
 is  no.  a  parliamentary  committee,  then
 it  is  wen  ond  good,  but  if  it  is  a  parlia-
 mentary  committee,  then  he  is  wholly
 wrong  and  he  is  only  bamboozling  the
 House.

 Coming  to  the  amendments  which  I
 have  moved,  I  am  anxious  because  the
 Kerala  State,  which  has  been  called
 one  of  our  problem  states,  a  beautiful
 State,  highly  literate  State,  a  politi-
 cally  conscious  State,  has  been  in  a
 summary  fashion,  in  a  cavalier  fashion,
 deprived  of  the  constitutional  and
 parliamentary  privilege  of  having  a
 legislature  for  the  conduct  of  its  affairs
 and  this  has  been  done  in  a  manner
 which  wag  described  in  various  ways,
 in  various  words,  yesterday  by  Mem-
 bers  on  that  side  and  by  Members  of
 the  Opposition  on  this  side  of  the
 House,  So,  I  need  not  go  into  that
 matter  again.  I  need  not  reiterate
 what  was  said  yesterday.  The  manner
 in  which  it  has  been  done  has  been
 whollv  unconstitutional,  wholly  ille-
 gitimate,  wholly  high-handed  and  I
 might  say,  even  atrocious.

 Therefore,  to  make  amends,—or  may
 I  use  the  word  prayaschitta—for  the
 sin  or  the  crime  or  the  major,  if  not
 monumental,  blunder  which  they  have
 committed  with  regard  to  Kerala,  I
 apneal  to  Government  and  to  the  hon.
 Minister  to  accept  these  amendments
 of  mine,  because  the  duty  of  this
 House  is  now  more  than  twofold,  and
 in  fact  it  is  manifold,  with  regard  to
 Kerala.  It  is  rather  unhappy  and  un-
 fortunate  that  we  have  given  only  one
 day  or  a  little  more  than  a  dav  for  the
 discussion  of  the  affair,  of  Kerala.  It
 should  have  been  much  more.

 My  amendment  suggests  or  proposes
 that  the  President  shall,  on  every  oc-

 for  Kerala,  consult  the  committee
 which  will  be  constituted  of  Members
 of  both  Houses  of  Parliament.

 The  idea  underlying  this  amend-
 ment  is  that  the  President,  busy  as  he
 is,  a  busy  dignitary  as  he  is,  may
 not

 Mr.  Deputy-Speaker:  Will  the  hon.
 Member  take  more  time?

 Shri  Hari  Vishnu  Kamath:  |  <hink
 so,  because  there  are  two  amend-
 ments.

 Mr.  Deputy-Speaker:  Then  he  will
 continue  on  Monday.  We  have  to
 take  up  non-official  business  now.

 4.3)  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Srxty-srxtH  Report
 Shri  Hem  Raj  (Kangra):

 move;
 I  beg  to

 “That  this  House  agrees  with  the
 Sixty-sixth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  5th  May,  1965.”
 Mr.  Deputy-Speaker:  The  question

 “That  this  louse  agrees  with  the
 Sixty-sixth  Report  of  the  Commit-
 tee  on  Privaté  Members’  Bills  and
 Resolutions  presented  to  the  Hous»
 on  the  5th  May  1965.""

 The  motion  was  adopted.

 4.32  hrs.

 RESOLUTION  RE:  DEFENCE  OF
 INDIAN  BORDERS—Contd.

 Mr,  Deputy-Speaker: The  House  wiil
 now  proceed  with  the  further  discus-
 sion  of  the  foltéwing  Resolution  mov-
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 ed  by  Shri  Krishnapa]  Singh  on  the
 23rd  April,  965:—

 “This  House  is  of  opinion  that
 the  arrangements  for  defence  of
 Indian  borders  (with  Pakistan,
 China  and  Burma)  should  be  fur-
 ther  improved  and  their  protection
 should  be  under  the  overall  super-
 vision  of  the  Defence  Forces.”
 Shri  Krishnapal  Singh  had  just  be-

 Bun  his  speccn  on  that  day.  He  may
 continue.

 An  hour  and  a  half  has  been  allot-
 ‘ted  for  this.

 Shri  Krishnapal  Singh  (Jalesar):
 It  is  not  my  object,  Sir,  to  create  an
 impression  in  this  House  that  I  am
 trying  to  indulge  in  war-mongering  or
 that  I  want  unnecessarily  to  create
 Panic.  My  whole  object  in  moving  this
 resolution  is  that  I  want  the  country
 to  become  strong,  so  strong  that  no
 aggressor  ory  no  would-be  aggressor
 would  ever  try  to  think  of  coming  ac-
 ross  our  borders.

 JT  am  glad,  Sir,  that  a  few  amend-
 mems  have  been  moved,  or  are  going
 io  be  moved,  and  I  would  like  to  make
 it  clear  that  I  would  be  prepared  to
 accept  the  amendment  which  stands
 in  the  names  of  Shri  Shivaji  Rao  S.
 Deshmukh  and  Shri  Deorao  S.  Patil
 which  makes  the  position  still  more
 clear.

 I  am  glad  that  the  Prime  Minister
 has  made  it  clear  this  morning  that
 in  the  talks  or  in  the  negotiations  for
 cease-fire  he  would  only  accept  an
 honourable  settlemant.  None  of  us  on
 this  side  would  be  opposed  to  any  kind
 of  honourable  settlement  about  any
 dispute.

 lam  glad  that  the  Prime  Minister’s
 appeal  for  a  guarantee  from  the  nu-
 clear  powers  has  met  with  some  res-
 ponse.

 Now.  before  I  say  something  about
 the  relative  strength  of  the  different
 forces.  I  would  like  briefly  to  draw
 the  attention  of  the  House  to  the  exist-
 ing  situation  on  our  borders.  Our
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 border,  as  hon.  Members’  know,  our
 land  border  strentches  to  about  20,000
 miles,  and  we  have  8  sea  cost  of  about
 3,000  «niles,  We  have  three  countries
 with  whom  we  have  our  borders:
 Burma,  Pakistan  and  China.  In  order
 to  determine  what  should  be  our
 strength,  what  should  be  our  prepar-
 edness,  we  should  see  how  strong  they
 are  and  what  sort  of  equipment  and
 what  sort  of  forces  they  possess.
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 As  regards  Burma,  with  whom  for-
 tunately  we  have  had  no  quarrel  yet,
 ang  I  hope  that  we  shall  always  live
 peacefully  with  our  Burmese  neigh-
 bour,  but  we  have  to  take  into  ac-
 count  what  is  the  size  of  their  forces
 and  what  type  of  forces  they  have  got.
 According  to  the  information  which
 I  have  been  able  to  collect,  they:  have
 an  army  strength  of  about  one  hund-
 red  thousand  men.  They  have  a  small
 air  force,  and  quite  a  small  navy  con-
 sisting  of  frigates  and  other  small
 boats,

 Pakistan,  as  we  know,  is  much
 stronger.  They  have  a  standing  army
 of  about  two  and  a  half  lakhs.  They
 have  a  bigger  air  force  about  there  to
 four  squadrons  of  aeroplanes.  They
 have  a  navy  with  destroyers  and  other
 ships;  not  a  very  big  navy,  smaller
 than  ours,  but  one  bigger  than  that  of
 Burma.  What  is  important  is  that
 they  have  trained  a  large  force  of
 guerillas  and  irregular  troops,  and  they
 are  making  good  use  of  them.

 As  regards  China,  we  know  that  it
 has  made  massive  preparations  for
 war  in  the  past  few  years.  They  have
 a  ‘standing  army  of  over  two  million
 men.  Their  air  force  consists  of  over
 two  thousand  front-line  airships,  most
 of  which  are  jets.  And  they  have  a
 navy  fairly  large  compared  to  what  all
 the  other  nations  in  Asia  have  got  at
 present.

 I  would  only  restrict  my  remarks  to
 the  army.  There  is  not  much  time.
 and  we  don’t  have  fo  worry  about
 the  navy  at  present,  as  the  Chinese
 navy  is  not  likely  to  come  and  worry
 us  for  some  time.
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 Shri  Hari  Vishnu  Kamath  (Hoshan-
 Babad):  Don’t  be  so  complacent.

 Shri  Krishnapal  Singh:  They  lave
 some  submarines  with  tarpedo  hombs
 which  may  be  of  a  nuisance  value,
 which  may  interest  our  merchant  ship-
 ping.  But  we  cannot  expect,  in  the
 face  of  the  American  and  other  navil
 forces  in  the  seas  that  lie  between
 China  and  India,  they  would  think  of
 bringing  their  naval  forces  near  our
 coast.  They  are  always  preocupied
 with  the  American  naval  forces  which
 are  so  near  to  them,  and  so  I  do  not
 think  that  they  will  ever  do  that.
 Besides,  they  have  a  very  long  border
 too.  And  although  they  have  a  large
 standing  army,  they  have  also  many
 commitments  to  meet,  Therefore  it  is
 not  possible  for  them  to  bring  a  very
 large  portion  of  their  army  to  the
 Indian  border.

 According  to  the  information  given
 by  our  Defence  Minister,  they  have
 already:  massed  twelve  to  sixteen  divi-
 sions  on  our  border.  Pakistan  js  said
 to  have  eight  or  nine  divisions,  be-
 sides  its  air  force.  They  too  have
 other  commitments  than  the  Indian
 border,  and  it  is  not  possible  for  them
 to  concentrate  their  entire  force
 against  us.  But  we  should  not  forget
 that  the  combined  strength  of  Pakistan
 ang  China  is  formidable—China  alone
 is  formidable—and  therefore,  what  we
 have  to  prepare  for  is  to  meet  the
 threat,  the  combined  threat  of  China
 and  Pakistan.  And  if  I  may  be  per-
 mitted  to  say  so,  if  we  are  anxious  to
 maintain  peace  and  do  not  want  to
 precipitati  a  war  with  anybody,  we
 must  foget  the  old  Roman  _  saying
 which  says  “If  you  want  peace,  pre-
 pare  for  war’.  That  is  the  only  way
 to  keep  am  aggressor  or  people  who
 want  to  be  aggressors,  in  check—deter
 them  from  taking  the  intiative.

 In  the  last  two  or  three  years,  we
 have  increased  the  strength  of  our
 armed  forces.  We  have  certainly  im-
 proved  the  defence  of  our  borders.
 But  what  we  have  to  see  is  whether  we
 have  sufficient  forces  to  deter  any
 aggressor  from  intruding  into  our
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 territory.  There  is  no  room  for  com-
 placency.  As  I  said,  we  have  made
 some  improvements.  Possibly  our  pre-
 sent  forces  are  quite  sufficient,  as  has
 been  announced  by  the  Defence  Minis-
 ter  several  times,  to  take  care  of  our
 borders  and  to  mect  any  eventuality.
 But  are  we  prepared  to  deter  any
 would-be  aggressor,  any  aggressor  whe
 intends  to  create  trouble  in  future?
 There  I  may  say  that  we  are  not  pre-
 pared  to  that  extent.  We  have  to
 make  greater  preparations.  I  cannot
 praise  the  wisdom  of  those  who
 brought  about  the  cease-fire  in  Kash-
 mir  or  the  withdrawal  from  _  Tibet.
 Those  are  the  two  great  mistakes  we
 made  in  the  past  and  they  are  res-
 ponsible  for  creating  the  situation
 which  we  have  to  face  today.

 I  must  make  it  clear  that  unless  we
 are  strong  enough  to  launch  an  offen-
 sive  against  any  country  which  tries  to
 give  us  trouble,  we  shall  not  be  able
 to  live  in  peace,  as  things  are  today.
 I  cannot  say  about  the  future,  but  as
 things  are  today,  we  must  be  prepared
 not  only  to  defend  ourselves  but  to
 ensure  that  if  any  country  tries  to
 give  us  trouble  we  will  be  able  to  hit
 back.

 Lately,  quite  a  number  of  our  people
 have  published  very  good  articles.  I
 would  not  refer  to  all  of  them,  but  I
 would  like  to  read  out  an  extract  from
 One  a  least.  There  Rear-Admiral
 Karmarkar,  one  of  our  retired  soldiers,
 says  in  one  of  the  letters  published  im
 the  Indian  Express  of  22  April:

 “Why  have  we  landed  ourselves
 in  the  present  state  of  border
 strife?  Have  we  not  learnt  our
 Tesson  from  the  debacle  of  962  as
 a  result  of  the  Chinese  aggression?
 First  of  all,  there  were  Chinese
 incursions  into  our  territory.  We
 talked  but  took  no  action.  Then
 our  leaders  made  statements  that
 ‘only  a  few  thousand  square
 miles’  of  ‘useless’  lang  was  oceu-
 pied  by  the  Chinese”.
 Further  on,  he  says:

 “Now  our  sabre-rattling  neigh-
 bour  ottupfes  our  territory  ané&
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 refuses  to  be  dislodged,  except  by
 fighting.  Why  were  they  allowed
 to  encroach,  in  the  first  instance?
 Have  we  no  border  patrols?  Have
 we  no  military  intelligence  system
 which  could  warn  us?  So  now  we
 have  suddenly  decided  to  take  ac-
 tion.  We  have  approachad_  the
 UN  naming  the  aggressor.  What
 is  the  use?  Let  us  smack  him
 down  and  Ict  him  go  to  the  UN
 and  complain  saying  that  he  walk-
 ed  into  our  territory  and  was  kick-
 ed  out  bag  and  baggage  and  that
 he  feels  very  hurt  and  painful  in
 the  hind  quarters”.
 This  is  soldier’s  language.  But  the

 purpose  of  my  moving  this  Resolution
 is  to  impress  upon  the  Government
 that  we  should  be  strorfg  enough  to
 take  the  offensive  if  uny  country  tries
 to  give  us  trouble.

 As  regards  the  strength  of  our  armed
 forces,  I  have  already  said  there  is  a
 good  deal  of  improvement  but  a  lot
 more  remains  to  be  done,  We  have  to
 recall  what  happened  in  the  beginning of  the  last  war.  The  Indian  Army
 was  only  175,000  strong.  Within  three
 years,  its  strength  rose  to  over  2  mil-
 lion  men,  it  was  equipped  fully  and
 whenever  and  wherever  it  went  into
 battle,  it  fought  and  won  laurels.  What
 is  More,  India  was  not  a  debtor;  India
 had,  I  think,  Rs.  1,100  crores  of  sterl-
 ing  balances  in  London  after  the
 Second  World  War.

 So  this  king  of  anxiety  on  our  part
 that  we  should  be  able  to  build  a
 strong  army  and  build  up  our  defen-
 ces  properly.  One  of  the  reasons  why
 We  have  not  been  able  to  do  it  and
 why  we  are  hesitating  is  that  we  are
 trying  to  do  too  ‘many  things  at  9
 time.  It  is  time  that  Defence  re-
 ceived  the  highest  priority  at  the
 hands  of  our  Government  and  this
 Parliament.

 There  are  two  ways  of  calculating
 the  strength  of  our  armed  forces.  One
 is  by  measuring  the  strength  of  our
 neighbours.  Capt.  Lidde]  Hart,  an
 authority  on  military  matters  has  es-

 VAISAKHA  17,  887  (SAKA)  Indian  borders  3852 (Res.)
 timated  that  for  defence  alone  one
 should  have  two-thirds  of  the  strength
 of  one’s  enemy.  The  same  authority
 says  that  another  way  of  calculating
 the  strength  of  our  armed  forces  is
 by  measuring  the  ratio  of  the  length
 of  the  border  with  the  men  we  _  re-
 quire.  If  we  want  to  defend,  as
 I  have  said  already,  we  need  two-
 thirds  the  strength  of  our  neighbour,
 but  since  we  have  to  prepare  for  tak-
 ing  the  offensive,  we  need  an  overall
 strength  of  three  times  the  strength
 of  our  neighbour.  That  alone  can  en-
 able  us  to  ensure  a  safe  defence,  The
 other  method  by  which  we  can  cal-
 culate  the  required  strength  of  our
 forces  is  by  measuring  the  ratio  of
 men  to  mile.  We  have  a  land  fron-
 tier  of  10,000  miles.  There  was  a
 time  when  they  used  to  have  10,000,  to
 15,000  men  to  a  mile  in  good  old  days
 That  has  been  gradually  reduced.  It
 came  down  to  7,000  or  6,000  in  the
 Boer  War  and  other  wars.  Then  in
 the  last  war,  it  was  reduced,  with  im-
 proved  weapons  and  greater  mobility,
 to  700  or  600  men  to  one  mile.
 Nowadays,  provided  they  have  good
 weapons,  even  250  or  200  men  to  4
 mile  would  be  enough  to  defend  the
 borders  safely,  but  if  we  have  less
 than  that,  we  cannot  ensure  the  secu-
 rity  of  our  borders.  We  need  that
 manpower  on  the  border  itsclf.

 Then  we  need  reserves,  and  the
 strength  of  the  reserve,  which  is  more
 important,  should  be  at  least  50  per
 cent  of  the  troops  on  the  borders.  In
 addition  to  that,  we  have  to  have  rec-
 ruits,  for  replacement  of  casualties  and
 for  relief  to  our  troops  on  the  fron-
 tier.  Therefore,  when  we  calculate
 the  strength  of  our  armed  forces  we
 have  to  build  a  strength  which  would
 enable  us  to.  protect  our  frontiers
 efiectively.

 Another  point  which  we  have  to  re-
 member  is  that  we  have  to  have  mo-
 bile  reserves.  I  do  not  know  what
 the  present  arrangement  is.  but  Russia,
 which  has  a  tremendous  and  huge
 army,  of  over  300  divisions  ha%  ten
 air-borne  divisions  in  its  armed  forces.
 I  do  not  know  what  the  present
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 strength  of  our  air-borne  ‘forces  is, but  I  would  like  the  Government  (०
 increase  it  as  much  as  they  can,  Rus-
 ‘ia  hag  over  7,000  transport  planes. We  cannot  afford  to  compete  with  her, yet  we  should  have  a  sufficiently strong  air-borne  force.  That  is  extre-
 mely  important.

 Defence  of

 As  regards  our  equipment,  I  think we  are  still  deficient  in  equipment  for
 night  fighting.  I  do  not  think  we have  yet  been  able  to  evolve  or  in-
 vent  very  effective  infra  red  equip- ment  which  ig  used  in  nights.  In  ad-
 dition  to  that,  other  countries  have
 artificial  moonlight  and  other  me-
 thods  of  illuminating  the  battle  field at  night.  Night,  of  course,  is  the time  when  most  of  the  important  ope- rations  are  conducted.  Therefore,  I
 would  like  to  emphasize  that  Govern-
 ment  should  have  sufficient  equip- ment  for  fighting  at  night.

 Another  important  matter  is  the  me- chanised  and  armoured  carriers  for our  patrols  on  the  border,  besides  am-
 phibious  vehicles.  In  Kutch  we  were
 told  the  other  day  that  the  weather was  so  bad  that  no  ordinary  vehicle
 could  move  there.  TI  believe  that
 other  countries  possess  not  only  amphi-
 bious  vehicles  but  also  hopping  vehi-
 cles  which  can  go  to  any  type  of  ter-
 rain.  So,  when  we  are  faced  with such  unfriendly  neighbours,  we  must
 have.  sufficiently  goog  equipment.

 Another  very  important  point  is  the
 training  of  our  guerilla  forces.  Pakis-
 tun  and  China  have  very  efficient  gue-
 rilla  forces.  Fortunately  we  have  on
 our  borders  a  large  number  of  ex-
 servicemen  living,  people  who  can  be
 trained  eusily  in  guerilla  warfare.
 Guerillas  have  limited  liability,  For
 म  poor  country,  a  sufficiently  large
 guerilla  force  is  the  only  solution.  We
 must  start  training  centres  for  gueril!-
 las  and  increase  the  strength  of  the
 guerilla  forces.  We  all  know  what
 the  guerillas  have  been  doing  in  Viet-
 Nam,  tn  Malaysia,  what  they  have
 done  even  in  our  own  country.  The
 Nagas  have  been  using  this  hit  and
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 Tun  tactics.  It  is  a  very  cheap  force.
 They  get  a  small  amount,  and  when-
 ever  there  is  need,  they  only  operate
 near  their  homes,  but  they  can  be
 very  effective  both  in  offence  and  in
 defence.  I  think  I  drew  the  attention
 of  the  Defence  Minister  to  this  point
 about  a  year  back,  but  I  do  not  think
 much  has  been  done  so  far.  Therefore, व  would  like  to  emphasize  now  that
 we  should  have  a  strong  guerilla  force
 at  our  command,  and  not  only  on  our
 borders.  But  we  should  train  some
 of  our  people  in  the  interior  also  so
 that  they  are  available  when  they  are
 required,

 The  next  important  point  is  about
 the  police.  When  they  are  serving
 on  the  borders,  they  should  be  plac-
 ed  under  the  ccmmang  of  the  local
 military  commander,  Secondly,  since
 their  duties  entail  a  lot  of  risk,  they
 should  be  better  equipped.  In  one  of
 the  articles  that  has  appeared  in  the
 papers  it  is  said  that  there  are  men
 in  the  border  police  who  are  over
 50  vears  of  age.  They  will  be  quite
 useful  here,  but  onthe  border  pro-
 bably  they  would  not  prove  very  use-
 ful.  Therefore,  we  should  improve
 our  police,  have  younger  men,  and
 place  them  under  the  military  com-
 mander.

 Mr.  Deputy-Speaker:  He  has  taken
 27  minutes.  Two  minutes  more.

 Shri  Krishnapal  Singh:  All  plan-
 ning  in  the  army  is  done  on  the  basis
 of  intelligence  which  is  acquired  from
 across  the  border  about  our  unfriend-
 ly  neighbours.  That  is  a  very  impor-
 tant  point.  There  can  be  no  sound
 military  planning  unless  we  have  good
 information  about  our  unfriendly
 neighbours.  As  against  China  our
 army  was  placed  at  a  disadvan-
 tage  because  we  failed  to  get  timely
 and  accurate  information,  This  I  am
 sorry  to  say,  has  again  happened  in
 Kutch,  as  pointed  out  in  a  letter  pub-
 lished  in  a  paper  recently.

 In  the  letter  one  of  the  command-
 ing  officers  has  civen  out  that  there
 were  only  two  companies  fighting
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 against  two  brigades  of  Pakistani  for-
 ces  assisted  by  tanks.  That  was  a
 very  unequal  fight.  No  army  in  the
 world  would  be  able  to  fight  with  that
 Tatio,  against  such  overwhelming
 numbers.

 Since  there  is  no  time,  I  shall  re-
 serve  my  other  remarks  for  another
 occasion.

 Mr,
 moved:

 Deputy-Speaker:  Resolution

 “This  House  is  of  opinion  that
 the  arrangements  for  defence  of
 Indian  borders  (with  Pakistan,
 China  and  Burma)  should  be  fur-
 ther  improved  and  their  protection
 should  be  under  the  overall  super-
 vision  of  the  Defence  Forces.”

 Shri  Rananjai_  Singh:  Musafir-
 khana):  I  beg  to  move:

 That  in  the  resolution,—
 (i)  for  ‘Burma’  substitute—

 “wherever  disturbance  or  in-
 trusion  by  enemies  or  rebels
 is  apprehended”.

 Gi)  after  “further  improved”  in-
 sert  “vigorously”,  (l)

 Shri  Yashpa!  Singh  (Kuirana):  I
 beg  to  move:

 That  in  the  resolution,
 for  “under  the  overall  supervi-

 sion”  substitute  “in  the
 hands”.  (2).

 Shei  Deorao  S.  Patil  (Yeotmal):  I
 beg  to  move:

 That  in  the  resolution,—
 add  at  the  end—
 “This  House  is  further  of  opinion

 that  detailed  survey  of  all  the
 strategic  border  roads  con-
 necting  border  installations
 with  inland  military  centres
 and  93525  should  immediately
 be  undertaken  and  its  comp-
 letion  entrusted  to  the  Border
 Road  Development  Organisa-
 tion  with  adequate  indepen-
 dent  Budget  provision  for  a

 887  (SAKA)  Indian  borders  73856
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 definite  positive  target  of
 achievements  by  end  af
 Fourth  Five  Year  Plan.”  (4).

 5  hrs.
 Mr,  Deputy-Speaker:  The  amend-

 ments  and  the  Resolution  are  be-
 fore  the  House.  The  time  allotted  is
 an  hour  and  a  half.

 Shri  A.  0.  Buha  (Barasat):  It  may
 be  increased;  it  is  a  very  important
 subject.

 Mr.  Deputy-Speaker:  I  will  ex‘'end
 it  by  half  an  hour.

 Shri  Prakash  Vir  Shastri  (Bijnor):
 One  hour.

 Mr.  Deputy-Speaker:  All  right,  one
 hour.  But  just  one  minute  should
 be  there  for  Mr.  Chakraverti  to  move
 his  Resolution.  Members  should  not
 take  more  than  6-7  minutes.

 Shri  A.  C.  Guha:  At
 minutes,

 least  ten

 Mr.  Deputy-Speaker:  We  have  not
 got  200  minutes;  there  are  more  than
 ten  Members  who  want  to  speak.

 Shri  A.  C.  Guha:  Sir,  I  congratu-
 late  the  Mover  of  this  Resolution  on
 bringing  this  motion  before  the  House
 so  that  the  Government  may  becom::
 alert  to  the  seriousness  of  the  prob-
 lem  and  may  also  take  the  advice  of
 the  different  sections  of  this  House.
 It  has  been  a  sort  of  a  misfortune  for
 India  that  ever  from  the  emergence
 of  our  Independence,  we  have  got
 unsettled  boundaries  with  Pakistan.  4
 think  the  creators  of  Pakistan  created
 that  State  so  that  certain  problems
 may  linger  on  with  India  and  the
 development  programmes  of  India
 mav  be  hampered  due  to  our  pre-sccu-
 pations  with  the  border  problem;  It
 was  a  deliberate  move  on  the  part
 of  the  creators  of  Pakistan  and  Pak-
 istan  has  been  justly  playing  the  role
 for  which  it  has  been  created,

 China  is  another  neighbour.  I  should
 not  say  that  our  Government  was  wise
 enough  in  dealing  with  China  as  a  po-
 tential  source  of  danger.  In  spite  of
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 everything  that  we  may  say  against
 the  British  imperialism  of  the  18-19
 centuries,  we  should  realise  one  point about  the  strategic  question  of  de-
 fence.  Simply  for  the  sake  of  India
 they  had  their  posts  from  Aden  up
 to  Singapore  or  even  beyond  Aden,
 from  Suez  to  Malta  and  Gibralter.
 They  knew  the  border  of  India  on
 the  North  also  cannot  be  just  on  the
 foot  of  the  Himalayas.  It  should  ex-
 tend  beyond  Himalayas.  Therefore,
 they  tried  to  extend  the  borders  of
 India  beyond  the  Himalayas  by  creat-
 ing  a  sort  of  a  buffer  State  in  Tibet.
 But  in  our  desire  for  getting  the  frien-
 dship  of  China  we  allowed  that
 State  to  be  liquidated  ang  created  pro-
 blems  for  ourselves.  We  did  not  then
 envisage  that  China  might  be  a  source
 of  potential  danger  for  India.  I
 think  that  judgment  should  have  been
 exerciseq  on  that  point,  Now,  our
 frontiers  with  China  are  very  diffi-
 cult  and  also  most  of  these  areas  are
 uninhabited  or  uninhabitable.  Inspite
 of  our  claim  that  MacMahon  line  —  is
 our  border,  that  line  has  not  been
 properly  demarcated.  So,  there  were
 some  disputes  as  to  where  exactly
 the  line  would  lie.  The  Government
 while  at  least  allowing  Chinese  su-
 zerainty  over  Tibet,  should  have  been
 alert  about  the  clear  definition  of  the
 MacMahon  line  and  the  defence  6
 the  line  according  to  our  reading  of
 that  line.  We  have  not  done  that  but
 we  have  created  serious  problems  on
 the  northern  side  of  the  country.

 Even  when  the  British  ruled  Burma,
 certain  territories  in  the  north-west-
 ern  part  of  Burma  were  considered
 unadministered  areas.  They  were  not
 under  the  actual  administration  of  the
 Burma  Government.  Now,  the  difficul-
 ty  is  that  there  is  a  constant  exchange
 of  population  between  certain  types
 of  Nagas  on  this  side  of  the  border
 and  on  that  side  of  the  border  and  the
 Naga  tribals  are  in  a  hostile  condition.
 Inspite  of  everything,  our  friendly  re-
 Jatians  with  Burma  and  all  that,  we
 should  realise  that  the  northwestern
 border  of  Burma  is  almost  in  an  un-
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 scttled  condittion  and  the  writ  of  the
 Burma  Government  may  not  very much  extend  to  certain  parts  of  thal
 place  and  it  is  doubtful  whether  the
 writ  of  the  Burmese  Government
 would  exteng  upto  the  borders  on
 their  side.  They  have  also  their
 own  problems  with  the  hostile  and
 rebel  Chins  and  Kachins  and  other
 tribes  on  the  Burmese  side  and  if  the
 Naga  hostiles  can  have  some  combi-
 nation  with  the  hostile  tribals  on  the
 Burmese  border,  that  will  create  fur-
 ther  troubles  for  us,

 Due  to  all  these  things,  the  border
 problem  of  India  could  not  be  left  to
 the  different  States  as  has  been  done
 so  long.  A  small  State  like  Assam  with
 very  little  financial  resources  has  to
 face  the  borders  with  three  countries:
 the  border  of  Burma,  the  Chinese
 border  and  the  Pakistan  border.  In
 all  these  three  places  Assam  is  hav-
 ing  troubles.  Similarly,  Tripura,  a  tiny
 territory,  has  to  defend  our  borders
 with  Pakistan.  West  Bengal  also  is  a
 truncated  and  a  smal]  State  and  it  has
 to  face  the  borders  of  two  States.  the
 Chinese  side  near  Kalimpong  800  also
 the  Pakistan  border.  The  Pakistan  bor-
 der  on  the  West  Bengal  side  is  about
 350  miles  and  even  now  it  is  not
 properly  demarcated  in  many  places.
 Particularly  in  places  where  it  is
 not  properly  demarcated,  Government
 should  have  taken  sufficient  steps  to
 protect  the  borders  so  that  any  part
 of  the  border  may  not  be  in  an  ad-
 verse  possession  of  a  hostile  Nagaland.
 Our  Government  have  failed  in  tak-
 ing  those  precautions  about  the  bor-
 ders  of  West  Bengal  and  Pakistan.
 Assam  and  Pakistan.  I  should  not  say
 much  about  the  western  side  as  there
 will  be  other  Members  who  may
 speak  about  that  but  I  should  mention
 at  least  the  present  problem  on  the
 Kutch  border.  Kutch  border  terr!-
 tory  is  uninhabited  ang  uninhabitable.
 But  knowing  that  Pakistan  has  been
 making  certain  claims  over  the  territory
 or  over  certain  portions  of  the  terri-
 tory,  Government  should  have  taken
 sufficient  precautions  to  prevent  any
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 incursion  of  the  Pakistani  forces  into
 tbe  Rann  of  Kutch,

 Having  mentioneg  the  failures  of  the
 Government,  I  should  also  mention
 the  difficulties  of  guarding  so  wide
 a  border  all  the  time.  It  is  taxing
 greatly  the  resources  of  the  Govern-
 ment.

 Mr.  Deputy-Speaker:  You  should
 try  to  conclude  now;  you  have  taken
 cight  minutes.  If  hon.  Members  take
 more  time,  J]  cannot  accommodate
 many  Members  who  have  expressed  8
 desire  to  speak.

 Shri  A.  C.  Guha:  I  will  require  two
 or  three  minutes  more.  Apart  from  the
 financial  difficulties,  the  House  will
 huve  a  geneal  feeling  that  there  had
 not  been  sufficient  consciousness  of
 the  problems  of  border  defence.

 On  the  East  Pakistan  side,  the
 Pakistan  Government  had  vacated  the
 border  upto  about  3-5  miles  by  the  mi-
 nority  communities  population.  We
 cannot  do  that;  we  do  not  want  to  do
 that.  There  wus  the  proposal  in
 Assam  of  evicting  the  population  upto
 two  or  three  miles  of  the  border.  That
 is  a  human  problem  and  I  do  not  think
 it  would  be  ever  possible.  But  we
 should  take  care  of  one  point.  We
 should  take  care  of  one  point  and  that
 is  that  these  borders  both  in  Assam
 and  in  West  Bengal  are  generally  po-
 pulated  by  minority  populations  of
 India.  That  would  help  infiltration  of
 saboteurs  and  fifth  columnists  from
 the  other  side.  That  is  a  point  of
 which  we  have  not  been  so  much  con-
 scious  and  we  have  not  taken  precau-
 tions.  Apart  from  the  question  of  the
 Centre  taking  over  the  defence  of
 the  entire  border,  I  would  also  sug-
 gest  that  there  should  be  some  local
 militia.  On  the  Pakistan  side,  apart
 from  the  army,  they  have  got  the  An-
 sars  and  the  Mujahids  and  the  East
 Pakistan  Rifles.  We  also  should  have
 a  Jocal  militia  so  that  the  local  people
 ean  be  entrusteg  to  some  extent  to
 defend  the  borders.  The  entire
 charge  of  defending  the  border  should
 be  on  the  Centre  and  not  be  left  to
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 the  States  at  all.  If  the  border  po-
 lice  is  to  be  there,  I  support  the  view
 that  it  should  be  a  special  cadre  of
 police  to  be  under  the  supervision  of
 the  Centre  and  under  the  guidance
 and  control  of  the  Defence  Ministry.
 lt  should  not  be  left  to  the  ordinary
 State  police  to  protect  the  border.

 eft  रणंजप  सिंह  :  माननीय  उपाध्यक्ष
 महोदय,  माननीय  सदस्य,  श्री  कृष्णपाल  सिह,
 ने  जो  संकल्प  यहां  पर  प्रस्तुत  किया  है,  वह
 बहुत  सामयिक  है,  इसमें  कोई  सन्देह.  नहीं
 है  ।  यदि  आज  देश  की  परिस्थिति  पर  विचार
 किया  जाये,  तो  मैं  समझता  हूं  कि  देश  की
 सामानों  की  सुरक्षा  के  लिए  बहुत  श्रमिक  प्रबंध
 करने  को  आवश्यकता  है  ।

 इस  सम्बन्ध  में  मेरा  संशोधन  यह  है  कि
 माननीय  सदस्य  ने  अपने  संकल्प  में  जो  रे
 शब्द  रखे  हैं,  “पाकिस्तान,  चाइना  एंड  बर्मा,
 उन  में  से  “बर्मा  शब्द  को  निकाल  दिया  जाये  t
 यहा पि  इस  बात  की  बहुत  झ्रावश्यकता  है
 कि  हम  ट्रपति  सभी  सौदागरो  पर  सात
 रहें,  क्योंकि  पता  नहीं  कि  कब  हमारे  वैरी
 या  उपद्रव कर्ता  नियमों  को  भंग  कर  के  किस
 ज़ोर  से  हमारी  सीमा  में  प्रवेश  कर  जाते  हैं,
 लेकिन  हो  सकता  है  कि  इस  संकल्प  में  “वर्मा”
 शब्द  के  रहने  से  हमारे  एक  मित्र-राष्ट्र  के
 मन  में  ऐसी  बात  आए  कि  पाकिस्तान  शौर
 चीन  के  साथ  उस  की  भी  गणना  हो  रही  है  t
 इसलिए  मैंने  यह  संशोधन  रखा  है  कि  “वर्मा”
 शब्द  को  निकाल  कर  उस  के  स्थान  पर  ये
 शब्द  रख  दिये  जायें,  व्हेयरागवर  डिस्टेंस  भार
 कन्द जन  वाई  एनिमी  शरार  रेबीज  ड
 एप्रिहेंड',  अर्थात्  चाहे  हमारी  सीमा  पर
 कहीं  भी  इस  बात  की  सम्भावना  हो  कि  हमारे
 बैरी  या  उपद्रवकारी  आतंक  पैदा  करने  के
 लिए  या  उपद्रव  मचाने  के  लिए  हमारे  देश  हैं
 प्रवेश  करेंगे,  हम  को  उन  सभी  स्थानों  पर
 सचेत  रहना है  ।  ४स  संकल्प  में  “वर्मा”  शब्द
 के  रखे  जाने  से  बर्मा,  में  यह  प्रियंका,  उत्पन्न
 हो  तकती  है  कि  हम  को  भो  पाकिस्तान  कौर
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 चीन  के  साथ  जोड़ा  जा  रहा  है  |  इसलिए  मैं
 समझता  हूं  कि  नीति  यही  कहती  है  कि  “बर्मा”
 शब्द  इस  संकल्प  में  रखना  उचित  नहीं  है  T
 मरा  निवेदन  है  कि  इस  संकल्प  में  से  “बर्मा”
 शब्द  निकाल  कर  इस  को  पास  कर  दिया
 जाये  ।

 जैसा  कि  मैंने  कहा  है,  हम  को  सभो
 जगह  सचेत  रहना  है  -  आज-कल  जो  समाचार
 सुनने  में  श्री  रहे  हूँ  फ्लोर  यहां  पर  नित्य  प्रति
 जो  बिचार  प्रकट  किये  जाते  हैं,  उन  से  हमको
 यह  चिन्ता  होतो  है  fa  हमारा  यह  पड़ोसी
 देश  हमें  क्‍या  समझ  रहा  है  |  कया  वह  समझता
 है  कि  हम  लोग  सो  र;  हैं  ?  राज  हम  लोग
 यह  सोचते  नहीं  हैं,  यह  बात  नहीं  जानते  हैं
 कि  हमारे  वैरी  यहां  पर  बैठे  हुए  हैं।  पाकिस्तान
 का  जन्म  केवल  इसलिए  हुआ  कि  स्वतंत्रता
 से  पहले  देश  में  जो  साम्प्रदायिक  बैंमनस्य
 उत्पन्न  किया  जा  रहा  था,  वह  दूर  हो  दौर
 पाकिस्तान  की  भारत  के  साथ  मित्रता  रहे  ।
 लेकिन  पाकिस्तान  अपने  जन्म  के  बाद  से  ही
 नित्य  प्रति  उपद्रव  करता  श्मा  रहा  है  -  उसका
 कारण  क्या  है  ?  मैं  समझता  हूं  कि  इसका
 मुख्य  कारण  यह  है  कि  वह  हम  को  निबंध
 और  दुबंल  समझता  है  ।  वह  चाहता  है  कि  बहू
 हन  पर  आक्रमण  कर  के,  हम  को  धक्का
 मार  कर,  हम  को  भ्रपमानित  कर  दे  शौर
 इससे  दुनिया  में  यह  समझा  जाये  कि  पाकिस्तान
 भी  हम  स  शक्तिशाली,  बलशाली  द्रोह  बीर
 है,  यद्यपि  इस  प्रकार  दूसरे  की  सीमा  का
 अतिक्रमण  करने  में  कोई  वीरता  नही  है  ।

 आज  पाकिस्तान  हमारी  सीमा  पर
 उपद्रव  और  झगड़े  कर  रहा  है,  हमारे  देश  पर
 क्रमश  कर  रहा  है,  हमारी  पवित्न  मातृ-भूमि
 की  सीमा  में  प्रवेश  कर  के  भारत  माता  के
 एक  भाग  पर  अपना  अ्रधिकार  जमाना  चाहता
 है  और  ऐस  नक्शे  बना  रहा  है,  जिससे  संसार
 के  लोगों  में  क्रम  उत्पन्न  हो  ।  मैं  समझता  हूं
 कि  इसे  स्थिति  में  हमें  हंट  का  जबाब  पत्थर
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 से  देना  चाहिए  ।  हमें  इस  बात  का  संतोष  है
 कि  हमारे  प्रधान  मंत्री  जी  बराबर  इस  बात
 की  घोषणा  कर  रहे  हैं  कि  हम  अपने  देश  की.
 रक्षा  के  लिये  बिल्कुल  तैयार  हैं  प्रौढ़  हम
 पाकिस्तान  से  तब  तक  समझता  नहीं  करेंगे,
 जब  तक  कि  भारतवर्ष  की  एक  इंच  भूमि  भी
 पाकिस्तान  के  पास  रहती  है  और  वह  हमारे
 क्षेत्र  मे  हट  नहीं  जाता  है  ।

 प्रश्न  यह  है  कि  हम  कब  तक  पाकिस्तान
 वी  इस  प्रकार  की  कार्यवाहियों  को  सहन
 करते  रहेंगे  ।  शिशुपाल  ने  भी  बहुत  उपद्रव
 किये  थे,  लेकिन  भगवान  क्रृष्ण  ने  यह  सोमा
 निर्धारित  कर  दी  थी  कि  जब  उस  की  ओर  से
 सौ  उपद्रव  हो  जायेंगे,  तब  उसको  क्षमा  नहीं
 किया  जायेगा  ।  लेकिन  हम  इस  बात  को  नहीं:
 समझते  हैं  ।  यदि  गिना  जाये,  तो  ब  तक
 हमारी  तरफ़  से  पाकिस्तान  को  सौ  विरोध पत्र
 तो  भेज  दिए  गए  होंगे  ।  जब॒  कभी  वह  कोई.
 उपद्रव  करता  है  या  झगड़ा  पैदा  करत  है,
 तो  हमारे  यहां  से  विरोध पत्न  भेजा  जाता  है  t
 मैं  समझता  हूं  कि  पाकिस्तान  के  लिए  यह,
 पर्याप्त  नहीं  जान  पड़ता  है  जैसा  कि  माननीय'
 संफल्पकर्ता  महोदय  ने.  कहा  है,  हमें  इस  बारे
 में  भ्र धिक  दृढ़ता  और  सावधानी  से  काम  लेना
 चाहिए  और  अपने  देश  की  रक्षा  करने  में
 तनिक  भी  संकोच  नहीं  करना  चाहिए  ।

 ग्राम  पाकिस्तान  के  हवाई  जहाज  हमारी
 सीमा  में  किस  तरह  घुस  जाते  हैं  ?  क्‍या  हमारे
 पास  उनको  रोकने  या  गिराने  के  लिए  श्त्रास्त्र
 नहीं  हैं  ?  क्‍या  हम  उनको  गिरा  नहीं  सकते
 हैं  ?  पाकिस्तान  तो  हमारे  हवाई  जहाज़ों  को
 गिरा  देता  है  ।  तो  फिर  उस  के  हवाई  जहाज
 हमारी  सीमा  में कैसे  चले  कराते  हैं  ?  इस  संबंध
 में  हमें  तनिक  भी  असावधान  नहीं  होना
 है  ।  हमें  समझ  लेना  है  कि  “रिपु  पर  दया  परम
 कराई'  हम  को  पाकिस्तान  पर  व्या  नहीं
 करनी  जरिए  Ye
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 हम  इत  बात  की  गझ्राशंका  भी  नहीं
 करनी  चाहिए  कि  हमारी  ज़ोर  से  कोई
 कदम  उठाए  जाने  पर  विश्व-युद्ध  छिड़  जायेगा  ।
 वास्तव  में  यह  उद्देश्य  बरच्छा  है  कि  संसार  में
 युद्धनीति  न  भड़कने  पाए  ।  लेकिन  युद्धाग्नि
 भड़काने  के  लिए  ज़िम्मेदार  कौन  है  ?  प्यार
 हम  ढीले,  दुबले  और  असावधान  रहोंगे,  तो
 संसार  में  युद्ध  की  ग  भड़क  सकती  है  |
 इसलिए  हम  को  पूरी  शक्ति  के  साथ  अ्रपनी
 सीमाझों  की  रक्षा  करनी  चाहिए  शौर

 पाकिस्तान  के  आक्रमण  का  मुकाबला  करना
 चाहिए  ।

 जहां  तक  फोन  का  सम्बन्ध  है,  अगर
 वह  जनसंख्या  की  दष्टि  से  बड़ा  है,  तो  क्‍या
 हुआ  ?  हाथी  भी  तो  बहुत  बड़ा  होता  है  लेकिन
 सिंह  उस  को  मार  गिराता  है।  हम  भारतवासियों
 में  शक्ति  है,  इस  में  कोई  सन्देह  नहीं  है,  लेकिन
 हमें  सावधान  रहने  की  प्रा वश्य कता  है  ।  हमारे
 शत्रु-देशों  के  जो  चेले-चांटे  घूमते  हैं,  चीन  से
 पैसा  लेने  वाले  जो  कम्यूनिस्ट  हैं,  पाकिस्तान
 से  पता  लेने  वाले  जो  कम्यूनिस्ट  हैं,  इन  दोनों
 से  हम  को  सावधान  होना  चाहिए  ।  हमें  ऐसे
 लोगों  को  साफ़  कह  देना  है  कि  जो  भी  देश-
 द्रोह  करेगा,  उसके  लिए  इस  देश  में  कोई  दया
 नहीं  है,  कोई  रियायत  नहीं  है,  हम  उनके  साथ
 कड़े  से  कड़ा  व्यवहार  करेंगे,  जेसी  कि  हमारी
 दंड-नीति  रही  है  t  हमें  यह  स्पष्ट  कर  देना
 चाहिए  कि  हम  उन  को  उखाड़  फेंकेंगे  और
 हम  उनको  एक  क्षण  भी  देश  में  रहने  नहीं
 देग,  वे  देश-द्रोही  हैं  और  उनको  एक  क्षण  के
 लिए  भी  देश  में  रह  रे  का  कोई  अधिकार  नहीं
 है।

 मैं  माननीय  संकल्प कर्ता  महोदय  से
 निवेदन  करना  चाहता  हूं  कि  वह  मेरे  संशोधन
 को  स्वीकार  करें  कौर  सरकार  भी  इस  संशोधन
 के  साथ  इस  संकल्प  को  स्वीकार  करे  आज
 आवश्यकता  इस  बात  की  है  कि  पाकिस्तान
 शौर  चीन  को  उचित  जबाब  दिया  जाये।
 भारत  में  शक्ति  है  |  भारत  विद्या  और  बल
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 में  किसी  से  पीछे  नहीं  है।  लेकिन  आवश्यकता
 इस  बात  की  है  कि  हम  अपने  बल  को  पहचानें
 शौर  उन  देशों  को  बता  दें  कि  हम  में  क्‍या
 शक्ति  है  ।  भ्रमर  हम  ईंट  का  जबाब  पत्थर
 से  दें,  तो फिर  किसी  भी  देश  में  यह  हिम्मत
 नहीं  है  कि  वह  हमारी  तरफ़  झाँख  उठाने  का
 दुस्साहस  करे  ।

 इन  शब्दों  के  साथ  मैं  अपने  संशोधन  को
 प्रस्तुत  करता  हूं  ।

 श्री  गौरी  शंकर  कक्कड़:  (फ़तेहपुर)  :
 उपाध्यक्ष  महोदय,  हमारे  माननीय  मित्र
 जो  प्रस्ताव  लाए  हैं,  उसके  लिए  मैं  उनको  बधाई
 देता  हूं  ।  मैं  समझता  हूं  कि  श्व  तो  हमारी
 सरकार  को  इस  प्रस्ताव  को  स्वीकार  करने
 में  किसी  प्रकार  को  कोई  झ्मापत्ति  नहीं  होनी
 चाहिए  क्‍योंकि  यह  तो  एक  नीति  का  प्रश्त
 है  ।  सरकार  भी  यह  चाहती  है  कौर  सारा
 राष्ट्र  भी  यह  चाहता  है  कि  हमारी  सीमायें
 सुरक्षित  रहें  t

 हमारी  सरकार  की  अरब  तक  जो  नीति
 रही  है,  उससे  एक  बात  तो  हमारे  देश  में  सिद्ध
 हो  चुकी  है  गौर  बह  यह  है  कि  स्वतंत्रता
 प्राप्ति  के बाद  जहां  जहां  भी  हमारी  सितारों  पर
 बाहर  से  आक्रमण  हुमा  शरीर  जहां  जहां  भी  दूसरे
 देशों  ने  हमारी  धरती  पर  डरपना  आधिपत्य
 जमाया,  वहां  हम  इस  बात  में  सफल  नहीं  हुए
 कि  हम  प्रगति  धरती  को  दोबारा  उनसे  वापस
 ले  सकें  ।  यही  बात  काश्मीर  के  बारे  में  हुई
 ब्रोकर  यही  बात  चीन  के  बारे  में  हुई  t

 मैंने  बड़े  ध्यान  से  प्रधान  मंत्री  जी  का
 भाषण  सुना,  जब  उन्होंने  यह  कहा  कि  हाल
 ही  में  पाकिस्तान  द्वारा  हम  पर  जो  प्राक् रमण
 हुमा  श्रोर  हमारी  कच्छ  की  सीमा  के  इस  पार
 हमारी  धरती  पर  जो  अधिपत्य  जमा  लिया  है,
 हम  उस  को  शिव  ही  दूर  करेंगे,  परन्तु  इस  पर
 विश्वास  नहीं  होता  है,  क्योंकि  अभी  तक  तो
 सरकार  का  कोई  भी  कदम  कभी  भी  इस  ओर
 नहीं  उठा  है  t  मैं  यह  भी  कहने  के  लिए  योर

 cy
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 [श्री  गौरी  शंकर  कक्कड ़]
 हूं  कि  हमारे  राष्ट्र  में  यह  बात  सिद्ध  हुई  मानी
 जा  रही  है  कि  एक  बार  जब  झ्राक्रमणकर्ता
 इस  बात  में  सफल  हुआ  कि  बहू  हमारी  सीमा
 को  पार  करके  हमारी  ज़मीन  पर  अपना
 आधिपत्य  जमा  ले,  तो  बह  आधिपत्य  जमा  ही
 रहा  कौर  उस  ज़मीन  को  वापस  लेने  की  क्षमता
 हम  में  नहीं  हुई  है  ।

 इस  दृष्टिकोण  को  सामने  रखते  हुए  हमारी
 पूर्वी,  पश्चिमी  कौर  उत्तरी  सामानों  को
 सुरक्षित  रखने  का  उत्तरदायित्व  हम  पर  है  ।
 बहुधा  कहा  जाता  है  कि  चीन  तो  बड़ा  मुल्क  है
 शौर  जब  से  चीन  ने  भ्रूण  विस्फोट  किया  है,
 तब  से  उसका  स्थान  विश्व  के  बड़े  देशों  में  हो गया
 ह  परन्तु  यह  तो  एक  बहुत  बड़ी  लज्जा  की  बात
 है  कि  हम  पाकिस्तान  का  भी  मुकाबला
 न  कर  सकें  मीर  पाकिस्तान  में  भी  यह  साहस
 हो  कि  जहां  पर  वह  चाहे,  वहां  पर  डरपना
 आधिपत्य  जमा  ले,  धरती  के  जिस  भाग  पर
 वह  चाहे,  अपना  आधिपत्य  जमा  ले।

 इस  प्रस्ताव  के  मैं  समझता  हूं  दो  अंग
 हैं।  एक  तो  यह  हैकि  हमने  यह  देख  लिया
 है  कि  जो  आक्रमण  होते  हैं  वे  सामानों  के
 द्वारा  ही  होते  हैं  ।  हमारी  जो  सीमायें  हैं  वे
 पाकिस्तान,  चीन  और  बर्मा  के  साथ  लगती
 है।  बे  टेढ़ी  मेढ़ी  नहीं  हैं झ्र  आसानी  से
 उन  को  पार  कर  के  आया  जाया  जा  सकता  है
 है  ।  ऐसी  स्थिति  में  पहला  हमारा
 गतंव्य  यह  हो  जाता  है  कि  हम  अपनी
 सीमाओं  की  सुरक्षा  के  लिए,  वहां  तक  पहुंचने
 के  लिए  जिन  सड़कों  की  आवश्यकता  है,
 उनकी  व्यवस्था  उचित  ढंग  से  करें।  राज

 भी  हमारे  सामने  कर्म  का  प्रश्न  आया  था।
 हमारी  सरकार  की  तरफ  से  एक  वक्तव्य  में.
 हमें  बताया  गया  था  कि  पाकिस्तान  के
 अुकासले  में  हमारी  दशा  बहांठीक  नहीं  थी,
 प्रा किस तानी  एडबांटेजियस  पोजिशन  भें  थे  ।
 डस  तरह  के  शब्दों  का  जब  प्रयोग  किया  जाता
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 है  तो  इनको  सुन  कर  मझे  बड़ी  लज्जा  गातो
 है  ।  जब  चीनी  आक्रमण  हम  पर  हुआ  था
 तब  भी  यही  वात  कहीं  गई  थी  और
 अब  पाकिस्तानी  आक्रमण  के  समय  भी  इसी
 बात  को  दोहराया  गया  है।  मुझे  यह  कहने
 में  कोई  संकोच  नहीं  है  कि  इस  प्रकार  के
 शब्दों  को  दोहराने  से  किसी  प्रकार  भी  हमारे
 देश  की  इज्जत  नहीं  बढ़ती  है  ।  हमको
 पहले  से  अपनी  सीमाओं  की,  जा  भी  वे  हैं
 श्लोक  जहां  भी  हैं,  भ्राकरमणकर्ताओं  से  रक्षा  का
 प्रबन्ध  करना  चाहियेथा  ।  जहां  जहां
 हमको  आक्रमण  होने  का  भय  था
 वहां  वहां  पर  बहुत  अच्छी  ओर
 उचित  ढंग  से  सुरक्षा  का  प्रबन्ध  कर  लेना
 चाहिये  था  कौर  इस  प्रकार  की  सड़कें  उन
 सीमाओं  तक  जाने  को  बना  लेनी  चाहिये  थीं
 जो  सभी  मौसमों  rs  काम  श्री
 सकती  हों,  गर्मी,  बरसात  ,  जाड़े  आदि  में
 बराबर  यातायात  लिए  खुली  रह
 सकती  हों  ताकि  उन  सड़कों  से  हमे  खाने
 पीने  की  सामग्री  मीर  हथियार  शादी  अपने
 जवानों  को  पहुंचाने  रहते  ।

 दूसरी  बात  यह  है  कि  अभी  तक  जो
 व्यवस्था  हमारी  सीमाओं  की  रही  है  जौर
 जो  स्थिति  रही  है  है  कि
 हम ने  इनकी  सुरक्षा  का  भार  प्रांतों  पर
 छोड़े  रखा  है  1  इतने  सालों  तक  भंदिधान
 के  प्रयोग  के  बाद  आज  हम  दृढ़ता  के  साथ  यह
 कहने  की  स्थिति  में  हैं  कि  जहां  तक  रन  के
 शासन  का  सम्बन्ध  है,  वह  दुर्बल  ही  सिद्ध  ओप्रा
 है  और  के  कंधों  पर  अगर  यह  भार  उन
 सितारों  की  रक्षा  का  छोड़ा  गया  तो  इसमें
 हमको  सफलता  नहीं  मिल  सकती  है  जैसे
 राज  तक  नहीं  मिली  है  1

 वह  यह  रहो

 हमारी  सितारों  क  द्वारा  ही  आक्रमण
 कर्ता  हमारे  देश  में  दाते  हैं  ौर  यह  मत  एक
 दो  दिन  या  एक  दा  साल  का  नहीं  है
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 बल्कि  यह  प्रश्न  तो  जो  हमारी  सरकार  द्वारा
 देश  के  सामने  प्रस्तुत  किया  गया  है,  बहुत
 ही  सालों  का  है  और  आगे  शायाने  वाली  हमारी
 पीढ़ियों  को  इसको  झेलना  पड़ेगा,  इसलिए
 इसका  एकदम  निर्णय  हो  जाना  चाहिये  कि
 हमारी  सामानों  की  सुरक्षा  का  भार  किस
 पर  रहे  ग्रोवर  उपयुक्‍त  यही  होगा,  देश
 हित  में  यही  होगा  कि  डिफेंस  मिनिस्ट्री,
 सुरक्षा  मंत्रालय  के  कंधों  पर  इसका  भार
 होना  चाहिये,  उसके  ग्रन्तगंत  इसको  लाया
 जाना  चाहिये,  उसको  सीमाओं  की  सुरक्षा
 का  प्रबन्ध  करना  चाहिये  ।  यह  एक  बड़ी
 उचित  मांग  है  ।  अब  तक  यही  देखा  गया
 है  कि  जब  भी  आक्रमण  हुआ  है  वह  सीमाओं
 के  द्वारा  ही  हुआ  है  कौर  कोई  बाहर  से
 आक्रमण  होने  की  बात  नहीं  है  ।जों  नई
 एक  परिस्थिति  पाकिस्तान  ने  हमारे  सामने
 उपस्थित  कर दी  है  शौर  चीन  के  द्वारा  हमारा
 जो  अपमान  हुआ.  उनका  हमें  मुकाबला
 करना  है  ।  चीन  द्वारा  किये  गये  अपमान
 का  रूम  अभी  भरा  भी  नहीं  थाकि  एक
 नया  रात  हमें  लगा  है  t  इस  से
 हमारी  सरकार  को  सबक  लेना  चाहिये।

 मैं  समझता  हुं  कि  यह  जो  प्रस्ताव
 हमारे  मित्र  ने  सदन  के  सामने  पेश  किया  है,
 इसको  सरकार  को  पूरे  तौर  से  मान  लेना
 चाहिये  ।  शरीर  यदि  ऐसा  किया  गया  तो
 राष्ट्र  को  यह  प्रतीत  होगा  कि  सरकार  ने
 दृढ़ता  केसाथ  सीसाश्ों  की  रक्षा  का
 कदम  बढ़ाया  है  कौर  वह  सितारों  की
 रक्षा  करने  में  सफल  होगी  ।

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का
 स्वागत  प्रौढ़  समर्थन  करता  हूं  ।

 Shri  Liladhar  Koetoki  (Nowgong):
 Sir,  I  welcome  this  resolution.  It  needs
 no  proof  that  the  defence  of  our  bor-
 ders,  whether  western,  northern  or
 eastern  needs  to  be  improved.  It  has
 been  admitted  in  this  House  that  often
 there  have  been  intrusions  into  our
 borders  and  more  often  than  not,  the
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 intruders  do  occupy  certain  areas  and
 they  do  not  go  away  from  there.  Our
 defence  arrangements  are  such  that
 we  cannot  throw  them  out.  It  is  no
 good  denying  this  fact.  So,  the  conclu-
 sion  one  has  to  arrive  at  is  that  the
 defence  authorities  should  take  steps
 to  ensure  the  security  of  our  borders.

 So  far  as  the  north-eastern  region
 is  concerned,  comprising  NEFA,  Naga-
 land,  Tripura,  Manipur  and  Assam,  all

 tue  three  countries  mentioned  in  this
 resolution—China,  Pakistan  and
 BRurma—surround  the  borders  of  this
 region.  Although  Burma  is  not
 unfriendly  as  China  or  Pakistan  are,
 the  hostile  Nagas,  as  Arun  Chandra
 Guha  has  mentioned,  have  been  going
 to  Pakistan  and  coming  back  with  arms
 and  ammunition,  after  getting  training
 and  they  commit  hostilities  again.
 India.  It  is  through  the  trritories  of
 Burma  that  the  hostile  Nagas  are  com-
 ing  to  and  fro  Pukistan  with  rmpunity.
 So,  that  border  also  has  to  be  protect-
 ed  effectively.

 The  peculiar  geographical  position
 of  this  region  has  to  be  kept  in  mind
 and  our  defence  preparation  of  that
 entire  region  has  to  be  examined  from
 tiat  point  of  view.  While  I  do  not
 undermine  the  equa]  urgency  of  pro-
 tecting  the  western  and  _  northern

 borders,  in  this  region,  because  of  the
 narrow  corridor  and  the  very  meagre
 transport  system  there,  it  is  highly
 essential  that  there  should  be  enough
 defence  potential  created  within  that
 ragion  with  a  view  to  enable  our
 defence  forces  there  to  stand  against
 the  aggression  till  reinforcements
 through  this  meagre  transport  system
 can  reach  them.  It  is  obvious  that
 reinforcements  in  this  region  will  be
 quite  difficult.  So,  it  is  necessary  that
 supplies  of  men  and  materia]  for
 defence  purposes  should  be  built  up
 there.

 Ido  not  know  the  details  of
 the  defence  arrangements,  but  my
 hunch  is  that  this  aspect  has  not  been
 given  as  much  attention  as  it  deserves.

 To  protect  this  border,  there  should
 be  quick  mobility  for  our  forces.  So,
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 (Shri  Liladhar  Gotoki]
 I  wi))  urge  the  Ministry  of  Defence  to
 construct  border  roads  along  the
 entire  border.  I  am  afraid  nothing
 has  been  done  and  no  decision  has
 been  taken  that  the  border  roads
 along  the  Assam-East  Pakistan  border
 would  be  taken  up  immediately.

 Therefore,  these  ‘matters  which  are
 vital  for  ensuring  effective  guarding
 of  our  borders  in  this  very  vulnerable
 area  should  receive  the  urgent  and
 serious  attention  of  the  Government.
 I  am  sorry  to  say  that  we,  who  be-
 long  to  these  areas,  do  not  see  any
 signs  of  such  seriousness  being  attach-
 ed  to  this  matter.

 Therefore,  whether  Government
 accept  this  resolution  in  this  form  or
 not,  it  cannot  be  denied  that  this
 resolution  focusses  the  attention  of
 the  Government  on  the  urgency  of
 safeguarding  our  borders,  which  today
 are  not  adequately  guarded.  That
 has  been  proved  in  the  Kutch  border,
 Lathitilla-Dumabari  area  in  Cachar
 district  where  firing  is  going  on  and  so
 also  in  Dawki  in  Khasi-Jaintia  Hills.
 That  is  happening  in  Jalpaiguri,
 Cooch-Behar  and  other  areas  of
 West  Bengal  border  also.  Wherever
 there  is  a  chance  they  strike  us,  they
 commit  incursions  and  intrusion,  do
 whatever  mischief  they  like  on  our
 territory  and  go  back  or  stay  with
 impunity.

 So,  we  should  have  our  defence
 arrangements  so  effective  and  80
 efficient  that  we  can  strike  them  back
 immediately  when  our  enemies  com-
 mit  any  intrusion  or  aggression  on
 our  Territory  and  teach  them  such  a
 lesson  that  they  do  not  dare  to  trike
 us  again.

 In  concluding,  Sir,  I  request  the
 Government  to  consider  the  sugges-
 tions  that  at  I  have  made.

 श्री  बर्ग  डो  (हिसार)  :  उपाध्यक्ष  महोदय,
 देश  की  रक्षा  के  बारे  में  मैं  कुछ  बातें  कहना
 चाहता  हूं  1  मैं  भ्र भी  राजस्थान  की  तरफ  से
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 आया  हूं  ।  मैंने  देखा  है  कि  वहां  पर  छोटे  छोटे
 बच्चे  खेल  रहे  थे  ।  उन  में  रो  एक  बच्चा  कहता
 था  कि  पहेली  बुझाता  हूं,  उस  का  जबाब  बस्तियों
 मैं बहु  कहता  था  :

 “लाल  है  पर  रंग  नहीं,
 बहादुर  हैं  पर  वीरता  नहीं  ।

 शास्त्री  हैं  पर  विद्वत्ता  नहीं,
 बोलो  बच्चों  कौन  ॥”

 सब  मिल  कर  कहते  थ  “लाल  बहादुर  शास्त्री”  t
 मैं  कहना  चाहता  हूं  कि जब  हम  रक्षा  की  बात
 कहते  हैं  तो  हम  को  एक  बात  साफ  तौर  से
 सोच  लेना  चाहिये  ।  पहली  जनवरी,  965
 से  पहले  भारत  की  जो  जमीन  चीन  कौर
 पाकिस्तान  ने  इस  देश  से  हटा  ली  है  उस  की
 बात  में  नहीं  कहता,  उसको  हम  तो  क्या  ग्रगर
 हमारे  बेटे  भी  वापस  ले  सकें  तो  हमारी  खुश-
 किस्मत  होगी  ।  लेकिन  पहली  जनवरी,
 965  के  बाद  की  गई  हुई  जमीन  के  बारे

 में  हमें  कम  से  कम  यह  निर्णय  कर  लेना  चाहिये
 कि  प्यार  कोई  भारत  की  एक  इंच  जमीन  पर  भी
 कब्जा  करेगा,  चाहे  वह  चीन  हो  या  पाकिस्तान
 हो,  जब  तक  वह  वहां  से  हटेगा  नहीं  तब  तक
 कोई  संधि  या  सीज-फायर  नहीं  होगा  या  किसी
 किस्म  का  वार्तालाप  नहीं  चलेगा  ।  हमें  मन
 में  ऐसा  निश्चय  कर  लेना  चाहिये  ।

 5.32  hrs.

 (Dr.  Sarogmnt  Mamtsur  in  the  Chair]

 दूसरी  बात  मैं  राज  करूंगा  सेना  के  बारे
 में  |  सेना  की  बात  करते  हुए  हमारे  नेता  डा०
 राम  मनोहर  लोहिया  ने  अपने  भाषणों  में  कहा
 था  कि  हिन्दुस्तान  की  सेना  के  बड़े  बड़े  श्रफसर
 आज  हीरे  शौर  जवाहरात  के  तस्कर  व्यापार
 के  ग्रा दी  बन  चुके  हैं  ।  झगर  इस  देश  के  भ्रन्दर
 शैतान  सिंह,  होशियार  सिंह  और  उस्मान
 की  नीति  को  प्रपनाना  है,  या  उनकी  तरह  के
 लोगों  की  फौज  बनाना  है  तो  सबसे  पहला  काम
 देश  के  प्रकार  इस  किस्म  के  फौजी  ग्र फसरों
 को  साफ  करना  होना  चाहिये  ।  इन  तस्करी
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 लोगों  को  हटाना  होगा  ।  इससे  कोई  खतरा
 नहीं  आना  चाहिये  क्‍योंकि  कौर  मुल्कों  के
 अन्दर  जब  जंग  छिड़ी  हुई  थी  तो  उस  के  दौरान
 ऐसे  गलत  आदमियों  को  ठीक  किया  गया  था,
 उन  को  हटाया  गया  था  |

 तीसरी  बात  मैं  नीति  के  बारे  में  कहूंगा  ।
 हमारे  देश  की  बड़ी  उदार  नीति  है।  श्राप  ने
 चीन  के  साथ  दस  साल  तक  दोस्ती  का  दम  भरा,
 लेकिन  चीन  ने  दोस्त  के  मुंह  पर  थप्पड़  मारा  ।
 एक  ऐसा  वक्‍त  भी  आया  था  जब  पाकिस्तान
 के  राष्ट्रपति  भ्रयूब  ने  यह  बात  कही  थी  कि  हमें
 मुश्किल  फौजी  मुग् राह हा  बनाना  चाहिये,
 साझी  हिफाजत  करने  के  लिये  ।  लेकिन  हिन्दु-
 स्तान  की  सरकार  ने  उस  से  इन्कार  किया
 और  उस  की  जगह  यह  दशा  बनाई  ।  जरा  इस
 में  अ्रन्तर  देखिये  ।  पाकिस्तान  हमसे  लड़
 रहा  है  लेकिन  अय्यूब  खां  राज  भी  हमारा  भाई
 है  ।  हम  उस  का  गला  काटते  हैं,  वह  हमारा
 गला  काटता  है,  चीन  इतने  दिनों  बाद  भी
 हमारा  भाई  बन  सकता  है  लेकिन  पाकिस्तान
 की  जनता  नहीं  बन  सकती  ।  हमारी  लड़ाई
 कोई  पाकिस्तान  की  जनता  से  नहीं  है  ।
 हिन्दुस्तान  की  जनता  कौर  पाकिस्तान  की
 जनता  का  आपस  में  कोई  द्वेष  नहीं  है  ।  यह
 ठीक  है  कि  पाकिस्तान  सरकार  ने  पाकिस्तान
 की  जनता  के  साथ  जिस  तरीके  से  अन्याय
 किया  है  उसी  तरह  से  हिन्दुस्तान  की  सरकार
 ने  भी  किया  है  हिन्दुस्तान  की  जनता  के  साथ,
 बल्कि  उससे  भी  बुरा  किया  है  ।  दोनों  मुल्कों
 'को  उनकी  सरकारे  आपस  में  नजदीक  नहीं
 आने  देती  ।

 चौथी  बात  मैं  यह  अर्ज  करना  चाहता  हूं
 कि  पिछले  दो  तीन  दिनों  से  हम  खास  तौर  से
 देख  रह  हैं  कि  हमारे  नेता  डा0  राम  मनोहर
 लोहिया  और  मरे  बारे  में  तरह  तरह  की  बातें
 चल  रही  हैं  कि  हम  युद्ध  चाहने  वाले  हैं  -  लेकिन
 ऐसी  बात  नहीं  है  ।  मगर  पाकिस्तान  से  कैसे
 मेल  हो  सकता  है  1  महासंघ  के  ब्रा धार  पर,
 और  दुनिया  में  शांति  हों  सकती  है  विश्व
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 सरकार  के  नाते  से  ।  ग्राम  विश्व  लोक  सभा
 बने  तो  संसार  में  शांति  हो  सकती  है,  लेकिन
 हिन्दुस्तान  और  पाकिस्तान  में  अगर  शांति
 शा  सकती  है  तो  केवल  महासंघ  के  आधार  पर  |

 मैं  एक  ध्रौर  बात  कह  कर  खत्म  करूंगा  |
 आज  जिस  उदार  वैदेशिक  नीति  का  कोई
 आधार  ही  नहीं  है  मगर  उस  को  छोड़  कर  हम
 मजबूत  विदेशी  नीति  प्रश्नों  शरीर  उस  पर
 दृढ़ता  से  चलें  तब  तो  हिन्दुस्तान  बच  सकेगा,
 वर्ना  इस  देश  का  अस्तित्व  ही  खत्म  हो  जायेगा  ।

 श्री  प्रकाश  वर  शारत्री:  सभापति  महोदय,
 कुछ  भी  कहने  से  पहले  मैं  अपने  हृदय  का  एक
 दुःख  प्रकट  करना  चाहता  हूं  ।  राव  कृष्ण  पाल
 सिह  ने  जितना  महत्वपूर्ण  प्रस्ताव  देश  की
 सुरक्षा  से  सम्बन्धित  राज  उपस्थित  किया  है
 श्र  इस  सदन  की  यह  उपस्थिति,  इन  दोनों
 में  परस्पर  विरोधाभास  है  ।  मुझे  इस  बात
 को  कहते  हुए  बड़ा  कष्ट  है  कि  आज  जब  यहां
 प्रत्येक  सदस्य  को  उपस्थित  होना  चाहिये  था
 और  सरकार  के  प्रमुख  नेतायों  को भी  उपस्थित
 होना  चाहिये  था,  सत्तारूढ  दल  के  सदस्य  आज
 सेंट्रल  हाल  में  अपनी  पार्टी  के  चुनावों  के  संबंध
 में  गोष्ठियां  कर  रह  हैं  1  उन्हें  देश  को  परवाह
 ही  नहीं  है  ।

 दूसरी  बात  जो  मैं  विशेष  रूप  से  कहना
 चाहता  हूं  वह  यह  है  कि  राव  कृष्ण  पाल  सिंह  के
 प्रस्ताव  का  एक  लक्ष्य  है  ग्रोवर  वह  यह  कि  सेना  का
 इतिहास  हमारे  देश  में  जो  गौरवपूर्ण  रहा  है
 उस  को  ध्यान  में  रखते  हुए  प्रस्तावक  महोदय
 यह  चाहते  हैं  कि  देश  की  सितारों  की  रक्षा  का
 भार  सैनिकों  को  सौप  दिया  जाय  ।  जहां
 पुलिस  हमारी  मीनारों  की  रक्षा  कर  रही  है

 उस  में  कुछ  कठिनाइयां  ग्राई  हैं  i उन  कठिनाइयों
 की  प्रभी  कुछ  दिन  पहले  चर्चा  हुई  थी,  जिस  में
 कहा  गया  था  कि  अ्रसम  राज्य  में  एक  इंस्पेक्टर
 जनरल  पुलिस  थे  जिन  के  कारण  पाकिस्तानी
 लाखों  की  संख्या  मे  अ्रसम  में  झा  गये  कौर  वह
 धर्म  को  दूसरा  काश्मीर  बनाना  चाहते  t
 ant  के  मंत्रिमंडल  के  एक  सदस्य,  जो  दूसरे
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 [श्री  प्रकाशवीर  शास्त्री]
 देख  अब्दुल्ला  बन  कर  क़सम  की  स्थिति  को
 बिगाड़ना  चाहते  थे,  केन्द्रीय  सरकार  ने  विवश
 हो  कर  उस  रात  जी०  को  गुजरात  भेजा  ।
 नन्‍दा  जी  को  जब  यह  कहा  गया  कि  एक
 ऐसे  व्यक्ति  को,  जो  झ्र सम  में  दोषी  पाया  गया,
 गुजरात  जैसे  महत्वपूर्ण  सीमावर्ती  राज्य  में  क्‍यों
 भेजा  गया  ?  तो  गृह  मंत्री  न ेबतलाया  कि  उन
 का  रेकार्ड  बहुत  अच्छा  है  ।  मगर  उत  का
 रेकार्ड  अच्छा  है  तो  गृह  मंत्रालय  उन  को  फिर
 वहां  से  स्थानांतरित  करने  की  बात  क्‍यों  सोच
 रहा  है  ।  भ्रमर  रेकार्ड  अच्छा  होता  तो  उन  को
 वहां  से  स्थानांतरित  करने  की  बात  सोची  ही
 न  जाती  ।  इसी  से  प्रकट  होता  है  कि  पुलिस
 से  धीरे  धीरे  हमारा  विश्वास  उठता  जा  रहा
 है  भ्र ौर  सेना  के  कार्यो  की  शोर,  सेना  की  देश
 भक्ति  की  ओर,  देश  का  ध्यान  आकर्षित  हो
 रहा  है  1

 भारत  के  पिछले  इतिहास  में  भी  और
 स्वतंत्रता  प्राप्ति  क ेबाद  अब  तक  भी
 भारतीय  सेनाओं  ने  जो  साहसिक  कार्य  किये
 हैं,  उन  में  अगर  कहीं  कोई  चोट  लगी  है
 तो  वह  हमारे  नेताओं  की  अदूरदर्शिता  के
 कारण,  उनकी  गलत  नीतियों  के  कारण  ।
 लेकिन  सेना  ने  कहीं  किसी  प्रकार  की
 दुर्बलता  दिखाई  हो  इस  प्रकार  का  इतिहास
 देखने  को  नहीं  मिलता  ।  स्वतंत्र
 होने  के  पश्चात्‌  सब  से  पहले  काश्मीर  में  हमारी
 सेनाओं  का  परीक्षण  ढपा  जब  कि
 इस  देश  में  स्वतंत्रता  ने  प्रारम्भिक  सांस
 ली  ही  ली  थी  ।  हमारी  सेना  ने  श्रदूभुत
 साहस  कौर  बीरता  का  परिचय  काश्मीर
 की  पहाड़ियों  में  दिया  ।  यदि  दुर्भाग्य  से
 भारत  के  तत्कालीन  नेतायों  ने  लड़ाई  बन्द
 न  कर  दी  होती  तो  काश्मीर  की  जो  हड्डी
 आज  गले  में  प्रगति  हुई  है  बह  स्थिति  न  होती  ।
 दूसरी  बात  हमने  वोरा  का  परिचय  दिया
 नेफा  बौर  लहाख  में।  नेफा में  चूंकि  सेवायें
 पहले  से  तैयार  नहीं  की  गई  थीं  इस
 लिये  गछ  चोट  लगी  ,  लेकिन  चीन  के  साथ

 MAY  7,  9865  Indian  borders  (Res,  3874

 लहाख  की  पहाड़ियों  में  भारतीय  सैनिकों  ने
 जम  कर  मौजें  लिये  हैं।  इसका  सब  से  बड़ा
 प्रमाण  यह  है  कि  चुशूल  की  हवाई  पट्टी
 पर  चीनी  सेनाओं  को  कदम  नहीं  रखने
 दिया  गया  ।  यह  हमारी  सेना  के  गौरब-
 पूर्ण  इतिहास  की  कमर  कहानी  है  ny  इसी
 प्रकार  गोधा  झ्र ौर  दूसरे  स्थानों  पर  भी
 हमारी  सेना  ने  बड़ी  बहादुरी  का  परिचय
 दिया  है  ।

 मैं  ने  अभी  पीछे  यह  शब्द  कडे  कि  हमारे
 नेताओं  की  प्रदूर्दाशता  से  सेनाओं  को
 नीचा  जरूर  देखना  पड़ा  |  मुझे  अच्छी
 तरह  याद  है  कि  नागालैंड  में  जो  हमारी
 सेनायें  हैं  उन  में  हमारे  पिछले  प्रधानमंत्री
 श्री  जवाहरलाल  नेहरू  को  सेना  के  एक  बड़े
 व्यकित्त  ने  एक  पत्र  भेजा  था  कि  पंडित  जी
 या  तो  हमें  श्राप  यहां  से  वापस  बुला  लीजिये
 और  अपनी  पुलिस  भेज  दीजिये  ।  सेना  को
 नागालैंड  में  पड़े  पड़े  इतने  दिन  हो  गये  और
 ग्रभी  तक  हम  शांति  नहीं  स्थापित  कर  पाये
 यह  हम  पर  एक  बड़ा  अब्बा  लग  रहा  है,  ।
 या  फिर  सेना  को  जब  आपने  भेजा  है
 तो  हाथ  खोल  कर  काम  करने  का  मोका
 भी  उसे  दीजिये  ।  एक  ओर  आप  सेना  के  द्वारा
 शांति  स्थापित  करना  चाहते  हैं  और  दूसरी
 बोर  आदेश  भेज  रहे  हैं  कि  हम  किसी
 पर  हाथ  न  उठायें  ।  आप  सेना  को  इस
 तरह  क्‍यों  रोक  रहे  हैं  ।  मेरे  कहने  का
 तात्पर्य  यहां  यह  है  कि  सेना  की  प्रतिष्ठा
 को  जब  जब  चोट  लगी  है  या  जब  जब  नीचा
 देखना  पड़ता  है  तब  नेताओं  की  ही  प्रमुख-
 दर्शाता  के  कारण  a  हमारी  सेता  में  साहस
 शौर  बहादुरी  का  अभाव  कभी  नहीं
 रहा  ।  जम्मू  कौर  काश्मीर  में  या  दूसरे
 स्थानों  में  हमारी  सैनिकों  ने  जो  अपने  शौर्य
 का  परिचय  दिया  जहां  वह  हमारे  लिये
 गौरव  की बात  रही  है  ।  मैं  सेना  के
 सम्बन्ध  में  एक  दो  सुझाव  भी  यहां  देना  चता
 हैं  कच्छ  पर  कुछ  कहने  से  पहले  A
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 एक  तो  बात  यह  कि  हमारी  सेनाओं  से  प्रति  वर्ष
 दस  हजार  के  लगभग  व्यक्ति  सेवा  निवृत्त  होते
 हैं।  करनल  राजू  जो  स्वयं  सैनिक  रहे  हैं
 ब्रोकर  जिन्होंने  नेता  जी  सुभाष  बोस  के  साथ
 रह  कर  देश  की  स्वतंत्रता  के  आन्दोलन  में
 प्रमुख  भाग  लिया  था,  मैं  चाहूंगा  कि  उनके
 माध्यम  से  रक्षा  मंत्री  तक  यह  विचार  जाये
 किये  दस  हजार  व्यक्ति  जो  हमारी  सेनाग्र ों
 से  प्रति  बर्ष  सेवा  निवृत्त  होते  हैं  उसको  हमारे
 देश  की  सीमाओं  के  निकट  बसाया  जाए  शौर
 जो  उनको  पेंशन  मिलती  है  उसके  अतिरिक्त
 उनको  झ्राथिक  और  दूसरी  सुविधाएं  भी  दी
 जाएं  ।  इससे  सामानों  पर  जो  छटपुट  घटनाएं
 होती  हैं  उनसे हम  अपने  देश  को  बचा  सकेंगे।

 दूसरी  बात  आपने  देखी  होगी  कि  पाकी-
 स्तान  या  चीन  ने  हमारे  उसी  प्रदेश  पर  राजर-
 मण  क्रिया  है  जहां  हमारे  देश  के  निवासियों
 में  कुछ  दुर्बलता  है।  राज  कच्छ  में  ही
 पाकिस्तान  का  आक्रमण  क्‍यों  हुमा7  बंगाल
 में  ही  क्यों  उसका  आक्रमण  होता  है  इस  पर
 विचार  करना  चाहिए  |  राजस्थान  की  सीमा
 पर  या  पंजाब  की  सीमा  पर  कोई  प्राण
 क्यों  नहीं  होता  इस  पर  भी  हमको  वि  तर
 करना  पड़ेगा।

 कच्छ  में  हमारी  सैनिकों  ने  साधनों  के
 अभाव  में,  सड़कों  के  प्रभाव  में,  पानी  के
 अभाव  में  भी  अपनी  बहादुरी  का  परिचय  दिया
 है।  मैं  राज  इस  सदन  में  विश्वासपूर्वक  कह
 सकता  हूं  कि  जहां  तक  मरने  वालों  की  संख्या
 का  प्रश्न  है,  या  जहां  तक  घायलों  की  संख्या
 का  प्रश्न  है,  उसमें  पाकिस्तान  की  संख्या
 अ्रधिक  है।  लेकिन  राज  हमारी  सेनाओं
 में  इतने  पर  भी  एक  तिलमिलाहट  है,  एक
 क्षोभ  हैं,  कौर  वह  यह  है  कि  ब्रिटेन  की  चाल
 में  प्रकार  हमारे  देश  के  प्रधान  मंत्री  कौर  देश
 की  सरकार  हमारी  सेनाग्र ों  के  हाथ  क्यों
 रोक  रही  है?  इससे  हमारी  सेनाओं  पर
 कमजोरी  का  आरोप  लग  रहा  है।  मैं  आपके
 माध्यम  से  सरकार  को  कहना  चाहता  हूं
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 कि  यदि  डिफेंस  मिनिस्टर  किसी  देश  का
 गलती  करता  है,  जैसी  कि  श्री  कृष्ण  मेनन  ने
 की  थी,  तो  उसको  बदला  जा  सकता  है,  भ्रमर
 किसी  देश  की  सरकार  गलती  करती  है  तो
 उस  सरकार  को  भी  जनता  बदल  सकती  है
 लेकिन  सेना  को  नहीं  बदला  जा  सकता ।
 अगर  सेनाग्र ों  का साहस  मर  जाएगा  तो  देश
 की  सुरक्षा  सदा  सदा  के  लिये  संकट  में  पड़
 जाएगी  1  इसलिए,  सेना  का  मनो  बल  न
 गिरने  पावे  इसके  लिए  श्रत्यत  प्राप्यक  है
 कि  सैनिक  निर्णयों  में  राजनीतिक  हस्तक्षेप
 नहीं  होना  चाहिए।

 ग्राम  जो  चोट  इस  देश  को  लगी  है
 उसका  एक  बहुत  बड़ा  कारण  यह  है  कि
 ब्रिटेन  की  चाल  में  आकर  हमने  सैनिक  निर्णयों
 पर  राजनैतिक  निर्णय  लाद  दिया।  सन
 947  के  बाद  से,  जब  से  हिन्दुस्तान  और

 पाकिस्तान  पर  ब्रिटेन  का  वर्चस्व  समाप्त
 हो  गया  उसकी  यह  इच्छा  बनी  रही  है  कि
 इन  देशों  पर  उसका  प्रभाव  किसी  न  किसी
 प्रकार  फिर  बना  हे  t  स्वतंत्र  होने  के  बाद
 दोनों  देश  दुनिया  के  ग्रन्थ  देशों  से  मित्रता
 बढ़ा  रह  थे,  पाकिस्तान  प्रमरीका  से  मित्रता
 कर  रहा  है  कौर  हम  ग्र पनी  तटस्थता  की  नीति
 पर  चलते  रः  हे।  लेकिन  ब्रिटेन  पाकिस्तान
 के  ग्राक्रमण  की  जाद  में  पाकिस्तान  में  और
 हिन्दुस्तान  में  अपना  वर्चस्व  फिर  से  स्थापित
 करना  चाहता  है।  हमको  देखना  चाहिए
 कि  ब्लेम  के  इस  वर्चस्व  से  हमको  देश  के
 भ्र ति रिक्त  प्रन्तर्राप्ट्रीय  जगत  में  भी  कहीं  लुक-
 सान  न  उठाना  पड़े?  इस  पर  भी  हमे  सावधानी
 से  विचार  करना  चाहिए।

 छत  में  भ्र पने  वक्तव्य  को  समाप्ति  की
 और  ले  जाते  हुए,  जैसा  मैंने  राज  प्रश्नोत्तर
 काल  के  बाद  प्रधान  मंत्री  से  कहा  था  उसे  मे
 फिर  दोहराता  हूं  कि  इस  सरकार  का  पिछले
 7  साल  का  इतिहास  इस  बात  का  गवाह

 है  कि  वह  हमारी  सामानों  की  रक्षा  नहीं  कर
 सकती  -  देश  को  प्रतिष्ठा  तेजी  से  गिरती
 चली  जा  रही  है।  इसी  कारण  राव  कृष्ण  पाल
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 [भी  प्रकाशन  शास्त्री]
 सह  जी  को  यह  प्रस्ताव  भी  लाना  पड़ा।
 आज  नैतिकता  आर  जनतंत्र  की  प्रतिष्ठा
 का  यही  तकाजा  है  कि  इस  सरकार  को
 अपने  स्थान  से  हट  जाना  चाहिए  और  देश
 में  नेशनल  गवंणम ंट  का  निर्माण  होने  देना
 चाहिए।

 Shri  0.  K.  Bhattacharyya  (Rai-
 ganj):  Madam  Chairman,  the  fron-
 ticrs  of  India,  particularly  in  the
 West,  have  always  been  vulnerable.
 That  has  been  proved  in  history,  But
 after  partition  and  the  creation  of
 Pakistan,  it  has  become  more  and
 more  vulnerab'e  now.  Therefore,  we
 ought  to  make  arrangements  for  the
 defence  of  this  frontier  much  more
 effectively  than  the  British  Govern-
 ment  used  to  do  to  protect  the  western
 ang  north-western  frontiers  of  India.
 The  eastern  frontiers  were  known  to
 be  safe,  but  after  the  Chinese  inva-
 sion  last  time  we  came  to  realise  that
 the  north-eastern  frontier,  which  was
 regarded  as  non-vulnerable,  was  not
 so,  In  fact,  when  China  brought
 heavy  tanks  14,000  ft.  in  that  winter,
 it  was  something  like  a  miracle  or
 something  unexpected  happening
 and  was  regarded  as  such.  So,  that
 makes  the  protection  of  our  frontiers
 all  around  much  more  necessary  and
 much  more  difficult  than  what  it  was
 before.

 Within  last  ॥7  years  of  our  inde-
 pendence,  it  is  our  misfortune  that  in
 spite  of  our  standing  for  peace  within
 and  outside  India,  we  are  faced  with
 four  cease  fires—cease-fire  in  Kash-
 mir,  cease-fire  in  India-China  border,

 a  so-called  cease-fire  in  Nagaland,
 which  goes  on  prolonging  from  month
 to  month,  and  God  knows  what  is
 coming  in  the  Kutch  border,  for  talks
 of  cease-fire  is  already  there.  We
 shou’d  pause  and  scrutinise  what  is
 the  reason  for  India,  after  getting  her
 independence,  within  the  last  77
 years  in  spite  of  our  policy  of  non-
 alignment  and  professions  of  peace
 at  home  and  abroad,  being  surround-
 ed  by  cease-flre  all  around  the  border.
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 Why  is  this  so?  It  is  something  diffi-
 cult  to  explain,  difficult  even  to  com-
 prehend.  What  is  there  in  us,  in  our
 policy  and  in  our  administraticn
 which  is  inviting  these  things.  This
 requires  to  be  considered,  scrutinised,
 analysed  and  judged.

 What  I  feel  is  that  the  agency
 which  has  dealt  with  our  external
 affairs  has  not  done  its  work  effecti-
 vely  and  in  the  way  which  it  should
 have  done  it.  Otherwise,  the  diffi-
 culties  with  which  we  are  now  faced
 would  have  been  less  than  what  they are  now.  I  will  mention  only  two
 instances.  We  gave  recognition  to
 the  occupation  of  Tibet  by  China.
 But,  at  the  same  time,  we  did  not
 demand  that  China  should  give  a
 corresponding  recognition  to  the
 MachMahon  line.  If  we  had  done  so
 at  that  time,  this  difficulty  about  the
 MacMahon  line  would  not  have  becn
 there.  When  Shri  Chou-En-lai  sec-
 ured  our  recognition  of  Chinese
 occupation  of  Tibet,  we  ought  to  have
 secureq  Chinese  recognition  of  the
 MacMahon  line.  It  was  of  vital
 interest  to  us  to  do  so  because  Tibet
 and  India  were  divided  by  the  Mac-
 Mahon  line.  But  we  did  not  do  so.

 There  is  another  instnace.  We  re-
 cognized  the  Durand  Line’  which
 separates  Pakistan  from  Afghanistan.
 But  we  did  not  demand,  at  the  same
 time,  that  Pakistan  should  give  re-
 cognition  to  the  MacMahon  line,
 which  is  the  border  between  Tibet
 and  India.  I  do  not  understand  why
 this  was  not  done.  Any  person  with
 commonsense  would  have  done  ‘it.
 I  believe  there  is  some  element  in
 the  management  of  external  affairs,
 who  are  people  acting,  not  as_  diplo-
 matic  agents,  people  who  are  _  not
 manipulating  at  the  diplomatic  and
 political  level,  but  some  elements
 who  think  of  being  Messiah  in  them-
 selves.  They  did  not  do  even  small
 things  which  are  very  urgent  and
 very  necessary  to  protect  the  inter-
 ests  of  India  herself?
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 The  most  difficult  part  would  be
 the  protection  of  the  eastern  boun-
 dary,  to  which  Shri  Guha  also  made
 a  reference.  There  also,  while  I

 concede  that  local  people  might  be
 used  to  defend  the  border  by  supply-
 ing  them  with  arms,  the  difficulty  is
 that  the  local  people  onal]  the
 borders  are  not  as  dependable  as  the
 local  people  in  the  borders  of  other
 countries.  Here  in  this  House,  Shri
 Khuda  Baksh,  coming  from  Murshi-
 dabad,  the  same  constituency  which
 is  represented  by  ‘my  hon,  friend,

 Shri  Badrudduja,  told  the  Prime
 Minister,  and  it  is  on  record,  “my
 constituency  is  being  subverted  by
 Pakistan;  please  save  my  _  constitu-
 ency”.  That  constituency  was  not
 preserved  and  he  lost  the  elections.

 That  is  the  difficulty  with  the  local
 people.

 There  is  another  instance.  On  one
 occasion,  the  late  Shri  H.  C.  Muker-
 jee,  who  was  the  Governor  of  Bengal,
 had  to  run  to  the  borders  and  warn
 the  people  there  that  he  was  getting
 information  that  the  border  people
 were  harbouring  people  coming  from
 Pakistan.  He  warned  them  that  if
 this  continued  he  will  be  forced  to

 take  severe  steps  in  the  border.
 That  is  the  difficulty  on  our  border
 with  Pakistan,  ang  that  should  be
 taken  into  consideration.

 श्री  यशपाल  सिहं  :  अधिष्ठात्री  महोदया,
 श्री  कृष्णपाल  सिंह  भारतीय  सितारों  की  रक्षा
 सम्बन्धी  जो  संकल्प  सदन  के  सामने  लाये  हैं
 वह  राज  की  स्थिति  में  बहुत  ही  भ्रावश्यक  व
 महत्वपूर्ण  प्रस्ताव  है।  मैं  श्री  कृष्णपाल  सिंह
 को  इस  सुन्दर  तथा  अत्यन्त  महत्वपूर्ण  प्रस्ताव
 लाने  के  लिए  धन्यवाद  देता  हूं  कौर  सरकार
 से  भी  यह  निवेदन  करता  हूं  कि  यह  प्रस्ताव
 इतना  ज़रूरी  है  कि  उसे  बिला  किसी  तरमीम
 के  मान  लेना  चाहिए।

 राज  देश  की  सब  से  बड़ी  ज़रूरत  है  कि
 यहां  का  हर  एक  देशवासी  अपनी  जननी  की
 रक्षा  करने  के  लिए  कमर  कस  कर  लड़ा  हो
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 ara)  समय  का  तकाजा  है  कि  शब  भारत-
 वासियों  को  युद्धवादी  मनोवृत्ति  अपनानी
 चाहिए.  t  जब  लोग  खड़े  होकर  कहते  हैं  कि
 हम  बारमौंगर  नहीं  है,  हम  युद्धवादी  नहीं  हैं  t
 तो  मुझे  बड़ी  मुश्किल  पैदा  हो  जाती  है।
 'राज.  हमारे  देश  की  38,000  वर्गमील  भूमि
 के  ऊपर  दुश्मन  ने  भ्र पना  कब्जा  कर  लिया  है
 जो  देश  भ्रपमानित  किया  जा  रहा  है  श्री  जिस
 देश  के  भ्रपमान  की  पराकाष्ठा  हो  गई  हो  कौर
 जिस  देश  का  7  साल  का  इतिहास  पराजय
 का  इतिहास  हो  उस  देश  के  लोग  यह  कहें  कि
 हम  वारमौंगर  नहीं  हैं,  युद्धबंदी  नहीं  हैं  तो  :  समे
 बड़ी  शर्म  की  बात  है  कौर  कोई  नहीं  हो  सकती
 है।  मैं  परमेश्वर  को  साक्षी  कर  के  इस  पवित्र
 सदन  के  ग्रन्थ  घोषणा  करना  चाहता  हूं  कि
 भ्रमर  हम  लोग  युद्धवादी  नहीं  हैं,  हम  लोग
 डंडे  का  जवाब  डंडे  से  नहीं  देते  हैं,  ब्लड  फौर
 ब्लड  नहीं  डिमांड  करते  हैं  प्रौढ़  ईंट  का  जवाब
 पत्थर  से  नहीं  देते  हैं  तो उसका  मतलब  यह  है
 कि  हमारा  जन्म  निरंक  है  कौर  हम  अपनी
 इज्जत  की  रक्षा  नहीं  कर  सकते  |
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 एक  छोटी  सी  सरकार  ने  5  करोड़
 इंसानों  को  बांध  कर  डाल  रक्खा  है  क्योंकि. कि
 उनकी  डिफ़ीटिज्म  की  मेंटेलिटी  है  1  देश
 प्राग  बढ़ना  चाहता  है,  फौजें  गे  बढ़ना  चा-
 हती  हैं  श्र/र  वह  मोचा  सा  es  सकती  है
 लेकिन  सरकार  उन्हें  रोकती  है  ग्रीर
 बागे  नहीं  बढ़ने  देती  है  ।  मगर  यह  फैसला
 हो  जाता  कि  मिलेटरी  जनरल  इस  काम
 को  करे  तो  हिन्दुस्तान  को  इस  बेइज्जती  का
 सामना  नहीं  करना  पड़ता  1  आज  जो  भा-
 रत  को  शिकस्त  हुई  है  वह  हमारी  अपनी  सर-
 कार  को  कमजोरी  के  कारण  हुई  है  ।  न
 हमारी  सेना  की  कोई  कमजोरी  है  प्रौढ़  न
 जनता  का  मॉरल  गिरा  ढपा  है  प्यार  मोरेल
 किसी  का  गिरा  हुमा  है  या  देशभक्त
 किसी  की  गिरी  हुई  है  तो  वह  सरकार  की
 गिरी  हुई  है  /  जो  मसले  तलवार  से  हल
 होने  थे  उनको  इन्होंने  पंचशील  से  हल  कचना
 चाहा  जब  पंचशील  पर  दस्तखत  इनक
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 [श्री  यशपाल  सिंह]
 द्वारा  हो  रहेगे  तब  मैं  ने  उस  की  मुखालफ़त
 की  थी  कौर  सरकार  को  चेतावनी  दी  थी  कि
 यह  पंचशील  हमारे  लिए  प्राचीन  का  सांप
 साबित  होगा  ।

 हमारी  सेनाओं  को  जब  भी  अवसर
 मिला  उन्होंने  अपना  जौहर  दिखलाया  |
 हमारे  भाई  भतीजों  ने  देश  की  खातिर  अपने
 को  कुर्बान  कर  दिया  ।  हमारी  सेना  ने  का-
 एमीर  में  घुसे  हुए  चोर  को  पकड़ा  और  उसकी
 मुश्कें  कस  कर  दहलीज  में  लाकर  पटक  दिया
 लेकिन  मकान  के  मालिक  ने  यह  कहा  :
 इस  गवर्नमेंट  के  प्राइम  मिनिस्टर  ने  यह  कहा
 कि  चोर  को  छोड़  दिया  जाय,  चोर  की  मुश्कें
 खोल  दी  जांच  कौर  उसको  इस  वक्‍त  मारा  न
 जाय  ।  इस  गवर्नमेंट  के  देन  प्राइम  मिनी-
 स्टर  ने  उस  चोर  का  मामला  पुलिस के  सुपुर्द
 करने  का  निर्णय  किया  ।  पुलिस  उसका
 निर्णय  करेगी  कि  वह  चोर  है  या  नहीं  ?  इस
 मसले  को  लेकर  हमारे  प्रधान  मंत्री  वहां  यु०
 एन०  को  में  गये  थे  ।  भारत  सरकार  वहां
 Yo  एन०  को  में  इसका  फैसला  कराने  गई  थी
 लेकिन  क्या  बह  इस  बारे  में  कोई  उचित  या
 न्यायसंगत  फैसला  दे  सकती  थी  ?  जिन
 लोगों  ने  पाकिस्तान  को  बना  कर  खड़ा  किया
 था  उन्हीं  के  दरबार  में  जाकर  इस  की  अरपिल
 की  गई  ।  यह  तो  वही  हुसना  i

 "वही  मुंसिफ  हैं  वही  जान  के  कातिल  है  मेरे  ।
 अक्रा  मेरे  करे  कौर  खून  का  दावा  किस  पर  ।”

 अब  ऐसे  लोगों  से  जो  शुरू  से  ही  हमसे  प्री-
 जुडिस  रहे  हों  कौर  जो  पाकिस्तान  को  बनाने
 वाले  हों  उनसे  हम  अगर  इंसाफ़  की  श्राशा
 करें  तो  यह  हमारी  भंयकर  भूल  ही  होगी  ।

 दरअसल  मूल  एन०  द्रोण  में  पिटे  हुए
 लोग  जाते  हैं  ।  वहां  पर  वह  जाता  है  कि  जिस
 का  बल  वीर  खत्म  हो  जाता  है  यू०  एन०
 को  में  वह  जाता  है  जिसकी  फौजी  शक्ति
 टूट  जाती  है  जिसका  कि  सैल्फ  रिस्पेक्ट  गिर
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 जाता  है  ।  यह  मसला  तलवार  से  हल  होगा,
 टीम  कौर  टेट  से  हल  होगा  ।  ब्लड  कौर  ब्लड
 से  यह  मसला  हल  होगा  t  अपने  ज़माने  के
 सबसे  बड़े  आदमी  प्रिंस  विस्मार्क  न ेयह  लिखा
 था  —

 “Not  by  parliamentary  speech-
 es  or  majority  votes  are  the
 mighty  questions  of  State  solved
 but  it  is  through  a  policy  of
 blood  and  iron.”

 सरकार  को  आगे  बढ़  कर  डिसीशन  लेना
 पड़ेगा  ।  इतिहास  गवाह  है  कि  किसी  ने
 इतनी  कमजोरी  नहीं  दिखाई  जितनी  कि
 यह  सरकार  दिखा  रही  है  ।  दुश्मन  ने  कंजर-
 कोट  को  अपने  क़ब्जे  में  लिया,  बियारबेट  को
 कब्जे  में  लिया,  दुश्मन  ने  एक  बड़ा  इलाका
 कब्जे  में  ले  लिया  यह  भारत  सरकार  की  कम-
 जोरी  नहीं  तो  कौर  क्‍या  है  ?  देश  की  जनता
 व  फौज  को  बार्डर  नहीं  दिया  गया  कि  वह  डट
 जाय  कौर  हमलावरों  को  देश  की  सीमाओं
 से  निकाल  कर  बाहर  कर  दें  ।  सरकार  ने
 किस  की  बात  मानी  ?  सरकार  ने  ब्रिटिश
 प्राइम  मिनिस्टर  की  बात  मानी  और  गोला-
 बंदी  कर  ली  ।  उस  ब्रिटिश  प्राइम  मिनी-
 स्टर  की  बात  मान  ली  जिसने  कि  हमेशा  हमें
 जलील  किया  कौर  जिन्होंने  कि  पाकिस्तान
 बना  कर  खड़ा  क्या  ।  प्राइम  मिनिस्टर
 हमारे  सम्मान  के  साथ  खिलवाड़  कर  रहे  हैं
 मैं  अपनी  सरकार  से  कहना  चाहता  हूं  कि  वह
 उनकी  बात  में  न  कराये  ग्रोवर  हमलावर  को
 निकाल  कर  ही  दम  ले  ।  यह  देश  शब  कौर
 बेइज़्ज़ती  बर्दाश्त  करने  को  तैयार  नहीं  है  ।
 मैं  चाहता  हू,  कि  सरकार  चेते  श्लोक  गीता
 माता  के  इस  उपदेश  को  अपने  सामने  रख  कर
 व्यवहार  करें  —

 “सभावितस्य  चा  कीति  मरणादतिरिच्यते

 गीता  माता  के  सिद्धान्त  के  अनुसार  मैं  कहता
 हूं  कि  हमें  हर  कीमत  पर  और  जान  की  भी
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 परवाह  नन  करके  अपना  यश  बनाये  रखना
 चाहिये  ।  गीता  माता  कहती  है  कि  जिसका
 यश  ख़त्म  हो  जाता  है  वह  मृत  से  भी  बदतर
 हो  जाता  है  ।  मरा  हुआ  आदमी  उस  मनुष्य
 की  अपेक्षा  अच्छा  होता  है  जो  जिंदा  तो  है
 लेकिन  जिसका  यश  नष्ट  हो  गया  है  ।  यश-
 हीन  भ्रामक  जिंदा  रहने  का  अ्रध्रिकार  नहीं
 रखता  ।  राज  हमें  गीता  माता  का  यह
 सिद्धान्त  मान  कर  आचरण  करना  चाहिए  =

 ”
 “सुखिना  क्षत्रिया  पार्थ  लगाते  युद्ध  मीदृशम्‌

 हमें  ईंट  का  जवाब  पत्थर  से  देना  पड़ेगा  ।
 अगर  हम  इसी  तरह  पिटते  गये  और  ग्रसना
 इलाक़ा  खोते  गये  तो  हमारी  आने  वाली
 संतानें  क्या  कहेंगी  ।  यही  कहा  जायगा
 कि  शेर  की  मौत  गीदड़  के  हाथ  से  हो  गई  a
 अजगर  का  बच्चा  मेंढक  के  हाथ  मारा  गया  ।
 मेंढक  ने  अजगर  के  बच्चों  को  खत्म  कर  दिया  t
 अगर  सरकार  यह  काम  नहीं  कर  सकती  है
 तो  वह  यह  काम  छोड़  दे  और  हम  इस  काम
 को  कर  के  दिखला  देंगे  ।  अगर  हम  इस  काम
 को  न  कर  सके  तो  हम  को  गोली  से  उड़ा  निजी-
 देगा  ।  हमारा  नाम  सदा  के  लिए  इतिहास
 में  कलंकित  रहने  वाला  है  ।  ज़रूरत  इस  बात
 की  थी  कि  आज  सरकार  दुश्मन  का  चैलेंज
 स्वीकार  करती  ब्रोकर  उसे  हटा  कर  ही  दम  लेती
 लेकिन  ऐसा  न  होकर  समझोता  वार्ता  चल
 रही  है  ।  इस  तरह  से  यहां  पर  लम्बी  लम्बी
 स्पीचेस  देने  से  राज्य  नहीं  चला  करता  है  ।
 राज्य  चलेगा  राइफल  से,  राज्य  चलेगा  ऐटम
 बम  से,  हाइड्रोजन  बम  से  ।  झपने  को  हर
 तरह  से  मजबूत  करके  ही  हम  अपने  देश  की
 रक्षा  कर  सकेंगे  ।  सरकार  के  हुक्म  भर  की
 देर  है  यहां  से  आक्रमणकारियों  को  भारतवासी
 निकाल  कर  ही  चैन  लेंगे  ।  श्राप  राजपूताने
 के  राजपूतों  को  हुक्म  दे  दीजिये  वे  चार  दिन
 में  शत्रु  को  चटनी  बना  कर  रख  देंगे  ।  फी-
 'राजपुर  के  सिक्‍खों  को  हुक्म  दे  दीजिये  वह
 पांच  घंटे  के  इन्दर  इनकी  चटनी  बना
 देंगे  ।  सरकार  की  अपनी  कमजोरी  है
 जिसको  कि  उसे  समय  रहते  दूर  करना  चाहिए

 (Res.)
 प्रौढ़  श्री  कृष्णा  सिंह  को  मैं  यह  रेजोलूशन
 लाने  के  लिए  मुबारकबाद  देता  हूं  प्रौढ़  सरकार
 से  उसे  स्वीकार  करने  की  ग्रसित  करता  हूं  ।

 Mr.  Chairman:  Dr.  Aney.
 Shri  Basumatari  (Goalpara):  |

 come  from  the  border  areas;  I  may
 be  given  a  chance.

 Dr,  M.  S.  Aney:  (Nagpur):  Madam,
 I  will  not  take  much  time.  The  Reso-
 lution  before  us  is  one  on  which  I
 believe  there  cannot  by  any  difference

 of  opinion  in  this  House.  The  only
 cause  for  tension  ig  the  serious  posi-
 tion  that  is  created  by  the  Pakistani
 aggression  on  the  Kutch-Sind  border.
 ln  my  opinion,  one  of  the  main
 reasons  for  this  difficult  situation

 in  which  we  find  ourselves  was  the
 absence  of  a  sense  of  responsibility
 in  the  minds  of  those  who  pursued
 the  reins  of  government  in  their
 hands  after  partition  and  indepen-
 dence  was  won.  They  did  not  un-
 derstand  what  partition  really  meant.
 They  had  no  idea  that  _  partition
 created  new  borders  and  that  the  old
 borders  which  existed  there  were  no
 longer  our  border  lines.  New  bor-
 ders  were  created  but  the  creation  of
 new  borders  never  appeared  to  them
 as  a  serious  matter.  In  fact,  if  any-
 body  insisted  on  or  stressed  _  this
 point,  there  was  8  suspicion  in  their
 minds  that  those  persons  were  trying
 to  create  a  kind  of  a  regional  or  com-
 munal  feeling,  or  something  like  that,
 because  they  proceeded  under  an
 idea  for  many  years  that  India  had
 no  enemies.  This  was  the  gospel
 on  which  we  fought  the  entire  non-
 cooperation  struggle.  This  was  the
 gospel  which  required  us  to  accept
 khilafat  as  a  point  for  fight  when  the
 Mohammedans  outside  India  were
 themselves  giving  it  up.  This  was
 the  gospe]  on  which  we  proceeded
 a  long  time.  Though  we  succeeded
 in  getting  independence,  no  doubt,
 the  effect  of  some  of  these  ideas  which
 we  had  accepted  in  those  days  re-

 mained  there.  The  effect  was  that
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 some  of  the  most  important  probfems
 which  ought  to  have  been  the  subject
 of  great  considerations,  very  minute
 decisions  and  careful  revision  were
 altogether  neglected  by  us.  The
 border  question  was  one  of  those
 questions.

 How  were  our  borders  changed?
 On  account  of  this  partition  new
 border  lines  were  created.  The  old
 border  that  was  there,  considerable
 advantage  of  that  was  had  by  Pak-
 istan,  The  Durand  Line  was  there

 and  they  knew  their  border.  The
 whole  thing  was  done.  The  Mac-
 Mahon  Line  was  there  but  on
 account  of  this  thing  China  came
 forward  and  occupied  the  whole  of
 Tibet.  Yet,  we  refused  to  believe
 that  a  change  like  this  was  coming  in
 and  that  we  should  be  prepared  for
 it.  The  change  has  come  in  _  this
 way.

 Secondly,  we  have  yet  to  learn  as
 to  how  the  border  territories  are  to
 be  administered  and  what  kind  of
 arrangements  are  to  be  made  there
 with  a  view  to  see  that  our  borders
 are  unchallenged  and  properly  guard-
 ed.'We  must  keep  them  in  proper  order.

 We  must  have  proper  boundry  lines.
 A  large  number  of  cases  occur
 because  of  the  negligence  of  one’s
 own  border  lines.  They  are  bent
 upon  creating  mischiefs.  Under  these
 circumstances,  we  must  see  that  our
 borders  are  properly  safeguarded.

 46  brs.

 It  is  not  only  the  Army  that  can  do
 it  alone—the  Army  can  fight  all  right
 ang  can  show  its  valour—but  the
 Army  can  do  it  only  if  there  is  the
 whole  nation  standing  behind  the
 Army,  if  they  take  pride  in  what
 they  do  and  give  them  all  the  help.
 Therefore,  we  must  fill  the  people

 with  the  idea  that  our  country  is  in
 danger  and  that  we  must  be  on  a
 war-footing.  If  we  are  really  seri-
 ous  about  our  position,  we  must  be

 MAY  7,  965  Indian  borders  (Res.)  73886

 on  a  war-footing.  We  should  230
 feel  that  we  are  on  q_  war-footing
 and  that  the  questions  of  default  do
 not  loom  large.  As  to  how  to  add
 to  our  military  strength  should  be
 the  only  problem  before  us.

 Mr.  Chairman:  The  hon.  Member
 should  conclude  now.

 Dr.  M.  S.  Aney:  Just  last  sentence
 and  I  conclude.  How  to  make  our
 Army  strong  should  be  the  one  con-
 sideration  before  us  in  order  to
 make  the  Army  sufficietnly  strong  to
 defend  our  borders  and  drive  out  the
 aggressors  from  our  saered  soil.

 Shri  S.  Kandappan  (Tiruchengode):
 Madam  Chairman,  we  are  discussing
 a  Resolution  of  a  very  serious  nature
 and  I  hope  that  though  this  is  a  Pri-
 vate  Members’  Resolution,  the  impact
 of  the  suggestions  made  during  the
 discussion  should  not  be  lost  on  the
 Government.

 It  is  most  unfortunate  that  our  next.
 door  neighbour,  Pakistan,  should  have
 fallen  into  the  trap  of  China  and
 shoulg  behave  most  inimically  to-
 wards  us.  It  is  rather  the  unanimous
 opinion  of  all  the  Members  in  this
 House  and  all  the  responsible  people
 in  this  country  ang  anywhere  else  in
 the  world  that  war  is  an  evil—it  is
 not  only  an  evil,  it  is  a  sin.  But  nor
 is  it  a  virtue  to  enter  into  negotiations
 and  order  cease-fire  when  the  enemy
 is  on  our  soil.  This  is  a  serious  thing
 and  we  should  take  note  of  it.  We
 reag  reports  in  the  foreign  press  that
 our  talk  of  peace  is  not  genuine  and
 that  we  are  talking  of  it  because  we
 are  not  prepared  for  war.  It  may  be
 that  they  are  wrong  but  I  honestly
 feel  how  can  we  escape  such  a  feel-
 ing  on  the  face  of  our  achievements
 that  we  have  shown  in  the  past.  Dur-
 ing  ‘1962,  when  we  were  attacked  by
 China,  there  was  a  humiliating  defeat
 for  us.  In  spite  of  our  best  efforts,
 the  territory  that  we  have  lost  has  not
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 been  recovered.  Now  we  hear  of
 these  Pakistani  intrusions.  It  may  be
 true  that  they  may  have  some  built-in
 advantage  at  some  place  where  we  are
 not  able  to  withstand  the  onslaught  of
 the  Pakistani  Army.  But  are  we  not
 justified  in  making  them  realise  the
 danger  of  attacking  India  by  demons-
 trating,  by  selecting  our  own  vantage
 Point  ang  attacking  them?  If  the
 Government  does  not  do  it,  the  in-
 escapable  fecling  will  be  that  we  are
 not  strong  enough  to  defend  the  terri-
 torral  integrity  of  our  country.  I  am
 sure  the  Government  would  not
 expect  war  to  be  some  kind  of  a
 wedding  where  both  parties  can  sit
 and  fix  the  date.  You  will  not  be
 given  any  advance  notice  of  that.  It
 is  expected  that  the  standing  Army  on
 which  one-third  of  our  revenue  is
 being  spent  would  do  its  duty  well
 and  that  whenever  there  is  any  intru-
 sion  or  some  kind  of  an  attack,  they
 will  retaliate  and  safeguard  every
 inch  of  our  territory.

 In  this  connection,  I  would  like  to
 make  one  or  two  concrete  suggestions.
 It  is  not  that  our  border  is  an  isolated
 thing.  We  cannot  just  post  our  men
 like  poles  to  defend  the  border.  It  is
 only  by  our  demonstrable  strength  of
 defence  power  that  we  will  be  ab'e  to
 defend  our  land.  In  fact,  I  feel,  if  we
 had  taken  any  steps  during  1962,
 Pakisten  would  not  have  ventured  to
 attack  us.  Now,  I  am_  afraid,  this
 humiliating  set-back  and  reversal  from
 a  small  country  like  Pakistan  will
 tempt  even  other  countries  to  attack
 us.  There  is  no  guarantee  that  we
 wil)  always  remain  friendly  with
 other  countries.  For  example,  on  the
 southern  tip  of  our  land,  there  is
 Ceylon.  Of  course,  the  present
 Prime  Minister  is  quite  friendly  to  us.
 But  about  the  previous  Prime  Minis-
 ter  there  was  no  guarantee  and  she
 had,  I  feel,  some  leanings  towards
 China  and  there  is  no  surety  that  she
 may  not  come  back  again  to  power.
 Hence,  I  would  urge  upon  the  Govern-
 ment  to  pay  their  attention  to  the
 Navy  also.  We  cannot  ignore  any  one
 aavect  of  the  defence.  I  fee]  strongly
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 that  we  should  make  every  effort  to
 strengthen  our  Navy.

 3  88

 Sir,  so  many  suggestions  were  made
 by  the  hon.  Members  who  preceded
 me.  I  woulg  like  to  add  one  more
 suggestion.  We  should  see  that,  if
 Possible,  even  compulsory  military
 training  is  given  in  schools  and  col-
 leges.  It  is  rather  high  time  that  we
 should  do  it.  We  cannot  ignore  that
 any  more.  In  this  connection,  I  have
 to  say  a  little  about  language  though
 it  is  a  delicate  matter.  In  my  State,
 I  receive  complaints  that  though  the
 students  are  willing  to  attend  to  the
 training  of  the  N.C.C.  ang  all  that,
 they  rather  feel  resentment  over  the
 fact  that  they  are  compelled  to  learn
 it  in  Hindi.  What  is  important  is  that
 we  should  know  the  modern  techni-
 ques  and  all  the  knowledge  of  the
 modern  warfare.  It  is  not  all  that
 important  through  which  medium  it
 is  being  learnt.  So,  the  Government
 should  not  be  very  adamant  on  that
 and  every  effort  shoulq  be  made  to
 avoid  such  a  thing.

 I  would  like  to  conclude  by  saying
 that  the  time  would  not  be  far  off
 when  we  proclaim  to  the  whole  world
 in  the  words  of  one  Seventh  century
 Tamil  poet:  “We  are  slaves  of  no-
 body,  we  fear  not  death”.

 Shri  Basumatari:  Madam  Chairman,
 this  Resolution  is  quite  befitting  to  the
 gravity  of  the  present  situation.
 Although  I  could  not  support  it  but  I
 support  the  spirit  of  it.  As  to  whe-
 ther  it  should  be  accepted  or  not,  it
 is  upto  the  Government.

 Now,  the  question  is  how  to
 strengthen  the  border  areas.  We
 should  be  careful  about  the  borders
 of  the  States  which  are  surrounded  by
 the  various  foreign  countries.  My
 hon.  friend  Mr.  Kotoki  just  now
 mentioned  how  Assam  is  surrounded
 On  all  sides  by  various  foreign  coun-
 tries.  There  have  been  a  number  of
 instances  in  which  the  Chinese  and
 Pakistanis  have  attackeq  our  State  on
 the  northern  side.  But  we  have  done
 nothing  to  strengthen  our  border
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 security.  I  feel  that  Government
 have  not  taken  up  this  question  in
 regarg  to  the  security  of  the  border
 areas  of  Assam  very  seriously.  For,
 if  we  go  to  the  details,  we  find  that
 whatever  we  wanted  in  order  to
 strengthen  the  border  area  has  not
 yet  been  done.  For  instance  we  have
 been  insisting  that  the  number  of
 security  posts  or  border  posts  should
 be  increased  and  the  number  of  the
 CRP  also  should  be  increased,  but  that
 has  not  been  done.  We  wanted  the
 construction  of  a  road  all  along  the
 border  to  check  infiltration.  But  that
 also  has  not  been  done.  Therefore,  a
 doubt  arises  in  the  minds  of  the  peo-
 ple  whether  Government  have  taken
 it  very  seriously  at  all,

 You  might  have  been  seeing  in
 The  Assam  Tribune  and  other  local
 papers  over  there  how  cvery  day
 there  has  been  intermittent  firing
 going  on  in  the  Latitilla-Dumabari
 area.  You  know  also  that  firing  has
 been  going  on  on  the  Cooch-Behar
 side  as  well.  You  know  very  well
 how  Cooch-Behar  and  Assam  are
 linked.  My  hon.  friend  had  given  a
 very  beautiful  simile  when  he  said
 that  Assam,  was  just  like  the  head
 of  a  body,  and  the  other  parts  of  the
 body  were  represented  by  the  rest  of
 India;  and  the  small  strip  of  40  miles
 or  so  the  corridor  in  between  Pakistan
 and  Bhutan  was  just  like  the  neck.
 So,  you  can  easily  imagine  in  what  a
 vulnerable  position  Assam  is.  Its
 position  is  such  that  Pakistan  can  do
 it  any  harm  at  any  time  that  she  likes.
 The  collusion  between  the  two  neigh-
 bouring  countries,  namely  China  and
 Pakistan,  is  very  dangerous  to  the
 whole  nation,  ang  more  so  to  Assam.

 Of  course,  it  might  be  asked  ‘Why
 do  you  not  stand  on  your  Own  legs?
 And  why  are  you  afraid  of  them’?  I
 may  tell  you  that  Assam  when  it  was
 ruled  by  native  kings  was  able  to
 defeat  the  Moghals  seventeen  times
 and  they  could  not  win  even  an  inch
 of  our  territory.  History  would  tell
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 you  how  Assam  had  been  bold  enough
 in  the  past.  So,  it  is  not  as  if  Assam
 does  not  have  the  strength.  But
 there  are  elements  today  of  whom  we
 are  afraid,  and  we  have  suggested,
 therefore,  that  Assam  border  should
 be  strengthened  to  defend  itself.

 The  question  of  personnel  has  been
 referred  to  already,  but  I  would  not
 like  to  go  into  that  matter  in  detail.
 As  a  member  of  the  ruling  party,  I
 want  our  Government  to  be  very  care-
 ful  in  regard  to  the  appointment  of
 persons  and  also  in  regard  to  recruit-
 ment  of  personnel.  They  should  not
 always  be  going  in  an  one-track  way
 thinking  that  what  policy  we  are  fol-
 lowing  is  always  the  correct  policy.
 The  policy  may  be  all  right,  but  at
 the  same  time  we  must  be  careful.  In
 the  name  of  secularism,  if  they  do  all
 sorts  of  things  which  are  not  at  all
 good  for  the  security  of  the  country,
 then  I  do  not  think  that  that  kind  of
 policy  can  save  us.  Therefore,  7
 woulg  request  Government  not  to
 depend  always  on  the  reports  coming
 from  the  State.  There  must  be  some
 sort  of  vetoing  by  the  Centre  also  at
 their  level  to  find  out  whether  the
 information  coming  from  the  State  is
 correct  or  not.  Here,  in  the  House
 itself,  on  many  occasions  we  have
 referreg  to  many  points  where  there
 has  been  difference,  ang  where  the
 reports  coming  from  the  State  have
 been  quite  different  from  the  report
 given  by  the  Home  Minister  here.  So,
 I  do  not  know  which  reports  are  quite
 correct,  |  would  submit  that  Govern-
 ment  should  not  rule  the  country
 merely  through  paper-work  in  this
 time  of  emergency.  I  would  request
 Government  to  be  very  careful,  and
 more  so  in  the  case  of  Assam  which
 is  in  a  vulnerable  position  and  which
 is  in  a  strategic  position.

 In  conclusion,  I  would  _  stress  this
 aspect  about  the  personnel.  My  hon.
 frieng  Shri  C.  K.  Bhattacharyya  has
 already  said  that  the  personnel  every-
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 where  are  not  dependable.  While
 determining  the  meaning  of  the  term
 ‘dependable’  and  then  deciding  who  is
 dependable  ang  who  is  not  depend-
 able,  Government  must  be  very  care-
 ful  in  regard  to  the  policy  that  they
 are  pursuing,

 Shri  Heda  (Nizamabad):  Since
 there  is  a  very  short  time  at  my  dis-
 posal,  I  would  only  refer  to  the  Indo-
 Pak  border.  [  know  that  except  the
 Punjab  border  ang  North-west-of-
 Ganganagar  border,  the  rest  of  our
 border  is  not  safe.  Only  those  parts
 are  safe.  I  do  not  think  Pakistan  will
 ever  dare  to  enter  our  territory
 through  those  borders,

 If  you  look  at  the  content  of  the
 population  near  the  border  all  over,
 what  do  we  see?  They  do  not  reflect
 the  entire  community  as  such.  There
 are  certain  communities,  minorities,  in
 greater  numbers  in  these  border
 areas:  may  be  they  are  our  Indian
 Muslim  brethren,  may  be  they  are  our
 (ndian  tribal  brothers.  Whoever  they
 may  be,  I  do  not  want  to  doubt  their
 loyalty.  If  any  such  doubts  are  cast,
 they  become  angry.  At  the  same
 time,  we  have  to  be  vigilant  and  see
 that  they  are  not  used  for  sabotage  or
 fifth  column  activity.

 The  second  point  is  this.  There  is
 great  70९0  to  raise  the  morale  of  these
 areas.  A  practical  way  has  been
 shown  by  one  of  our  friends,  Shri
 Manikyalal  Varma.  In  a  small  area.
 he  has  been  doing  very  good  work.
 A  team  of  27  MPs  recently  toured  the
 Jaisalmer  area  ang  saw  the  good  work
 he  has  been  doing.  I  have  no  doubt
 that  if  a  score  of  Members  of  Parlia-
 ment  who  come  from  the  border  states
 follow  his  example,  the  entire  picture
 would  be  changed.

 The  thirg  point.  The  Rajasthan
 Government  has  done  a  very  good  job
 by  appointing  a  Border  Commissioner.
 His  job  is  more  psychological  than
 administrative  or  defencive.  From
 that  angle,  he  has  done  a  good  job.
 For  over  350  miles  of  area,  one  Border
 Commissioner  is  there.  I  feel  that  the
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 area  per  Border  Commissioner  should
 not  exceed  00  miles.  In  that  case,
 he  will  be  more  effective.  I  do  not
 mean  that  a  lesser  person  should  be
 there  as  Border  Commissioner.  The
 Border  Commissioner  should  be  a
 high-calibre  man  who  can  control,  and
 can  exercise  his  superiority  over  the
 Collectors.  Therefore,  men  of  that
 stature  should  be  appointed  for  every
 hundred  miles.  I  am  sure  that  if  in
 the  Kutch  Border,  such  a  Commission-
 er  was  there,  probably  what  has  hap-
 pened  now  would  not  have  happened.

 The  fourth  point  is  that  in  these
 border  regions,  we  must  give  military
 training,  particularly  to  young  boys.
 This  is  a  must;  without  that,  morale
 would  not  be  raised  as  we  want  it  to
 be,

 The  fifth  point  is  this.  Roughly
 speaking,  the  border  area  people  can
 be  divided  into  two  classes,  One
 is  those  who  are  very  much  suppres-
 sed,  the  weaker  sections  of  our  peo-
 ple.  It  is  time  that  we  create  leader-
 ship  amongst  themselves  by  a  long-
 range  programme.  I  think  a  very
 yood  job  has  been  done  in  Jaisalmer
 by  helping  them  to  cultivate  leader-
 ship  among  themselves  and  by  giving
 them  lang  and  other  facilities,  by
 uplifting  them  through  education  and
 other  beneficial]  activities.  I  think
 this  is  very  necessary.  If  we  take  all
 these  steps,  the  entire  look  of  the
 border  regions  woulg  change.

 Lastly,  I  would  make  the  point  that
 recruitment  to  the  army  must  reflect
 the  country.  When  I  visited  Assam
 in  1962,  I  foung  that  the  whole  popu-
 lation  there  was  agitated;  an  area
 which  was  peace-loving,  which  had
 not  seen  a  war  for  a  number  of
 centuries  wag  so  much  agitated.  I
 could  see  the  same  glow  in  their  eyes
 ag  one  could  see  in  the  eyes  of  the
 Punjabis,  Rajputs  or  Mahrattas,

 Therefore,  it  is  time  we  broadbased
 our  recruitment.  Mere  change  of
 rules  is  not  enough,  because  we  have
 experience  of  that.  Take  the  case  of
 the  Madras  Brigade  or  any  such
 brigade.  You  must  make  the  récruit-
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 ment  entirely  on  a  different  footing
 and  see  that  people  from  different
 areas  have  a  chance.  If  this  is  done,
 in  course  of  time,  the  army  will  really
 be  an  integrated  army  and  every
 village,  every  house  will  fee!  that  it
 has  contributed  something  or  other  to
 any  fight  that  takes  place  in  a  border
 of  the  country.  If  these  steps  are
 taken,  we  can  see  a  marked  change
 for  the  better  in  our  border  defence
 set-up.

 The  Minister  of  Def  Producti
 in  the  Ministry  of  Defence  (Shri  A.  M.
 Thomas):  The  subject  matter  of  the
 Resolution  is  of  topical  interest,  espe-
 cially  in  the  context  of  the  recent  de-
 velopments  on  our  borders,  I  am  very
 happy  that  Shri  Krishnapal  Singh  has
 been  lucky  in  the  ballot  and  this  Reso-
 lution  of  such  great  importance  has
 ccme  up  for  duscussion.

 We  had  a  very  useful  debate,  and
 I  am  happy  that  so  many  valuable
 suggestions  have  also  been  put  forward
 in  the  course  of  the  debate.  In,  fact,
 Members  from  States  like  Assam,
 West  Bengal,  Punjab.

 Shri  D,  0.  Sharma  (Gurdaspur):
 Nobody  spoke  from  Punjab.

 Shri  A.  M.  Thomas:  and
 Gujarat  have  taken  considerable  inter-
 est  in  the  security  of  our  borders  and
 in  Streamlining  the  arrangements  that
 have  been  made  on  the  borders.

 Shri  Prakash  Vir  Shastri  stated
 that  he  hag  his  own  doubts  whether
 ithe  Government  realised  the  import-
 ance  of  the  subject  matter  of  this  re-
 solution.  I  may  inform  the  hon.  House
 that  the  Government  is  quite  conscious
 of  the  great  importance  of  this  subject,
 I  shall  presently  indicate  to  this  hon.
 House  the  broag  aspects  of  these  pro-
 blems  and  how  we  have  tried  to
 tackle  the  various  aspects.

 I  am  also  glad  that  the  Members
 who  participated  in  this  debate  have
 general  faith  ang  confidence  in  the
 army*  and  the  way  in  which  the  army
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 can  deal  with  the  situation.  In  fact,
 the  gallantry  and  bravery  of  our  army
 have  never  been  in  question,  in  spite
 of  some  reverses  because  of  the  Chi-
 nese  invasion.  The  glory  and  pres-
 lige  of  our  armeg  forces  is  a  matter
 of  which  we  can  certainly  take  legi-
 timate  pride.

 At  the  same  time,  we  should  not
 lose  sight  of  the  tremendous  role  that
 has  been  played  by  the  border  police
 which  has  made  great  sacrifices  guard-
 ing  our  frontiers.  In  fact,  the  whole
 country  has  nothing  but  praise  for  the
 police  men  who  have  fought  so  vahi-
 antly  the  Pakistani  army  units  at
 Sardar  post  on  9th  April.  It  constitu-
 tes  a  glorious  chapter  in  the  annals  of
 the  history  of  the  border  police.  The
 way  in  which  the  border  police  has  not
 only  been  able  to  deal  with  the  situa-
 tion  on  the  Gujarat  border  when  they
 were  confronted  by  the  Pakistan
 armies  at  places  like  Sardar  post,  but
 also  the  way  in  which  the  police  men
 have  stood  the  firing  and  incursions
 at  places  like  Latitilla,  Dahagram  and
 other  areas  on  the  eastern  border,
 deserve,  according  to  me,  the  com-
 mendation  of  this  hon,  House.

 One  main  thing  that  we  have  to
 ‘bear  in  mind  when  we  approach  this
 question  is  the  nature  of  our  defences
 in  recent  years.  Dr.  Aney  mentioned
 that  we  were  for  sometime  after  at-
 taining  independence,  under  the  honest
 belief  that  we  had  no  enemies.  To  a
 great  extent  Dr.  Aney  is  correct.  In
 fact,  we  were  following  a  policy  of
 peace  and  friendship.  In  international
 affairs  our  policy  was  of  friendship  and
 amity  towards  all  nations.  We  also  took
 things  for  granted  to  some  extent,  and
 to  start  with,  we  treated  every  country
 as  our  friend  and  not  an  enemy.  But
 the  invasion  of  China  in  962  came  as
 a  great,  rude  shock,  and  eversince  we
 have  tried  and  we  have  taken  several
 steps  to  improve  the  defences  of  the
 country  after  the  massive  aggression
 in  October-November,  1962,
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 If  our  defence  forces  are  strong,  if
 we  have  been  able  to  strengthen  our
 defence  forces,  the  hon.  House  would
 agree  that  that  will  be  in  the  direction
 of  safeguarding  the  integrity  of  our
 borders.  That  is  one  primary  factor.
 Whether  these  forces  are  deployed  all
 along  the  frontier  or  not,  if  we  have  a
 strong  defence  force,  that  is  certainly
 a  guarantee  for  the  integrity  of  our
 borders.  A  number  of  new  divisions,
 as  has  been  mentioned  on  previous  oc-
 casions,  have  ‘been  raised,  equipped
 and  trained  for  fighting  at  high  alti-
 tudes  under  extreme  climatic  condi-
 tions.  The  Army  had  been  equipped
 with  modern  equipment  and  generally
 speaking  our  defence  capability  has
 improved  manifold  during  the  last  two
 or  three  years.  A  well-thought  out
 plan  for  improving  communications  in
 bordar  areas  is  being  rapidly  imple-
 mented.  The  House  knows  the  won-
 derful  work  that  has  been  done  on  the
 borders  by  the  border  roads  organisa-
 tion  and  it  will  certainly  improve  our
 capabilities  to  guard  our  own  fron-
 tiers...

 Shri  Heda:
 way  to  go.

 We  have  still  a  long

 Shri  A.  M.  Thomas:  Even  then,  the
 steps  that  we  have  taken  in  recent
 years,  Mr.  Heda  would  admit,  had  been
 in  the  right  direction  and  those  who
 had  gone  to  the  border  and  seen  the
 roads  would  certainly  join  with  me
 in  saying  that  we  have  done  a  wonder-
 ful  job  there  in  the  matter  of  the
 border  roads.

 Defence  production  also  is  steadily
 increasing  and  in  the  course  of  the
 debate  on  the  defence  grants,  jt  has
 been  made  clear  how  our  defence  po-
 tential  has  increased  and  how  the
 defence  production  has  also  increased
 manifold  and  an  increasing  proportion
 of  our  total  requirements  of  armg  and
 equipment  is  now  being  met  from
 indigenous  sources  and  we  are,  if  I  may
 say  so,  on  the  road  to  self-sufficiency
 in  the  matter  of  arms  and  ammuni-
 tions.  The  House  is  also  aware  of  the
 Five  Year  Defence  Plan—it  is  not  co-
 terminus  with  the  other  Five  Year
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 p.an—but  there  is  a  defence  plan  and
 that  covers  the  period  1964-69,  All
 this  will  certainly  help  us  in  defending
 une  borders  of  our  country  with  our
 neighbours.  It  may  also  be  borne  in
 mind  that  in  spite  of  all  these,  it  would
 not  be  possible  to  prevent  hostile
 neighbours  from  creating  incidents  in
 our  borders  and  even  organise  minor
 incursion;  On  our  territory  which  has  a
 frontier  of  several  thousands  of  miles.
 Of  course  a  border  incident  or  even
 if  it  is  a  minor  incursion  into  our
 territory,  it  does  not  really  threaten
 the  security  of  the  country;  it  is  irri-
 tating  no  doubt;  it  is  demoralising,  as
 the  hon.  Member  here  says.  When  we
 consider  the  overa!l  plan,  we  have  to
 take  the  realities  into  consideration.
 While  it  would  not  be  possible  to
 guard  every  inch  on  the  thousands  of
 miles  of  our  frontiers,  there  are  cer-
 tain  points  at  which  we  must  main-
 tain  the  closest  guard  and  naturally
 the  hon.  Members  would  not  expect
 me  to  disclose  the  points  which  we
 consider  to  be  very  important  from
 the  strategic  point  of  view  and  in
 those  areas  we  are  certainly  having
 the  necessary  precautions  and  we  are
 guarding  those  areas  although  I  would
 not  be  in  a  position  to  disclose  to  the
 House  which  areas  are  they  where  we
 have  deployed  our  forces.  If  we  re-
 act  to  every  incident  by  sending  large
 forces  to  deal  with  it,  we  shall  be
 strong  nowhere  and,  I  would  say,  weak
 everywhere.  There  is  probably  no
 country  which  could  guarantee  the  in-
 tegrity  of  every  inch  of  its  political
 borders.  Some  countries  even  at  the
 risk  of  losing  certain  parts  of  their
 borders  would  concentrate  in  certain
 other  areas  which  are  more  vital  ac-
 cordig  to  them.  These  strategic  consi-
 derations  should  govern  our  policy
 rather  than  an  attempt  to  guard  each
 and  every  part  of  a  long  drawn  out
 frontier.
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 Now,  I  will  attempt  to  place  before
 this  hon,  House  the  various  sections  of
 our  frontiers  and  the  problems  which
 we  confront  within  these  various  sec-
 tions,  The  frontiers  of  India  lie  along
 those  of  four  other  countries  we  have
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 Nepal  as  our  neighbour,  Burma,  China
 and  Pakistan.  I  will  take  country  by
 country  and  then  I  will  also  deal  with
 each  country  sector-wise  also,  Our
 relations  with  Nepal,  as  the  hon.
 House  is  aware,  are  quite  cordial  and
 the  border  between  that  country  and
 ours  poses  no  problem  at  all.  What
 about  Burma?  Some  Members  have
 referred  to  our  border  with  Burma?
 In  fact,  our  frontier  with  Burma  has
 also  always  been  peaceful  in  the  sence
 that  as  far  as  the  relationship  between
 that  country  and  our  country  is  con-
 cerned,  it  is  extremely  cordial  and
 peaceful  and  friendly.  The  relations
 with  the  Government  of  Burma  have
 throughout  been  friendly.  The  only
 problem  that  has  arisen  in  regard  to
 that  country  is  that  hostile  and  dis-
 gruntled  elements  have  taken  advan-
 tage  of  the  tarrain  or  both  sides  of  the
 border  for  access  to  Pakistan  where
 they  can  get  arms,  ammunition  and
 equipment  and  training  in  their  use.
 The  case  of  the  hostile  Nagas  is  most
 relevant  in  this  connection.  To  pre-
 vent  such  movements,  army  and  police
 units  under  the  operational  control  of
 the  army  are  deployeg  on  this  border.
 So,  that  part  of  the  objective  of  this
 Resolution  is  already  met  so  far  as
 that  border  is  concerned.  It  has  not,
 however,  been  possible  to  completely
 stop  the  movement  to  and  fro  of
 hostile  persons  between  India  and
 Pakistan  via  Burma.  The  reasons  for
 our  inability  to  control  such  move-
 ment  have  been  disclosed  at  length
 on  previous  occasions,  too,  on  the  floor
 of  this  hon.  House.  All  that  I  would
 emphasise  at  this  moment  is  that  there
 is  no  border  defence  problem  ag  such
 in  this  area,  though  the  army  is  in
 operational  control  of  this  sector  of  the
 border  for  the  specific  purpose  men-
 tioned  earlier,  that  is  to  say,  the  hos-
 tile  elements  within  our  country
 should  not  take  advantage  of  the  bor-
 der  as  well  as  the  hostile  elements  in
 Burma  also  should  not  take  advan-
 tage  of  that  border.

 Having  dealt  with  Nepal  and  Burma,
 I  shall  now  come  to  China.  The  res-
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 ponsibility  tor  the  protection  of  our
 border  with  Tibet  and  Sinkiang  al-
 ready  vests  in  the  army.  All  security
 forces  deployed  for  the  protection  of
 these  borders  are  under  the  army’s
 operational  control.
 6.33  hrs,

 {Surr  SoNavANE  in  the  Chair]
 But  here  again,  a_  dispersion  of  the
 armed  forces  to  guard  every  point
 would  not  only  be  unwise  but  would
 be  dangerous,  Therefore,  some  points are  held  more  lightly  than  others.
 When  I  say  that  some  points  are  held
 more  lightly  than  others,  hon.  Mem-
 bers  should  not  be  under  the  impres-
 sion  that  we  are  not  alive  to  the  gra-
 vity  of  the  situation  and  that  the  Gov-

 ‘ernment  is  not  anxious  to  guard  our
 borders.

 Then  I  will  come  to  Pakistan.  In
 fact,  the  entire  House  ig  rather  dis-
 turbed  about  the  positions  vis  q  vis  the
 borders  with  Pakistan.  Regarding  our
 borders  with  Pakistan  also,  I  will
 divide  the  areas  under  three  heads.
 The  first  head  is  the  international
 border  between  Jammu  and  Kashmir
 State  and  West  Pakistan,  and  the
 cease-fire  line  in  the  Jammu  and  Kash-
 mir  State.  That  is  the  first  sector.
 What  is  the  position  as  far  as  this
 border  is  concerned?  This  border  and
 the  cease-fire  line  have,  since  1949,
 continually  been  the  scene  of  repeated
 violations  by  our  neighbour  who  evi-
 dently  believes  it  to  be  in  her  interest
 that  there  should  be  a  state  of  perpe-
 tual  small-scale  warefare  in  this  area.
 In  fact,  the  tactics  of  Pakistan
 amounted  to  keeping  the  tension  all
 along  these  borders  and  now  these
 tactics  have  also  been  adapted  to  other
 areas.  Ag  the  hon.  House  is  aware,
 the  army  is  responsible  both  for  this
 stretch  of  the  border  and  the  cease-fire
 line.  So,  as  far  as  this  sector  is  con-
 cerned,  it  is  taken  care  of  by  the  army
 and  what  has  been  envisaged  in  this
 Resolution  is  also  met.  All  possible
 measures  are  taken  to  protect  our
 territories  ang  our  citizens  from  arm-
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 €d  incursions  by  Pakistani  troops  or
 armed  irregulars.  There  have  been
 several  cease-fire  violations  and  be-
 cause  of  the  steps  that  we  have  taken, the  loss  of  life  and  property  that  we
 have  been  able  to  inflict  on  Pakistan
 is  much  more  than  what  Pakistan  has
 been  able  to  inflict  on  us.

 I  will  come  to  the  next  sector,  the
 border  with  West  Pakistan.  This
 bordar  between  the  States  of  Punjab
 and  Rajasthan  on  the  Indian  side  and
 West  Pakistan  has,  for  some  time,  been
 free  of  tncidents  involving  the  armed
 forces.  It  is  noteworthy  that  this
 border  has  been  surveyed  and  demar-
 cated  on  the  ground.  So,  there  had
 not  been  any  possibility  of  Pakistan
 coming  in  under  some  pretext  or
 other  on  the  basis  that  the  border  has
 not  been  demarcated.

 Some  portions  of  the  border  bet-
 ween  Gujarat  and  West  Pakistan  have
 yet  to  be  demarcatad.  The  House  is
 aware  of  the  recent  occurrences  on
 the  Kutch-Sind  order.  The  border
 with  West  Pakistan  had  so  far  been
 normally  looked  aftar  by  the  State
 Governments  concerned,  with  the
 help  of  Special  Armed  Police  units.
 Now  we  have  placed  the  responsibility for  the  protection  of  the  Kutch-Sind
 border  on  the  army.  It  is  a  very  live
 border  and  the  army  as  in  complete
 control  of  it.

 श्री  बागड़ी  :  कंजर कोट  तो  डिसप्यूटेड
 नहीं  हैं  |

 Shri  A.  M.  Thomas;  As  far  as  we
 are  concerned,  there  is  absolutely  no
 dispute  about  Kanjarkot.  It  is  our
 territory  and  it  is  within  the  bounda-
 ries  of  our  country.

 The  other  sector  ig  the  border  with
 East  Pakistan.  Generally  speaking,
 this  border  is  also  the  responsibility  of
 the  State  Governmants,  except  the
 Assam-East  Pakistan  border,  which  is
 under  the  operational  control  of
 the  army,  which  provides  the  neces-
 sary  spport  and  supervision  over  the
 special  border  police  employed  for
 border  protection  duties.  I  may  as-
 sure  the  House  that  the  army  has
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 been  eminently  successful  in  this  task
 and  that  the  casualities  inflicted  upon
 the  intruders  are  far  larger  than  any
 we  have  suffered.

 As  the  House  is  aware,  there  have
 been  a  number  of  incidents  on  the
 East  Pakistan  border,  particularly  in
 the  Lathitilla-Dumabari  area  and
 Gobindpur  village  in  Assam,  the  Dah-
 agram  area  in  West  Bengal  and  the
 Karrangicherra  area  in  Tripura.
 While  these  incidents  are  deplorable
 and  have  caused  unnecessary  suffering
 to  our  people,  the  golution  is  not  to
 involve  the  army  in  the  task  of  pro-
 tection  of  this  bordar.  The  Special
 Police  here  have  given  a  very  good
 account  of  themselves  and  Pakistan
 has  not  been  allowed  to  hbenefit  by
 her  aggressive  and  violent  tactics.

 Some  hon.  members  have  referred
 to  the  reorganisation  of  the  border
 police.  I  may  inform  the  House  that
 the  question  whether  the  constitution
 of  a  Central  Police  Force  would  be
 better  under  the  circumstances  is
 engaging  the  attantion  of  the  Govern-
 ment.  At  the  same  time,  I  may  assure
 the  House  that  even  in  cases  where
 the  borders  are  being  manned  by  arm-
 ed  police  units  mainly  under  the  con-
 trol  of  State  Governments,  the  Central
 Government  take  a  great  deal  of  in-
 terest  in  their  organisation  and  equip-
 ment  and  arrangements  are  in  hand
 for  improving  their  training  and  super.
 vision  so  that  they  can  discharge  their
 duties  with  greater  efficiency.

 These  facts  pointed  out  by  me  make
 it  clear  that  whenever  it  is  necessary
 to  do  so,  the  responsibility  for  the
 protection  of  a  particular  stretch  of
 the  border  ig  assigned  to  the  army.

 The  House  will  appreciate,  however,
 that  it  will  be  against  the  overall  in-
 terest  of  the  security  of  the  country  to
 string  the  Army  out  in  small  units  all
 along  the  frontiers,  The  army  of  any
 country  has  to  be  conceived  as  a  strik-
 ing  force  and  must,  therefore,  be  in  a
 position  to  deploy  itself  in  such  a
 manner  that  (  can  inflict  substantial
 damage  on  an  aggressor  at  a  point  of
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 its  own  choosing.  If  the  army  is  sad-
 dled  with  the  rasponsibility  of  looking
 after  every  inch  of  our  extensive  fron-
 tiers,  it  would  have  to  be  of  a  very
 large  size.  The  maintenance  of  such
 an  army  would  strain  our  resources
 unnecessarily.  In  fact,  this  strategy
 has  to  a  certain  extent  been  appreciat-
 ed  by  hon.  Membars  of  this  House.  In
 the  course  of  the  short  discussions  that
 have  taken  place  off  and  on  after  this
 Pakistan  intrusion  in  the  Kutch  bor-
 der,  the  question  has  been  posed  by
 some  hon.  Mambers  why,  if  that  ter-
 rain  is  unfavourable  to  us,  we  should
 not  take  advantage  of  other  areas.
 That  itself  shows  the  consciousness
 among  the  hon.  Members  themselves
 that  as  far  as  the  dafence  of  the  bor-
 der  is  concerned  we  will  not  be  in  a
 position  to  stretch  our  army  all  along
 these  borders  with  Pakistan  and  China.

 Even  when  a  border  is  peaceful,  it
 has  to  be  policed  for  the  purpose  of
 enforcing  customs  and  immigration
 laws  and  to  prevent  the  escape  of
 offenders.  Such  enforcement  of  the
 laws  is  essentially  the  task  of  the
 Police  and  cannot  be  performed  by
 the  army  which  is  raised  and  trained
 with  an  entirely  different  objective.
 When  the  country  across  the  border
 is  hostile,  unpleasant  incidents  are
 bound  to  occur  particularly  when  that
 country  feels  that  such  incidents  help
 its  national  policy,  as  perhaps  Pakis-
 tan  feels.  Unlike  many  international
 borders  in  other  parts  of  the  world,
 our  border  with  Pakistan  has  to  be
 policed  by  armed  police  units  who  can
 meet  force  by  force.  As  I  have  al-
 ready  indicated,  at  the  very  outset,
 our  armed  police  in  the  borders  have
 given  a  glorious  account  of  themselves.

 Mr.  Chairman,  some  hon.  Members
 have  raised  the  question  of  strengthen-
 ing  of  our  intelligence  machinery.  In
 fact,  I  may  inform  the  hon.  House
 that  our  intelligence  machinery  has
 been  expanded  considerably  especially
 in  the  recent  years.  In  fact,  the
 method  of  collation  and  assessment  of
 the  information  that  we  receive  from
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 several  sources  has  been  improved.
 We  have  also  a  joint  intelligence
 machinery,  a  committee  which  consist
 of  representatives  of  the  External
 Affairs  Ministry,  of  the  Defence  Minis-
 try  and  the  Ministry  of  Home  Affairs.
 There  are  also  representatives  of  the
 army  intelligence,  naval  intelligence
 and  air  force  intelligence.  This  joint
 intelligence  machinery  is  to  collate
 and  assess  the  information  that  they
 get  from  various  sources,  so  that  the
 improvement  and  strengthening  of  the
 intelligence  machinery  is  ever  in  the
 attention  of  the  Central  Government.

 Apart  from  these  economic  and
 tactical  arguments,  it  would  be  neces-
 sary  to  invite  the  attention  of  the
 House  to  the  possible  undesirable  con-
 sequences  of  opposing  armies  facing
 each  other  across  the  border,  for  it
 must  be  remembereg  that  if  in  any
 sector  we  substitute  the  police  by  the
 army,  the  other  side  wil]  follow  suit
 and  when  two  opposing  armies  face
 each  other  across  the  border,  there  is
 always  a  danger  that  minor  incidents
 may  escalate  into  a  major  battic.
 This  is  a  matter  of  general  policy  and
 I  hope  the  House  would  appreciate  it.
 There  appears,  therefore,  no  reason,
 as  envisaged  in  the  Resolution,  to
 hand  over  the  protection  of  the  entire
 frontier  of  India  at  one  stroke  to  the
 army.  As  has  already  been  stated  by
 me,  wherever  we  find  that  our  neigh-
 bour  is  employing  the  army  in  the
 borders,  we  wil]  call  upon  the  army
 to  support  the  police.  In  this  manner
 the  army  can  devote  its  attention  on
 training  so  as  to  improve  progressive-
 ly  its  potential  as  a  striking  force
 against  an  enemy  who  casts  covetous
 eyes  on  any  part  of  our  territory.

 Although  I  am  in  sympathy,  and
 certainly  the  House  is  also  in  sympa-
 thy,  with  the  spirit  of  what  the  reso-
 lution  eludicates—in  fact,  it  is  a  reso-
 lution  of  a  genera]  character  and  the
 amendments  are  also  of  that  nature—
 it  would  not  be  possible  far  the  Gov-
 ernment  to  accept  this  Resolution.
 But,  at  the  same  time,  as  [  have  ae
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 ready  assured  this  hon,  House,  the
 various  suggestions  that  have  been
 made  in  the  course  of  the  debate
 would  certainly  engage  the  attention
 of  the  Government.  As  I  have  stated
 already,  wherever  it  has  become
 necessary,  the  army  has  taken  control
 of  the  situation.

 In  the  light  of  what  I  have  stated
 and  the  assurance  that  I  have  given,
 I  trust  that  the  hon,  Member,  Shri
 Krishnapal  Singh  would  find  his  way
 to  withdraw  the  Resolution,  because
 the  Resolution  that  he  has  tabled  and
 moved  has  certainly  served  a  very
 useful  purpose.

 Shri  Krishnapal  Singh:  I  had  cer-
 tainly  thought  that  the  Government
 would  gladly  accept  the  innocent  type
 of  3  Resolution  that  I  had  moved,
 especially  the  Defence  Ministry,  whom
 it  would  have  helped  in  building  up
 their  strength.  The  reply  of  the
 Defence  Minister  is  in  effect  a  confes-
 sion  of  weakness.  He  says  that  we
 cannot  station  our  troops  in  every  inch
 of  the  borders.  That  is  quite  true.  I
 said  the  same  thing.  Wherever  we
 cannot  have  the  army,  we  must  have
 the  police.  But  if  we  have  a  suffi-
 ciently  strong  army  on  the  border  and
 reserve,  the  enemy  or  the  aggressor
 will  think  twice  before  he  comes  and
 occupies  our  territory,

 Now,  according  to  the  Defence  Min-
 ister,  everything  seems  to  be  all  right.
 I  ask  him:  if  everything  is  all  right,  if
 other  people  come  and  occupy  part  of
 our  territory,  why  are  We  not  ina
 position  to  go  and  occupy  part  of
 their  territory?  The  very  fact  that
 we  have  failed  to  do  so,  we  have  not
 been  able  effectively  to  retaliate
 proves  that  we  have  not  got  sufficient
 strength.

 I  am  prepared  to  concede  that  we
 are  better  off  than  we  were  two  or
 three  years  back.  But  I  must  say  that
 we  are  not  sufficiently  strong  to  meet
 the  combined  strength  of  the  two  allies
 opposing  us,  and  that  is  why  I  say
 that  if  we  want  to  defend  our  borders
 effectively,  we  must  be  serious,  we
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 must  give  the  top-most  priority  to  the
 Defence,  which  the  Government  has
 not  given  it.

 3904

 I  shoul@d  have  thought  that  the
 Defence  Minister  would  come  here  and
 blame  his  colleagues  who  are  not  help-
 ing  him,  by  saying  that  his  Ministry  is
 not  getting  top-most  priority.  We
 must  give  it  top-most  priority.  We
 must  concentrate  on  a  few  things  like
 defence,  foog  etc.  instead  of  trying  to
 run  after  everything.  Once  our  bor-
 ders  are  secure,  we  can  devote  our
 attention  to  other  matters  also.  What
 is  the  use  of  having  big  factories,  oil
 refineries  and  multi-storey  buildings
 if  our  borders  are  not  safe?  When
 eur  borders  are  not  secure,  what  is  the
 use  of  doing  this,  that  and  the  other?

 We  seem  to  have  too  many  fingers
 in  the  pie  and  my  sole  object  is  to  ask
 the  Government  to  give  defence  of
 the  borders  the  top-most  priur‘ty.

 I  was  hoping  that  Government
 would  accept  this  Resolution  which
 was  couched  in  very  modest  language
 and  which,  I  am  glad  to  say,  has  been
 supported  by  every  section  of  the
 House.  I  would  again  like  to  empha-
 size  that  the  Government  should
 accept  the  suggestions  which  have
 been  placeq  before  them  by  every
 section  of  the  House  and  accept  this
 very  innocent  Resolution.  We  only
 want  that  our  borders  should  be
 secure.  They  should  build  up
 strength.  You  cannot  possibly  place
 men  at  every  inch  of  the  soil;  every-
 body  knows  it,  even  a  child  knows  it.
 But  if  you  are  strong,  the  aggressor
 will  think  twice  before  he  tries  to
 cross  the  border.  We  are  not  suffi-
 ciently  strong.  I  ask:  Where  is  the
 need  to  stop  recruiting?  What  was
 the  need?  Had  our  opponents  reced-
 ed?

 Shri  A.  M.  Thomas:  Who  said  that
 recruitment  has  been  stopped?

 Shri  Krishnapal  Singh:  The  pace
 had  been  slowed  down.  It  has  prac-
 tically  been  stopped,

 Another  point  that  T  would  like  to
 emphasize  and  which  is  just”  as
 important  as  any  other  is  the  tighten-
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 ing  up  of  security.  For  want  of  time
 I  could  not  lay  stress  on  it.  I  think, the  Government  documents  them-
 selves  are  responsible  for  breach  of
 security.  Everywhere  when  we  start
 a  new  factory,  we  tell  the  world  where
 our  ordnance  factory  is  going  to  be
 located.  These  days  it  is  a  very  dan-
 &crous  proposition.

 Other  secret  information  somehow
 leaks  from  our  offices.  We  must
 tighten  up  security.  During  tho  last
 war  there  were  instances  which  led  to
 serious  losses.  Careless  words  of  a
 mother  at  a  grocer’s  shop  ied  to  one
 of  the  troopships  being  torpedoed  in
 the  Indian  Ocean  by  the  Japanese.
 That  is  a  very  dangerous  thing.  There
 was  a  lime  when  the  families  of  Gene-
 rals  used  to  live  in  Simla  and  they
 used  to  write  to  their  wives  on  mili-
 tary  matters  and  two  or  three  Gene-
 rals  were  taken  to  task  during  the
 last  war.  Therefore  we  must  prevent
 leakage  of  information.  If  intelli-
 gence  {s  important  in  securing  infor-
 mation  about  military  matters  of  our
 enemies,  security  is  important  in  deny-
 ing  the  leakage  of  information  to  the
 enemy.  So,  sufficient  stress  should  be
 laid  on  that  subject,

 I  would  like  to  emphasize  once
 again  that  I  hope  the  Government
 will  accept  this  suggestion  that  now
 onwards  they  are  going  to  give  the
 topmost  priority  to  defence  and  will
 concentrate  only  on  a  few  of  the
 things  and  not  try  to  do  too  many
 things.  At  this  time  we  cannot  suc-
 cessfully  do  it.  Defence,  which  has
 been  neglected  for  so  many  years,  can-
 not  be  built  up  in  a  day.

 I  woulg  also  like  to  suggest  that
 before  we  are  strong  enough,  we  bet-
 ter  be  in  search  of  a  really  good  ally,
 a  good  friend,  who  will  stand  by  us  in
 time  of  need.  Whoever  that  are,  that
 is  for  the  Government  to  decide;  but
 we  must  have  it.  That  is  the  only
 way  to  put  our  defence  right  so  long
 as  we  have  not  been  able  to  build  up
 our  defences  satisfactorily.
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 Before  I  close  [  would  like  to  pay
 my  tribute,  as  also  on  behalf  of  the
 House,  to  our  jawans  who  laid  their
 lives  on  our  borders  and  to  those  who
 are  serving  the  country  under  very
 difficult  conditions.  I  hope,  the  House
 will  support  me  and  that  we  should
 be  able  to  carry  this  Resolution.  I
 press  this  Resolution  to  a  division.

 Mr.  Chairman:  There  are  three
 amendments  to  this  Resolution.
 Amendment  No.  !  is  by  Shri  Rananjai
 Singh.  Is  he  pressing  for  it?  He  is
 not  here.  So  |  will  take  another  one.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  The  amendment  is  before
 the  House.  If  it  is  not  withdrawn,  it
 is  to  be  put  to  the  vote  of  the  House.

 Mr.  Chairman:  All  right.  I  now
 put  the  amendment  of  Shri  Rananjai
 Singh  to  the  vote  of  the  House.

 Amendment  No.  |  was  put  and
 negatived

 Mr.  Chairman:  I  shall  now  put
 Amendment  No.  2  by  Shri  Yashpal
 Singh,
 Amendment  No.  2  was  put  and  negu-

 tived
 Mr.  Chairman:  Then,  Amendment

 No.  4  is  by  Shri  Shivaji  Rao  Ss.  Desh-
 mukh  Shri  D.  S.  Patil  and  others.  Are
 they  pressing  for  it?

 Shri  D.  S.  Patil:  I  withdraw  it.
 Amendment  No.  4  was,  by  leave  with-

 drawn

 Mr.  Chairman:  The  question  is:

 “This  House  is  of  opinion  that
 the  arrangements  for  defence  of
 Indian  borders  (With  Pakistan,
 China  and  Burma)  shouid  be  fur-
 ther  improved  and  their  protec-
 tion  should  be  under  the  overall
 supervision  of  the  Defence
 Forces.”

 Let  the  lobbies  be  cleared.
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 7.00  hrs,

 UMr.  Deputy  SPEAKER  in  the  Clair]  Lok  Sabha  dividesi:
 Division  No.  23]  AYES  ‘(16.57  hrs,
 Aney,  Dr.  M.S.  Krishnapal  Singh,  Shri  Shinkre,  Shri
 Badrudduja,  Shri
 Dwivedy,  Shri  Surendranath
 Kakkar,  Shri  Gauri  Shankar

 Alva,  Shri  A.S.
 Bhagat,  Shri  B.R.
 Bhattacharyya,  Shri  C.K.
 Rorooah,  Shri  P.C.
 Brajeshwar  Prasad,  Shri
 Chakraverti,  Shri  P.R.
 Chandrasekh:  Ss  i

 Minimata,  Shrimatif
 Ranga,  Shri

 NOES
 Krishnamachari,  Shri  T.T.
 Kureel,  Shri  B.N.
 Lahtan  Chaudhry,  Shri
 Lakshmikanthamma,  Shrimati
 Laskar,  Shri  N.R.
 Laxmi  Bai,  Shrimati
 Mahi  Prasad,  Dr.

 Chaudhry,  Shri  Chandramani  Lal
 Chavan,  Shri  D.R.

 Mahtab,  Shri
 Mallick,  Shri  Rama  Chandra

 Swamy,  Shri  Sivamurthi
 Yashpal  Singh,  Shri

 Rane,  Shri
 Rao,  Shri  Rampathi
 Rao,  Shri  Thirumala
 Reddy,  Shrimati  Yashoda
 Roy,  Shri  Bishwanath
 Sadnu  Kam,  Sor
 Sahu,  Shri  Rameshwar
 Samanta,  Shri  S.C.
 Sarat,  Shri  Sham  Lal

 Dafle,  Shri  Maniyangadan,  Shri  Shah,  Shrimati  Jayaben
 Daljit  Singh,  Shri  Mehrotra,  Shri  Braj  Bihari  Shakuntala  Devi,  Shrimati
 Das,  Shri  N.T.  Morarka,  Shri  Sharma,  Shri  A.P.
 Dighe,  Shri  More,  Shri  K.L.  Sharma,  Shri  D.C.
 Dorai,  Shri  Kasinatha  Mukane,  Shri  Shastri,  Shri  Ramanand
 Dwivedi,  Shri  M.L.
 Ganga  Devi,  Shrimati
 Gowdh,  Shri

 Musafir,  Shri  0.5.
 Muthiah,  Shri
 Niranjan  Lal,  Shri

 Sheo  Narain,  Shri
 Sinha,  Shrimati  Ramduleri
 Sinha,  Shrimati  Tarkeshwari

 Hansda,  Shri  Subodh  Oza,  Shri  Sonavane,  Shri
 Hazarike,  Shri  J.N.  Pande,  Shri  K.  N.  Subbaraman,  Shri
 Himatsingka,  Shri  Pant,  Shri  K.C.  Subramanyam,  Shri  T.
 Jadhav,  Shri  M.L.
 foshi,  Shrimati  Subhadra

 Patel,  Shri  Rajeshwar
 Patil,  Shri  0.5.

 Thomas,  Shri'A.M.
 Tiwary,  Shri  D.N.

 Kamble,  Shri  Patil,  Shri  T.A.  Tiwary,  Shri  K.N.
 Kandappan,Shri  S.  Prabhakar,  Shri  Navel  Tiwary,  Shri  R.S.
 Kedaria,  Shri  C.M.  Raju,  Shri  0.8.  Tula  Ram,  Shri
 Khadilkar,  Shri  Raju,  Dr.  D.S.  Uikey,  Shri
 Kotoki,  Shri  Liladhar  Ram  Sewak,  Shri  Upadhaya,  Shri  Shiva  Dutt
 Kripa  Shankar,  Shri  Ramshekhar  Prasad  Singh,  Shri  Vaishya,  Shri  M.B.
 Krishna,  Shri  M.R.  Rananjai  Singh,  Shri  Yadab,  Shri  N.P.

 The  Minister  of  Communications  and
 Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  My  vote  has  not
 been  recorded  even  thouvh  J  had
 pressed  the  button.

 Mr,  Deputy-Speaker:  The  resuit  of
 the  division  is  as  follows:

 Ayes:  10;  Noes:  87.
 The  Resolution  was  negatived.

 17-02  hrs.
 RESOLUTION  RE:  CEILING  ON

 URBAN  PROPERTY
 Shri  P.  है,  Chakraverti  (Dhanbad):

 I  beg  to  move:
 This  House  is  of  opinion  that

 suitable  measures  should  be  taken
 *Half-an-hour  discussion.

 to  introduce  ceiling  on  urban  pro-
 perty,  commensurate  with  the
 policy  adopted  with  regard  to
 rural  areas.”.
 Mr.  Deputy-Speaker:  The  hon  Mem-

 ber  can  commence  his  speech  on  the
 next  day.

 Shri  D.  S.  Patil  (Yeotma)):  I
 move  my  amendment.

 also

 Mr,  Deputy-Speaker:  Not  now  He
 can  move  it  on  the  next  day.

 7.03  hrs.
 *SUPPLY  OF  SHOES  TO  MINERS

 Mr.  Deputy-Speaker:  Now,  we  shall
 take  up  the  half-an-hour  discussicn  to
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 be  raised  by  Shri  Kishen  Pattnayak.
 There  are  a  number  of  Members  who
 want  to  put  questions.  Obviously,
 such  a  large  number  cannot  be  ac-
 commodated,  but  I  would  request  Shri
 Kishen  Pattnayak  to  confine  himself
 to  about  ten  minutes.

 शी  किशन  पटनायक  (सम्बलपुर)
 स  मिनट  से  तो  ज्यादा  लगेंगे  क्योंकि  यह
 मामला  बहुत  गम्भीर  है।  लेकिन  मैं  कोशिश
 करूंगा  कि  दस  मिनट  में  खत्म  कर  दूं  ।

 में  एक  मामली  सदस्य  इस  सदन  का
 हूं  -  लेकिन  राज  एक  बहत  ही  गम्भीर
 मामले  को  मैं  उठा  रहा  हूं  ।  हिन्दुस्तान  के
 हिन्दुस्तानी  नागरिकों  के  चरित्र  में  क्या  ऐसी
 खराबी  श्र  गई  है,  हमारे  राष्ट्र  की  जड़  के
 अन्दर  क्‍या  एसी  सड़ान  करा  गई  है  कि  हम
 किलो  भो  दिशा  में  सन्तोषजनक  रूप  में  प्रगति
 नहों  कर  पा  रु  हैं  ?  प्रगति  ज़मीन  को  न
 हम  चानो  हमले  से  बचा  पा  रह  हैं  ौर  न  पाक
 हमले  से  बचा  पा  रहें  हैं  गौर  नही  अ्रनाज  की
 पेशकार  में  बृद्धि  कर  पा  रहे  हैं।  भ्रष्टाचार
 को  बात  हिन्दुस्तान  में  कब  बहत  चलती  है
 प्र  *  हिन्दुस्तान  के  समाज  को  पवित्र  करने
 क  लिए  भ्रष्टाचार  से  मुक्त  करने  के  लिए  हम
 नगों  ने  इस  सदन  में  एक  सदाचारी  मंत्री  को
 नियुक्त  किया  है  यह  विश्वास  करके  कि
 यह  सदाचारी  मंत्री  इस  देश  के  समाज  से
 भ्रष्टाचार  को  खत्म  करेगें  ।  जब  ऐसी  बात
 है  तो  मेरे  मन  में  कितना  दुख  होता  होगा  जब
 हैं  किसी  अखवार  में  यह  पढता  होऊंगा  कि
 भ्रष्टाचार  में  कमी  नहीं  हो  रही  है  ।  यह  जो
 अखबार  में  लिखा  है,  इसको  मैं  मापकों  सुनाना
 चाहता  हूं  ।  इसमें  यह  लिखा  शुभ्रा  है  :

 “Nanda  makes  money  for  Sadachors”

 ag  मेरा  भ्रखबार  नहीं  है  भ्र ौर  न  मैं  इस  रख-
 बार  का  समर्थक  हूं  ।  लेकिन  जब  ऐसी
 खबरें  छप  जाती  हैं  कौर  सरकार  को  हिम्मत  नहीं
 होती  हे

 MAY  7,  965  Shoes  to  I39I0
 Miners  (H.A.H.Dis.)

 sit  शिव  नारायण  (बांटी)  :  किस
 का  अखबार  है  ?

 शो  किसान  पटनायक  :  सर्च  साफ  दो
 नेशन

 जब  ऐसी  खबरे  छप  जाती  हैं  कौर  सरकार
 को  हिम्मत  नहीं  पड़ती  है  इसके  खिलाफ  कार-
 बाई  करने  की  तो  हमारे  मन  में  शंकायें  उत्पन्न
 रीना  स्वाभाविक  है  /  जब  देश  के  ऊपर
 इमला  होता  है  तब  भी  कितना  दुख  हमें  होता
 होगा,  इसका  भी  ग्रनुमान  श्राप  लगा  सकते
 हैं  ।  मगर  यह  मिथ्या  खबर  है  कौर  नगर
 नालन्दा  साहब  इस  अकबर  के  खिलाफ  कार-
 चाई  करना  चाहेंगे  तो  मैं  इतना  आश्वासन
 उनको  दे  सकता  हूं  कि  अगर  यह  सचमुच
 निराधार  शौर  मिथया  खबर  है  तो  मैं  अपने
 दल  के  नेता  से  कहं  कि  वे  नन्दा  जी  का
 समर्थन  करें  किसी  भी  कार्रवाई  में  ।

 तीन  तारीख  को  कभी  संजिवे या  साहब
 को  जो  कि  श्रम  मंत्री  हैं  इस  भ्रष्टाचार  को
 डिफेंड  करना  पड़ा  था  ।  यह  मामला  जब
 मैं  उठा  रहा  हूं  तो  यह  समझते  हुए  उठा  रहा
 हैं  कि  यह  तब  हुआ  था  जब  श्री  नन्‍दा  श्रम  मंत्री
 थे  1  इसलिए  संजीवैया  साहब  के  प्रति  मेरे
 मन  में  कुछ  दया  और  हमदर्दी  है  कि  इतने  बड़े
 भष्टाचार  के  मामले  को  भी  वे  डिफेंस  करना
 चाहते  हैं  शौर  उनको  ऐसा  करना  पड़  रहा  है  ।
 तीन  तारीख  को  उन्होंने  जो  स्टेटमेंट  ले  किया
 था  टेबल  पर  उस  स्टेटमेंट  में  कोई  संतोषजनक
 उत्तर  नहीं  था  1  उस  में  एग्रीमेंट  की  कापी
 घी  नहीं  है  और  न  ही  कभी  तक  उन्होंने  उसको
 मेरे  पास  भिजवाया  है  हालांकि  स्पीकर  साहब
 का  भो  यह  सुझाव  था  ।  झआार्िट्रेटर  ने  जो
 रिपोर्ट  दी  थी  उसकी  भी  कोई  नकल  कोई
 रिपोर्ट  इस  में  नहीं  है  a

 wa  मैं  इरगलेरैटीज़  की  तरफ  प्राता
 हूं  ।  उस  दिन  क्वेश्चन  आवर  में  श्री'कछवाय
 ने  पूछा  था  कि  किन-किन  अखबारों  में  यह
 विज्ञापन  पाया  था,  टेंडर  के  बारे  में  ।  इसका
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 जवाब  नहीं  पाया  था।  संजिवे या
 साहब  ने  कहा  था  :

 “Iam  not  in  a  position  to  say
 what  was  the  mode  of  advertise-
 ment”

 तीन  तारीख  को  स्टेटमेंट  में  इसका  जवाब
 तो  शाना  चाहिये  था  लेकिन  पाया  नहीं  ।
 क्यों  नहीं  आया  ?  इसलिए  कि  एड वर-
 रिजमेंट  भी  नहीं  हुआ  था,  मोड  आफ  एड वर-
 टीमें  की  बात  तो  अलग  रही  ।

 दूसरी  इरैगुलरेटी  यह  है  कि  ज्वायंट
 परचेज  कमेटी  को  बनाना  ही  रैगुलर  था
 वह  ही  प्र पने  में  एक  इरेगुलेरिटी  था  ।  हवा-?
 यंट  परवेज़  कमेटी  का  कोई  भी  उल्लेख  956
 के  ट्रिब्यूनल  एवार्ड  में  नहीं  है  ।  एवार्ड  में
 यह  है  कि  958  से  सौ  रुपये  से कम  तनख्वाह
 पाने  वाले  मजदूरों  को  हर  साल  राधे  दामों
 पर  मेनेजमेंट  एक  जोड़ा  जूता  सप्लाई  करेगा
 शोर  फिर  यह  quality  and

 specifications  of  footwear  to  he
 decided  by  the  muanagemer{  in
 consultation  with  the  Chief  In-
 spector  of  Mines.

 चीफ  इंस्पैक्टर  प्राण  माइंस  जो  एक  टैक्सी-
 कल  आदमी  होता  है,  उसके  ऊपर  यह  जिम्मे-
 दारी  सौंपी  गई  थी  ।  चीफ  इंस्पेक्टर  श्राफ
 माइंस  ने  झपना  कर्तव्य  कुछ  दिन  तो  किया  |
 इन्होंने  छः  किस्म  के  सैंपल  एप्रूव  किये
 जिस  में  एक  बाटा  शू  कम्पनी  का  भी  था  जिस
 का  कि  दाम  बहुत  सस्ता  था  ।  नी  रुपये  सब
 से  लोर्गट  था  ।  बाटा  कम्पनी  का  2  र्‌०
 20  पैसा  था  और  रूबी  कम्पनी  का  बहुत

 ज्यादा  था,  सारे  बारह  रुपया  था  ।
 यह  था  दाम  जब  चीक  इंस्पेक्टर  श्राफ
 भाइंज  ने  अपना  काम  किया  था  ।  उस  ब-
 जिस  पर  करीब  चालीस  हज़ार  जूतों  के  जोड़ों
 का  इन्तजाम  किया  गया  था  ।  अब  जब
 ज्वायंट  परचेज  कमेटी  आ  गई  कौर  कोई
 अफसर  नियुक्त  हो  गया  तो  राज  तक  यानी
 958  से  965  तक  हर  मजदूर  को  कम  से
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 कम  छ:  सात  जोड़ा  जूता  मिल  जाना  चाहिये
 था  लेकिन  जहां  तक  मेरी  जानकारी  है  अभी
 तक  उनको  एक  से  दूसरा  नहीं  मिला  है  श्लोक
 एक  भी  हर  एक  को,  सब  को,  नहीं  मिला  है  ।
 इससे  साबित  होता  है  कि  नन्दा  साहब  ने  जो
 ज्वायंट  पर चेजिंग  कमेटी  बनाई,  जो  स्पेशल
 प्रोफेसर  नियुक्त  किये,  यह  सब  मजदूरों  के
 हित  के  लिये  नहीं  था  ।  यह  सब  अपनी  प्रिय
 रूबी  कम्पनी  को  मजदूरों  के  खून  पसीने  से
 कमाये  हुए  पैसे  से  लाखों  रुपयों  का
 मुनाफा  देना  था  ।  चीफ  इन्सपेक्टर  साफ
 माइन्स  ने  छः  प्रकार  के  सैम्पल  एप्रूव  किये  थे  ।
 एक  उसमें  9  रु०  का  भी  था,  बाटा  शूज  का
 12.  20  रु०  का  था  और  रूबी  कम्पनी  का

 बहुत  महंगा  था  ।  इस  लिये  क्‍या  हुआ  ।  ज्यादा
 आडंबर  रूबी  कम्पनी  के  पास  नहीं  भेजे  गये  t
 इसी  कारण  शायद  उस  वक्‍त  के  मन्त्रालय  ने
 कोशिश  यह  की  कि  कोई  दूसरी  प्रणाली  हो  ताकि
 रूबी  कम्पनी  को  ज्यादा  श्रार्डर  मिलें  ।  इसके
 लिये  बूट्स  कमेटी  बनाई  गई,  फिर  बाद  में  उसे
 हटा  कर  ज्वायंट  पर चेजिंग  कमेटी  बनाई  गई  |
 पहले  जब  ज्वायंट  पर चेजिंग  १  मोंटी  बनाई  गई
 तो  उसका  चेयरमैन  कोई  सरकारी  आदमी  नहीं
 था  लेकिन  जब  तक  सरकारी  आदमी  नहीं  था,
 जब  तक  बूट्स  कमेटी  थी  तब  तक  रूबी  कम्पनी
 को  ज्यादा  आडंबर  नहीं  मिले  |  इसलिये  भ्राखिर
 में  बन्दा  जी  ने  ज्वायंट  'पर चेजिंग  कमेटी  के
 सरकारी  चेयरमैन  कर्नल  बाग सिह  को  बना
 दिया  |  जब  सरकारी  आझ्रादमी  चन्र मैन  बन
 गया  तो  फिर  शुरू  हुआ  कि  रूबी  कम्पनी  को
 पाढर  दिया  जाये  ।
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 चेयरमैन  बनने  के  कुछ  हो  दिनों  बाद
 27-3-6  4  मीटिंग  में  डिसीजन  हो  गया

 कि  बी  कम्पनी  को  सारे  ताईर  दे  दिये  जायें  |
 कौर  किस  प्राकार  पर  दे  दिये  जायें,  इसका
 कारण  जो  बतलाया  गया  उसके  प्रति  भी  मैं
 सदन  का  ध्यान  प्राकृष्ट  करना  चाहता  हूं  t
 जो  कारण  दिये  गये  थे  उनमें  से  यह  भी  था
 कि  बूट्स  बनाने  के  लिये  जिन  स्टील  नोल्स
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 [श्री  किशन  पटनायक]
 की  जरूरत  होती  है  उस  को  इम्पोर्ट  करने  का
 लाइसेंस  रूबी  कम्पनी  को  प्राप्त  है  इसलिये
 उसको  चुना  जाता  है  ।  इसके  पीछे  जो  इतिहास
 है  वह  बहुत  ही  रहस्यमय  है  ।  डिसीजन  होता
 है  इस  बेसिस  पर  कि  रूबी  कम्पनी  के  पास
 इम्पोर्ट  करने  का  लाइसेंस  है  |  भ्र ौर  यह  लाइसेंस
 कैसे  मिला  यह  भी  देखिये  tv

 ADAZ  hrs.

 {Mr.  SPEAKER  in  the  Chair]
 रूबी  कम्पनी  का  टेण्डर  एक्सेप्ट  होने  के

 बहुत  दिन  पहले  8-41-60,  को  रूबी  कम्पनी
 ने  ऐप्लिकेशन  दी  और  इम्पोर्ट  लाइसेंस  मिला
 30-4-60  को  ।  फिर  इम्पोर्ट  लाइसेंस  मिलना
 चाहिये  वाणिज्य  मन्त्रालय  के  इम्पोर्ट  एक्सपोर्ट
 कण्ट्रोलर  से  ।  लेबर  मिनिस्ट्री  का  इससे  नया
 सम्बन्ध  था  ।  इस  लाइसेंस  को  रिकमेण्ड  किया
 लेबर  मिनिस्ट्री  ने शौर  कहा  कि  लाइसेंस  दिया
 जाये  ।  30-4-60  को  रिकमेण्ड  होता  है
 और  24  मई,  i960  को  एसेन्शिएलिटी
 सर्टिफिकेट  मिलता  है  |  इतनी  जल्दी  क्‍या  कभी
 किसी  को  लाइसेंस  मिला  हैं  ।  यह  लाइसेंस
 मिला  लेबर  मिनिस्ट्री  की  रिकर्मेस्द्रेशन  पर,
 बन्दा  जी  के  प्राइवेट  सेक्रेटरी  के  नोट  पर  ।

 फिर  चौथी  इरेगुलैरिटी  की  तरफ  मैं  भ्राता
 हूं  ।  ऐग्रीमेंट  होता  है  ।  इस  एग्रीमेंट  को  बन्दा
 साहब  के  डिप्टी  सेक्रेटरी  साहनी  कौर  भौमिक
 साहब  ने  मिल  कर  ड्राफ्ट  किया  ।  यह  स्पष्ट  हो
 जाता  है  कि  भौमिक  साहब  के  खत  से  एग्रीमेंट
 लिखा  जाता  है  कि  भ्रमर  रा  मैटीरियल्स  के  दाम
 में  कुछ  बढ़ोतरी  हो  जायेगी  तो  रेट्स  में  भी  वृद्धि
 हो  जायेगी  ।  यह  पहले  हो  जाता  है  ।  इसके  साथ
 यह  नहीं  लिखा  जाता  है  कि  नगर  रा
 मैटीरियल्स  के  दाम  घट  गये  तो  रेट्स  भी  कम
 हो  जायेंगे  ।  पहले  से  दाम  बढ़ाने  के  लिये  एग्री-
 मेंट  में  एक  इलाज  हो  जाता  है,  कौर  फिर  जब
 एग्रीमेंट  हो  जाता  है  तो  उसके  माई  महीने  के
 बाद  भौमिक  साहब  लिखते  हैं  कि  दाम  बढ़ा  दो
 कौर  उसकी  चिट्ठी  पर  नन्दा  साहब  नोट  देते
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 हैं  कि  जस्टिफिकेशन  है  दाम  बढ़ाने  के  लिये  ।
 इसके  लिये  आरबिट्रेटर  पहले  राय  दे  देते  हैं
 कि  बढ़ाने  के  लिये  जस्टिफिकेशन  है  ।  बाद  में
 आ्रारबिट्रेटर  नियुक्त  किस  को  करते  हैं  ।
 अपने  मन्त्रालय  के  ज्वायंट  सेक्रेटरी  आर०एस०
 मेहता  को।  पहले  नोट  लिखते  हैं  कि  जस्टिस-
 फीकेशन  है  और  फिर  जब  उनका  नौकर  कारबी-
 ट्रेनर  बन  जाता  है  तो  उसकी  क्‍या  राय  होगी
 आखिर  |  वही  हुआ  ।  एक  सरकारी  आदमी
 ज्वायंट  पर चेजिंग  कमेटी  का  चेयरमैन  कौर
 दूसरा  सरकारी  झ्रादमी  आरबिट्रेटर  और  तीसरे
 आदमी  का  झ्रारबिट्रेशन,  भौमिक  साहब  का  |
 इसका  क्‍या  नतीजा  निकल  सकता  है  यह
 बिल्कुल  स्पष्ट  है  ।

 भ्रध्यक्ष  महोदय  :  भ्रम  ड्राप  समाप्त  कीजिये
 पन्द्रह  मिनट  हो  गये  ।

 श्री  किशन  पटनायक  :  यह  बहुत  गम्भीर
 मामला  है,  अध्यक्ष  महोदय  ।  भ्राखीर  में  मैं
 केवल  तीन  चार  सवाल  पूछ  देता  हूं  कौर  खत्म
 करता  हूं  ।  मेरा  सवाल  यह  है  कि  क्या  यह  सही
 नहीं  है  कि  जितने  आफिसर्स  आपने  इस  काम  में
 लगाये  हैं,  जैसे  कि  ज्वायंट  सेक्रेटरी  आर
 एल०  मेहता,  नन्दा  साहब  के  मन्त्रालय  छोड़ने
 के  पहले  ही  उनका  प्रमोशन  हो  जाता  है  ब्रोकर
 ऐडीशनल  सेक्रेटरी  की  एक  स्पेशल  पोस्ट
 क्रिएट  की  गई  है  उनके  लिये  ।  दूसरे  डिप्टी
 रोटेटरी  मि०  साहनी  ।  डिप्टी  सेक्रेटरी  को  चीफ
 लेबर  कमिश्नर  कभी  नहीं  बनाया  जाता,
 लेकिन  बन्दा  साहब  के  मन्त्रालय  छोड़ने  के  बाद
 उनको  चीफ  लेबर  कमिश्नर  बना  दिया  गया  |

 आखिर  में  मैं  यह  सवाल  पूछना  चाहता
 हूं  कि  इरेंगूलेरिटी  और  इस् प्रो प्राय टी  के  ऐसे
 केस  जो  हैं  क्या  बीजू  पटनायक  के  इम्प्रोप्रायटी
 के  कार्यों  से  शरीर  शप्टाचार से  कुछ  कम  हैं  ।
 मगर  कम  नहीं  हैं,  या  बराबर  भी  हैं  तो  क्‍या
 श्री  नन्‍दा  को  इस  कलंक  से  मुक्त  करने  के  लिये
 एक  जुडिशल  एंक्वायरी  इस  सम्बन्ध  में  बिल-
 लाने  का  सरकार  विचार  कर  रही  है  |
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 दूसरा  सवाल  यह  है  किं  यह  कहां  तक
 सही  है.  te

 प्रत्यक्ष  महोदय  :  यह  रेकार्ड  नहीं  किया
 जायेगा  ।

 श्री  चन्द्र मणिलाल  चौधरी  |  (मुन्ना)
 अघ्यक्ष  महोदय,  दूसरे  लोग  गलत  आरोप
 लगाते  रहें  कौर  हम  लोग  चुपके  सुनते  रहें  क्या
 इसी  लिये  हम  लोग  यहां  हैं  -  यह  बिल्कुल  गलत
 आ्रारोप  है  ।

 Mr.  Speaker:  Some  Members  have
 given  notice  that  they  want  to  put
 questions.  Would  he  like  them  to  put
 questions  so  that  he  may,  answer  later
 on?

 The  Minister  of  Lakour  and  Employ-
 ment  (Shei  D,  Sanfivayya):  Atl  to-

 gether.

 Shri  N.  Dandekar  (Gonda):  Must
 preface  my  questions  by  saying  that  I
 am  greate!y  troubled  both  about  the
 allegations  that  have  been  made  as
 we'l  as  the  excessive  freedom  with
 which  allegations  are  being  flung
 about  the  Minister.  I  have  endeav-
 oured  to  formulate  four  simple  and
 precise  questions

 Mr,  Speaker:  My  difficulty  is  that
 ordinarily  only  one  question  is  allow-
 ed  for  every  hon.  Member.

 Shri  N.  Dandeker:  My  questions
 would  cover  most  of  the  doubts  of  the
 hon.  Members  who  want  to  put  ques-
 tions.  My  first  question  is  this:  Is  it
 a  fact  that  under  the  instructions  of
 the  then  Labour  Minister,  the  Officials
 of  the  Labour  Ministry  actively  assist-
 ed  Ruby  Industries  to  obtain  Import
 Licence  for  the  special  type  of  steel
 toe  caps  required  for  these  boots  and
 shoes,  long  before  tenders  for  these
 boots  and  shoes  were  invited  and  if
 so,  is  it  also  a  fact  that  the  tender
 notice  stated  that  preference  would  be

 **Not  recorded.
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 given  to  that  tenderer  who  was  in  a
 position  readily  to  import  and  utilise
 stee]  toe  caps  of  the  prescribed  speci-
 fications?  Perhaps  this  explains  how
 Ruby  Industries  were  able  to  produce
 a  satisfactory  sample  conforming  to
 specifications.

 I39I6

 My  second  question  is:  Was  it  a
 condition  of  the  tender  or  was  it  other-
 wise  made  known  to  all  those  to  whom
 tender  forms  were  sent,  that  in  the
 ugreement  to  be  entcred  into  with
 the  su.cessful  tenderer,  there  would

 be  an  “escalator  clause”  to  cover  sub-
 sequent  increases  jn  the  cost  of  raw
 materials  ete.  and  if  not,  why  was  such
 a  clause  included  in  the  agreement
 of  Ruby  Industries  without  calling  for
 fresh  tenders?

 I  would  just  add  one  comment;  It  is
 possible  that  Ruby  Industries  alone
 had  prior  knowledge  that  such  an  es-
 calator  clause  would  be  accepted;
 whereas  the  other  tenderers  in  the

 absence  of  such  knowledge  had  to
 cover  themselves  by  tendering  high
 rates,  Ruby  Industries  were  able  to  get
 away  with  quoting  low  rates,  know-
 ing  full  well  that  as  against  the  mere
 estimates  of  other  people  as  regards
 subsequent  rise  in  the  cost  of  raw
 materials,  they  (that  is  Ruby  Indus-
 tries)  could)  ignore  that  uncertain

 factor  completely.
 I  will  be  satisfied  if  I  have  adequate

 answers  to  these  questions.
 Shrimati  Ramdulari  Sinha  (Patna):

 May  I  know  whether  it  js  a  fact  that
 the  quotations  submitted  by  the  con-
 cern  under  discussion  were  the  lowest
 for  the  bulk  supply  and  part  supply?
 May  I  also  knoW  whether  it  is  correct
 that  the  increase  in  prices  was  made

 as  a  result  of  an  agreement  arrived  at
 between  the  seller  and  the  purchaset
 themselves  and  the  Government  has
 nothing  to  do  with  it.

 Shri  Dinen  Bhattacharya  (Scram-
 pore):  May  I  know  whether  it  is  a
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 {Shri  Dinen  Bhattacharya]
 fact  that  the  then  Labour  Minister,
 Shri  Nanda,  by  a  telegram  sent  to
 this  purchasing  committec,  dissuaded

 the  authority  there  to  cancel  the  order
 to  other  companies  because  he  had
 the  prior  intention  of  giving  the  order
 to  this  particular  Ruby  Company
 which  is  his  most  favourite  one?

 Several  hon.  Members  rose—

 Mr,  Speaker:
 ever  names  I
 them.
 are.

 Order,  order,  Whai-
 have  got,  I  will  call

 I  do  not  know  how  many  there

 श्री  बागड़ी  (हिसार)  :  956  %  ट्राइ-
 बुनल  एवार्ड  के  मुताबिक  भ्र भी  तक  ढाई  लाख
 से  ज्यादा  मजदूरों  को  हर  साल  6या  7  जोड़े
 जूते  मिलने  चाहिए  थे,  वे  पूरे  मिले  या  नहीं,
 भ्रमर  नहीं  मिले,  तो  इसका  क्या  कारण  है  ?

 श्री  यशपाल  सिह  (कराना)  :  क्‍या  मैं
 जान  सकता  हूं  कि जब  तक  इस  कम्पनी  के  साथ
 एग्रीमेंट  नहीं  हुआ  था  यह  कितना  इनकम  टैक्स
 देती  थी  और  क्‍या  इसके  पास  अपनी  फैक्टरी
 ब्रोकर  पूंजी  थी  ?

 Shri  Gauri  Shankar  Kakkar  (Fatch-
 pur):  In  view  of  the  scrious  charges
 against  the  Minister,  as  was  suggested
 by  you  also,  Sir,  is  it  not  proper  for
 the  Labour  Minister  to  place  on  the
 Table  of  the  House  the  original  agree-
 ment  and  the  =  arbitration  award
 which  were  entered  into  in  this  con-
 nection,  and  then,  is  it  not  against  the
 cardinal  principles  of  justice  that  fresh
 tenders  were  not  invited  when  there
 was  enhancement  in  the  price  of  the
 raw  material  ang  enhancement  in  the
 charges  given  to  Ruby  Industries?

 Shri  Sheo  Narain:  Is  it  a  fact  that
 the  case  of  Ruby  Industries  for  _  the
 import  of  toe-caps  was  recommended
 by  the  Indian  Mining  Association  after
 the  samples  given  by  the  Ruby  Indus-
 tries  .vere  accepted?

 Shri  A.  P|  Sharma  (Buxar):  Is  it  a
 fact  that  the  Board  of  conciliation
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 made  a  recommendation  for  the  supp-
 ly  of  shoes  to  the  mine  workers  in
 947  and  no  supply  was  madc  till  96
 and  this  was  because  of  the  fact  that
 the  mine-owners  had  to  pay  50  per
 cent  of  the  cost  of  shoes,  and  may  I
 also  know  what  was  the  amount  that
 the  mone-owners  were  saving  every
 year  as  a  result  of  the  non-supply  of
 the  boots?

 Shri  K.  N,  Tiwary  (Bagaha):  Is  it
 a  fact  that  there  was  a  clause  in  the
 agreement  providing  for  arbitration  in
 the  case  of  demand  for  price  increase
 to  be  made  by  the  supplier,  and  if  the
 answer  is  in  the  affirmative,  whether
 this  increase  was  made  in  pursuance
 of  that?

 sit  gto  Ato  तिवारी  (गोपालगंज)  :
 मैं  यह  जानना  चाहता  हूं  कि  यह  होली  डील
 कैसा  था  और  इसमें  कितना  रुपया  इनवाल्व
 था,  सरकार  का  रुपया  था  या  नहीं  ?

 श्री  किशन  पटनायक  :  मजदूर  का  रुपया
 था।

 शत  gto  Ato  तिवारी  :  श्राप  जवाब  देंगे
 या  वह  देंगे  ?

 Shri  0.  C.  Sharma  =  (Gurdaspu"):
 May  I  know  that  what  were  the  re-
 sults  that  accrued  to  the  ‘mine-owners
 so  far  as  this  deal  was  concerned,  and
 whether  those  results  resulted  in  the
 loss  of  money  to  them  or  whether  they
 gained  because  for  a  long  time  the
 shoes  were  not  supplied  to  them?

 Shri  Shinkre  (Marmagoa):  [I  have
 also  got  one  question.

 this
 All  right:  T  will  allow  him.

 Shri  Shinkre:  After  all  the  protec-
 tive  treatment  that  was  given  to  the
 Ruby  Industries  the  management  and
 the  mineowners  werc  still  reluctant

 to  purchase  shoes  from  Ruby  Indus-
 tries  and  therefore,  the  officials  of  the
 Labour  Ministry  were  actively  canvas.

 Mr,  Speaker:  I  have  not  got
 name.
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 sing  with  the  mine-owners  and  mena-
 gement  to  order  from  Ruby  Industries;
 I  want  to  know  whether  this  fact  is
 within  the  knowledge  of  the  Ministry,
 and  that  the  officials  had  even  lodged
 a  protest  with  the  Minister  for  having
 entered  into  such  an  undignifieg  work
 of  private  salesman.

 Shri  D.  Sanjivayya:  Sir,  I  will
 first  deal  with  the  points  raised  by
 Shri  Kishen  Pattnayak.  He  referred
 to  the  efforts  being  made  by  Govern-
 ment  for  eradicating  corruption  and
 quoted  this  instance  as  being  not
 in  conformity  with  the  thinking  of
 the  Government  and  the  people  who
 are  interested  in  eradicating  corrup-
 tion.  I  wou'd  like  at  once  to  dispel
 from  his  mind  any  misunderstanding
 with  regard  to  this,  Whatever  appear-
 cd  in  that  paper  which  he  mentioned
 is  not  true  and  it  is  for  Nandaji  to
 “voceed  against  the  paper  if  he  wishes
 द  that  is  a  different  matter.  I  have  a

 copy  of  the  agreement.  In  fact,  the
 essentia]  portion  of  it  has  been  in-
 corporated  in  my  statement  which  I
 placed  on  the  Table  on  3rd  of  this
 month.  If,  however,  a  copy  of  the
 statement  is  necessary,  if  you  permit
 me,  Sir,  I  will  Jay  it  on  the  Table.

 The  mode  of  advertisement  was  not
 known  to  me  really  then.  I  went  into
 the  whole  question  and  found  there was  no  advertisement  made  in
 any  newspaper.  But  requests  were
 made,  rather  letters  were  written  to
 certain  suppliers  by  the  Indian  Mining
 Association  and  quotations  were  called
 for  from  them.  Later  on,  a  joint  pur-
 chase  committee  was  set  up.  Here
 again,  I  would  say  that  Government
 did  not  set  up  that  committee.  The
 employers  and  workers  set  up  that
 committee  in  pursuance  of  the  recom-
 mendations  of  the  miners’  boots  com-
 mittee.  That  committee  again  re-
 quested  l  suppliers  for  quotations
 and  these  suppliers  are  on  the
 approved  list  of  the  DGS&D.

 They  were  not  satisfled  with  the
 speed  with  which  the  work  was  being
 done.  So,  both  the  workers  and  em-
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 p'oyers  wanted  that  an  officia]  should
 be  appointed  as  chairman  of  the  joint
 purchases  advisory  committee.  So,  on
 account  of  requests  from  the  represen-
 tatives  of  both  workers  and  emplo-
 yers,  an  official—the  Commissioner
 for  Coal  Mines;  Welfare  Fund--was
 appointed  as  Chairman.
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 Mr.  Pattnayak  also.  referred  to  the
 appointment  of  a  special  officer  in  this
 connection.  A  special  officer  was  ap-
 pointed  to  look  into  the  question  of
 hostels  run  for  Gorakhpur  labour  in
 the  coal-mine  areas.  When  he  wus’
 there  on  that  job,  the  Ministry  asked
 him  to  coordinate  the  work  that  was
 being  done  by  the  industrial  relations
 machinery,  i.e.  conciliation  officer,  etc,
 and  the  officers  under  the  Chief  Ins-
 pector  of  Mines  who  were  doing  this
 work.  I  have  made  it  very  clear  in
 my  statement  that  it  is  the  duty  and
 responsibility  of  the  industria]  rela-
 tions  machinery  and  also  the  officers
 working  under  the  Chief  Inspector  of
 Mines  to  see  that  awards  and  agrec-
 ments  are  implemented,  when  —  such
 implementation  is  going  to  benefit  the
 workers  to  a  great  extent.

 With  regard  to  the  steel  toes—the
 question  has  been  raised  both  by  Shri
 Pattnayak  as  well  as  other  hon.  Mem-
 bers—the  fact  is  this.  The  Miners
 Boo's  Committee  made  it  very  clear
 as  to  what  the  specification  of  boots
 would  be.  The  recommendation  of
 the  Miners  Boots  Committee  was  that
 a  3९९]  toe  will  have  to  be  used  in
 order  to  protect  the  feet  of  the  miners.
 Having  known  this  and  being  an  en-
 terprising  industrialist  or  contractor,  it
 is  a  fact  that  he  approached  the  Iron
 and  Steel  ControNer,  Calcutta  with  an
 application  for  securing  a  licence  to
 import  about  three  lakh  pairs  of  these
 steel  toes.  A  copy  of  that  letter  was
 forwarded  to  the  Labour  Ministry  to

 «strengthen  his  case,  in  the  sense  that
 we  were  to  say  whether  such  material
 was  required  for  the  purpose  of  pro-
 ducing  special  boots  and  shoes  for  the
 miners.  So  the  Labour  Ministry  gaid
 that  it  is  very  essential  that  these  steel
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 [Shri  D.  Sanjivayya]
 toes  should  be  imported,  and  we
 recommended  not  only  this  application but  we  said  we  are  prepared  to  recom.
 mend  any  application  from  anybody if  one  is  interested  in  importing  steel
 toes  for  the  purpose  of  manufacturing these  shoes  and  boo's.  Of  course,  he
 was  able  to  secure  a  licence  and  he
 imported.

 Shri  Kishen  Pattnayak:  He  alone!

 Shri  D.  Sanjivayya:  He  alone  be-
 cause  others  in  spite  of  our  request  did
 not  cume  forward.  What  could  we  do?

 Shri  Surendranath  Dwivedy  (Ken
 drapaia)d:  The  point  is  whether  it  was
 known  to  others  that  if  they  apply
 they  will  also  get  it?

 Enri  D.  Sanjivayya:  We  hag  written
 to  them.  We  had  made  it  very  clear
 even  before  the  request  was  made  for
 quotations.  We  had  written  to  them
 that  these  were  required  and  if  they
 were  interested  they  could  also  apply and  we  were  prepared  to  recommend

 to  the  concerned  Ministry  (Interrup-
 tion).

 Then,  with  regard  to  the  appoint-
 ment  of  arbitrators,  according  to  the

 clause  in  the  agreement  both  the  par-
 ties  could  agreeonone  name  and  the
 arbitrator  could  be  appointed.  In  the
 absence  of  any  such  agreement  bei-
 ween  (he  two  partics  it  was,  according
 to  the  agreement,  left  to  the  Govern-

 ‘ment,  the  Labour  Ministry,  to  appoint
 an  arbitrator  whose  award  would  be
 final.  Luckily  here—I  do  not  want
 to  go  into  the  merits  of  the  case—in
 fact  all  the  persons  who  were  ap-
 proached  to  act  as  arbitrators  declined
 and  ultimately  we  had  to  send  our  own
 officer.  Here  again  the  one  important
 point  which  is  to  be  borne  in  mind  is
 that  the  arbitrator’s  award  is  not  as
 though  it  is  his  own  award;  in  fact,  he
 gave  the  award  in  the  light  of  a  com-
 promise  agreement  filed  before  him.
 Therefore,  it  is  not  a  question  of  the
 arbitrator  exercising  his  own  discre-
 tion  and  doing  things.

 MAY  7,  965
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 Shri  Kishen  Pattnayak:  Shri  Nanda
 approved  of  it  beforehand,  of  the
 Price  rise  before  appointing  the  arbi-
 trator,

 Shri  D.  Sanjivayya:  No,  no;  that  is
 not  correct.

 Let  me  now  come  to  the  points  rais-
 ed  by  Shri  Dandeker.  I  think  I  have
 answered  the  point  with  regard  to
 50९०]  toes.  The  other  point  is  whether
 a  condition  was  there  in  the  tender
 itself  that  there  would  be  a  possibility of  incorporating  an  escalator  clause  in

 ‘the  agreement.  It  was  not  there
 in  the  tender.  As  a  matter  of  fact,  as  I
 said  earlier,  there  was  no  tender.  It
 was  a  circular  letler  issued  to  certain
 suppliers  in  which,  of  course,  they
 were  asked  for  quotations.  There  was
 no  mention  in  that.  But  after  the
 lowest  quotation  was  accepted  of  Ruby

 agreement  could  not
 be  signed  immediately.  In  fact,  it
 took  a  lot  of  time  ang  the  arbitrator
 felt  that  this  delay  was  due  to  the
 Joint  Purchase  Advisory  Committee.
 Anyway,  in  the  end  when  the  agrec-
 ment  was  being  signed,  this  clause  was
 introduced,  namely,  that  an  arbitrator
 would  be  appointed  in  regard  to  the
 rise  in  price  asked  for.  In  fact.  Sir,
 with  your  permission,  I  would  like  to
 make  one  submission  to  the  House.
 When  I  answered  the  questions  on  the
 39th  of  April,  a  definite  question  was
 asked  whether  the  Ruby  Industries
 asked  for  an  increase  in  price  before
 or  after  the  agreement  was  signed.
 At  that  time  I  did  not  have  fuller
 information  and  |  said  that  it  was
 after.  The  correct  position  I  have
 given  in  aq  statemen:  which  I  placed
 on  the  Table  of  the  Housc  on  the  3rd

 The  correct  position  is
 that  they  asked  for  an  increase  in  price
 a  month  before  the  agreement  was
 signed,  and  before  the  agreement  was
 signed  this  escalator  clause  was  decid-
 ed  upon  and  incorporated.  Therefore,
 the  other  tenderers  who  sent  in  their
 quotations  diq  not  have  any  prior
 knowledge  that  there  was  going  to  be
 an  escalator  clause,
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 Shrimati  Ramulari  Sinha  put  a  ques-
 tion  whether  the  award  given  was  in
 the  light  of  the  agreement.  I  have  al-
 ready  answered  that  question.  It  was
 in  the  light  of  the  compromise  agree-
 ment  between  the  parties.  Some  hon.
 Members  enquired  whether  the  em-
 ployers,  mine-owners,  gained  by  not
 supplying  the  footware.  They  gained
 roughly  at  the  rate  of  Rs,  25  lakhs  per
 year  when  they  did  not  supply  foot-
 ware.

 Shri  A,  P.  Sharma:
 lost  to  that  extent.

 The  workers

 Shri  D.  Sanjivayya:  Yes.  With  re-
 gard  to  the  role  of  the  officers,  I  have
 already  said  that  we  have  asked  them
 to  help  the  workers  so  that  they  may
 be  benefited  by  the  supply  of  footware.

 श्री  जरगड़ी  :  प्रत्यक्ष  महोदय,  मेरे
 सवाल  का  जबाब  नहीं  पाया  कि  कितने
 जोड़े  मज़दूरों  को  मिल  सके?  उसके
 बारे  में  कतई  जबाब  नहीं  आया  है  ।

 Shri  0,  Sanjivayya:  I  can  give  that
 information.  So  far  they  have  sup-
 plied  1,78,524  pairs.  They  have  stil!
 to  supply  58,000.

 Mr.  Speaker:  This  discussion  is  over.

 7.38  hrs.

 EXPUNCTION  OF  CERTAIN  RE-
 MARKS  BY  A  MEMBER

 Mr.  Speaker:  I  have  to  bring  to  the
 notice  of  the  House  two  things.  This
 morning,  during  the  debate,  Shri  TH.  N.
 Mukerjee  had  referring  to  Dr,  Lohia,
 said:

 “The  leader  of  the  party  to
 which  Shri  Limaye  belongs,  that
 gentleman  ovcr  there....”,
 Shri  Surendranath  Dwivedy  (Kend-

 Writ  Petiteon
 by  4  Member

 Mr,  Speaker:  I  am  reading  from  the
 debate.  He  said:

 “\.,.in  my  absence,  to  make
 allegations  against  me  which  were
 dirty  and  completely  falsc.”
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 Dr,  Lohia,  while  referring  to  that,
 said;  oe

 It  is  very  wrong  on  the  part  of  a
 Member  to  have  said  like  that.  At
 that  time  I  really  could  not  catch  it.
 Otherwise,  I  would  have  expunged
 it  then  ang  there.  Now,  with  the
 permission  of  the  House,  [  am  going
 to  expunge  these  words.

 Shri  Bagri  (Hissar):
 Mr,  Speaker:  0700,  order.  What

 Shri  Bagri  has  said  will  not  go  on
 record.

 7.40  hrs,
 RE.  WRIT  PETITION  BY  A  MEMBER

 Mr.  Speaker:  The  second  question
 that  I  have  to  put  to  the  House  is
 that  this  morning  the  House  directed
 me  that  I  should  not  represent  my-
 self  or  the  House  before  the  High
 Court.  After  that  I  have  received
 the  summons  frem  the  Court  at  5
 o'clock,  they  have  been  delivered  to
 me  and  the  petition  as  well,  There

 the  allegation  is  that  the  action  of
 the  Speaker  in  naming  the  petitioner
 and  of  Shri  Satya  Narayan  Sinha  in
 moving  the  aforesaid  notice  for  his
 suspension,  the  petitioner’s  suspen-
 sion,  was  not  only  against  the  rules
 but  mala  fides,  as  he  was—as  he
 says—punished  for  raising  the  ques-
 tion  of  discussing  the  Secretariat
 Demands  and  for  his  having  moved
 cut  motions  in  that  connection.

 From  the  records  I  find  that  it  was
 only  the  “Call  attention”  notice  about
 Mr.  Phizo  that  was  being  discussed  and
 Shri  Limaye  had  said: —
 उन्होंने  कहा  कि  क्‍या  यह  गवर्नमेंट  चीन  के

 rapara):  He  is  not  the  leader  of  the  प्राक् रमण  पर  शौर  फिजो  की  इन  एक्टिविटीज
 party.  पर  कोई  ठोस  कदम  उठायेगी  या  बिल्कुल

 **For  expunction  please  see  page  col.  13810.  .
 ***Not  recorded.



 33925  Writ  Petition

 [प्रत्यक्ष  महोदय]
 नपुंसक  नीति  पर  चलेगी  ।  इस  पर  यह  बात
 चली  और  बाद  में  उनको  सस्पेंड  किया
 गया  |  उस  वक्‍त  लोक  सभा  के  मैक्रेटेस्यिट
 की  डिमांड  या  कट-मोशन्ज़  का  कोई  सवाल
 नहीं  था  कौर  न  ही  उनके  कनेक्टिड
 कोई  चीज़  हाउस  के  सामने  थी  ny

 क्रि  किशन  पड़ता  (सम्बलपुर)  :
 उस  के  पहले  था  ।

 मिश्रण  शर्मा  (बक्सर)
 अध्यक्ष  महोदय,  हो  भी  तोक्यो  है  ?

 प्रथा  महोदय  :  माननीय  सदस्य  मुझे
 सुन  तो  लें  1

 चुंकि  उन्होंने  हाई  कोर्ट  में  जो  एलीगेशन्ज़
 दी  हैं,  उन  में  यह  भी  है  कि  उन  को
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 इसलिए  पनीर  किया  गया  कि  उन्होंने
 लोक  सभा  की  डिमांड  और  कट  मोज़िज़
 का  सवाल  उठाया  था,  इसलिए  मैं  हाउस
 की  इजाज़त  चाहता  हूं  कि  श्राप  ने  मुझे
 यह  डायरेक्टरी  तो  दिया  है  कि  हम
 वहां  पर  पेश  नहीं  होंगे,  लेकिन  शायद
 यूनियन  गवर्नमेंट  वहां  पर  पेश  हो,  तो
 यह  साबित  करने  के  लिए  कि  यह  स्टेटमेंट
 बिल्कुल  गलत  है,  यह  रिकार्ड  तो  भेज
 दिया  जाये।

 कुछ  माननीय  सदस्य  :  जहां  ।

 7.43  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eltven  of  the  Clock  on  Monday,  May
 10,  965!Vaisakha  20,  887  (Saka)
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